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LOK SABHA DEBATES

LOK SABHA

Friday, May 9, 1969|Vaisakha 19, 1891
(Saka)

The Lok Sabha met at Eleven of the Clock

[Mr. Speaker in the Chair)

ORAL ANSWERS TO QUESTIONS

A.R. C’s. Recommendations on Personnel
Administration

+
*1591. SHRIS. D. SOMASUNDARAM:
SHRI GADILINGANA
GOWD :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that the Adminis-
trative Reforms Commission has submitted
its report on personnel administration ; and

(b) if so, the details of the recommenda-
tions made by the Commission and the
action taken by Government thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) Yes,
Sir.

(b) Copies of the report have been
placed in the Parliament Library. The
report was received by Goyernment on 18th
April 1969 and is under examination.

SHRI S. D. SOMASUNDARAM :
When a suggestion was made to reduce the
retirement age from 58 to 55 years, the
Government came forward with a plea that
it could not afford to lose experienced per-
sons. While another suggestion was made
to give incentive to the deserving departmen-
tal candidates by way of promotions without
belng overlooked bydirect recruits,the Govern-
ment came forward with a different plea
‘that it could not afford to lose the young men

2

with uptodate academic knowledge. I would
like to know from the Government in which
way they want to encourage. Will the Govern-
ment, by way of perpetuating the bureaucra-
tic rule, continue to adopt a policy which
will help them in retaioing the aged persons
and also encourage in recruiting their own
kith and kin without even a regular competi-
tive examination, as was done in CPWD.
This is the reason why Government have
failed in the public sector.

In view of the fact that large scale direct
recruitments based on purely academic
knowledge with utter disregard for personnal
human qulities had adversely affected the
quality and cadre management in all services,
will the Ministry of Home Affairs issue
urgently a general directive to restrict direct
recruitment to the minimum thus ensuring
quality which, the ARC feels, has degene-
rated ?

SHRI VIDYA CHARAN SHUKLA :
As I have said in my main reply, the
report about this matter has been received
from the Administrative Reforms Commis-
sion only about three weeks back and it is
under examination. I hope, the ARC has
covered the aspect which the hon. Member
has in mind. We will surely examine all
these matters.

SHRI S.D. SOMASUNDARAM : I
would like to know the time by which the
Government will flimplement the personnel
policies recommended by the A.R.C. without
any modification.

SHRI VIDYA CHARAN SHUKLA :
This kind of an assurance cannot be given.

SHRI TENNETI VISWANATHAM :
May I know whether he has gone through
the recommendations made in the report 7
One of the recommendations there is that
the Government should set up an all-party
Parliamentary Cominittee to see to the expe-
ditious implementation of the recommenda-
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tions. Has the Minister given thought to it
and will he do so ?

SHRI VIDYA CHARAN SHUKLA :
This recommendation has been received by
the Government, and it is being processed.
No decision has so for been taken on this.

SHRI S. M. BANERJEE : In one of
their recent reporls, the Administrative
Reforms Commission has recommended to
Government that the government employees
should not have the right to strike.

Sir, I expected a better report from the
Administrative Reforms Commission but I
am sorry that they did not do so. The
Administrative Reforms Commission has not
given a hearing even to the leaders of the
Central Government Employess and without
giving a hearing they have made a sweeping
recommendation that violent demonstration
etc. should not be allowed. I would only
thank Mr. Kamath who has given a dissent-
ing note to that. T would like to know
whether the Government will implement the
recommendations or consider those recom-
mendations finally without consulting the
Employees” organizations or they will have
the viewpoints of tne employees’ organiza-
tions before accepting that recommendation.
My submission is that they have to be rejected
in roto.

SHRI VIDYA CHARAN SHUKLA :
While the Government processes the
report or considers the report they will
certainly have all the points of view
before them, After their deep consideration
only the recommendation would either be
accepted or rejected, but it is not possible at
this stage to indicate which recommendation
will be accepted or will not be accepted.

SHRI HANUMANTHAIYA : Only on
a matter of clarification. Mr. Banerjee said
that the Commission has not heard any
Government servants’ organization. I may
bring it to the notice of the hon. Member
that the Commission heard and took evidence
at least from a dozen associations of Govern-
ment employees including the members of
the Joint Consultative Council.

SHRI S. M. BANERIJEE : I represent
one of the biggest organizations.
(Inrerruption) Kindly hear me for a minute.
When I was told by Mr. Kamath that this
problem was to bs discussed in the Adminis-
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trative Reforms Commission, I asked my
friend, Shri Peter Alvares, Joint Secretary of
the Joint Council of Action to submit a
memorandum which he did. We were expect-
ing that some of the leaders would be given
a patient hearing before the report was
submitted. 1 have no grouse against Mr.
Hanumanthaiya. 1 wish him Chairman-
ship of another Commission.

MR. SPEAKER : It is not yet over.
How can it be another Commission ?

SHRI ANBAZHAGAN : In view of
the fact that undue delay is there in process-
ing the reports of the Administrative Reforms
Commission and especially after having been
processed by the Cabinet, they are to be
implemented as early as possible. But for
the last three years it seems that about 10-11
reports have come and only 3-4 reports have
been processed and whether the suggestion
that a Cabinet Sub-Committee should be
formed in order to go through these reports
and in order to make up their mind how it
is to be implemented or what are the methods
of implementation of such ARC reports and
whether such a Sub-Committee is to be
formed by the Government or not, 1 would
like to know. Further in view of the fact
that when these things are implemented, it
has to be vigilantly supervised and also
watched and whether that suggestion of
nominating a Parliamentary Committee con-
sisting of all the Party leaders will be accep-
table to the Government or not. Further
the report is not supplied to the Parliament
Members. It is priced and it is not directly
supplied. Because of the necessity that such
reports are to be studied by all the members,
will the Minister consider supplying such
copies freely to the Members ?

SHRI VIDYA CHARAN SHUKLA :
We have been regularly keeping the reports
of the Commission received by us in the
library of the Parliament so that the hon.
Members can have the occasion of going
through them and offering their valuable sug-
gestions to the Government.

As far as the question of processing is
concerned, I have already indicated in reply
to an earlier quastion that specific recom-
mendations have been made by the ARC
regarding the way they want their reports
should be processed. I said that their recom-
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mendations are under consideration, but no
decision has s0 far been taken on that.
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THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH): (a) and (b). A state-
ment received from the Planning Commission
giving the main recommendations contained
in the Interim Report of the Study Team on
Metropolitan Transport with the decisions
taken thereon as well as the schemes recom-
mended in its memorandum on transport
development programmes for Metropolitan
Cities in the Fourth Five Year Plan is placed

on Table of the Sabha. [Placed in Library. See -

No LT—1059/69).

it Toale feg : weam ARy, faelt
# aramama %) foot gferem &, s
AR § | 99 At Wy g feam W
5 I W17 gag g% A I WA A W™
wt AT qiw-afy e an o
1967 & e ¥ a1 feeslt # qigET
TardE A, fggew waddE ¥ fawfed
# 3G 77 IIW WIT IAY W CE
sl g fam ad ff o gEwETE S o
T F1 WA w1 AgE ¥ wiew o

VAISAKBA 19, 1891 (SAKA)

£

Oral Amawers [

o To ¥ Y7THA ®Y Par ¢ Afew  gEw
AT ¥l g A AT # aww
fean &, fogmr aftom ag g & e o
SHT FT UGH g T RS ¥, 9§ W
e g mar 1 & g & wrer wgar g
fF v ial &1 wifs faeeit & ot @
&o Fo # g5t F dgwT TR TATHE
RN G Ea o, ? faEr e
IR ¥ §F TS Al w e w9 !
werw AE1ed, wa ot ¥ ot sie @ Fh
g gr, WY v e At ¥ A g
UF-UF AN A 8 A § - el
TR 3 & i aTeT Fa7 w5w 9O @
¢?

off xeaTw fag : wgi aw & W
#1 foiig &1 aregs £, 98 ard =@ @
ford & o ot v feeelt W im0 ot qER
T gt § —avas, FAPAl, HEE—FT &
AT T AT & AT F AT o ;S
#IT =A A 10-20 F0 X A7 gred
g, 97 & art # o wfr ¥ faa fea
amE® | IHY & garfen et A §ER
#1 W Fr AT WT IHA Y FA IoL
A g1 AT ol v dgE TENde
1 A @, qg W OFW - A
TaHE Wit & ford qadt § AR Sl
g & ot MFamE ¥R FE
feq

gt a% dto o o FTHEATE —
é}oé\-ogo%h&ﬁq&mlfﬂg40
A WX & $OF F w1 qwE F§ @M
4T 91, 60 ATE ¥4 ITET fEF A @
g+ ¥t 1| $U% 50 @9 w997 TE@T AT
9T A qur TR S F, WU
qTeAT $1 S% T aY N w1 & & fad
T g GWTE | o Ao Jo F W
feA-a-f a3 w@r & - 9% 4 99 w1 w7
& St @0 o 7o W v & v ¥ x@
waHe 7 |



7 Oral Answers

=t T fag - weaE wEiEw, Wi
TqE A FAwT 9@ wgrfaey fada
¥ granama geitnes, foiaee §, awe
o WY Il €, watE feoet F AW oF
framm ey i R =R
& drse and Y, memd 9 A gl
2, WUET qIgve A 7 g iy oY, &
ST ATgaT § 5 o7 5w Al &
7 gHT AT %+ ATl & wifa @weTd
#agaf gl&amm g g fe =
Aol F FT qF  FAiaq  fwar
g ?

zue @ foilE & oot g sH %
GHAT FOM, F9 TF I9 H AOAA A
g W | W s Ag aver Hfed,
afem S aa 8§ g Ao & Afed,
s g8 gmE 93

st ypaw fag : fdid ¥ garfeas
faeeit # firg farewr 1 Tiors feeew §1—
g A & sfoegs Qe fod dEge
&€t st @ g -ggt 9v Aw-gEeE
faees @1 a1 Fonr @3 & ar o a9
=Y g1—ug k& g v fea fvew &1
are feel & g & 999 1 g T
FAT @ | FF TF 4g T8 &H &1 AT,
IH & qIT g TGN fs I a1 10-15-20
ardl & faa fasslt & amamma & e A
& F & fad fog foom &1 faeaw dar
aifgd ...

ot Tt fag g e & fad s
0, w1 & fod oY gw G & 7

ot geare fag : & Suwy amEg oA
Wil WS F@r g1 oagi A% faet
AT FTACGF S g a7 W
ga N W g ¥ 1 U7 w947
T&r At § | i R @ B Gy A

ol gW AU AW @ WA @y
AT i fER & § Wi o diivem

MAY 9, 1969

Oral Anrwers 3

tar firar & wu¥ g1 T § feest Tame-

% wafcdt ¥ ziend & fed o e

farT A 2, 9§ & LU iy ¥
oter w3 27 [ifgh | § g & 9
SR §— T UwREA & fa¥ wry 10
FrREE FX W E 7 qER A B ifew
# ogda g e 9§t a0g, fEw E
w9 qUE [ET I F) T g afs
o oy fer-afa-for agy o @} E
¥ T aR —I9 ge ¥ W9 Al
FaAA W T8 & 7 drax—Eifew gf
F fo¥ qad g wlg ogi @0 R
Ffm & oy —zEd A A WY 1 w-
TR R RE?

st gwarw fag g7 AT F ard &
farelt wefafredem MY g mar § fF 3
7 #Y ofrer A0 wX

st WEATE A WS wED we
#Eeg § Farar fR 1§07 40 T@ - T
¥ 1 ufy feeet A A & W]/ H
faz &t 1 ot gHH ¥ 60 " TOY fa¥
T E, WX ¥ WY T & AW & A
Ffaar $3 a7 F1 M sa=r ufw &
ST TFAY 2 | IMETT A B GOHrT SR
¥ W ag@m@Aamamg i ¥
Tt wrREAr g ¥ f feod agg,
afs7 ooam wiiem, sgfeafaag g fv
wgt T gfefrdt afefew & T w@w
e et § ar ¥ wed W § wg
9T A-sfee-dtome & 3few o F@
qeat 21 37 fA¥ 37 0T IA@TA WERA &
TNE ITFT agrEa A afge o)
¥ ¥ feafs sowwr w9 gex wE
sk afzx 1 s0% 80 7t WA FN WA
97 Y fowr 97 @t w7 Wk S samEr
3% T T IX G| gIT: FRorfEe
fadr & ot o aam & e 9= g,
T w0 1 A% qT A Wy § WK 9
K GO AT A GORIC A forear Y



J Oral Amewers
2t & fs sy Faat ofr oifge, a7
I FL | WM qgE F FEG FTRC
wvg § safey & g ¥ wgAE FO
wrgar g f o ot dar s AR ¥ fed
s @F1T frar a1, g SRR 2§ )

o grer a1 g ag —awd
uF aga qer Wex &, foraet arnr ¥ q=d
# YT sar AT wragaw &, IO ATA
# st 79 faqn AT &) A AL I A
drww gfaw N wwAr &, Sfew W@
fimt 1 Sfafadt Y s sara 7 fem
STTET @ — U WA F1 WTEAT gR @
ot femrd & | & wrar wrgar § A
79 1 =T eqre faar [rgmw 7

st ywarw fag : @i aF €o o Lo
1 areg® §, Ja1 XY 9gH w41, ™
JTRI Az AT ATEA 1 fogw @ ®
aore § ot wfw wh T 4t 3a¥ ¥ 60
are wwar 97 1 fzar nar | & o 0
ara wrar g fF o 1 S A% st
& I arfad AfFT 1065-66 ¥ 3T FY
83 arg T w1 wier gwn, foge =
1 $0% 82 wT& T FT G127 GO WK
59 | 1968-70 § AT T &0 ¥ =wan
@ & gz e 208 WA § FN
ST —uz GTeT AEY gAr Wiy 1 W
wqar gaE! f&ar o §, SEw qwa 99
¥ Fgr man o7 v 78 Ao g A0 A
Mms 1A dmnga ¢ 5
A &7AT A I M AT R, |G AW
T D |

SHRI M, L. SONDHI : Delhi is a very
low density area. There should be some
scientific understandiog of the economics of
the transport system. The economist is siti-
ing next to him, the distinguished gentleman,
Dr. V. K. R. V. Rao. Delhi is having low
density. Between the low density and the
economics of tramsport I would like him tp
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SHRI SHEO NARAIN: You area
professor. You can explain better,

SHRI SRADHAKAR SUPAKAR :
Having regard to the standard of fares for
trams, buses and irains prevalent in our
country, have the economics of underground
transportation been calculated with a view to
seeing that such underground transportation
is economical ?

SHRI IQBAL SINGH : Regarding the
report of the study group, in a city where
the population is more than 5 million, the
surface transport cannot take the total load
and it has to decide whether they want un-
derground or overground mono rail or
underground rail and all that. And for that
intensive study is being done in Bombay,
Delhi, Calcutta and Madras.

SHRI SAMAR GUHA : Please allow
me to give in brief, the factual position
regarding transportation system in Calcutta.
After partition the population of Calcutta
has doubled and it is going 1o be doubled
again by 1976. This city deals with 81
crores of tramsit passengers annually and two
lakhs of suburban passeogers daily and over
35 lakbs of internal pedestrians daily. Yet,
most of the feeder streets of this city are as
narrow as 25 ft. The number of registered
goods wvehicles increased by 52 per cent
between 1956 and 1964 ; the number of
passenger vehicles increased by 46 per cent
and street accidents increased by 20 per cent
between 1962 and 1965, that is from 15,000
to oearly 18,000. The average capacity of a
tram is 80, but it carries nearly 200. This
city, this great city, controls the biggest
complexes of industries, trade, business and
also the defence structure and also 43 per
cent of the export-import of our country,
This dying city which has been described by
many people as a city of crises is crying
hoarse for Central belp, but to no avail. I
want to know from the Government, whether
the problems of Greater Calcutta which is
the greatest city of India will be considered
by the Government as a special national
problem and whether the funds, as have been
demanded by the Government of West Bengal
for the last several years, namely, Rs. 80
crores, will be advanced for the metropolitan
development of. Calcutta ?

SHRI IQBAL SINGH : Regarding the
figures which the Honourable Professor has
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given, some of them are given in the report
also and some of them are correct also. All
these things have been studied in depth by
the Calcutta Metropolitan Planing Organisa-
tion. All point such as how traffic originates,
etc, have been studied in depth. We are
having a study as to what type of transport
system should be there in Calcutta to solve
these problems. That is being done by the
Railways and other authorities. Their con-
“clusion will be of help to Calcutta. A
second bridge on the river Hooghly has also
been given. That is one of the major prob-
lems of Calcutta and a loan has been advanc-
ed for that purpose.

DR. RANEN SEN : The position of
the city of Calcutta is the worst among all
the metropolitan cities in India, thanks to
fortysix years of Congress control over the
Calcutta Corporation and twentytwo years of
Congress rule in West Bengal. As Shri
Guha said, the problems of Calcutta should
be tackled by the Central Government and
the State Government jointly. Here, in this
stntement 1 find that some proposals are
made by the Transport Development Board
or Transport Organisation or something like
that. In regard to the development of
Calcutta area, a programme has been suggest-
ed by that Transport Board and 1 find that
Rs. 71,53.00,000,- will be needed. 1 want to
know from the Government, firstly, whether
these schemes have been accepted by the
Planning Commission and the Government
of India, and secondly, if they have accepted
are the Government of India going to help
the State Governmen: by contributing this
sum of Rs. 71,53,00,000,- for the immediate
development of Calcutta as suggested by this
Board ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMAIAH):
The hon. Member was good enough ro recall
and to remaind us of the long period of
tenure of the Congress Government in West
Bengal. I am glad that he did so, because
it will be noticed from the answers laid on
the Table of the House that most of the
recommendations of the study team have
been accepted, and they were accepted by the
Congress Government of West Bengal. 1
hope my hon. friend will use his influence
to see that the successor Government will
follow suit.
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DR. RANEN SEN:
tection, Sir. He has not
question,

I seek your pro-
answered my

MR. SPEAKER: How can I give
protection ? The hon. Member has blamed
the Congress and the hon. Minister is blaming
the successor Goveroment. How can I give
protection to anyone ?

DR. RANEN SEN : My question was
whether the Government of India had
accepted this.

SHRI SAMAR GUHA : Itis because
of the sins committed by the Congress that
Calcutta is in this position now. They should
not look at the problem in this partisan
way...

DR. RANEN SEN : Let him answer
my question.

MR. SPEAKER : The Question Hour
should be used for eliciting information. If
one party throws mud against the other, the
other would paturally try to retaliate.
Therefore, how can the speaker give protec-
tion to one party or the other 7 Iam here
only to regulate the business. If hon.
Members would avoid blaming the ruling
party, then the ruling party would also avoid
blaming the Opposition parties. The hon.
Member's question was whether Rs. 71.5
crores has been recommended, and if so,
whether Government has accepted the same
or not.

DR. RANEN SEN : Whether the
Central Government had accepted the same
or not.

MR. SPEAKER : That is the question
portion, after deleting the reference to the
Congress etc. Rs. 71.5 crores had been
recommended by the committee. The hon.
Member wants to know whether the Central
Government had accepted this and was going
to held them. This question may be
answered.

SHR] RAGHU RAMAIAH: These recom-
mendations of the study team fall within the
responsibility of the State Government and
not the Central Government. I have here a
note which gives me the figures...
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SHRI M. L. SONDHI : Let him clarify
the position about Delhi, because Delhi is the
responsibility of the Ceatre.

MR. SPEAKER : Now, the question
about Calcutta is being answered.

SHRI RAGHU RAMAIAH: Thr Develop-
ment Planning Department of the West
Bengal Government had drawn vp schemes
relating to traffic and transportation for the
Fourth Plan, costing about Rs. 47 crores.
‘They were considered by the study team in
detail. However, due to the limited resources
available, priorities were worked out, and
with reference to road development, pro-
grammes costing Rs. 23 crores were drawn up.

DR. RANEN SEN : My question
remains unanswered. Do I understand that
they are going to pay this sum to the Govern-
ment of West Bengal or not ?

SHRI D. N. PATODIA : 1 am princi-
pally concerned with the city bus transport
system operated by the State Governments
in various cities. Regarding DTU, the hon.
Minister has given some figures in regard
to the rising losses. But Delhi is no
exception. In each and every city and in
cach and every State without exception, these
State transport undertakings are running at
a loss, whereas each and every private
operater is ecarning a profit. Now, it does
not end with losses alone. There are two
positive nuisarce values, in the cities created
by the State transport. One is that 90 per
cent of the diesel buses are emitting very bad
smoke, polluting the atmosphere and creating
health hazards, Secondly, these buses are
never cleaned properly early in the morning
and they are cleaned and by the clothes of the
passengers. In view of these conditions
prevailing, may I know what action Govern-
ment propose to take with regard to setting
the operation of these State Transport
undertakings right, and if they are not able
to do it, may I know whether they will be
prepared to denationalise the whole thing and

hand over the system to the private
operators ?

SHRI RANGA : And thereby save
public money.

SHRI IQBAL SINGH : The hon. Mem-
ber is giving his opinion.

VAISAKHA 19, 1891 (SAKA)
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SHRID. N. PATODIA : It isa fact
and not an opinion. One hundred out of
one hundred Members will “approve of what
I said.

SHRI IQBAL SINGH : The hon.
Member is giving his own opinion...
SHRID. N. PATODIA : It isa fact

and not an opinion.
that it is an opinion ?

So, how can he say

SHRI IQBAL SINGH: DTU is only
a small| fraction of the whole transport
system of Delhi. We “are considering the
whole transport system of Delhi not for today
but for 25 years ahead. That was the review
made by the study team. ’

SHRI D. N. PATODIA :
answered my question.

He has not
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faeg =i
+
«1593. sif TR AR
st witwre fox
st ¥9 e fag
ﬁ_mar‘:
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THE MINISTER OF HOME AFFAIRS
(SHRI Y.B. CHAVAN) : (a) and (b).
During the three year period ending on 3ist

[ March 1969, inquiries were conducted by the
C.B.I in respect of 12 officers of this

category.

The inquiries related to allegations of
abuse of official position, undue pecuniary
gain and possession of assets disproportiongte
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to known sources of income, besides cases of
administrative lapses.

Some cases are still under inquiry or
examination and therefore it will not Ibe
desirable to divulage the names and other
details

sft mrear q91 : weaw gAEg, ¥ a8
ST AR § W A A i qanar
fF st 12 saffmdi & fasg w@iw ==
T & AV I A FAAT WA HF AH
g, @1 oA wvear e afe-
Fifedt & fasg siiw wOA %t fam & 99
FT ST 9 gaT AT Ia% frad qua &
T2 ST e Y E 7

SHRI Y. B. CHAVAN: [Itis difficult
to indicate the time required for staring
inquiry in each case. Butas far asI can
see about cases of individual officers, they
were started within reasonable time, and
some of them had been completed within
reasonable time.

St AT AT AW _/ATH 3g v fF
g sfumifeal & faeg &3 9@ ] 17
gmr f5 % frsz gw ®1 oiw FOA

27

MR. SPEAKER : He said they were
started at different times and they took
different times. He could not say about each
case,

H AT AR g T A & fE
Y oft 7z qaran fm Y 9t 9w @ e,
SAFT F14 W § A F9 95 TAMK @
STAT 497 56 A1 ¥ §g qa1 g9 § ?

SHRI Y. B. CHAVAN: Yes, I can
ceriainly give some more detailed informa-
tion. The position about the 12 cases is as
follows :

Inguiries completed and cases
dropped after comsulting the
CcvC 5

Inguiries completed but cases
anb judice 1

Pending inquiry .2
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Inquiry completed and suitable
action recommended by CBI 1
Allegations not substantaited but
CVCs opinion awaited
Advice of CVC awaited 2

SHRI P. G. SEN : Of the person whose
cases are being examined by the CBI, what

percentage of officers are  addicated to
drinking ?
SHRI Y. B. CHAVAN : Allegations of

drinking are not baing inquired into by the
CBL

SHRI BAL RAJ] MADHOK : It is
common to all.

st gen W wgAg & oy AT
argar § fr fow gwadl & faans @i
e ¥ w9 F gy T@w fF
fedft 3 993 gz #1 geaan fean, feet
A qur xwest fear 1 &Y & AT SmEan
g fe oo wft wag & A F0
R Al o Ffms
fams axe A O gEA frer
W O oF R A § o9 A @i
Fn f sl frae Gan Tvea frar @,
qz #1 gEeanT fear & 7 qar sreer o
fosrad faelt & 7 afz gf, @ fer
fremdna anae & qasr TR e ?

SHRIY. B. CHAVAN : He is asking
a general question. If any specific allegations
are made and a prima facie case made out,
certainly investigations would be made.

SHRI HEM BARUA : It is oot a fact
that there are serious allegations of corruption
against the Adviser to the Governor of
Assam for NEFA Affairs, corruption per-
petrated in co-operation with the Assam
Marketing Society and the CBI was engaged
in inquiring, into this affairs 7 Is it not also
a fact that the CBI has taken an in
ordinately long time in inquiring; thereby
helping the officer concerned to tamper with
documents in evidence ? If this is true may
1 know why is it that Government have not
considered it desirable to suspend the officer
concerned against whom there are serious
allegations of corruption pending inquiry ?
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SHRI Y. B. CHAVAN : He has asked
a question concerning allegations against an
individual officers. 1 have no complaints
agalnst him with me ; neither have I any
information about what he has asked. If he
has got any information and if it is made
available to me, I will certainly find out,

SHRI HEM BARUA : May I submit
that [ tabled a question on this about a
month ago. The question has not yet come.
But I know the papers are in his office lying
in cold storage because he wants to protect
that officer in Shillong.

SHRI Y. B. CHAYAN : No. No such
Paper is lying in my office. He will accept
my word for it.

SHRI MOHSIN : Isit a fact that there
is unreasonable delay in these cases because
these reports are being sent to the Central
Vigilance Commission. Where the matters
are already delayed, they have been inguired
into by the CBI what is the need for sending
them again to the CVC ?

SHRI Y. B. CHAVAN : That is exactly
the purpose of the Central Vigilance Com-
mission ; they have to be consulted in such
matters of enquiry.

SHRI MOHSIN : Has it come to their
notice that these matters are unduly delayed
in the CVC?

SHRI Y. B. CHAVAN : Possibly there
may because of delay ; I cannot guarantee,
But I am not sure if there was delay in this

particular case.
ot W M'ﬁo #to ﬂ'l'fe
ST g &Y Sy & 9g @ mﬁs‘taﬁ

1 srfere SAT ®) A WEE QX
i sRaArsgm g, @ If
é“ﬁo dYo ﬂT{D ﬁwt !ﬂ'ﬁ‘f‘l‘!
 FA A TR AL AT GEITR
7 w1 ¥ vt avg-ag Fooww ot 7@ @
gl @t w|mr fro o wre Fr AT
WREATEATT ST It v T g
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formd AR SR TR IS &)
tar e faerewar ?

s qua A TFW : 4 A -
Fz FEATHTA E AT AT T w7
1 TIA TG IJAT | FIX IAFT qgAT
WY A IRAY I T]AT AT
-4 &1 S agy WA

Public Fund Utilised for Secarity and other
Facilities to Central Ministers in Connec-
tien with Poll Campaigns

+

*1594, SHRI YASHPAL SINGH :
SHRI K. LAKKAPPA :

‘Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that the repre-
sentatives of the Opposition parties of India
have lodged a protest with the Government
of India that large amounts from public funds
are being spent on providing security and
other facilities to the Central Ministers,
including the Prime Minister, during the Poll
compaign in the country ;

(b) if so, the amounts which have been
spent on the security and other facilities of
such Ministers and the Prime Minister during
the last two years ; and

(c) the details thereof ;

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI

VIDYA CHARAN SHUKLA) : (a) There
have been some allegations of this nature.

(b) and (c). A statement is laid on the
Table of the Houce, ([Placed in Librory. See
No. LT-1060/69]. Information from the
States of Bihar, Jammu and Kashmir, Orissa
Madhya Pradesh, Rajasthan, Tamil Nadu,
Uttar Pradesh and West Bengal is awaited.

it qurare fog ¢ & @g ommAT |rEar
¢ i e soar arer 3 # @5 g ?
ZAR SETT WA T oo T S A
arEl wg ag araa fea fw feam =t
T 10 %o feaed § ww A @O
s fe gt #vw frenft | 9w fe
97T 9% &1 To firrved & fgmma & fawr
afes o= wdr @ § SR FTEE
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T G W Geerw A G | AN Y
I FE ﬁﬁ;aiﬁ‘so“ PTI"H?
WX wra g IS @R A A A
arer o wer & gas fasRe A § 7

o faren ww ON W T 6T A
R ¥ ¥ 1§ T AGN g, B A
Agi g 1

wgt % amEl sTaaw g & g
gwwar fis w1€ ot faeiee sufl e
F ¥ aw et ag 3 s aaR
w3 § | Wi W Al aRE A TR
wE & aff wvwm fr gud i o
g

st g fag: & ag o s
et g fe e A 2w, o & st
T 11 SR T & 5@ Wt § o
#9991 §= A e e &
¥ W E, T ot & aE oy &
form qx el To &Y 2T &, 4T W
AT ¥ F 9T gg T4 qEar ?

it faen acw gww : AT A o
AAA G5€q 7 F31 T9d § | gATY FAAT
WA W A AT fawd ST aew
WIE HT WEL 98 | TEF WEE FT ) FeeT
T 9%AT § | A qEF WEE ¥ AW &,
1 9 FAR HFL I §, I AT T
faad €1

oI i 9% &9 w1 gme g
Tamar fF wmd @ ¥ U9 e
gear &1 oo fafas wifi & fag
FG § | W FrE TEH-WTF & FAA
o1 gE A ag fF S g

st gmuw fag: & & owoEr
wsiedegudt ¥ oy § o Wk Y any §
AT om A AR oA Far ME R
gy Qi g1
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SHRI RANGA : We know that the
Government have not accepted our demand
that this Ministry should resign three or six
months before the elections take place.
Whether the State Governments ineure the
expenditure or the Union Government incurs
the expenditure, it does not matter so far
as the people are concerned, as my hon.
friend Shri Yashpal Singh has said. Would
they at least consider the advisability of
avoiding vjsits to constituencies other than
their own to canvass for their candidates and
thus save the people from this expenditure,
in view of the fact that the Prime Minister
has already set a very good example in not
going to the Nagercoil elections and in spite
of it, enjoying a success there ? Why should
they not at least follow that example ?

SHRI VIDYA CHARAN SHUKLA :
It is an obvious fact that the Ministers
belong to certain political parties ; at least
the top or senior Ministers are senior leaders
of their own party. So, in the case of the
mid-term poll or in the general elections, the
senior leaders of the party will have to
campaign for their own party, whether they
are Ministers or not. For this reason, I do
not think there is any possibility of Ministers
not going to the various parts of the country
apart from their own consitituencies, for such
purposes. But we do take due care to see
that no Government expenditure is incurred
and no influence of any kind which is at the
command of the Ministers because “of their
position as Ministers is brought to bear upon
the electorate. This is the care we take.

SHRI SURENDRANATH DWIVEDY :
Will the Government see to it that when
Ministers go on election tour, excepting
security arrangements that are made, no
local official directly connected with the
local affairs of the i pani
the Ministers giving promises of doing
development work, etc? I want to point
out that in the recent Kashmir election,
when the Chief Minister was going on election
tour, the Chief Electoral Officer of the
State was also accompanying him. So, while
the appointment of Electoral Officers are
made, they should not be executive officers
but they should be recruited from the Secre-
tariat or something like that. Will the
Government see that none of the officers of
this type accompanies the Ministers when
they go on election tour 7

165 ACCC
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SHRI VIDYA CHARAN SHUKLA :
What the hon. Member points out might be
desirable, and I do not think any Minister
that goes stipulates to the State Govern-
ment which officer should go with him. But
if the State Government, in their discretion,
ask any particular officer to accompanya
Minister, we have no control over it. But
as far as Ministers are concerned, and
asfar as 1 am aware of the situation,
I do not think any Ministers ever asked the
State Governments to send such and such
officers with them for such purposes as
election tour. But this discretion has to be
exercised by the State Governments and 1 am
sure they will keep the viewpoint that the
hon. Member has expressed.

MR. SPEAKER : He specifically
mentioned the Chief Electoral Officer.

SHRI VIDYA CHARAN SHUKLA :
I am not aware of that.

MR. SPEAKER :

o ¥ETN AEIE : ASqE WEEE, A
qFISY TET T4T § 5 N H IGL A IW
# wamar ¢ fe Faw g@mT 10 g9
$g a1 g9 gon | W1 qar § 28 g
TY AT &9 gWT | A Sl ¥ A #
w1 T g 5 oed gw Al ar @
FTHEA THES W AT E & | T g
¥ 5w @z ¥ €@ g & fead 1 g9
BRI T IR sgamr g fe
TISIRT T TFe £ a1 @Y & 1 & S
wrgan § fe sar mald o e v
A g I 2 T Tadt @ IFwra
TR AGT F R ?

AU gw ag ¢ v d¥aifdT & fag
19 SE Ffay AR 9w A aw v
w1 W g, 9T A e fag ot &
¥§ % I ¥ g o fF aww wgF
g e 8, 4% wiwi @ W § FF oW
YN WAV gAE § 1 of gud sAwm A
a A% U% OF g SN WK IW I
iﬁ‘ﬁ'i‘lﬁl‘{nﬂﬂc‘ﬁ'o%‘ SILE (5 gﬁ"lﬂ*
arr gew & firrt A Wi e e i

Please enquire.
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M7 1 MeEd am & o, § ggr
AT § #91 F1 A F G w A=A
gt @ ot graT & fag sar saw fe
srar & ? gf, 9 ¥4, % @9 QY A}
Faaifcd & wrzat gf, o s § &,
Ta @ R ag o g dl w@d s A AR §,
T8 gT-3X A g WIHY §HTST & W9
AT Y, ITH o To 2 A, ¥ qATAT
& A, & g e g ag o fafr-
wd § wix dwd § 7R T qgee few
W qrgaT gl ! gadt @eafE w
TEwEal g1 % fr i qeR g 7 ar
w1 9 ¥ fad ag w3 fF QY I "
yafE & fag @ ag s &€ &
et T ¥t oy ?

= fagrewm gew @ AEEE ARE
A o gefa faar € @y W 9% WIS
% efa A & | o yuTA WA o wE
W ¥ & fog wreh § Wi afk ot
wrel sufradl #Y g T g g A
rarfy  wfewmfcl & wven & fF a@
g gaw iy 3w avg § &% faau fe
wrrets 7 81, fed 9 T 'ww A
A, evfre g afk gww AR T A
Wi WX wrEl wafEE o e
a@ W, @i AX & w@w FHaAr
wir fwlt s @1 at v W W@ T
TAY™ $0 T8d § | afz arel wraHr
a § oY dF A wRfRal & e T8
aear § | SR gAw A S oqn &
FER W A # . g T w
21 7g a1 agt W o ST 9T G
Foawr fefo ) W gl &
war st oft oY fred gAmel § e
et gl ¥ € gf orgt wiww O wv
qreT o1 s fe sae ardt &, afew ¥
g ot € gt whiw aE w1 arw Tt
ar 1 & gz fogw oS QRRW w1 AT
@I §, 7Sty 3T 9 Y a7 a
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@ SdRTE wW @ frew s
QT § oY F5 g WA HT A6 I
#1 qgr § wgi f Fiw et @ A T
&, 9T agt 9 Y 9g Sow fan.,,

St T 9@ : Ah FARUEL H TF
g wAT @ AT 14T 0 oF o
¥ A F uF o7 & oo q@ 38 g9
T ESFUN ... (=awww).......

ﬁ_mm\m:ﬁmww
7gt wrar 1 &Y wer a1 fs #% faw qed
g 9 § W ArEl wigHY sa% fad g
s TR g &, aa faq ot el
gy & s Ay @1 T wew W
&

MR. SPEAKER : This question has
been answered two or three times on the
floor of this House. They have their views
and you have your views. I do not think
during question time, you can make them
agree or they will be able to convince you.
At the cost of other questions, you are
repeating the same. Shall I take up the
mext guestion ?

ot TREAR aresd : wsE AR,
Y fagd asgrafy g & awg fagie
#F gAr 3w oY wu Ay af oY Wik ggi
i3 gust fafred g g=i T
Yo mgw gur fF = www W E
I # foed 80 g7 @Al Hag g, 7
sTe w¥ @ gu ) W age e
W as g ¥ wig & fewfew
¥ @1 ¥ ag AT wear g fF dew
wul fegar gut a1 fRR & weex awm
S Aaml & S9T 91 gt WA A §
WX 4§ TAT 3UT AW FiG9 FA §
agw fear mar ar A€ P s g fean
WY Y T AT WY 7

st famecw gww : qw awew
1 TR 9TH 9T T § IY AWAIG qEEw
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¥ qgr grar o oad B @re foar & fr
T d gAY gEN Ue9 §OR Y
i 8, S & WA § awr gew W @
gm dR fR AT g W e
TR |

st wfe yew : weaw wga, g
g ¥ CwfEwdtmar ¢ fevanl &
T F ¥ fY gwgw wE wEet
wed g § | faul § ag gwy A &
# wot wEea & 9T wigar § fF qeAr
¥ ol e 939 ¥ ogl avel o aEE
¥ gl & frak g9 W@ 1 @A F
faw @hr =% gu s S & ogrem ¥
far oY fr ot swed gt & s
0T 7o A1y § o o sarEr & sarr
gferw &1 sawrm 0t At faray m ?

R & ag wew wigw e daw
) #1 ¥FNRE F v A W G
& 1 oY AR &, ST dWfE ¥ fad
N 97 9g WA aEE ¥ ged g ar
YR ¥ SART IR IAT FT TOAA
g =rfgd

zax, & wmrown s femrn =gar
g fm fFoY w3w § f® <%
fafieed & g T fr o w9 @
ot ¥ @ df § 9 ag d
P MMEAEIG, MWARREIS
s AW & g, feedll Y wruwt WA R
o e 2, ag & st e )

it faorecw geer : dar & gy
YT A A GANY IH A9 HT A
W § 5 7 daw o) v IQ § 99
#t grar 71 waam ey s afes ot
I My g E R/ ay T A
grar &1 ft quga ewerw fear
=17 |

Ig% grg-arg wgt aw e @l gw
w1 @ § ag A e § e W ag
o % Far g ar fefeer sral & damy
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g o gwld aifed @ waw @ g
say  far +f §Faqifed) 1 o 9
A% ¥ fFar o & 99 W Ame &
oty fapar wmar &

SHRI ANBAZHAGAN : Government
and the opposition parties do not see eye to
eye on this issue because the Central Minis-
ters are going for propaganda at the time of
mid-term election or some other election.
That is why the question is often raised about
security arrangements which cost so much
to the State Governments which are not
ruled by the same party which rules at the
Centre. The Central Government is not
able to decide on removing the security
arrangements. 1 do not think Central Minis-
ters are now-a-days so popular as not to
require such security arrangements. 1 have
no objection to security arrangements being
made when they go for official purposes.
But when they go on party work or election
work, will the Central Government come
forward to bear the expenses of the security
and other arrangements 7 Whatever may be
the expenditure incurred by the State in
making security arrangements, in the case
-of State Ministers let the State bear the whole
thing and in the case of Central Ministers,
when they go for any political purpose, let
the Central Government bear the expenses.
Will the Government consider this ?

MR. SPEAKER : Whether the State
bears it or the Centre bears it, it is public
money.

SHRI VIDYA CHARAN SHUKILA :
This matter relates to the entry “public order".
It is the concern of the State Government
and it is at the discretion of the State
Government to make the security arrange-
ments. It is not as if it is requested by the
Central Ministers that such and such arrange-
ments should be made for them. They make
these arrangements at their own discretion
and if they make such arrangements they
have to bear the expenses.

it faw gwTCe meh : g9 HuT
T gT 9iW ¥ HAE A T
o e Gar sy v 4y it T
¥ wegefe wAra g oA 99 g H
oY g gur s wAE o ey gt
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ar Igd w9 wg ¥ ¥y GO A=W gwd
%7 qz faa feqr & ogar &40 g &
HAY "gieg § s argar g ?

st fagrac gww : S 6 g
fra & 2 ag ) wsT o &
F@T & FEifE ag al T gTEA #T
&t § s geam av fFaar sqg e §
a1 feaa sgg A FAT 1 qg I
fefemwrr aT fadT #3ar & =g ag =%
< AT STE FL |

=t firr Mo : gsw a@giEg, w9
a7 Zmr f& wadE ¥ wad 30 AR
T, &€ X @ wR ST H
T oagt ¥ qur gwr ag IdEr &
Yead oY Agt 43 g FAg WAy §
It is the prime duty of the Government of
India and the States to protect the Prime
Minister.

gg i it FTHaE Adf @ afw
e & oy weRt w1 @ § @
fafreex @mge & SAAT Srgar g

Is it pot your prime duty to protect the
Prime Minister wherever she goes ?

MR. SPEAKER : There is no dispute
about it.

st fw awww ;o we wERT @
gara fedamn I

WEOW WHEW : ST WA &gl 3%
g Y= s faar |

SHRI M. L. SONDHI : Sir, this isa
very important question. The Home Minis-
try or the Home Minister has the right to
provide guide lines on this matter. We have
inherited a situation from the British times
in which the philosophy of British imperia-
lism was to show the flag in order to
discharge the whiteman's burden. Modern
notions of security are, plain clothes people
will be used and something will be achieved
effectively, not great pomp and show in
order to show some external authority is to
be imposed. Sir, the problem is so import-
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ant that I would like you to permit me to
say by way of background that in Giridih
which is a mica mining ground in Bihar when
the Prime Minister went there a landing
strip was created, three acroplanes landed
there, there was a rehersal for police line-up
on the road one day before, the whole fire
brigade was called for with all the fire brigade
personnel and a water pipe line was raised.
The people thought that a new mica mine
had been discovered there. May I ask the
hon. Home Minister why should they not—
because we want to protect the Prime Minis-
ter, but it is effective protection, and effective
protection is silence ; silence achieves many
things as Ramana Maharshi proved in his
life—make an expert study of the problem
and provide guide-lines om this question so
that security is provided and, at the same
time, the British practice is not imitated ?

SHRI VIDYA CHARAN SHUKILA :
Sir, security is always provided by plain-
clothes men. There is no doubt about it.
But for crowd control some police arrange-
ments have to be made and the arrangements
have to be made in a manner that there is
no mishap of any kind. If there is any
deficiency in the arrangements, if some lives
are lost, then again there would be a lot of
criticism. To avoid all that these arrange-
ments are made by the State Government and
we have no control over it.

ot W wet Wi oA SR,
I8 Wt dEY o g ¥ e
drdor At & Fr qe® eft o il
afedt 9t iRt @ @ 2L

QGRS & 2 b i )
(G4 13 eBumipfmystyen s

.Mk. SPEAKER : There cannot be any
point of order during the Question Hour. If
he 80 desires, T will give him an  opportunity
to ask a question. But I do not know how
he can raise a question about the language of
the question.

enfearelt G gicomt &t §ar warm
+

#1595. it wat e o
«t fwe we fay :
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1 qgwd T Oy FETR S g
war e :

(%) 7 ag &= & fF 1§ a=@
WNH o fAety sfgarfaat wi gfiemt
1 a¥ e & furd ar @ ¥ W

(@) afz g, @t st @ it &
w1 A wT @ g fr darg o
St & wireree w1 frgaar &1 o9ma A
g1 g% 7

TR-ETq FATEa § Tow Ae (o faen
wea gew) : (F) gfomt st sfzafeat
w1 §57$ 1 & gErAT &

(&) fawg &1 = sRfw sv @
g TaE sgaeaT & § W W & "faaw
#1 gradt wggET § weia oy faw &
dfaere & wiar g | 99 ofady & fad
I ¥ §, MY 302 Gfgar F geaeai
& wwava fager o gwar 2

st guT WW W ;. wew WEEY,
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w1 g gfew § g ord g adl g
AT T, e ar gewT § sfw
wiqfadgT @ @11 @ fag 9% wew
TR H gHIL A 1T Fq@ § 5w
1§ qager wE &g 5 & for€ @aan
wrgar § @ ag & w17 AfEA Q@ 9
fet fw & TaY WFT FT @MW
&t oY ATEw AT AT dT gLEIL W
#E Fig A  fag e @ ae g
=t g sk gifarfaal &1 gfead ¢
7z gfawg s A & A T |
T W aYg FT AT FJT AT
FAATEe?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN): The point is
very clear. This power of legislation falls
in the State List. So, even if we want to do

it, we cannot do it. But it is not our desire
to do it.

SHRI KANWAR LAL GUPTA : Sir,
the second part of my question has not been
answered.

MR. SPEAKER : The Minister has said
that it is in the State List and that they are
not going to interfere with the powers of the
States.

SHRI KANWAR LAL GUPTA : When
the harijans are coverted, they should not be
given these facilities.

SHRI Y. B. CHAVAN : This is another
suggestion which have been made which can
be considered.

SHRI S. KANDAPPAN : It must be
given. It must not be on religious grounds; it
must be on economic grounds.

ot waT W R qeAE qERT, AU
F6T 797 48 & 5 9% q@rT Swews
A ¥ far @ g e I @R,
s @i¢ & fau s @ @
digw T & g W s
a7 En @ | | w1 s fefragT fae-
o w7 a1 wrar § WK fow 0% & ag
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gaR ag oY eRA faerde § s
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87

SHRI Y. B. CHAVAN : The first point
is about the money that they get and how
they are subjected to some legal processes
etc. 1Ithink these are part of the internal
management of the different missions. They
have got their own constitution and they are
subject to Charitable Trusts Act etc. So, I
do not think it is necessary to hawve any
special legislation on the lines of the Gurd-
wara Prabandhak Committee Act. As far as
the Indianisation of the missionaries is con-
cerned, we are following that policy. But
that will have to be done with a liberal atti-
tude. In the case of those categories of
services where we are in a position to find
local people, certainly we can do that. But
my own personal experience is—thls Govern-
ment has nothing to do with the matter—in
certain categories of cases we are not able to
get local people.  Take leprosy for example.
We find it difficult to get Indians who are
willing to go and serve them. In such
matters, we will have to go by the objective
of the mission concerned.

st Komvo FOW : 0F AR frg i &
7% WK Wmmmﬁwﬁﬁ
¥ T F §, gETE WA §, 9w
qrw & W T @ ..

. TG AT W f‘isg‘ermlﬁ
|
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‘ﬂioﬂugﬂu:{ﬁ'ﬁmﬂfm’f
RSt Ay §, O 75 § ¥ S
AR ¥ TA@ F §, Iat ol ama §
TEE FIY §, IR FAT J A AA K
R oF@ g1 & i wgew ¥ s
g ¢ fr feg atg & Tl 1 9T oW

| #1 i 2 fF gt saRr Ak #

ga qfeadT g g ?

SHRI Y. B. CHAVAN : As for those
people who consider untouchability as sacred,
we have expressed our view in the matter.
We have protested against it and disapproved
all such things.

SHORT NOTICE QUESTION

ATTa & ety TeEafa o wfeT gaT
¥ gy & AW & ganew §
TR g fawe

+
SNQ. 23. =it TrATEATT TEst -
st @R W
st o favaenea:
st THo THo eI :
sit gw e

#T @9 A9 WA R Hew
weAt gg qa f1 FIr FO0 fF e

(%) ¥ 7z 9 & fs wr@ & wefig
aegafy w10 wife< gd7 ¥ gy 3 =,
1969 &t 11 IF T 20 fae (Woge)
T gk a0 ;

(@ afzg MemagHas g fs
s & feeet ¥ & o g
F G TE TqZ 1 T FT 20
fimz (Roqo) ax senfea famr am;

(m) afz g, @ wO% @ T T ;

() =7 TXFTX 7 39 faeed & fag
IutE wfusiat & fasg $18 s1-
SUARE S

(%) afz &, oY ar wga A o
L
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(%) afx =&, ot = s wrw § 7

THE MINISTER OF INFORMATION
AND BROADCASTING, AND COMMU-
NICATIONS (SHRI SATYA NARAYAN
SINHA) : (a) No, Sir. It would not be
correct to say that the late President, Dr.
Zakir Hussain, died at 11.20 A.M. Doctors'
efforts at resuscitation continued till about
11.50 A.M. and so long as these efforts con-
tinued, death could not be taken for

granted.

(b) The news was broadcast by All India
Radio at 1.20 P.M.

(c) There was no delay on the part of
All India Radio. The news was broadcast
immediately after it had been officially
announced by Rashtrapati Bhavan sources.

(d) to (f). Do not arise.

st THERATC AR : £ 92 §ATA
agt s Tow 7T F ot F3r 9r ) Afew
@ Fg F1 9wz agl fzar war v 1w
e marar 5 g5 w1492 wgA €
fomd wae W& v &1 3g W s
a1 fF 99 @@ g a1 wd
wreqT AE g I & T aF wrmwAngt
¥ #tf frl T w1 @ ST §Eg
@ &1 afeT oo @Y ara FE o wWr
v ag maw g § e AR A g
fora® art § gt t o egem #
AT ® AEA & aar 97 fF wg aw
X a9 faaz ax g &Y amq &% §, g
CATIHE UF qos 9 foae ax fear
TaT | A& Fgl & TR wsTRY A
sifmr s | ¥ fF famr fer onmg
AT T AT g A TR A | T W o
@ & F oA = s e
I geg A8 gf afET e § o
et geg g ) A aE F T w@-
T H ey W o5 & wRe
X qEt 93T ¥ RN AR 1w
ga & ara 9 & g wgar g f
et & wiemfa 5 asgafe 0
TR T A gE W gl gy
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& qF @t fedt ¥ & o, afz & ot ay
fogd s feay ax ? K ag W o
sgw g fr gwrER fae & @ gEa
9T TETA FATAq 7 foveft A F @y
5% @ § #15 qog A1 41w} afg
%t ft @ 97 W W w4 g & g
X ¢ figrad wfawifat 81 S 0 o
T &g ?

ot gmArcaw feg: & 39 N
JAIT § gr § IAF W I F v 0w
a1 Ia¥ F1¥ &% E ¢ | qad A T
3 fr wa T ) wA IAT GUT 3 TEHI
oftf 7 & T @ qF AT AT TG
#Y @A § | CommEonTo & a1 firelt gTE
forfizd & 3Jgrm & at ¥ 99 0%
wifews sgfrdam, wifses CTEEde
q W WIT A7 9% IEH @A A Q@
ot & EaY ate R A qar war AR
wn A wr, qg gH T g e
smas dIfea R @A g —

“In the case of high State dignitaries,

a special procedure for announcement of

news has been laid down by Govern-

ment. It clearly states that things can
be broadcast only after official confirma-
tion has been obtained from the

Secretary; Joint Secretary, Ministry of

Home Affairs. The official announce-

ment, as stated above, came after 13.15

hrs. and within minutes the news was

broodeast by A.LR."”

w9z At dmr @ & weeafa
WA O A HE AT GET § ag W TH
Twex i@ faqe < eraT g ar, I
97 9T ToNTE oW 0 § TATSIHE gAT—

SHRI P. RAMAMURTI : Why was the
official announcement made so late 7

SHRI SURENDRANATH DWIVEDY :
Why was it so much delayed 7 Why did it
take 2 hours to issue the official announce-
ment ?

oY wegrew fog : wET g, IEE
T TRT WY | G A W A gy
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& X ¥ fhedde qw g e A8
T oana &1 owWw AR T oawx E
geTgl e Fa § Kz @ m
a1 W go Wk Wto @ W %W
IF g &1 9 F Wi 9% QI -
¥z g 7T 41 | IHFT AAAT FAT AT, TE
oo 2T & 9n) grew # fEfefasw g
fi§ ot FeaaTa &I &7 T & A
# 3T, 719 oY Y & fF A @ wet
N 7oy F AEER F AT AL,

=t T et ¢ qrEt o7 garer
T IAEN

o FegATEw fag . W9 @ S
& & f5 ga wgt it fammm frar smar
s omar sl @@ a5 ww ) IR
qNr 57 7% gefer E 71 @ fF e
A aaas 5y gW A5 sg a9
1ot wEel AT

MR, SPEAKER : The point is simple.
1 happened to be there at about 12.10 or
12,15 PM. They were waiting for the team
of doctors. Everybody knew it. I was also
standing by the side of the body of the late
President. They were waiting for the team
of doctors to come from the Institute.
It is a long distance. They came and they
examined him again. All of them had to
sign before it could be announced. There

was probably some procedure, I thought.
This is to the extent that I know.

'I:he hon. Member may put his second
question,

st T aest ;. fgw agw W
g v wgaT | faegw wow A w6
o7 WY & 1 wEmETa & gfewfEt &
freede &Y fgamar s wr 8 |

uszafa oY & gy W & i o
o Wi foaw Ay amme s
¥, X 99 W ¥ ™ AHTHT FOEN
@ owgafa N gy @ T A &
AT wgaT g R oW avg Y e w9
7| U 3T I qa7 AF A 41 WK
wod agt ¥ mr s ) ¥ WK
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ag ot T Y w8 a%a ¥ fF v
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"

) CRIEATT Qe @ G BT Ba-
ferrT s =nfgh ar f5 4= /2

SHRI P. VISWAMBHARAN : May I
know from the hon. Minister exactly at what
time the doctors certified Dr. Zakir Hussain
to be dead, exactly at what time press release
was issued and at what time the A.LR.
broadcast the news ? Was there any time-
lag in between and if so, why 7

SHRI SATYA NARAIN SINHA :
Within three mioutes after the official
announcement was handed over to us, the
programme which was going on was inter-
rupted and this news was announced,

SHRI P. VISWAMBHARAN : [ want
to know exactly at what time the doctors
certified him to be dead.

SHRI SATYA NARAIN SINHA : We
gotit at about 1.17 PM. and it was
announced at 1.20 i, P.M., within three
minutes.

SHRI S. M. KRISHNA: We are
rather unhappy that timing of the broadcast
of the death of the President of India should
have turmed to be a controversial one
(Inrerruprion’. 'We do not expect the All
India Radio to speculate on the death of
pnybody in this country much less the
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President of India. The hon. Minister has
quoted certain rules and procedure. They
should apply to every dignitary. I recall, in
the case of late Shri Annadurai, the All
India Radio betrayed an ugly haste, an em-
barrassing haste ; they pronounced him dead
three days before he actualty died. At
that time it was the haste of All
India Radio. I am mnot attributing
that All India Radio was rather doing
it deliberately or rather they were keen on
Shri Annadurai’s death. We would like that
whenever a dignitary dies, All India Radio
should broadcast that with alacrity and with
a certain discretion also. In this case it was
undue and unpardonable delay. Ia that case
it was undue haste.

SHRI SATYA NARAYAN SINHA :
It was not any undue delay so far as this
event is concerned. With regard to the death
of Shri Annadurai. I have steted that at that
time the All India Radio was criticized, that
they announced it depending upon the PTI
news. Our correspondent was there. We
tried to contarct him but because our
telephone line was not working, we relied on
it. Once, twice or thrice that was the posi-
tion. (fmerruptions)

SHRI HEM BARUA : May I submit
that when Bomdila in NEFA fell imto the
hands of the Chinese it was not the All India
Radio but the BBC that was the first to
broadcast the news for the consumption of
the Indian people and also for the consump-
tion of thc people elsewhere. You should
remember that. It came out on the floor of
this House also.

MR. SPEAKER : Come to the present
day.

SHRI HEM BARUA : In this particu-
lar case also there was inordinate delay in
announcing the sad demise of the President.
In that context may I know by what time the
doctors officially pronounced him dead T Was
it at 12 noon or was it not 5 minutes past 12
when almost al the Ministries of the
Government of India knew about the death
of the President? The hon. Minister has
said about the PTI flash. May I know whether
you depend upon the PTI flash or you depend
upon the actual of the death
in the Rashtrapati Bhavan. On what do you

depend ?
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SHRI SATYA NARAIN SINHA :
As regards death we always depend upon the
official announcement. You said that you
were present there. At 1.5 the doctors
announced that he was dead. It took 5 to 10
minutes for the doctors to come.

SR gwR &7 $EEIT ;WA a1 At
wEEw ¥ 1-17 ¥ Fgr 97 | WY 77 105
WERRRE

o wqATOaE fag ¢ TR S Aie-
w1E w0 T TEed @ X qww s
2, oW a5 fgse o &1

MR. SPEAKER : No please, 1 would
not call anybody. Order. order please. Let
him finish now.

SHR]1 HEM BARUA : TIsit not a fact
that the helicopter was sent to bring the
Prime Minister before the All India Radio
made the announcement ? Is it not also a
fact that the Vice President who was on tour
was informed before the aciual announce-
mept was made by the AIR 7

SHRI SATYA NARAIN SINHA :
The fact that the President suffered a heart
attack was sufficient for the people here to
get the Prime Minister and the Vice
President. But, as I have said repeatedly,
the doctors declared that the President was
dead, at 1.5. 5 or 10 minutes were taken by
them because they had to give a certificate.
(Imtereuptions)

MR. SPEAKER : Mr. Sanghi.

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : rose—

MR. SPEAKER : The Deputy Prime
Minister wants to say something.

SHRI MORARJI DESAI : I was the
first member of the Government to reach the
place. I was informed at 11.50. As soon
as I reached my office, immediately I got the
telephone from the S y to the President
that the President had a severe heart attack
and perhaps he would not survive. This
I was told at 11.50 on the telephone.
(Imerruprions)
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MR. SPEAKER : You want to make

this also a controversy ?

SHRI MORARIJI DESAI: I reached
the place within 4 or 5 minutes, by about
11.55. At that time the doctors had taken
all the steps to revive, give oxygen, and all
the other methods that they adopt in such
cases to revive or to bring back the person to
life if it is there. When I went there they
said that it seemed impossible to revive him.
I then told them that it was better to get
other doctors so that nobody might after-
wards say that we had not utilised the
services of all the top doctors who were
available. We called Dr. Dhanda who is a
well known heart specialist of Delhi. Dr. Wig
was also called in. They took sometime to
come. How could they come immediately 7
They came. Then they examined and certi-
fied by about 1 or 1.5 p.m. that there was no
hope and he was dead and therefore, we
must immediately take further action. In the
meanwhile, as the Vice-President was not
here, the Home Minister was not here and
the Prime Minister was not here, they had to
be informed and called immediately, because
it was a position where one could not take
risks. Therefore, they were informed and
they were brought back. All this was done
in my presence. This is what happened. On
this it was sought to make a capital. I am
afraid it is not fair to do these things. This
is what Ihave to plead with my hon.
friends.

WRITTEN ANSWERS TO QUESTIONS
o Wime, faet
#1506, st FWTIT WS® :
st werea faandt :
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Develophent of Andaman and Nicobar

Islands

*1597. SHRI GEORGE FERNANDES :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether his Ministry have examined
the possibility of developing the Andaman
and Nicobar Islands as tourist attractions
and holiday resorts for the Indian people ;
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(b) if so, the decisions taken in the
matter ; and

{c) if not, whether Government propose
to consider the development of the Islands
as holiday resorts 7

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) to (c). Government are aware of the
tourist potential of the Andaman and Nico-
bar Islands as holiday resorts, but in view
of the existing restrictions on tourist traffic
to these places it has not been possible to
develop any sizeable facilities there.

Assistance to Political Sufferers

*1598. SHRIMATI SAVITRI SHYAM :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) the amount of assistance given to the
freedom fighters and their dependants in
India, and the criteria of giving assis-
tance ;

(b) whether it is a fact that at present
a large number of freedom fighters and
their dependants are facing great financial
hardship ; and

(c) if so, the measures proposed by
Government to help them 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) A sum
of Rs. 25,98,909/- has so far been disbursed
from the Home Minister's Discretionary
Grant to freedom fighters and their depen-
dants from the inception of the Grant in
19.5-56. These npon-recurring grants are
given to freedom fighters who may be in
need of special assistance.

{b) Government are aware that many
freedom fighters and their families are facing
indigent circamstances.

() The responsibility for the grant of
relief and rehabilitation facilities to freedom
fighters is primarily thac of the State
Governments who have formulated schemes
of relief and assistance to them by way of
pensions, cash grants, land grants, rehabili-
tation loans and educational concessions to
their children. In individual cases of hard-
ship, cash grants are given from Home
Minister's Discretionary Grant, '
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Polygamy

*1600. SHRI SURAJ BHAN : Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) whether it isa fact that polygamy
has been permitted in the case of Govern-
meat employees of a particular community
by a recent amendment to Rule 21 of the
Central Civil Service Rules ;

(b) if so, the reasons therefor and the
likely consequences thereof ;

(c) whether it is also a fact that four
amendments having the same intention were
rejected by the Constituent Assembly during
the discussion on Article 44 of the Consti-
tution ; and - '
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{d) if so, the grounds on which thes®
amendments were rejected and whether th®
recent amendment to Rule 21 is not con-
trary to the spirit of the Constitution ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (d).
A statement is laid on the Table of the

House. [Pluced in Library. See No. LT-
1061/69.]
Theft of Cycle Tyres at
Delhi Railway Yard
*1601. SHRI A. SREEDHARAN : Wwill

the Minister of HOME AFFAIRS be pleas-
ed to state :

(a) whether Government have completed
the enquiry into the theft of 40,000 cycle
tyres which were stolen from the Delhi
Railway Yard on or about the 10th Septem-
ber, 1968 ;

(b) if so, the details of the enquiry ;
and

(c) the mature of action taken by Govern-
ment in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (c).
‘There was no theft of 40,000 cycle tyres
from the Delhi Railway Yard on or about
10th September, 1968. However, during
September, 1968, the Railway Protection
Force had recovered some motor tyres and
medicines allegedly stolen from the Railways
from various places in Delhi city. The
investigation of the cases registered in this
connection is in progress.

Appointment of Chairman of India Tourism
Development Corporation, Ashoka Hotels
and Janpath Hotels

*1602. SHRI YAJNA DATT SHARMA :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether Shri Romesh Thapar has
been appointed as a Chairman of the India
Tourism Development Corporation, the
Ashoka Hotels Ltd. and the Janpath Hotels ;
and g

(b) if 8o, the post held by him before
his joining this post and his qualifications
and’experience Yor holding this post ? -+
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THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SING):
(a) Yes, Sir.

(b) Shri Romesh Thapar did not hold
any paid post before joining the present
assignment. He is an intellectual aud jour-
nalist of 25 years' standing.

Olympic Games

*1603. SHRI SHRI CHAND GOYAL :
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether it is a fact that his Ministry
interfered in the selection of sportsmen who
were to participate in the Mexico Olympic
Games ;

(b) whether it is also a fact that some
sportsmen were informed at the eleventh
hour that they were to participate in the
Olympic Games ;

(c) whether it is further a fact that our
sportsmen are trained in the traditional
methods and they find it difficult to com-
pete with the other sportsment trained in
modern methods ; and

(d) the steps taken by Government Lo
train our sportsmen in the latest and
most modern methods followed in inter-
national sports 7

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND

YOUTH SERVICES (SHRI BHAKT
DARSHAN) : (a) No, Sir.

(b} No, Sir.

(¢) No, Sir.

(d) Al possible steps are already being
taken to train our sportsmen in the modern
scientific way consistant with the availability
of resources.
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National Research Development
Corporation of India

*1606. SHRI PREM CHAND VERMA:
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) the amount of loss suffered by the
Mational Research Development Corpora-
tion of India during the last three years
on account of (i) irregularities, (ii) thefts,
(iii) stock shortages, (iv) fires or any other
causes ;

(b) whether these matters were looked
into ;

(c) if so, the result thereof ; and

(d) if not, the reasons therefor ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R. V.
RAO) : (a) Nil, Sir.

(b) to (d). Do not arise,

Hotels Run with Foreign Collaboration

*1607. SHRI BEDABRATA BARUA :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) the Hotels in 1ndia which are being
rum with foreign collaboration ;

(b) the number of foreign tourists who
stayed in these hotels last year ; and

(¢) the number of foreign tourists who
stayed in other hotels in India during the
same year ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) At present, there is only one hotel, the
Oberoi  Intercontinemtal, MNew Delhi, which
is being run in collaboratlon with Inter-
continental Hotels Corporation of U. §. A.

(b) According to information received
from this Hotel, 50,745 foreign tourists
stayed in it during 1968.

(c) The informasion is -mot readily
available.
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Forged Pablication of Works of Eminent
Wrliters

*1609. SHRI SAMAR GUHA : Will
the Minister of EDUCATION AND YOUTH
SERVICES be pleased to state :

(a) whether Government's attention has
been drawn to forged publication of a number
of works of eminent writers and authors on
an all India scale ; and

(b) if so, the details thereof and the
steps taken by Government against such
black marketing of literary and other works ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND YOUTH
SERVICES (SHRI BHAKAT DARSHAN) :
() Not in recent times, Sir.

(b) Dogs not ariss,
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Cases Referred to U. P.S C.

*1610. SHRI SHASHI BHUSHAN :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) the number of cases referred to the
Union Public Service Commission by his
Ministry during 1968 ; and

(b) in how many of these cases, the
Commission’s reply was received within one
month, 1-3 months, 3-6 months, 6-9 months,
9.12 months and over 1 year ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) 301
cases were referred to the U. P. S. C. during
1968.

(b) The Commission's reply was received
within one month in 152 cases, within 1-3
months in respect of 112 cases, 3-6 months
in 22 cases, in 69 months in 7 cases and
9-12 months in one case. In respect of one
case the reply was reseived after one year.
Replies are due in respect of six cases, the
oldest of which is about 9 months old.

Escape of Pak Agents

*1611. SHRI BABURAO PATEL: Will
the Minister of HOME AFFAIRS be pleased
to state :

(a) the names of three Muslims, two of
them Pakistani saboteurs sentenced to death
and one detained under the Preventive
Detention Act, who escaped recently from
Srinagar Central Jail and the manner of
their escape ; .

(b) the names of Jailors, Officers and
Guards responsible for their custody and
whether they were guilty of dereliction of
duty ;

(c) the nature of action taken against the
Gurads and Officials with their names :
and

(d) the steps taken to capture
fugitives from law ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN): (a) The names
are :—

(i) Mohd Magbool Butt alias Akbar
sfo Ghulam Qadir Butt.

(ii) Mohd Yaseen alias Mir Ahmed alias

Ghulam Qadir s/o Late Sain Khan ,

these
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(iii) Ghulam Yaseen Badhana sfo Niyaz
Mohd. Badhana. There prisoners were
reported to have escaped, through
holes they had made i the walls.

(b) and (c). The Government of Jammu
and Kashmir had asked the Inspector General
of Prisons to conduct an inquiry ; a prelimi-
nary report submitted by him is under State
Government’s consideration, Shri M. H.
Qureshi, Superintedent of Jail, and Shri
Makhan Lal Bamzai; Head Chief Warden,
were in charge. These officials alongwith
two Guard Commanders and one Armed
Constable have been placed under suspansion.

(d) The State Government have taken
extensive measures to have them recaptured.

Non-availability of spare Aircraft
with I. A. C.

*1612. SHRIS.S. KOTHARI: Wil
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state ;

(a) whether it is a fact that the I. A. C.
does not have a fair number of spare
aircrafts and in case of mechanical trouble
with any of the aircrafts there is delay and
dislocation in services ;

(b) if so, the steps the Indian Airlines
Corporation is taking to ensure that at least
one spare aircraft is maintained at each of
the four major airports, so that the same
could be used as a substitute ;

(c) whether the Indian Airlines Corpora-
tiod proposes to work out such a scheme ;
and

(d) if so,
thereof ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) to (d). The number of aircraft
usually kept available as stand by Indian
Airlines against mechanical trouble, disloca-
tion in services and other accidents are one
Caravelle, one Viscount, one F-27, one HS
748 and four DC-3 aircraft. Two DC-3"s
are stationed in Calcutta and one DC-3 each
is based in Delhi and Bombay at standby.
In view of the limited aircraft available and
the persisting loss involved in keeping aircraft
grounded without using them, it is not
considered commercially advantageous to
increase this pool or keep standby units at
sach of the four major airports,

the financial implicatiops
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Shyam Lal College, Shadhara (Delhi)

*1613. SHRI BIBHUTI MISHRA :
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

{a) whether it is a fact that the University
Grants Commission gave a sum of Rs. 8
lakhs towards the construction of building,
purchase of land etc. to the Shyam Lal
College, Shadhara (Delhi) ;

(b) whether it is also a fact that the
management of the College was to share the
cost of construction of building, purchase of
land etc. by contributing an equal sum ;

(c) whether it is also a fact that the
construction was entrusted to a firm without
inviting tenders ;

(d) if so, the reasons therefor ; and

(e) whether it is a fact that the firm
which constructed the building is a bogus
firm founded by the founder of the College ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K.R. V.
RAO) : (a) No, Sir. The University Grants
Commission have so far released non-
recurring grants of Rs. 3.46 lakhs for the
construction of main buildings of the College
and staff quarters. The Commission have
also paid a sum of Rs. 1.5 lakhs to the
College for the construction and fittings of
its Science Block. No grants has been given
for purchase of land.

(b) The Management is to bear 509, of
the cost of construction of the main buildings
and staff quarters. The expenditure on the
construction and fittings of the Science Block,
aver and above the ceiling of Rs. 1.50 lakhs,
has also to be borne by the Management.

(b) No, Sir.

(d) Does not arise.

(¢) Information is not available in the
Ministry. The corrcct position, in this
regard, is, however, being ascertained.

fasit Earf fawal w1 Tgew

#1614, st TTWNT®  GIAATS ¢ AT
wqe-eTd st 20 feweay, 1968 & ardifed
e geqr 900 F I H AW § g
AT A O 6

(%) ETRT gTT @ AR § N



Rl Written Answers

Afe ¥ srgere faent frdi o Tedia-
QU & % fFa [0,

(@) g faQdt ael & fawg @Y
€ FIAT FEATE FT AV T 5

(m) usg faQret fadelt & wATTHI
& wrew ¥ 9% 9 § fag feaam g
7 & fa=re

(%) 71 w@ wggeAwtal & favg
oA EHG qF FEATH T T W A
UFAT F A1 AT WAL FT HgHH AT
& "R

() afz g, @1 fae aF st
N FA aF W@ § TN A B FRT
s !

e woamn ¥ T aen (st
farer e ge) ¢ (F) @ w21 W
1669 T FILfFT N5 &A1 666 F I
# qarar oy a1 e dard =W SIS
goqrei & IEATTWAAHRW F LW
AN g F@ F fag wa Faw WA
fadaht w-a=rwl 1 & wgRla & T@AQ
S fafirez dvqame Tad & waAr fadw
wawa arw safed g1 WX Q¥ w1 & fQ
Frf gugEd AT I TG 1 ag
T sgwasa g e AT |
Ae-Er fraa gHa T |

(@) ¥ (z). TR & @ T g
72 § foad sfta ar v @it faralt
aH-g1TF weaAl waar s gl ¥
sfager e et # a1 &% gu §)
wa: 4§ AR A s g fe ¥ el
rmr ! OFGT & (AT @AW § AT SAY OF
fafewa @Wa 9% 2 Greq 1 AAET A
qrr W w A faaeh € S
sratgenta wtafafudl & fqq sa@ & s
2 @ SEd, wgl ITYHT &, IWERA ¥
fo w1 T 3 o Pl fafw
geww e war §, g 99 fafw &

MAY 5, 1969

Written Answers 52

I9E & wenla SR FEaTd % g
g1

Solu-l:!ll.'n'f-leclmnic Water Heater

*1615. SHRIMATI ILA PALCHOU
DHURI : Will the Minister of EDUCA-
TION AND YOUTH SERVICES be pleased-
to state :

(a) whether Government's attention has
been drawn fo a newspapre report which
appeared in “the Statesman" on the 23rd
January, 1969, that Indian Engineers at the
Central Building Research Institute, Roorkee,
have invented and fabricated a Solar-cum-
Electronic Water Heater which can heat a
certain amount of water upto 55 degrees
centigrade in the afternoon and upto 50
degrees centigrade in the morning ;

(b) if so, the detials and specifications
thereof, including the time taken and expendi-
ture incurred on its design and fabrication ;

(c) whether it will be produced on
commercial basis and put in the market ;
and

(d) whether any other recurring expendi-
ture will have to be incurred in operating it
and, if so, how much ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR.V.K.R. V.
RAO): (a) Yes, Sir.

(b) A Statement is laid on the Table of
the House. [Pfaeed in Library. See No.
LT-1062/69]

(c) The design has been released to
M/s. M. S. Jain, (Engineers), Roorkee for
commercial utilisation.

(d) On clear days Sun's energy may
normally be enough to heat the water.
However, on cloudy days or when the load
is more than the design value thermostatically
controlled immersion heater (1.5 kw) fixed
to the tank may be pressed into service which
will consume electricity less than electric
geyser of the same capacity.

Indian Monuments

*1616. SHRI B. K. DASCHOW-
DHURY : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state :

(a) whether Government have initiated
a programme with the help of the United
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Nations that can convert the Indian monu-
ments into magnets of tourism ;

(b) if so, the details of the scheme ;
and

(c) the extent of financial ‘or any other
type of assistance expected from the United
Nations ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) and (b). Tndian monuments
already constitute important attractions for
tourists. For obtaining expert opinion as to
how increasing numbers of tourists could be
attracted to visit them, the services of an
Expert on Cultural Tourism were obtain from
UNESCO. The Export has visited major
centres of archaeological and culturalinterest
in the country and his report on the pro-
motion of these places as attraction for
tourists and on ensuring their conservation is
awaited.

(c) The question of seeking assistance
from the United Nations will be considered
after the report of the Expert has been

Conference of Transport and Communi-
cations Committee of ECAFE in
Bangkok

*1617. SHRI N.R. LASKAR : Wil
the Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) whether it is a fact that the need for
intensifying regional cooperaiion to ensure
the rapid economic growth of Asiaand the
Far-East was emphaised at the opening of
the Transport and Communications Com-
mittee’of ECAFE in Bangkok ;

(b) if so, what were the other decisions
arrived at the Conferenee ; and

(c) whether India also attended the said
conference ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMAIAH):
(a) and (c). Yes, Sir.

(b) A statement containing the conclu-
sions reached at the 17th Session of the
Transport and Communications Committee
of the ECAFE is laid on the Table of the
Sabha. (P.aced in Library. See No. LT-
1063/63]
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Shiv Sena

*i618. DR. SUSHILA NAYAR :
SHRI VASUDEYAN NAIR :
SHRI RAMAVATAR
SHASTRI :
SHRIS. A, AGADI :
SHRI KIRUTTINAN :
SHRI MUHAMMAD
SHERIFF :
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Government have a proposal
under consideration to constitute a Committee
or a Commission to inguire into the anti-
national activities of Shiv Sena in Bombay
and other places ;

(b) if not, the reasons therefor ; and

(c) whether Government have made any
estimate in regard to the losses suffered/
occurred in-ease of property and life during
the recent distrubances in Maharashtra and
the steps taken by Government in this
regard ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) and (b). The
Government of Maharashtra do not consider
it necessary to appoint any such Committee
or Commission.

(c) According to information furnished
by the State Government, property worth
Rs. 1,19,43,365 was damaged during the dis-
turbances in the Bombay city from February
7 to February 13, 1969. 59 persons were
killed, out of which 56 died of bullet injuries
sustained in the police firing, 2 died due to
stone throwing and one due to other injuries.
177 persons were injured in the police firing
and 97 were injured otherwise. 151 police
personnel were injured during the riots.

In addition to resorting to firing to
control the unruly mobs, the police arrested
3,278 persons as a preventive measure, and
4131 persons in cases registered in connection
with the disturbances.
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Over-time Allowance for Employees of -
Civil Aviation Department

8975. SHRI BABURAO PATEL : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) the total number of employees in the
Civil Avialion Department class-wise and
their annual wage bill during the last three
years ;

(b) the average hours of daily work of
each class and the classes that are allowed
overtime allowance and the rate of overtime
allowance ;

(c) the total amount of overtime allow-
ance drawn annually by the employees, class-
wise, during the last five years ;

(d) the ratio of overtime allowance to
the basic salaries of employees, class-wise ;

(€) whether it is a fact that most of the
employees idle around during normal working
hours and keep the work pending to earn
overtime allowance ; and

(f) if so, the steps taken to stop this
dishonest practice ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) The requisite information is given in
Appendix-1, which is laid on the Table of
the House. [Placed in Lib-ary. See No. LT-
1064/69].

(b) Information about ths average hours
of daily work is given in appendix II and
that relating to the classes that are allowed
overtime allowance and its rates are given in
appendix I laid on the Table of the House.
[Placed in Library. See No. LT-1064/69].

(c) and td). The requiste information is
available in appendix IV laid on the Table
of the House. [Placed in Library. See No.,
LT-1064/69].

(&) No Sir. Overtime allowance is allowed
to the staff only when the competent authori-
ty is satisfled that the work to be doneis of
immediate nature and cannot be postponed
in the public interest, till the next working
day.

{f) Does not wrise,
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Collaboration for a Hotel at Bombay

8976. SHRI BABURAO PATEL : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) the essential terms and conditions of
the collaboration agreement between the
Indian Hotels Co. Ltd. (Tatas) and Inter-
continental Hotels Corporation, U.S.A. for
a hotel in Bombay as approved by Govern-
ment ,

(b)_the amount of foreign exchange
applied for or sanctioned for this hotel and
particulars of the items for which this
exchange was sanctioned or applied for ;

(c) the percentage of profits or amount
of lumpsum which will be annually repatriated
by the Intercontinental Hotels Corporation,
U.S.A. ; and

(d) the reasons why Indian hoteliers
cannot build even a hotel without foreign
collaboration ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) and (c). The essential terms and condi-
tions of this collaboration, including the
amount of foreign exchange which will be
payable to the foreign collaborators, are as

follows :
1, Estimated cost of the
project Rs. 190 lakhs
2. Size of the hotel 450 rooms
3, Foreign party's invest-
ment Rs. 16,00,000
(in rupees)

4, Technical Assistance fee  § 1.70,000 plus
$ 20,000 for
preliminary
survey

5, Membership fee for 3%, of gross

publicity and reserva- revenue f. e,
tion. approx.
$ 1,10,000 per
year subject to
tax.

6. Period of agreement 10 years renew-
able up toa
total of 20
years.

(b) No foreign exchange has been applied
for so far.

(d) The rubning of a modern first class
botel to international standards requires a
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highly technical and specialised knowledge.
Indian talent is fast appreciating these
requirements and Indian hoteliers are anxious
to employ Indian talent. But more is
involved, particularly in the context of current
international tourist tendency to favour
international chains where certain standards
and amenities can be taken for granted on
account of the name of the chain. Setting
vp of well-known international chain of
hotels brings obvious advantage in increased
flow of tourists into the country and thus
adds to the foreign exchange earnings.
International collaborators provide their
Indian parteners with the following services
which are of considerable advantage in
equipping Indian talent and hoteliers for
subsequent ventures when they will have
learnt these technical details :

(1) Advertising, selling and promoting
the services of the hotel belonging
to the chain ;

(2) world-wide sales and reservation
facilities ;

(3) techincial services to ensure modern
and efficient hotel administration
and operating methods ;
engineering and architectural ser-
vices for the design, construction
and equipping of the hotel and
(5) Jatest developments in the field of

hotel technology.

(4)

Chinese and Pak Spies io India

8977. SHRI BABURAO PATEL :
SHRI HUKAM CHAND
KACHWALI :
SHRI BHOGENDRA JHA :

Will the Minister of HOME AFFAIRS
be_p]used to state :

(a) the number of names of Chines and
Pakistani spies arrested on charge of espion-
age since 1965, State-wise and sex-wise ;

(b) the nature of action taken agaipst
them with particulars of twenty top convic-
tions with of spies ned ;

(c) whether it is a fact that in Nagaland,
which is infested with Chinese spies, not a
single spy has been arrested ; and

(d) if so, the reasons therefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and (b).
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Information in respect of persons arrested on
ausl_:iciun of having committed an offence of
¢ipionage under the Official Secrets Act or
or_.hetanalognusacts is being collected and
will be laid on the Table of the House.

(¢) There is no reliable information in
this regard,

(d) Does not arise.

Legislation to Protect Plot-Holders

8978, SHR1 RAMACHANDRA VEER-
APPA : Will the Minister of HOME
AFFAIRS be pleased to refer to the reply
given to Unstarred Question No. 2593 on the
29th November, 1968 and state :

(a) whether any Ilegislation has been
drafted to protect the interests of plot-holders
where colonisation schemes are mooted ;

(b) if so, the time by which a Bill is
likely to be introduced in Parliament ; and

(c) whether it is proposed to cover the
cases of Greenfields and other colonisers in
Haryana ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : ia) to (c).
The matter was considered and it has been
held that it is not possible to have Central
Legislation enacted on an all India basis
since the subject urban development essenti-
~ally pertains to the State field. We are,
however, requesting the Department of Urban
Development to scrutinize the relevant laws
in some of the States and advise the States
on the lines on which the State laws should
be modified to meet the present situation.

Change of Livery by Indian Airlines

8979. SHRI BABURAO PATEL :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

{a) whether it is a fact that the Indian
Airlines has decided to change its livery and
is going to have a Hindi logo on one side
and an English one on the other ;

(b) whether Government have considered
the possibility of aeroplanes with Hindi logo
being stoned or sct on fire in Tamil Nadu ;
and

{c) if not, the reasons therefor ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(8) Yes. sir,
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{(b) and (c). Such a possibility cannot be
a serious consideration in coming toa
deciston.

Pakistanis Working in India

8980. SHRI BABURAO PATEL :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) the number of Pakistani nationals
working in India on the 31st October, 1968,
occupation-wise and State-wise ;

(b) the amount of earnings repatriated
by them annually ;

{c) how many of them have applied for
citizenship or permanent residence in India ;

(d) how many have acquired property in
India and to what extent ;

(¢) the number of boilermen from East
Pakistan employed in India ; and

(f) the reasons why these boilermen are
preferred ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (f).
A statement giving the information in res-
pect of Pakistani nationals working on 31st
October, 1968. in the States and Union
Territories, other than the States of Bihar,
West Bengal, Nagaland and Jammu and
Kashmir is laid on the Table of the House.
[Placed in Library. See No. LT-1065/69].

Information in respect of Pakistani
nationals working in the States of Bihar,
West Bengal, Nagaland and Jammu and
Kashmir is being collected and will be laid
on the Table of the House.

Constraction of Coastal Highway of
Gujarat State

#981. SHRI S. M. SOLANKI : Will
the Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) the amount sanctioned for the com-
pletion of the coastal highway of Gujarat
State and when it is expected to be com-
pleted ; and

(b) if the highway is not under con-
struction, the reasons therefor ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) ; (a) and (o). _ The Consial
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Highway in Gujarat is a State road. The
Gujarat Government, are, therefore, pri-
marily concerned with its development.
However, they have been pressing for
Central aid for the development of a Coastal
Highway connecting Baroda to Maliya along
the Baroda-Cambay-Bhavnagar-Veraval-
Porbandar-Okha-Maliya route. A decision
on this request can be taken only after
detailed programmes for the Fourth Plan
have been finalised. Meanwhile, the Govern-
ment of India have approved in May, 1968
the proposal of the State Government for
the construction of a part of the Baroda-
Bhavnagar section of the road between
Bavaliari and Bhavnagar (22 miles long) and
of the debit of the expenditure estimated at
Rs. 47.23 lakhs to the allocations made to
the State Government from the Central Road
Fund.

Supreme Court’s Advice Regarding
Telengana Safegnards

8982. SHRI V. NARASIMHA RAO:
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether the Chief Minister of
Andhra Pradesh has sought the opinion of
the Supreme Court on the question as to
how to provide safeguards to the Telengana
people without contravening the provisions
of the Constitution ; and

b) if so,
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) No,
Sir.

(b} Does not arise.

the reaction of Government

Right of Metropolitan Coancil to discuss
Budget Estimates

8983. SHRI V. NARASIMHA RAO:
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether the Chief Executive Council-
lor of Delhi has asked the Government that
the Metropolitan Council should have the
right to discuss and change the Budget esti-
mates before they are scrutinized by various
Ministries and approved by the Central
Government ; and

(b) if so, the reaction of Government in

Fogard therto 1
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): {(a) The
Chief Executive Councillor has not made any
formal reference to the Government of India
in the matter. A suggestion was made by
Delhi Administration in 1966 that the Delhi
Metropolitan Council should be permitted to
discuss the statement of Estimated Receipts
and Expenditure pertaining to the Union
Territory of Delhi before the presentation of
the Union Government's Budget in Parlia-
ment.

(b) The suggestion was not found feasi-
ble as this would mean presentation of part
of the Annual Financial Statement to an
authority other than the Houses of Parlia-
ment before its presentation to the Parlia-
ment and would thus constitute a breach of
the privilege of the Parliament,

Deficit Budget of Constitnent Colleges
of Delhi University

8984, SHRI R. BARUA : Will the
Minister of EDUCATION AND YOUTH
SERVICES be pleased to state :

(a) whether it is a fact that some of
the constituent colleges of the University
of Delhi are faced with chronic deficit
budget ;

(b) whether some of such colleges are
utilizing the Provident Fund of the teachers
and other employees to meet their otherwise
deficit finance ;

{c) whether this is true of the Delhi
College also ; and

(d) if so, what steps are being taken to
prevent such misuse of funds ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. VEKR.V.
RAO): (a) to (c). The annual audited
accounts for the year 1967-68 in respect of
Delhi College anb Dyal Singh College reveal
that their financial position is Dot satis-
factory. In case of Delhi College there is
also the evidence that a portion of the
Provideat Fund has been utilised to meet
the deficit.

(d) The University of Delhi has been
impressing upon Colleges to create Endow-
ment Fund as required under the Ordinances
of the University and the conditions for
grants-in-aid by the University Grants Com-
pigsion to these Colleges, and to utilisp the
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income thereon towards meeting the deficit
of the Colleges. The Colleges have also
been asked by the University that the Trusts
should be required to contribute towards the
deficit cf the Colleges regularly.

The matter is also under consideration
of the University Grants_Commission.

Changes In Examination System of
Delhi University

8985. SHRI R. K. BIRLA : Will the
Minister of EDUCATION AND YOUTH
SERVICES be pleased to state :

(a) whether it is a fact that the Delhi
University is making changes in the exami-
nation system in the near future ;

(b) if so, the details thereof ; and

(c) the additional expenditure for hav-
ing a change in the system ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V.
RAO) : (a) and (b}. The Academic Council
of the University of Delhi at their meeting
held on 20-4-1969 resolved, inter-alia, to
restructure the courses for the B.A. (Pass),
B.Sc. (General), B.A. (Hons.), B. Com. and
B.Sc. (Homs.) for the batch of students to be
admitted to these courses in July, 1969 so as
to have an examination at the end of each
year of the course covering the portion
taught during that year.

The Council also resolved in principle
to introduce “a Semester System™ to take
effect for students registering for the afore-
said courses, including the post-graduate
courses, from the academic year 1970-71.
However, such of the Departments of the
University as were in a position to imple-
ment a Semester System from 1969-70 for the
post-graduate courses, as also the Faculty
of Technology in respect of Technological
Courwes, be allowed to do so.

Further details are being finalised by the
University.

(c) The additional expenditure involved
is yet to be worked out by the University.

National Institute of Edacation—Health,
Edocation and Welfare Projects

8986, SHRI P. ANTONY REDDY :
SHRI G. S. REDDI :
SHRIMATI B. RADHABATI :

Will the Minister of EDUCATION
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AND YOUTH SERVICES be pleased to
state :

(a) whether it is a fact that one of the
nine objectives of the National Institute of
Education—Health, Education and Welfare
projects—was conducting of tests for guidance
and identification of talented children ; a

(b) whether it is also a fact that the:
Review Committee of the National Council
of Educational Research and Training has
suggested that the techniques of identification
of talent may have to be modified so as to
ensure that the right types of candidates are
selected under the Sciegee Talent Search
Scheme ;

(c) if so, the reasons why there is no co-
ordination between these two ; and

(d) the purpose of the Evaluation Unit.
of the Department of Curriculum and
Evaluation 7 :

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V.
RAO) : (a) to (c). The main objective of
the NIE-HEW research project is to develop
certain psychological tools for identifying
talented pupils in specific flields to help
teachers and guidance workers in providing
svitable opportunities for those pupils to
idevelop their abilities. The tools when ready

* will be made freely available to all qualified
users.

These psychological tools cannot be
applied for selecting students for science
talent scholarships because they are intended
for guidance purposes only and science
talent students are selected on a competitive
basis mainly through speclal aptitude tests
designed for the purpose. Further, since
the psychological tools are to be made pub-
lic they cannot be used for any competitive
situation like the science talent search
scheme.

The National Council is satisfied with
the present procedures for selecting science
talent students, but will improve upon them
in the light of the recommendations of the
Review Committee, as far as possible.

(d) The main purpose of the Evaluation
Unit is to improve the measurement and

pedagogical value of examinations.
Publications Breaght Out by N.C.E.R.T.
§987. SHRI P. ANTONY REDDY :
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SHRI G. 5. REDDI :
SHRIMATI B. RADHABAI :

Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased to
state the number of printed publications
brought out by the examination unit of the
National Council of Educational Research
and Training before the Ist May, 1966 and
after it became an independent department ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. VK.R.V.
RAQ): The Examiuation Reform Unit is
not yet a full-fledged and independent De-
partment of the National Council of Edu-
cational Research and Training. It is
functioning as a part of the Department of
Curriculum and Evaluation since August,
1966. Prior to that, Examination Reform
work was initiated by the All India Council
for Secondary Education in 1958 and after
the All India Council was wound up, this
work was taken over by the Directorate of
Extension Programmes for Secondary Edu-
cation and finally by NCERT in 1961. The
number of publications brought out on
Examination Reform is 58 before 1st May,
1966, and 114 from 1st May, 1966 to-date.

N.CER.T.

8988. SHRI P. ANTONY REDDY :
SHRI G. S. REDDI :
SHRIMATI B. RADHABALI :

Will the Minister of EDUCATION

AND YOUTH SERVICES be pleased to
state :

(a) whether it is a fact that one Officer
who was sent to the United States for study
on the expenditure borne by the National
Council of Educational Research and Train-
ing had not completed the period of bond
before she was again sent to the United
States preparatory to resignation ; and

(b) if so, the reasons therefor ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V.
RAOQO) : (a) and (b). There is no such case,
Only one employee who had been trained in
USA under the USAID Programme came
back, served NCERT for sbout two years
and has gone back to USA on her own, to
join ber husband. For this purpose, she has
taken the leave due to her under NCERT
rules. The terms of the bond executed by
her are still in force,
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Department of Carriculum and Evaluation
of N.C.E.R.T.

8989. SHRI P. ANTONY REDDY :
SHRI G. S. REDDI :
SHRIMATI B. RADHABALI :

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) how many times the Head of the
Department of Curriculum and Evaluation of
the National Council of Educational
Research and Training has gone abroad dur-
ing the last three years ; and

(b) the total duration of his absence from
India during the year 1968-69 7

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V.
RAO): (a) The present Department of
Curriculum and Evaluation of the National
Council of Educational Research and Train-
ing was set up in August, 1966. Since then,
the Head of the Department has been abroad
for five times for attending wvarious interna-
tional conferences in education. The entire
expenditure on his visits was met by the
Conference authorities.

(b} The total period of his deputation
abroad for attending the conferences was 58
days during the period 1st January 1968 to
31st March 1969.

Foreign Exchange Allotment to Badminton
Association of India for Participation in
Thomas Cup Match

8990. SHRI RAMAVTAR SHARMA :
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether it is a fact that the All India
Coungil of Sports turned down the request
of Badminton Association of India for the
sanction of Rs. 5000 in foreign exchange for
participation of an Indian team in the
Thomas Cup match against Indonesia ;

(b) whether it is also a fact that the
match has to be played in India ; and

(c) if so, the reasons for not sactioning
the amount to the Badminton Association of
India ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT

PARSHAN) : (a) No, Sir. The questiop
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of the release of forelgn exchange is still
under consideration.

(b) Yes, Sir.

(c) In view of reply to (a) above, does
not arise,

Regional Engineering College,
Tiruchirapalli

8991. SHRI S. D. SOMASUNDARAM;
Will the ' Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether it is afact that Central
Government have sanctioned to purchase
sither a Jeep or a Station Wagon for the
Regional Engincering College, Tiruchira-
palli ;

(b) whether it is also a fact that both the
Jeep and Station Wagon had been parchased
by the Principal misguiding the Board of the
said Institution ;

(c) if the purchase is against the public
interest, the action taken so far against the
Principal ; and

(d) if no action has been taken, the rea-
sons therefor ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K. R.V.
RAO) : (a) to (d). The sanction given by
the Central Government is for either a jeep
or a station wagon and the Tiruchirapalli
Regional College bas purchased only a jeep.
The action of the College is in public inter-
est and according to the sanction given by
the Central Government.

Expansion of National Highway No. 9

8992. SHRI RAMCHANDRA VEER-
APPA : Will the Minister of SHIPPING
AND TRANSPORT be pleased to state :

(a) whether Government have any scheme
under consideration to expand the National
Highway No. 9 ;

(b) if so, by what time the decision is
likely to be taken in the matter ;

(c) whether it is a fact that the number
of accidents is inereasing day by day on this
National Highway ; and

(d) if so, the steps that are being taken
to avert such accidents ?

THE DEPUTY MINISTER IN THE

DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY OF
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SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) : (a) to (d). The informa-
tion is being collected. It will be laid on
the Table of the Sabha in due course.

Pakistan’s Deportees’ Camp at Panbar

8993. SHRI BABURAO PATEL : Will
the Minister of HOME AFFAIRS be pleased
to state :

(a) whether it is a fact that Pakistan
maintains a deportees’ camp at Panbar oppo-
site Gasuapara at Garo Hills ;

(b) whether it is also a fact that these
deportees are spnt to India systematically in
batches for the purpose of committing sabo-
tage in Assam ;

(c) the number arrested so far and the
nature and amount of ammunition recovered
from them ; and

(d) the steps taken by Government to
check the influx of these saboteurs and, if no
;teps have been taken, the reasons there-
or 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (d).
The information is being collected and will be
laid on the Table of the House on receipt.

P T.U. Bas Service from Pehladpur to
Central Secretariat

8994. SHRIMATI SUSHILA ROHATGI:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether a representation from the
residents of Village Pehladpur (Banger), Delhi
(on Route No. 39), addressed to the Chair-
man D.T.U, has been received by his
Ministry for a D.T.U. Bus Service from
Pehladpur to the Central Secretariat and
Fatehpuri ; .

(b) if so, the action taken in the matter;
and

{c) if no action has been taken so far,
the reasons therefor and when a final decision
is expected ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMAIAH):
(a) and (b). The proposal for provision of
two direct trips between Pehladpur and
Central Secretariat on route No. 8-A, con-
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tained in the representation addressed to the
Chairman, Delhi Transport Committee has
been examined by the Delhi Transport
Undertaking. According to them, route No,
39 on its way from Pehladpur to the city
touches Azadpur from where routes No. 9-B
and 15 operate. Both these routes connect
Central Secretariat with Azadpur. Since
these two routes originate from Azadpur. the
residents of Pehladpur should not have any
difficulty in changing over buses at Azadpur,
They can also change over buses at Rana
Pratap Bagh from where route No. 8-A ope-
rates. This route also connects Central
Secretariat with Rana Pratap Bagh. In view
of the change over facilities provided at
various points, introduction of direct trips as
suggested in the representation is not consi-
dered necessary by the Undertaking.

In order to determine the requirements
of ftransport of the residents of wvillage
Pehldpur, which is covered by rontes No.
39 and 39-A, the Undertaking carried out a
survey which revealed that the present
services were quite adequate. The Maximum
period a passenger had to wait for a bus was
25 minutes while the minimum was only two
minutes.  Therefore, no additional trips
between Pehladpur and Fatehpuri have been
provided by the Undertaking.

(c) Does not arise,
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Excavation Werk in Koveripoompattinam

8998. SHRI SUBRAVELU : Will the
Minister of EDUCATION AND YOUTH
SERVICES be pleased to state :

(a) whether it isa fact that excavation
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work has been done in Koveripoompattinam
in Tamil Nadu ;

(b) if so, the extent of land acquired for
the purpose from the State Government and
private individuals ;

(c) if acquired from individuals whether
any compensation has been paid ; and

(d) the other details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION, AND

YOUTH SERVICES (SHRIMATI
JAHANARA JAIPAL SINGH): (a) Yes,
Sir.

tb) One acre of land and four small
houses were acquired from private individuals
for the purpose.

(c) Yes, Sir,
paid

compensation has been

(d) The land and the houses were
acquired ata cost of Rs. 12,535 (Rs.
3,135 for the land Rs. 9,400 for the
houses, etc.) through the Land Acquisition
Officers. A sum of Rs. 1,800 has also been
spent on account of crop compensation for
three years.

Maintaining C. R. P. in States

8999. SHRI VALMIKI CHOUDHARY:
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether the question of maintaining
the Central Reserve Police in the States was
discussed in the meeting of Chief Ministers
held in Delhi in April, 1969 ;

(b} if so, the stand taken by the Chief
Ministers of West Bengal and of other States
in this regard ; and

(c) the decisions arrived at as a result of
tht said discussion ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) Ne,
Sir.

(b) and (c). Do not arise.
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Development of Tourist Centres in
Mahbarashira

9002. SHRI DEORAO PATIL : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether it is a fact that Government
have some specific plan for the development
of tourist centres in Maharashtra ;
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(b) if so, the details thereof ; and
(c) if not, the reasons therefor 7

THE MINISTER OF TOURISM AND
CIVIL  AVIATION (DR. KARAN
SINGH): (a) and (b). Important tourism
schemes in Maharashtra to be undertaken by
the Gentre include the integrated develop-
meot of the Ajanta-Ellora complex, additional
touris facilities in Bombay and provision of
essential amenities in  Elephanta caves.
Details of these schemes are being worked
out.

(c) Does not arise.

Collision Between an Indian and a
Soviet Freighter

9003. SHRI N.R. DEOGHARE : Will
the Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) whether it is fact that a Soviet and
an Indian freighter collided in Dardanelles
and were damaged ;

(b) if so, the reasons of the collision ;
and

{¢) the damage done to the Indian
freighter ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMAIH) :
(a) Yes, Sir. S. S. “Indian Trader” of the
India Steamship Company Ltd. Calcutta
collided with a Russian Vessel “SEVERNY
DONETS" at about mid-night on the 19th
April, 1960 at Dardanelles off Gelibolu whilst
the vessel was under the charge of a pilot.

(b) and (c). A preliminary inquiry will
be held under the Merchant Shipping Act,
1958 on the vessel's arrival in India and the
cause of the collision and the extent of
damage suffered by the S.S. ‘Indian Trader’
will be known thereafter.
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Change in the Name of Cape Comorin

9008. SHRI YAJNA DATT SHARMA:
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether the proposal to change the
name of “Cape Comorin™ to Kanya Kumari
has bean considered by the Central Govern-
ment ; and

(b) if so, with what result and the
measons for the same 7
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THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRF (SHRI
K. S. RAMASWAMY) : (a) In accordance
with the prescribed procedure, the proposals
regarding change in the names of villages,
towns, etc. are Sponsored by the State
Governments No proposal for changing the
name of Cape Comorin has so far been
received in theMinistry of Home Affairs.

(b) Does not arise.
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a7 fir ag FedlT wegm & wAw § W
ufmge & @1y wifee &1 a § "Ewar
aigw  faqn mar a1 Sk gy whswd
gt A} &, 7 sgd faeg aMQ T
¥ & 77 a3

wrew fgeg fawafaorem £ szamwl &
Ty # frewd

9022. s WFATY T W
=t gTw WA
&t TR ST
=it Tt fog
St g Juw W
it wze fagrdd aredal
T q-W1G HAY g qAH BT FA
&3 fiF aa FaET WX et § T
feg femafamag & g€ weamil & o
¥ fireer el wdr sufeeal & a0 #am §
g% faeg #ar widg § AT 7 feerfem
wnsAl ¥ grafaa § 7
1w waram ¥ Toa W (st faen
W AW : T FIHIL § A F=AT
& waTT 9T o faaw 9 & 9T 9o
qT TET W1aT | [geerea # var
aferd semt Lt 1069/69]

Primary Education Commission

9023. SHRISHRI CHAND GOYAL :
Will the Minister of EDUCATION AND
YOUTH SERYICES be pleased to state :

(a) whether the Primary School teachers
submitted a memorandum to Government
demanding the appointment of a Primary
Education Commission for rasing their grades
and allowances and for conferment of voting
rights to Primary teachers in the Council
elections of State Legislative Councils from
Teachers' Constituencies ;

(b} the reaction of Government to the
above demands ; and

(c) whether any action has been taken by
Qovernment in this bebalf ?

VAISAKHA 19, 1891 (SAKA)
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THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN) : (a) to (c). Yes, Sir ; the
All India Organisation of the teachers of
Primary Schools has demanded the appoint-
ment of primary Education Commission, but
it is not considered advisable to do so for
verious reasons, including the following :—

(i) School Education, including Primary
Education, is a State subject and
it is for the State Governments to
appoint such a commission, if they
think it necessary.

(ii) Under Article 171(3)(c} of the
Constitution, Primary Teachers are
not eligible for the right of vote in
the teachers’ Constituencies.

(iii) The appointment of such a com-
mission would raise expectations
without corresponding arrangements
to find the funds for implementing
the recommendations, which might
be made by it.

(iv) The Kothari Commission has
recently made a comprehensive study
of all the various problems of
education including that of primary
education. The appointment of a
fresh commission for problems of
primary education is, therefore, not
considered to be necessary.

Revision of Grades and Allowances of Punjab
Haryana and U. T. of Chandigarh
Government Employees

9024. SHRI SHRI CHAND GOYAL :
Will the Minister of HOME AFFAIRS be
pleased to state.

(a) whether it is a fact that the grades
and allowances of the Government employees
of Punjab and Haryana have been revised
from time to time ever since the recorganisa-
tion of Punjab in 1966 ;

(b} whether it is a fact that there was
automatic application of the revised grades
and allowances to the employees of the Union
Territory of Chandigarh ;

(c) whether 'the practice of automatic
application has been discontinued for some
time ; and

(¢) if 3, the reasons therefor ; -



] Pritten Answers

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA)} : (a) to ().
Yes, Sir.

(d) The pay scales and allowances of
employees of Union Territories of Himachal
Pradesh, Chandigarh, Manipur Tripura and
Pondicherry were patterned on the pay scales
and allowances obtaining in a specified
adjoining State. However, it was felt that
while the revision of pay scales and allow-
ances of the employees of these U Ts. should
continue to be on this basis, the pay scales
and allowances of the employees of these
U.Ts should not exceed the pay scales and
allowances of the employees of similar
categories under the Central Government,
As such now each case of revision of pay
scales and allowances is examined on merit.

Murder of Station Master and Waterman
at Jaitu Railway Station in Punjab

9025. SHRI SHRI CHAND GOYAL ¢
Will the Minister of HOME AFFAIRS be
pleased to state :

{(a) whether it is a fact that some Naxal-
ites have murdered the Station Master and
the Waterman at Jaitu Railway Station in
Punjab ;

(b) whether
traced ; and

(c) the estimated number of the Naxalites
in Punjab and their activities ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and (b).
According to information received from the
State Government :thc Station Master and a
waterman at railway station Bukainwala (not
Jaitu railway station) in Ferozepur District
were murdered by dacoits on 24th December,
1968. The extremists are mot involved in
the murder. The culprits have not been
arrested so far.

(c) According to information of the
State Government there are about 50 extre-
mists in Punjab. They have come to notice
for distributing Maoist literature and have
been involved in two incidents of violence.
Cases have been registered in respect of
these incidents and are being investigated
pocording to law,

the culprits have been
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Promalgation of Section 144 in Chandigarh

9026. SHRI SHRI CHAND GOYAL :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that Section 144
of Cr. P. C. banning public meetings has
again been promulgated in Chandigarh ;

(b) whether it is a fact that such a ban
exists in Chandigarh almost all the year
round ; and

(c) whether there is any serious situation
existing in Chandigarh to justify the ban ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (c).
Prohibitory orders under Section 144 Cr. PC.
remained in force in certain sectors of
Chandigarh township for a total period of
233 days in the year 1968, These orders are
enforced when breach of peace is apprehended
on account of agitations etc., and care is
taken to ensure that the orders are in force
only in those areas where the trouble is
anticipated ; the other areas are kept out of
the operation of the orders. There is no
serious situation in Chandigarh at present
and no orders under Section 144 Cr. P.C.
are in force there.

Crimes in Laccadives

9027. SHRI P.M, SAYEED : Will
the Minister of HOME AFFAIRS be pleased
to state :

(a) the number of criminal cases regis-
tered and investigated Island-wise in Laccad-
ives during the last three years ;

(b) the number out of them that ended
in conviction ; and

(c) the nature of offences in all the cases
registered and investigated ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (c).
A statement is laid on the Table of the
House. (Placed in Library. Se, No. LT-
1070/691.

Recruitment ul Sub-Tespectors of Police
in Laccadives

9028, SHRI P. M. SAYEED : Will
the Minister of HOME AFFAIRS be pleased
to state :

(a) whether Government have ynder
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consideration a proposal for making direct
recruitment of qualified Islanders in Lacca-
dives to the cadre of Sub-Inspectors of Police
instead of bringing them from Kerala ;

(b} whether it is a fact that a pass in
predegree examination is not considered
sufficient academic qualification for the
selection of Sub-Inspectors in case of the
Islanders belonging to the Scheduled Tribes ;
and

(c) if so, the reason therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) No,
Sir. In accordance with the recruitment rules
the posts of Sub-Inspectors of Police are to
be filled by deputation from adjacent states
or by promotion of Head Constables of the
Laccadives Administration. If these methods
fail, direct recruitment is to be made. So far
there has been no occasion to resort to direct
recruitment of Sub-Inspectors of Police.

(b) and (c). The academic qualification
prescribed for direct recruitment to the posts
of Sub-Inspectors of Police is a Bachelor’s
degeres in Arts, Science or Commerce from
a recognised University. Under the existing
orders of the Government of India. for
direct recruitment, no relaxation of academic
qualifications is permissible in the case of
Scheduled Caste/Tribe candidates.

National Research Development Corporation
of India

9029. SHRI PREM CHAND VERMA,;
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether the National Research
Development Corporation of India has proper
rules for staff recruitment (for jobs carrying
more than Rs. 500 p.m.) for purchase,
contracts and sales ;

(b) if so, the details of these rules ; and

(c) if not, whether there is any proposal
to draft these rules and, if so, when ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R. V.
RAO) : (a) and (b). No rules. as such, have
been framed but the procedure followed by
the National Research Development Corpora-
tion of India in regard to recruitment of
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staff, purchases, contracts and sales is given
below :

(i) Recruitment of Staff : Posts carry-
ing a basic salary of more than
Rs. 500/-p.m. are advertised and
also notified to the Employment
Exchange. The Directors on the
Board of Directors of National
Research Development Corporation
and prominent industrialists are also
requested to suggest suitable names.
Selections for posts whose maximum
pay exceeds Rs. 575/- p.m. are made
on the recommendations of a Selec-
tion Committee constituted for the
purpose by the Board of Directors.
For posts for which the maximum
pay is below Rs. 575/« p.m., selec-
tions are made by the Executive
Director. As for posts whose maxi-
mum pay is more than Rs. 2000/-
p.m., appointments are made with
the prior approval of the President
of India.

Purchases : All purchases are made
according to the procedure usually
adopted by Government depart-
ments and after obtaining quotations
and tenders. Generally the lowest
quotations and tenders are accepted.
Where, however, a higher tender is
accepted. the reasons for ignoring
the lower quotations are recorded
by the purchasing authority i.e. the
Executive Director/Secretary.
Contracts : N. R. D. C. has. not
entered into any contract so far.
Sales : Sales are effected through
selling agents on commission basis.
The prices of the products are fixed
by the Corporation,

(c) There is no such proposal.

(ii)

(iii)
@iv)

At

1 Research Develoy t Corporati
of India

9030. SHRI PREM CHAND VERMA,;
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether at any time a general assess-
ment of the working of the WNational
Research Development Corporation of India
has been made ;

(b) if so, the result thereof ; and

(c) if not, whether Governmeat propose
secaring the services of pny expert ia order |
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to find out the drawbacks and to bring about
improvement in its working ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R. V.
RAO) : (a) and (b). The Government has
not made any general assessment of the
working of the National Research Develop-
ment Corporation. The Board of Directors
of the Corporation, in pursuance of a resolu-
tion passed at the General Body Meeting
held on 31-12-1966. reviewed in 1967, the
working of the Corporation with a view to
making it a more effective instrument of
research and development and made the
following recommendations :

(i) For professional assessment National
Research Development Corporation
may constitute Technical Advisory
Committees in specific fields and
region-wise :

(ii) Market Survey reports ar Project
reports may be prepared in parti-
cular cases by NRDC or by some
competent authority ;

(iii) Preference may be given to the

issue of non-exclusive licences ;

(iv) NRDC should put up pilot plants
at its own cost or in collaboration
with industry to take up the process
from the laboratory stage. This
should be done after the techno-
economic feasibility is assessed ;

(¥v) NRDC should provide risk capital ;

(vi) In suitable cases NRDC may consi-
der compensating entreprenuers
against losses suffered by them ;

(vii) NRDC should lay emphasis on
giving more publicity to the proces-
ses developed in National Labora-
tories and its activities ;

(viii) Executive Director may be recruited

at the earliest,

(c) Mo, Sir.
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(=) 25 =, 1968 wv wrs @wr §
wardfea wer den 7632 & Wi (¥) &
fa7 17 39 T N WK A wEEa fwa
STar g 1

Delay by U.P.5.C. in Tendering Advice

9036. SHRI SHASHI BHUSHAN :
Will the Minister of HOME AFFAIRS be
pleosed to state :

(a) whether it is a fact that a large num-
bér of cases referred to the Union Public
Service Commission are unduly delayed by
the Commission in tendering advice ; and

(b) if so, the steps Government are
proposing to take to avoid such delays by
the Commission ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and
(b). In the large bulk of cases referred to
U.P.S.C. for advice there is no undue delay
on their part in conveying their advice. There
are, however, a number of cases in which the
Commission could not communicate their
advice expeditiously largely om account of
non-receipt of complete documents/ particulars
in the first instance, lack of advance planning
in the matter of recruitment, etc. The
Commission are constantly reviewing their
organisation and methods of work so as to
ensure speedy disposal of case.

Allowances Paid to Dependants of Ist
eedom Struggle
9037, / SHRI GEORGE FERNANDES :
SHRI B. K. DAS-
CHOWDHURY :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) the names of the dependants of the
Mutiny veterans who continue to get com-
passionate allowance from the Government
of India ;

(b) the amount of allowance paid to
each of them ; and

(c) the basis on which the allowance is
paid ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): () to (c).
In commemoration of the centenary of the
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freedom struggle of 1857 which was celebrat-
ed in August 1957, the Government of India
sanctioned certain monthly allowances for
life or till marriage to the descendants of
persons who played an important part in the
freedom struggle. A statement showing the
particulars of the grantees is laid on the
Table of the House. [piaced In Library. See
No. LT—1072/69].

.
Payment of Assigned Taxes to D.M.C.

9038. SHRI YAJNA DATT SHARMA :

Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that the Mayor
of the Delhi Municipal Corporation has
sought his assistance in settlipg Municipal
claims pertaining to the assigned taxes like
entertainment tax and motor vehicles tax ;
and

(b) if so, the type of help rendered in
the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and (b).
The Mayor had written -about the arrears of
some assigned taxes and had suggested that
the provision in the Revised Estimates in a
year should take into account the realisations
of the taxes of a particular year .in the same
year as approximately as possible.  Instruc-
tions have been issued so that the final pay-
ment in a year will take note of both the
trend of collections as reflected in the Revised
Estimates as well as adjustment of the pay-
ment made in the previous year with refer-
ence to the actual, for that year. Arrears of
Motor Vehicles Tax were paid during the
last financial year.

Exchange of Delegations of Scientists/
Journalists/ Authors/Medical Men with
USS.R.-

9039. SHRI B. K. DASCHOWDHURY :
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether any agreement has been
signed between the U.S.S.R. and India
recently for the exchange of delegations of
Scientists, Journalists, Authors and Medical
men ; and

) lfan.tbubmd.outhnuofﬂwmu-
ment signed ?
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THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K.R.
V. RAO) : (a) and (b). No, Sir. The last
Indo-Soviet Cultural Exchange Programme
for 1968-69 was signed in May, 1968, which
expired on 31-3.1969. However, a fresh
programme for 1969-71 is under negotiation
and is likely to be finalized soon.

Disparities in Salaries in Laccadives

9040. SHRI P. M. SAYEED : Will the
Minister of HOME AFFAIRS be pleased to
state :

(a) whether it is a fact that there is
disparity in Salaries of Amins and Karanis
in Laccadives, through their status and func-
tions are the same under the existing regula-
tion ;

(b) if so, the reasons therefor ; and

(c) the steps Government propose to take
to remove such discrimination and when ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (c).
The scales of pay attached to the posts of
Amios and Karanis in the Laccadive Admi-
<istration are Rs. 80-1-85-2-95 and Rs.
75-1-85-EB-2-89 respectively. The duties of
Amins and Karanis are not exactly identical
inasmuch as Karanis have not so far been
eatrusted with the functions of Amins under
the L.M.A. Islands Land Rewvenue and
Tenancy Regulation, 1965. A proposal to
this effect is, however, under consideration
and the question of removing the disparity
between the functions and salaries of the two
categories of officials is under examination.
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Rights of Linguistic Minorities in
Punjab
9044, SHRI RAM GOPAL SHAL-
WALE : Will the Minister of HOME

AFFAIRS be pleased to state :

(a) whether itis a fact that the then
Home Minister, Shri Gulzari Lal Nanda hnd
stated, while declaring the formation of the
Punjabi Suba on the 22nd March, 1966, that
the rights of linguistic minorities in Punjab
would be safeguarded ;

(b) whether it is also a fact that the
rights of the general public are no longer
safe in view of the removal of Hindi from
the name-boards of Government offices and
mile-stones on roads in that state ; and

(c) if so, the steps taken by the Central
Government to fulfii the promise made to
the linguistic minorities 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) ; (a) In the
statement made by the then Home Minister
on 21st March, 1966, in . ok Sabha it was
stated, fnseralia that the legitimate rights
and interests of the minorities linguistic and
others will naturally be fully safeguarded in
the units,

\b) and (c). Punjabi in Gurmukhi script
is the sole official language of Punjab
Government and is being used for all official
work. The State Government have, however,
decided that Hindi shall be used for corres-
pondence with the Central Government and
the Hindi speaking States. The sign boards
in Government offices which were previously
mostly in English have been replaced by
Punjabi. On roads other than the G. T.
Road, distances on mile-stones and traffic
signs are in Punjabi. This cannot be said
to have resulted in the infringement of rights
of the general public. Moreover, the safe-
guards provided for linguistic minorities
under the Constitution are watched by the
Commissioner for Linguistic Minorities who
submits anpual reports relating to them which
are placed before Parliament. The Punjab
Government have also designated a Senior
Officer as Special Officer to look after the
implementation of safeguards for linguistic
minoritios.
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Transport and Communication Committee

9045. SHRI CHENGALRAYA NAIDU:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state |

(a) whether it is a fact that the need for
intensifying regional co-operative to ensure
the rapid economic growth of Asia and the
Far-Fast was emph d at the opening of
the Transport and Communication Committee
of ECAFE, in Bangkok ;

(b} if so, the decisions arrived at in the
Conference ; and

(c) whether India also attended the

Conference ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMAIAH):
(a) Yes, Sir.

(b) The Committee noted that the con-
cept of regional co-operation was now being
fully accepted by the member countries of
ECAFE as a basic approach for achieving
rapid development in the various ecomomic
sectors. The Committee accordingly recom-
mended that it might be desirable for the
ECAFE to designate 1969 as a vyear for
intensifying regional co-operation so that
countries might gear themselves fully to the
achievement of the targets set for the second
United Nations Development Decade. The
Committee also felt that as heavy investments
were flowing into the transport sector through
the wvarious National Development Plans,
there is a growing need for closer coopera-
tion between countries in order to achieve a
proper harmonisation and co-ordination of
the region’s international transportation
plans.

The Committee further stressed the im-
portance of a comprehensive regional trans-
port survey and the need for undertaking on
@ priority basis special feasibility studies of
selected projects. Emphasising the impor-
tance of multi-institution support for imple-
menting such survey programmes “the
Committee endorsed the view that as many
aid giving organisations and agencies as
possible should be associated under these
programmes.

(¢) Yes, Sir.
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Shifting of NEFA Headquarters

9047. SHRI K. LAKKAPPA :

SH ASHPAL SINGH :

) VISHWA NATH PANDEY:
HRI GEORGE FERNANDES :

SHRI BAL RAJ MADHOK :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Government appointed a
Committee sometime in the year 1968 to go
into the question of shifting the NEFA
Headgquarters from Shillong to somewhere
else ;

(b) if so, whether the Committec has
since submitted its report to Government ;

(c) if so, the recommendations made
therein ; and

(d) the reaction of Government thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
YIDYA CHARAN SHUKLA) ; () t9 (d)
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In the year 1967, the Government appointed
a Committee of Technical experts to select a
suitable site for the new Headquarters of
NEFA Administration within NEFA. The
Committee submitted a report in December
1967 and suggested three possible sites for
the purpose, viz., (i) Ban.'erdewa in Subansiri
District (NEFA), (ii) Likhabali and (iii)
Basar in Siang District. The site at
Likhabali has been abandoned as it falls
within the territorial jurisdiction of Assam
State and does not apparently meet the
requirements of a site within NEFA. The
Governament have been examining the com-
parative costs of developing a new Headquar-
ters at the new sites at Banderdewa and
Basar in consultation with the Meterological
Department and the Geological Survey of
India. The Geological Survey of India
considers that it would be hazardous to go in
for brick type permanent construction at any
of these places as they both fall within the
severe seismic zone. The constructions which
will be most suitable in this area is now
under further examination in consultation
with the C.P.W.D., Central Building

" Research Institute and other organisations.
The final selcction of a site will, however,
depend on the recommendations of the
Agency Level Council which is likely to be
set up on 2nd Oetober, 1969.

Cases forwarded by C.B.I. for Departmental
Action

9048. SHRI N. R. LASKAR :
SHRI CHENGALRAYA

NAIDU :

Will the Minister of HOME AFFAIRS -

be pleased to state @

(a) whether it is a fact that the Central
Bureau of Investigation has forwarded 114
cases to the Departments concerned during
1968 for taking departmental action against
the deliquent Officers on charges involving
misconduct and corrupt practices ;

b) if so, the action taken against them ;

(c) the total number of cases forwarded
during 1968 by the C.B.L. to the departments
concerned ; and

(d) in how many cases
have taken action ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
YIDYA CHARAN SHUKLA): (a) Yes,

the departments
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Sir. The Special Police Establishment Divi-
sion of the Central Bureau of Investigation
reported 114 cases to the Departments con-
cerned in November, 1968 for taking discip-
linary action against deliquent officials.

(b) In accordance with the reports
received so far, 3 out of the 114 cases have
ended in punishment and 111 cases are pend-
ing disposal.

(c) Duping the year 1968, the Special
Police Establishment Division of the Central
Bureau of Investigation reported 1246 cases
to the Departments concerned for initiating
disciplinary proceedings.

(d) In accordance with the reports
received so far, 185 cases have been decided.
Of these cases, 170 have resulted in punish-
ment and 15 ended in exoneration.

Meeting of Maharaghtra and Mysore
Chief Ministers Convened to resolve
Border Dispute

9049. SHRI N. R. LASKAR :
SHRI CHENGALRAYA

NAIDU :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that he convened
a meeting of the Maharashtra and Mysore
Chief Ministers to resolve the border dispute
which has caused violent disturbances in
Bombay during February, 1969 ;

(b) if so, the outcome of the talks ;
and

(c) what steps are being taken by the
Centre to solve this dispute ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) No,
Sir.

(b} Does not arise.

(c) Efforts to find an early solution to
this complex and delicate issue are continu-
ing.

Theft of Vehicels in Delhi

9050. SHRI B. K. DASCHOWDHURY :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) the number of cars, scooters motor
cycles stolen in the Union Territory of Delhi
during the year 1968 ;
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(b) the number of vehicles out of them
since recovered ;

(c) the number of arrests, of individuals
or gangs made separately ; and

(d) the action taken against these
culprits ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and (b).

VAISAKHA 19, 1891 (SAKA)

Number of vehicles

Stolen Recovered so
far
Cars 238 225
Scooters 191 152
Motor-cycles 54 2
Cycles 2246 293

(c) and (d). A statement is laid on the
Table of the House. [Placed in Library. See
No. LT—1073/69),

Bridge over River Jira

9051. SHRI SRADHAKAR SUPAKAR :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether the road bridge over the
river Jira near Bargarh town in Orissa on
the Calcutta-Bombay National Highway is
in a dilapidated condition ; and

(b) if so, the steps taken by (Government
to repair it or build another bﬂdp over the
said river ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) : (a) Yes, Sir.

(b) An cstimate amounting to Rs.
18,76,500/- for the construction of a new
bridge over the river Jira to replace the exist-
ing bridge was sanctioned in Janoary 1969,
The agency for execution of the work is
being fixed by the Orissa State Public Works
Department who have fixed the targst period
for its completion as 20 months from thy
dato of commencement of the work,
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Re-employment of Central Government
Officers

9052. SHRI JYOTIRMOY BASU:
Will the Minister of HOME AFFAIRS be
pleased to state :

(n) the number of Central Government
Officers re-employed for the first time during
the last three years ; and

(b) the number of retired Central
Government officers whose re-employment
bad been extended during the last three
years ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY): (a) and (b). The
information is being collected and will be
laid on the Table of the House as soon as
posaible.

Text-Book Committee for Urdu

9053. DR. SUSHILA NAYAR :
SHR] K. LAKKAPPA ;
SHRI A. SREEDHARAN :

‘Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to refer to
the reply given to Starred Question No. 434
on the 29th November, 1968 regarding Tea:}-
Books Committee for Urdu and state :

(a) whether the proposal under considera-
tion for setting up a Co-ordination Com-
mittee for the Production of University level
Books in Urdu has since been finalised by
Government ;

(b) if not, the reasons for the delay ;
and

(c) the time by which the Committee is
likely to be constituted and by what time
the Committee will submit its report to
Government ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K. R.
V.RAO): (a)to (c). The earlier proposal
for setting up a Coordination Committee
under the Chairmanship of Shri G. M. Sadiq
bas been dropped. Instead, Government
has decided to set upa Central Board for
the production of University standard books
in Urdu. This decision has been taken in
pursuance of the recommendation of the
Conference of Education Ministers of con-
cerned  States and Vice-Chancellors and

Heads of Urdu Departments of .concerned



113 Frinen Amewer:
universities which met in New Delhi on 23rd
April, 1969,

Permits for Inter-State Routes

9054, SHRI JYOTIRMOY BASU : Will
the Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) whether Government propose to CoRs-
titute benches of the Inter-State Road Trans-
port Commission, both route-wise and arca-
wise, to deal with applications for grant of
permits on Inter-State Routes ; and

(b) if so, the details of the said
proposal ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMAILAH):
(a) and (b). The question of reconstituting
and strengthening the Inter.State Transport
Commission with additional powers is under
consideration.

Facilitation Procedures at Alrport

9055. SHRI JYOTIRMOY BASU : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether a team of the Internatiomal
Air Transport Association has put forward
before Government a number of proposals to
simplify facilitation procedure at Airports ;

(b) if so, what are those proposals ;
and

(c) the stand taken by Gowvernment
thereon ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) Yes, Sir. A facilitation team of Interna.
tional Air Transport Association (IATA) met
the Chairman and Members of the High Level
Inter-Departmental Committee on Facilitation
on 6th February 1969.

(b) The following proposals were put
forward by the IATA team :

(1) Introduction of DDVP system of

disinsectisation of aircraft.

(2) Integration of Health and Immigra-

tion services.

(3) Channelling of arriving passengers

s0 as to cnble faster clearance of
those without dutiable articles.

(4) Simplification of Health Forms,

MAY 9, 198
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(5) Abolition of the system of issuing
gate passes by Customs in respect

of passengers’ baggage.

(6) Elimination of Passemger Manifest.

(7) Duty free import of aircraft con-

tainers and ground handling equip-
ment.

(8) Liberalisation of rules relating to

+ @uty free liquor allowed to

7 passengers.

(c) Most of the above suggestions are
included in the Facilitation Programme for
implementation in India, if found feasible.
The existing position is as follows, item-
wise :

(1) ‘This is acceptable.

(2) This would be examined in the
context of impending introds
of Jumbo Jets.

(3) This has been accepted in principle.

(4) Simplification of the form for per-
sonal declaration of Health and
origin has been agreed to.

(5) The question is still under examina-
tion.

(6) In order to evaluate the feasibility
of elimination of passenger manifest,
an experimental elimination for
some time, has been agreed to in
respect of incoming flights.

(7) This is under examination,

(8) The need for liberalising the quantity
of Yiquor allowed to be brought by
a passenger would arise omly if the
rules on the subject in respect of
tourists are not in keeping with the
general practice in other countries.
On this basis, no case of liberalisa-
tion has been made out.
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Demand for Change of Governors

9057. SHRI B. K. DAS-
CHOWDHURY :
SHRI R. BARUA :
SHRI N. R. LASKAR :
SHRI CHENGALRAYA
NAIDU :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) the policy of Government in regard
‘to accepting any demand by State Govern-
ments for change of Governors ;

(b) whether the Chief Ministers are
consulted before the appointment of the
Governors ; and

(c) the names of the States which have
asked the Centre for the change of Gover-
nors 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Under
the Constitution Governors are appointed by
the President and subject to the President’s
pleasures, hold office for a period of five years.
The Constitution does not confer any right
on the State Governments in the matier of
appointment or withdrawal of Governors.
The question of any policy being adopted by
the Central Government to deal with demands
made by the State Governments for change
of Governors, therefore, does not arise.

(b) As an extra-constitutional convention
the Chiel Minister of the Stae-concerped is
informally consulted before appointing any
individual as Governor of the State.

(c) The Government of West Bengal hiad
asked for the change of Governor. No
other State Government has asked for the
change of Governor.

VIAS*KHA 19, 1891 (S4X4)
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Encounter with Rebel Nagas near
Lamlong

9058. SHRI BAL RAJ MADHOK :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether a gang of Naga hostiles
equipped with automatic weapons, made a
surprise attack on a patrol party of the
Border Security Force near Lamlong in Teng-
noupal sub-division of Manipur bordering
Upper Burma on the 12th January, 1969 ;

(b) if so, the details of the incident ;

(c) the steps taken in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (c).
On the 12th January, 1969, the security
forces had an encounter with Naga hostiles
near Burma border in Tengnoupal sub-divi-
sion of Manipur. There was an exchange of
fire and the hostiles escaped across the border.
Two guns and one rifle were recovered by the
security forces, Constant vigilance to curb
the activity of the hostiles is being main-
tained.
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Central Public Health Engincering Research

Institute in Madhya Pradesh

9062. SHRIG.C. DIXIT : Will the
Minister of EDUCATION AND YOUTH
SERVICES be pleased to state :

(s) whether it is a fact that Counci] of

T
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Scientific and Industrial Research established
a field centre of the Central Public Health
Engineering Research Institute at Bhopal in
the year 1964 and that this field centre has
been doing useful work and has been of great
help to solve some of the problems of
Madhya Pradesh ;

(b) whether it is also a fact that the
Central Government is going to close down
this field centre thereby causing the Madhya
Pradesh Government to face several problems
pertaining to river pollution, water and
sewage treatment efc. ;

(c) whether it is a fact that if the field
centre is expanded suitably it would be able
to help not only Madhya Pradesh but also
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. the adjoining States ; and

id) if so, the steps taken by Government
in this direction 7

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.
V. RAO) : (a) A field Centre was establish-
ed in 1961 at Bhopal.

(b) The Executive Council of the Insti-
tute recommended that the field Centre at
Bhopal be closed because (i) there was not
enough work-load to justify expenditure ;
and (ii) work in Madhya Pradesh area could
be conveniently handled by mobile field units
sent out from the main Institute at Nagpur
as and when necessary.

The Madhya Pradesh Government have
written to the CSIR against the closure of
the Centre. The matter is being re-consider-
ed by the Executive Council.

(c) Itis not considered desirable to
expand the field Centre at Bhopal. Public
Health Engineering is a multi-disciplinary
subject and needs expert and supporting
technical staff. All the varieties of staff can-
not be posted at a field Centre and hence
major problems involving considerable
research have to be tackled at the main
Institute at Nagpur. The scope of field
Centres is essentially limited and their expan-
sion would unduly duplicate the facilitics
available at the main Institute.

(d) Does not arise.
Road Cmtlgnl"ﬂrl-ell Madhya
Pradesh '

9063. SHRIG.C. DIXIT : Will the
Minister of SHIPPING AND TRANSPORT
be pleased to stats :

(a) whethes it is a- fact that during the



11

Tast 13 years since the new State of Madhya
Pradesh was formed, there has been a total
investment of Rs. 31.18 crores only on the
road construction programme vjz. an invest-
ment of Rs. 72 lakhs per district which is
very low ; and

(b) if so, the reaction of Government

?

Wrisson .‘.ﬂn

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) : (a) and (b). The requi-
site information is being collected from the
State Government and will be laid on the
Table of the Sabha in due course.

Demand of Funds by Madhya Pradesh

Government for Economic Development
of Dacolt-Infested areas of Madbya
. Pradesh

9064. SHRIG. C. DIXIT : Will the
Mipister of SHIPPING AND TRANSPORT
be pleased to state :

{a) whether it is a fact that in the dacoit-
infested areas of Madhya Pradesh, the roads
are of special importance for the anti-dacoity
opesations and for raising the economic
conditions of these areas ;

(b) whether the Government of Madhya
Pradesh have demanded special funds outside
the State Plan for the above purposes ;
and .

(c) if so, the meaction of Government
theseto ?

THE DEPUTY MIMISTER IN THE
DEPARTMENT OF PARLIAMENTARY
ABFAIRS, AND IN THE MINISTRY OF
SHIRPING AND TRANSPORT (SHRI
QRAL SINGH) : (a) Yes, Sir.

(b) No, Sir.

(c) Does npt arise,

Medern Merchant Vessels for India’s
Trade

9065. SHRI BENI SHANKER
SHARMA :
. SHRI D. C. SHARMA :
e SHREF RANJIT SINGH :
SHRI HARDAY AL DEVGUN :
SHRIRAL RAJ MABHOK. :

AME o o
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Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether any efforts have been made
to secure modern merchant vessels for India's
trade ;

(b) if so, the details thereof ; and

(c) when they are likely to be available ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMAIAH):
(a) to (c). Yes, Sir. During the three years
after the expiry of the Third Plan period, 35
new and modern ships totalling 4.99 lakhs
GRT have been added to the Indian mer-
chant fleet. In addition, 35 new ships of
about 6.21 lakhs GRT were firmly on order
as on 31.3.69. These are expected to be
delivered between 1969 and 1972.

Upadbhayaya Murder Enquiry

9066. SHRI D. C. SHARMA :

SHRI HARDAYAL DEVGUN :

SHRI RANIJIT SINGH :

SHRI BENI SHANKER
SHARMA :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether the investigations into the
murder of Shri Deen Dayal Upadhayaya have
been completed ;

(b) if so, with what result ; and

(c) if not, the reasons for the delay ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) Yes,
Sir.

(b) A charge-sheet was submitted on
May 4, 1968 in the Court of Additional
District Magistrate (Judicial), Varanasi, who
committed the case on August 6, 1968 to the
Court of sessions.

(c) Does not arise.
Stabbing of Students in Delhi

9067. SHRI RANIJIT SINGH :
SHRI D. C. SHARMA :
SHRI HARDAYAL DEVGUN :
SHRI BENI SHANKER
SHARMA :
Will the Minister of HOME AFFAIRS
be pleased to state :

(m). whether the annual conference of the



125 Pritten Answers
Delhi Region Students' Congress was disturb-
ed when some miscreants stabbed one student
and manhandled another at the Vithalbhai
Patel House, New Delhi on the 2nd March,
1969 ;

(b) whether any inquiries have made into
the incident ; and

(¢) if so, the outcome thereof and the
action taken in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (c)
According to information received from the
Delhi Administration, a meeting of the Delhi
Region Students’ Congress, which was being
held in Vithalbhai Patel House, New Delhi,
on 2nd March 1969, ended abruptly following
a scuffle between two groups. No one was
stabbed. Inquiries by the police did not
reveal commission of any cognizable offence.

Allocation of Staff between Himachal
Pradesh, Haryana, Punjab and
Chandigarh

9068. SHRI D. C. SHARMA :

SHRI HARDAYAL DEVGUN :

SHRI RANIJIT SINGH :

SERI BAL RAJ MADHOK :

SHRI BENI SHANKER
SHARMA :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that the question
of final allocation of staff between the States
of Himachal Pradesh, Haryana. Punjab and
Chandigarh is still pending ;

(b) how long it will take to finalise the
recommendations made by the respective
States in this direction ; and

(c) the reasons for the delay in fthe
matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a)to (c).
Out of a total of 57 Departmen's involv-
ed in the process of reorganisation, final
allocation orders have been issued in regard
53 Departments. Orders of final allocation
of staff of one more Department will issue
shortly.

In regard to the remaining three Depart-
meats the State Governments goncerned are

VAISAKHA 19, 189] (SAKA)
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taking action to have the matter placed be-
fore the Committee of Chief Secretaries for
their consideration and making appropriate
recommendations to the Government of
India.

Allotment of Shops at Palam Alrport
withont inviting Tenders

9069. SHRI D. C. SHARMA :

SHRI HARDAYAL DEVGUN :
SHRI RANJIT SINGH :

SHRI BAL RAJ MADHOK :
SHRI BENI SHANKER

SHARMA :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether it is a fact that the premises
of the New restaurant and cafeteria at Palam
Airport have been given on rent without
inviting any tenders :

(b) whether the local restaurant owners
have protested against this arbitrary allot-
ment ; and

{c) if so, the reaction of Government
thereto and the action taken or proposed to
be taken in the matter ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) The catering contract at Palam airport
was awarded to Messrs. Volga Restaurant in
early 1967 on the basis of tenders received.
As the resturant premises were not d by
the previous caterer. who has obtained stay
orders from law courts, M/s. Volgas could
not established their restaurant at the airport.
Recently new premises which were under
construction have been got ready and given
over to them where they are mow function-
ing.

(b) and (c). Some protests have been
received but allotment cannot be characteris-
ed as arbitrary.

Gherao of Calcutta port Trost Officials

9070. SHRI D.N. PATODIA : Will
the Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) whether it is a fact that some officers
of the Calcutta Port Trust were ‘gheraced’
and were assaulted by the upruly mob ; and

(b} whether the Port Trust received
timely police assistance to deal with the
situation :

Vo
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. THE MINISTER OF PARLIAMEN- ¥ quT # Wiy 9@ yeard &7 s\ w41 &
TARY AFFAIRS, AND SHIPFING AND

TRANSPORT (SHRI RAGHU RAMAIAH): 9 fagrt & & =19 avere &t fer

(a) Yes
(b) Pacts are being ascertained from the
State Government.

Department to Look After Minorities'
Interests

9071. SHRI ONKAR LAL BERWA :

SHRI DEVEN SEN :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether in pursuance of tbe deli-
berations of the National Integration Council
at Srinagar during June, 1968, there is any
proposal under Government’s consideration
to set up a separate Department at the
Ceantre to safeguard the interests of minorities
and advise the States also to set up similar
departments ; and ’

(b) if so, the details of the proposal and
when it'is to be implemented ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and (b).
The Sub-Committee of the MNational Integra-
tion Council on Communalism constituted in
pursuance of the recommendations of the
Committee on Communal Aspects, as adopted
by the National Integration Council, decided
at its first meeting held in New Delhi on
March 21, 1969 that it would take up among
other things :

(i) A careful examination of the
genuine, legitimate and deep seated
grievances of minorities especially
in respect of dircrimination in em-
ployment etc.

(ii) The desirability and feasibility of
bhaving a Commissioner for Mino-
rities with . functions analogous to
that of an Ombudsman, or of having
any other suitable machinery, to
look into the grievances of the
minorities and to suggest measures
for redressing them.
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Roads and Bridges. in Border Areas of
Rajasthan

9074, SHRIR. K. BIRLA : Will the
Minister of SHIPPING AND TRANSPORT
be pleased to siate :

(a) whether the Central Government have
formulated a phased programme ip border
areas of Rajasthan for having a * net-work of
roads and brides for vehicular traffic ;

(b) if so, the details thereof ; and

(c) the funds allocated by the Centre for
the purpose during the last three years and
proposed to be allocated during the Fourth
Plan ?
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THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY OF
SHIPPFING AND TRANSPORT (SHRI
IQBAL SINGH): (a) and (b). The pro-
gramme for the construction of roads in the
border areas of Rajasthan includes the
construction of 920 miles of high priority
roads and 690 miles of low priority roads
and bridges thereon at a total estimated cost
of Rs. 22.69 crores. The question of conti-
nuance of work on certain low priority roads
is under consideration. Except for these low
priority roads, all the other roads are
expected to be completed during the current
financial year.

(c) The amounts paid to the State
Government towards reimbursement of the
expenditure on the roads were :

Written Amnawers

Year Amount (Rs. in lakhs)
1966-67 531.00
1967-68 700,00
1968-69 556.11

The Fourth Five-Year Plan details have
not yet been finalised. A provision of Rs. 185
lakhs has, however, been made for the current
financial year.

Staff of Ministry of Education and Youth
Services Suspended for Participating
in September, 1968 Strike

9075. SHRI ONKAR LAL BERWA :
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether it is a fact that a good
number of employees of Ministry were
suspended for participating in the Central
Government Employees’ strike in September,
1968 ;

(b) whether their cases have been
reviewed ; and

(c) if so, how many of them have been
absorbed in service ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K. R. V.
RAQ) : (a) six employees of the Ministry
were suspended of whom one is from the
Ministry's Secretariat and five from the
Survey of India.

(b) and (c). All the six employees are
facing trial in Court of Law. 1 respect of
the 5 employees of the Survey of India, the
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Department bas been asked to review the
cases. In so far as the case of the employee
of the Ministry's Secretariat is concerned, it
is under review in consultation with the Dethi
Administration.

Telephones at the Residences of Officers
of Delhi Administration

9076. SHRI NIHAL SINGH : Wil
the Minister of HOME AFFAIRS be pleased
to state :

(a) the number of class III officers of
Delhi Administration, Delhi who have been
provided with telephones by the Administra-
tion at their residences (Executive and
Ministerial separately) ; and

(b) the amount of bills paid by Govern-
ment for their telephones installed at their
residences during tl.e year 1968 ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) One
Ministerial and 13 Executive Officers (Class
III) have been provided with telephones at
their residences. In addition, telephones have
been provided at the residences, of Private
Secretaries to the Chief/Executive Couucillors,
Chairman, Deputy Chairman Metropolitan
Council, who were Class III Officers till 31st
July, 1968 but now Class II Gazetted
Officers.

(b) The following expenditure was
incurred on the payment of telephones bills
during 1968 :—

(i) Payment of bills on account

of telephones at the resi-

dence of one Ministerial

and 13 Executive Officers... Ras. 6236.94
(ii) Payment of bills for tele-

phones at the residences of

Private Secretaries (upto

31.7.68). Rs. 3868.00

Total :—
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(¥) afx g1, @ few arte 7% W
afz 7, @ sak war wrew § 7

faen qan qe A wR (10 Ao
%o WTo alo @A) : (F) W@ T
frariis % & 3 gyafza o&f & T
“greT qU AT F Wi 1 AgEy
e ot & 1 mEEa A 0w fke
ogfr & wyarr, femafagma o
wram & W faards # fasw age@
fawar &1 9gf ¥4I W@AWE &, @
O] &1 FRFH AW, A=A qra faar
q@TE |

(@) & (¥). st 78 | g, 1964-65
¥ 1966-67 aF ¥ N fed a7 ‘WA
uwTe 'z’ agEEl & d@l wt wfan w8
ar & w7 e fOE € ) wrar @
fir =@ o= st ster & ag FT fan
arar | 1067-68 #IT 1068-69 ¥ A
oy I wgEE & a2, frads ¥
el ¥ wifee frd gu faac sma 29
g3, wfraw ®q faar ol |

Powers Conferred on Police of one State
to Function in another State

9080. SHRI S. K. TAPURIAH : Will
the Minister of HOME AFFAIRS be pleased
to state :

(a) whether it is a fact that under Section
3 of the Indian Police Act, 1888, the Police
Force of one State cannot function as such
in another Staie without specific conferment
of powers on that Police Force to act as the
Police Force in the States which calls it ;

(b) if so, on what date these powers
were conferred on the Provincial Armed
Constabulary parties of Uttar Pradesh and
the Special Armed Constabulary of Madhya
Pradesh te act as such in the territory of
Rajasthan in the 1st week of March, 1967 ;
and

(c) whether Government would lay a copy
of the above orders on the Table ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AIFFAIRS (SHRI
YIDYA CHARAN SHUKLA) : (a) Under
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seetion 4 of Indian Police Act, 1888, the
Police force of one State cannot exercise the
powers and jurisdiction in any area within
another State not being a Railway area,
without the consent of the Governmrot of
that State.

(b) and (c). After obtaining the consent
of the Government of Rajasthan and other
State Governments under section 4 of the
Police Act, 1888, a Gazette notiflcation dated
9th Jamugry, 1959 was issued for general
information that the Government of every
State to which the Act extended has con-
sented to the exercise, within the State
concerned by the Police force of every other
State, of the powers and jurisdication
conferred by section 3 of the said Act. A
«<opy of the notification is laid on Table of

the House. [Placed in Library. See No.
LT-1075/69]

Creatin of All India Services

9081. SHRI P. VISWAMBHRAN: Will
the Minister of HOME AFFAIRS be pleased
to state :

(a) what
Services ;

(b) how many more All-India Services
are proposed to be created and what are
they ;

(¢) whether it is a fact the pay scales of
Officers of the All India Services are com-
paratively highers than those in State
Government services ; and

(d) whether the creation of more All
India Services will increase the financial
burden of the State Governments and, if s0,
whether the Central Government will sub-
sidise the additional expenditutre caused to
State Governments due to the introduction
of more and more All India Services ?

are the existing All India

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a)
The Indian Administrative Service ;

The Indian Police Service ;

The Indian Forest Service ; and

The Indian Mcdical and Health Service.

(b) For the present one more All India
Service, namely, the Indian Service of
Engineers is proposed to be created,

(©) Yes, Sis.
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(d) The additional financial burden on
the State Governments on this account is not
likely to be considerable. The State Govern-
ments have bsen informed that the Govern-
ment of India would be willing to consider
extending assistance towards the expenditure
involved consequent on the constitution of
new All India Services when the exact
financial implications become known. The
State Governments had also been requested to
bring this aspect before the Finance
Commission.
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Arrest of Pak Spies in Haryana

9083. SHRI ONKAR LAL BERWA :
SHRI CHANDRIKA PRASAD :

SHRI P. L, BARUPAL :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Government had aoy infor-
mation regarding the six Pakistani spies
arrested at Mandi Dabwali District Hissar
(Haryana) as published in Hindi daily news-
paper ‘Punjab Kesri® English daily “Tribune’
and Urdu ‘Pardeep’ dated the 4th February,
1969 ;

(b) if so, the full details of charges
against these spies along with their names ;

(c) whether it is also a fact that one of
them has confessed his guilt before the Court
of Law ;

(d) if so, the details of his confession
before the Court ;

(e) whether it is further a fact that out
of the six persons arrested, three have been
set free by the State Police without producing
them io the Court of Law ; and

(f) if so, the action Government propose
to take against the defaulters ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): () to ()
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According to information furnished by the
Government of Haryana, three persons, and
not six, were arrested at Mandi Dabwali in
a case registered under section 3 of the
Official Secrets Act, 1923. Two of the
arrested persons were granted bail by the
court. The investigation is in progress and
no further details can be disclosed at this
stage,

Lists of Programmes for Youth Activities

9084. SHRI MUHAMMAD SHERIFF:
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether the Youth Organisations in
the country have been advised by the Indian
National Commission for UNESCO to draw
up lists of programmes to be submitted to
UNESCO for inclusion in its project on
youth activities ; and

(b) if so, whether a copy of the detailed
drawn up lists of programmes will be laid
on the Table of the House 7

THE MINISTER OF EDUCATION
AMD YOUTH SERVICES (DR. V.K.R.Y.
RAOQO) : (a) Yes, Sir.

(b) A list of proposed programmes sub-
mitted by the Youth Organizations is laid on
the Table of the House. [Placed in Library.
See No. LT-1077/69). These proposals will
be screened and a few selected programmes
will be recommended to UNESCO for
assistance.

Low Rate of Loading at Mormugao Port

9085. SHRI MUHAMMAD SHERIFF:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether it is a fact that the rate of
loading at the Mormugao Port is unsatis-
factory and very low as compared to other
international ports ;

(b) the steps proposed to be taken to
provide facilities for bulk carriers and handl-
ing equipment to climinate delays ; and

(c) whether It is also proposed to pro-
vide adequate shed space for facilitating
quicker loading and unloading of cargoes at
the said Port ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF

MAY 9, 1969
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SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) : (a) The rate of loading
of iron ore at Mormugao is low when
compared to the rates of loading at Visakha-
patnam or Paradip or some of the foreign
Ports which handle large scale export of iron
ore.

(b) An integrated project for the develop-
ment of Mormugao Port with a view to step
up th.g loading rate has been drawn up. The
project-envisages the deepening of the port to
cater to vessels of 60,000 DWT initially and
1,00,000 DWT ultimately, the provision of a
berth with a mechanical ore handling plant
with a loading rate of 6,000 tonnes per hour.

(¢) Yes. An estimate amounting to
about Rs. 14 lakhs for improvement of the
existing shed space has recently been sanc-
tioned.
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Night Navigation at Kandla Port

9087. SHRI MUHAMMAD SHERIFF:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether it is a fact that for want of
lights and transit shore beacons, night navi-
gation is not possible at the Kandla Port and
that Port capacity is wasted and shipowners
are put to considerable loss ; and

(b) if so, the steps being taken in the
matter ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH): (a) and (b). The ships
arriving at night at the Pilot Station of Kandla
Port have to wait for daylight high water due
to the absence of night navigation. As a part
of the scheme for the introduction of night
navigational facilities at Kandla, two pairs of
pavigational lights for shore based transit
beacons have been procured. The installa-
tion of beacons and the tramsit lights has
already been taken in hand.

A proposal for the procurement of one
more pair of lights for additional transit
beacons is also under examination. With
the procurement and installation of this pair
of light, night navigation will be introduced
at Kandla.

Alleged Interference in the Working of
Delhi Administration

5088. SHRI B. K. DAS-
CHOWDHURY :
SHRI V. NARASIMHA RAO :

SHRI RAM AVTAR SHARMA:

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether the Executive Councilof the
Delhi Administration lodged strong protest
with the Home Minister against the alleged
interference in the day-to-day working of the
various Departments by the Central Minis-
tries ;

(b) if so, the reasons which induce the
Ministries to interfere ; and
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(c) the reaction of Government in this
? .

ﬁdmm Angwers

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) No,
Sir.

(b) and (c). Do not arise.

Supply of Indian Art Pieces to U.S. Museum

9089. SHRI D. N. PATODIA : Will
the Minister of EDUCATION AND YOUTH
SERVICES be pleased to state :

(a) whether it is a fact that the U.S.
Museum is acquiring Indian art pieces ;

(b) if so, whether the supply of the art
pieces is being affected through any Govern-
mental agencies and, if so, the terms of the
supply ;

(c) if the supply is being arranged through
private agencies, the names of agencies which
have been authorised to make the supply ;
and

(d) the steps taken by Government to
ensure that pieces of historic importance are
not exported under the above scheme 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRIMATI JAHA-
NARA JAIPAL SINGH) : (a) Yes. Sir.

(b) National Museum have an exchange
scheme with some foreign Museums.
() No, Sir.

(d) Rare and unique pieces of art are not
exported, except for those pieces of which
National Musecum have several other speci-
mens and which are exchanged with such
objects as are repuired to build up the
collection of Western Art in the National
Museum. The scheme has been initiated in
order to build up a Western Art Gallery
gince it is mot possible to acquire these
Western Art specimens from the open market
on account of their rarity and fabulous
prices involving foreign exchange.

Rocket Research and Space Engineering
Post-Graduate Studies

9090. SHRI KARTIK ORAON : Will
the Minister of EDUCATION AND YOUTH
SERVICES be pleased to state the amount
proposed to be provided in the Fourth Five
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Year Plan for the Rocket Research and Space
Engineering Post-Graduate Studies in the
country and the amount proposed to be given

to the various Institutes engaged on this work
during 1969-70 7

Written Answers

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR.V.K.R.
V. RAO) : No specific funds have been
allocated in the Fourth Five Year Plan of
Technical Education for Rocket Research
and Post-graduate Studies in Space Engineer-
ing. Only two institutions are engaged in
this field. One of the institutionsis being
supported by the Defence Ministry and the
amount of grant proposed to be given by that
Ministry during 1969-70 is about Rs. 7.97
lakhs. As for the other institution, the
amount of grant to be given in 196910 will
be determined after the estimates of the pro-
ject have been approved. This grant will be
provided out of the lumpsum provision
made for post-graduate courses in engineer-
ing in the Technical Education Plan.

Action against Newspapers Supporting
Naxalite Activities

9091.
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that recently cer-
tain mewspapers have come out supporting
MNaxalite activities in the country ;

(b) if so. the names of these newspapers
and the action proposed to be taken against
them for their anti-national activities ;

(¢) whether Government proposes to
launch planned coordinated drive in the
State against such anti-national activities ;
and

{d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and
(b). A statement based on the information,
received from State Governments is laid on
the Table of the House. [Placed in Library,
See No. LT—1078/69].

(¢) and (d). The Central Government
are closely watching the situation created by
the activities of extremists in different parts
of the: country and are in touch with the
State Governments. All possible steps are

being taken to ensure that the activities of

MAY 9, 1969

SHRI GADILINGANA GOWD :

i

these extremists are curbed and public safety.
lives of public servants and the rule of law
are not endangered.

Written Answers

Report of enquiry into Accident Involv-
ing Viscount Aircraft on Calcutta-
Gauhati Route

9092. SHRI D.C. SHARMA : Wil
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether the enquiry, which was being
conducted by an Assistant Director General
of Civil Aviation into the Fabruasy 5, 1969
incident ih which a Viscount on the Calcutta-
Gauhati route was involved, has been com-
pleted ;

(b) if so, what are his findings ; and

(c) the action proposed to be taken in
the matter ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) to (c). On the 4th February, 1969 (not on
5th February), a Gauhati bound Indian Air-
lines Viscount VT-DIG was involved in an
incident in which all its four engines stopped
in succession. The pilot relighted them and
returned to Dum Dum safely. The incident
is being investigated by an Indian Airline
Board of Enquiry. Its report is still
awaited.

Chiel Ministers’ Conference on Centre-
State Relations

9093. SHRI BENI SHANKER
SHARMA : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether a suggestion has been made
to hold talks on Centre-State ties and to
call a Conference of Chief Ministers of
States on the subject ;

(b) if so, the steps taken in the matter ;
and

{c) the outcome thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) to (c).
The question of Centre-State relations came
up for consideration at the last meeting of
the Standing Commitiee of the National
Intergration Council. The Prime Minister
indicated at the meeting that the question
could be discussed by the Committee on the
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basis of some working papers. It was also
indicated that the Government were awaiting
the report of the Adminjstrative Reforms
Commission on Centre-State relations. The
Commission have been requested to expedite
their report.

Blindness Among Drivers

9094. DR. KARNI SINGH : Wil
the Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) whether it is a fact that a samle
survey taken by the Indian Medical Science
Institute, New Delhi, has shown that the
percentage of bus drivers, who are colour
blind. is very high and they are therefore, a
hazard on the road as they go through the
red light due to physically weak visibility ;
and

(b} whether Government have proposals
to have eyes of all drivers carefally tested ?

THE MINISTER OF PARLIAMEN'
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI ROGHURAMAIAH) :
(a) The National Society for the Prevention
of Blindness, Dr. Rajendra Prasad Centre for
Ophthalmic Sciences, All-India Institute of
Medical Sciences, New Delhi conducted an
Ophthalmic Survey of 1,286 drivers of the
Delhi Transport Undertaking. This study
revealed that 35 drivers colour blind and 617
had defective vision.

(b) The matter is under the consideration
of the Delhi Administration.

Activities of Indo-Burma Pioneer Mission
of America

9095. SHRI M. MEGHACHANDRA :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government have made an
enquiry into the activities of the Indo-Burma
Pioneer Mission of America in the disturbed
hill areas of Manipur specially in the Chura-
chandpur area during the last two to three
years ;

(b) if so, the findings of the enquiry ;

(e) the total amount of money invested
by the said Mission and how the money was
pumped into this region ;

(d) whether Government have looked into
the manner of utilisation of the money ;
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(e) if pot, whether Government would
enquire from the Executive Director of the
Mission about the manner of utilisation of
the whole amount of the money ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. 5. RAMASWAMY) : (a) to (e). Facts
are being ascertained from the Manipur
Administration.

Unlon Territories’ I.A.S./I.P.S. Cadres

9096. SHRI M. MEGHACHANDRA :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) thc number of Officers of the Union
Territories promoted to the Union Territories’
L.A.S.[LP.S. Cadres so far and their number
and service, Territory-wise :

(b) whether the promotions were granted
after due consideration of all the eligible
officers of all the Union Territories ;

(c) ifso, out of how many eligible
Officers, the promotions were granted ;

(d) whether any relaxation of rules was
made in the aforesaid grant of promotions
and in the inclusion of the eligible Officers ;
and

ie) whether the promotions are proposed
to be granted once a year and, if so, when 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (e).
A statement is laid on the Table of the
House. [Placed in Library. See No.LT—
1079/69).

Accidents Among Circas Artistes

9097, SHRI UMANATH :
SHRI A. K. GOPALAN :
SHRI P. GOPALAN :
SHRI K. M. ABRAHAM :
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :
(a) the total number of Circus companies
in India ;
(b) the total number of artistes working
in Circus in India ;
(¢) whether it is a fact that the accidents
among the circus artistes arc very low :

(d)thmbaofmﬂnmm
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the notice of Government during the last
three years ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND YOUTH
SERVICES (SHRI BHAKT DARSHAN) :
According to the information furnished by
the Indian Circus Federation, the position is
as under :

(a) 200 Approximately.

(b) 10,000 Approximately.

(c) Yes, Sir.

(a) No accident has been reported to
the Government but the Federation has now
reported the Government that, according to
the information available with them, there
was ope fatal accident. Report about any
other accident is not available with them.

Playing of National Anthem in Cinema
Houses in Jammu and Kashmir

9098. SHRI BHARAT SINGH CHAU-
HAN : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether it is a fact that the National
Anthem is not played in the Cinema houses
at the close of each show in the State of
Jammu and Kashmir ; and

(b) if so, the reasons therefor 7

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY) : (a) No, Sir.

(b) Does not arise.

Transfer of Superintendents of Police
out of Hariyana

9099. SHRI SURAJ BHAN :
SHRI B. K. DAS-
CHOWDHURY :
SHRI YAINA DUTT
SHARMA :
SHRI OM PRAKASH TYAGI;
SHRI RAM SWARUP
VIDYARTHI :
SHRI RAMJI RAM :
SHRI JAMNA LAL :
SHRI DEVEN SEN :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether two Superintendents of
Policz of Haryana belonging in the Schedul-
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ed Caste community have been transferred
out of Haryana recently ;

(b) whether it is also a fact that the
Chief Minister. Haryana had rebuked one of
the said Officers by casting aspersion on his
community, as the latter had refused to with-
draw a criminal case ;

(c) whether it is also a fact that the said
om_ncr had informed the Inspector-General of
:ja. Haryana of this cpisode in writing,

#f so, what are the contents of the said
communication ;

(d) whether the above action of the
Chief Minister violated Article 17 of the
Constitution and Section 7(1) (c) of the
Untouchability (Offences) Act, 1955 ; and

(e) if so, the action Government have
taken or propose to take in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) The
information furnished by the Government of
Haryana is given below :

One Superintendent of Police belonging
to Scheduled Caste community has been sent
on deputation to the Government of India.
Another Superintendent of Police belonging
to Seheduled Caste community has been de-
puted for Senior Officer’s Course at National
Police Academy, Mount Abu.

(b) No. Sir.

(c) One officer has addressed a letter to
the Inspector Gemeral of Police, Haryana,
but has not made any allegation about as-
persions on his community in that letter.

(d) No, Sir.

(¢) Does pot arise.

Prohibiting Government Employees from
using Influence to seek Employment in
Commercial Firms for their sons

9100. SHRI D. N. PATODIA : Will
the Minister of HOME AFFAIRS be pleased
to state :

(a) whether it is a fact that the Service
Rules of the Central Government employees
bave been amended so as to prohibit the
employees from using their influence for the
employment of their sons in commercial
firms ;

(b) if so, whether the same provisiqng
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could be made applicable to Ministers as
well ; and

(c) whether a suitable legislatiun is pro-
posed to be introduced to achieve the
objective ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) Yes,
Sir.

(b) and (c). The question of enacting
legislation for making a similar provision for
Ministers has not been considered so far.

Creation of All India Services

SHRI D. N. PATODIA :
SHR1 D. C. SHARMA :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that Government
bave taken a decision not to create any more
All India Services ; and

(b) iIf so, the circumstances leading to
this decision ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SNUKLA) : (=) and (b).
Government have taken a decision not to
take steps for the present to create the
Indian Agricultural Service and the Indian
Educational Service. The circumstances
leading to this decision are contained in the
reply given to the Unstarred Question No.
7706 on the 25th April, 1969.

9101.

Bills Passed by Manipur Assembly

9102, SHRI M. MEGHACHANDRA :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether the Legislative Assembly,
Manipur have passed 4 Bills during the
Budget Session as reported in “the Pairior of
the 29th March, 1969 ;

(b) if so, the nature of the Bills ;

(c) whether the Assembly also passed a
ressolution for Statehood and for ending the
present status of the Union Territory ;

(d) if so, the reaction of Government
tkereto ; and

e) if the reply to part (c) above be in
the necgative, whether any resolution was
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moved in the Assembly during the Budget
Session 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and (b).
The Manipur Legislative Assembly have
passed the following four Bills seeking to
increase the allowandes of Manisters, Speaker,
Deputy Speaker, M. L. As. of Manipur and
Chairman of the Manipur Legislative Assem-
bly Standing Committee ;

(i) The Manipur Ministers (Salaries
and Allowances) Amendment Bill,
1969.

(li) The Manipur Legislative Assembly
Speaker and Deputy Speaker
{Salaries and Allowances) Amend-
ment Bill, 1969.

(iii) The Manipur Legislative Assembly
Members (Salaries and Allowances)
Amendment Bill, 1969.

(iv) The Manipur Legislative Assembly
Standing Committee (Chairman’s
Salary and Allowances and Removal

of Disqualification) Amendment
Bill, 1969,
(c) and (e). In September, 1966, the

Manipur Legislative Assembly passed a
resolution to the effect that full-fledged
Statehood be granted to Manipur. No reso-
lution has been passed by the Manipur
Assembly in its last Budget session.

(d) Government do not propose any
change in the status of this Union Territory.

All-India Conference of Political Parties
on Centre-State Relations
9103. SHRI V. NARASIMHA RAO :
DR. RANEN SEN :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that suggestions
have been made by several State Government
and political parties for the amendments of
the Constitution with a view to modify the
structure of Centre-State relations ;

(b) if so, what are the broad lines of
the various proposals ; and

(c) whether it is proposed to convene an
All-India Conference of various political
parties to evolve a consensus on future
Centre-State relations and amend the Consti-
tution. accordingly ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHULKA) : (a) and (b).
The subject of Centre-State relations is being
currently debated in various forums and also
by political parties. While there has been a
general demand for a review of Centre-State
relations, Government's attention has not
been drawn to apy spedific amendments for
altering the scheme of Centre-State relations
envisaged in the Constitution. The Central
Government have not received any formal
communication from the State Governments
in this behalf.

(c) The question of Centre-State relations
came up for consideration at the last meeting
of the Standing Committee of the National
Integration Council. The Prime Minister
indicated at the meeting that the question
could be discussed by the Committee on the
basis of some working papers. It was also
indicated that the Government were awaiting
the report of the Administrative Reforms
Commission on Centre State Relations. The
Commission have been requested to expedite
their report.

Female Education in India

9104. SHRI D. N. PATODIA : Will
the Minister of EDUCATION AND YOUTH
SERVICES be pleased to state :

(a) the percentage of female education
with Central Assistance in different States in
the country towards the beginning of the
Third Five Year Plan particularly for Rajas-
than, U P., Punjab, Haryana and Gujarat ;

(b) how the percentage has grown during
the Third Plan period ;

(c) whether the progress made in
Rajasthan is satisfactory ; and

(d) if not, the steps thé Central Govern-
ment propose to take to improve the
situation ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R. V.
RAQ) : (a) and (b). In the Second Plan
there was a scheme under which Central
assistance of 75% of expenditure involved
for promotion of girls education was given.
During the Third Plan this seheme was
transferred to the State Sector. Theltm
no separate figures of progress in girls
education made out of the Central assistance.
However, the progress in enrolmant made in
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this sphere in Rajasthan, U. P., Punjab,
Haryana and Gujarat at the beginning and
end of the third plan is indicated in the

statement laid on the Table of the House.
[Placed in Library. See No. LT-1080/69].

(c) Rajasthan, like other States, has
been making progress.

(d) This subject is the concern of the
State Governments and they are being
continuously urged to fulfill the requirement
of Article 45 of the Constitution as early as
possible.

ﬁ'm Answars

Bridge Across the Rann for National

Highway No. 8A
9105. SHRI SRIRA] MEGHRAIJ
DHRANGADHRA : Will the Minister of

SHIPPING AND TRANSPORT be pleased
to state :

(a) whether the bridge accoss the Rann
for National Highway No. 8A was scheduled
to be opened in January, 1969 ;

(b) if so, whether the work has been
completed ;

(c) whether it is a fact that the appro-
aches are still unfinished ; and

(d) if so, the details of various factors
contributing to the delay in completion of
the work ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI1
IQBAL SINGH) : (a) Mo such date was
fixed for formal opening of the bridge.

(b) Yes, Sir. The work on the bridge
proper has been completed.

(c) and (d). The approaches to the bridge
had already been made traffic-worthy and the
same opened to traffic since the 3rd April,
1969. The only items of work still remain-
ing to be done on the approaches are (i) the
provision of 1" bitumin carpet on a length of
5600 ft. on the north approach and (ii) the
pitching to a portion of the side slopes on
the south approach. These items of work
are not likely to binder the free flow of
traffic on the bridge and its approaches.
There has been some delay in the completion
of the approaches to the bridge due to
difficult and peculiar site conditions, construc-
tion on saline so0il and other unforeseen
technical difficulties in the Rann anea,
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Muslims in Rajasthan Holding Deuble
Citizenship of India and Pakistan

9106. SHRI MAHANT DIGVIJAI
NATH :
SHRI MRITYUNJAY PRASAD;

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that Pir Syed Ali
Sikandar Shah Pir Pagari of Pakistan has
sent & message to the Muslims residing in
the Jaisalmer District of Rajasthan to come
to Pakistan and cast their votes in the
Presidential election :

(b) if so, the number of Muslims migrat-
ed till now ;

(c) whether it is also a fact that the
Muslims residing in the said district are
holding both the Indian amd Pakistani
citizenship ;

(d) if so, the number of such Muslims ;
and

(e) the steps which the Government of
India are taking against such persons who
are holding both the citizenships ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Accord-
ing to information furnished by the State
Government there were rumours that Pir
Pagaro had sent such a message to his follo-
wers in Jaisalmer District.

(b) Four families consisting of 64 persons
have migrated to Pakistan in March, 1968,
but it is not possible to say whether they
bave gone over to Pakistan in respomse to
the message of Pir Pagaro.

(c) and (d). Government have no infor-
mation whether these migrants also hold
Pakistani citizeoship.

{e) Action is being taken by appropriate
authorities to prevent unauthorised entry
into India through Rajasthan-Pakistan border.
Any persons who is detected as having
enterrd in an unauthorised manner will be
proceeded against according to law. Action
will also be taken to terminate the Indian
citizenship of those who bave acquired
citizenship of another country.

Awards of Overseas Scholarships to
Students of Scheduled Castes and
Scheduled Tribes and Backward Classes

9107. SHRI SIDDAYYA : Will the
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Minister of EDUCATION AND YOUTH
SERVICES be pleased to state :

(a) the names of the applicants (with
their academic qualifications) who had applied
for the Award of the Overseas Scholarship for
Scheduled Castes/Scheduled Tribes and other
Backward Classes in the years 1965-66 to
1968-69 ; and

(b) the names of those who were select-
ed for the award in each category ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K. R. V.
RAOQ) : (a);and (bj, Information is given in
the " statements laid on the Table of the
House. ([Placed in Library. See Ng. LT-
1081/69).

Wrivsen dnrwers

Award of Passage Grant to Overseas Students
of Scheduled Castes and Scheduled Tribes
and Backwards Classes

9108. SHRI SIDDAYYA : Will the
Minisrer of EDUCATION AND YOUTH
SERVICES be pleased to state :

(a) the names of the applicants (with
their academic qualifications) who had applied
for the award of Passage grant earmarked
for Scheduled Castes/Scheduled Tribes and
other Backward Classes in the years 1965-66
to 1968.69 ; and

(b) the names of those who were selected
in each category in the above years and the
amount spent for them ?

THE MINISTER OF . EDUCATION
AND YOUTH SERVICES (DR. V.K.R. V.
RAO) : (a) and (b). Information is given in
the statements laid on the Table of the
House. [Placed in Library. See No, LT-

1082/69).

Assistanbe for Premotien of Education
Among Women Belosgieg te Scheduled
Castes and Schedaled Tribes

9109, SHRI SIDDAYYA : Will the
Minister of EDUCATION AND YOUTH
SERIVICES be pleased to state ;

(a) the amount granted to the National
Council of Women’s Education in the year
196566 to 1968-69 for the promotion of
education among women in the country ;

(b) whetber there is any special Scheme
formulated by the Council to promote educa-
tion among the women belonging to the
Scheduled Castes/Scheduled Tribes ;
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(c) if so, the details thereof and the
amount spent for these schemes ; and

(d) if not, the reasons therefor 7

Written Answirs

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR.V.K.R.V,
RAO) : (a) The functions of the National
Council for Wumen's Education are given in
the enclosed statement from which it will be
noted that the Council is an advisory body
and not a grant-giving hody ; as such no
funds were placed at the disposal of the
Couucil for being spent on the promotion of
education among women. Expansion of
education among girls, as among boys, is the
responsibility of the State Governments.

(b) The Council in its meetings held on
15th and 16th April, 1969 stressed that special
attention should be paid to expand education
amonpg girls and women belonging to Sche-
duled Castes and Scneduled Tribes,

(c) The details of the recommendation
will be available as soon as confirmation of
the minutes of the meeting is recived from
tha Chairman of the Council.

(d) Does not arise.

Statement

Functions of the National Council for
Women's Education

(a) To advise Government on issues
relating to the education of girls at all levels
and of adult women.

(b} To suggest policies, programmes,
targets and priorities for the expansion and
improvement of the education of girls and
women in the fields stated at (a).

ic) To suggest measures for utilising to
the best voluntary effort in the field of
education of girls and women as in (a).

(d) To suggesr suitable measures for
educating public opinion. in favour of the
education of girls and women.

(¢) To assess the progress achieved from
time to time and suggest measures for evalua-
tion of work done/being done and for wawh-
ing the progress of implementation.

(f) To recommend collection of specific
data on problems relating to the education of
girls and women and to recommend sample
surveys and research projects and /or Seminars
as may be deemed necessary from time to
time.
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Indians Holding Faculty Positions
Abroad

9111. SHRIR. K. SINHA ; Will the
Minister of EDUCATION AND YOUTH
SERVICES be pleased to statc :

(a) the number of Indians holding Facu-
Ity positions in foreign countries, country-
wise ;

(b) the causes for their taking up jobs
abroad ; and

(c) the steps taken to persuade them to
return to India ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K. R. V.
RAO) : (a) According to the information
compiled by the Council of Scientific and
Industrial Research, 1435 Indians were re-
ported to be holding faculty positions in
foreign countries at the beginning of 1967.

Their country-wise distribution was :

(i). U. 3. A. — 920
(ii) Canada — 171
(iii) U. K. — 135
(iv) Australia —_ 43
(v) New Zealand _ 5
(vi) Malta _— 1
(vii) Commonwealth
countries of
Africa —_ 100
(viii) Commonwealth
countries of
Asia. —_— 60

(b) This is a complex matter., Many
causes seem to operate including better job
opportunities and work facilities.

(c) A Statement is attached.

Statement
The following steps have been taken to
facilitate return of scientific and technical
personnel to India :

(i) Creation of a Scientists’ Pool to
provide for temporary placement of
well-qualified Indian scientists and
technologists returning from abroad.
Creation of supernumerary posts in
opproved scientific institutions to
which temporary appointments can
be made quickly from among the
scientists working and studying
‘peoiqe

(i)

VAISAKHA 19, 1891 (SAKA)

Written Anawers 158
(iii) The Union 'Publle Service Com-
mission and most of the State
Public Service Commissions have
agreed to treat Indian scientists and
technologists #ywhose  particulars
appear in National Register as
‘Personal Contact’ candidates for
all posts advertised by them. The
Union Public Service Commission
have also made arrangements for
interviewing Indian scientists and
technologists abroad for  posts_in
India.
Maintenance of a Special Section
of the National Register of Scienti-
fic and Technical Personnel for
enrolment of Indian scientists and
technologists abroad and for the
circulation of their names to all
Ministries, Departments of the
Government of India, State Govern-
ments, Union and State Public
Service Commissions, Universities,
Public Sector Industries and large
private sector establishments. The
names of such personnel are pub-
lished in the monthly Technical
Manpower Bulletin (C.S.1.R.) which
is distributed free to about 3000
organisations all over India.
Provision for payment of travel
grant to scientists, who, on their
selection for appointment in re-
search institutions in India, under-
take to serve those institutions for
a minimum period of three Years.
C.R P. Regional Headquarter at
Durgapar

9112. SHRIR. K. SINHA : Will the
Minister of HOME AFFAIRS be pleased to
state :

(a) whether Government have decided to
set up a regional headquarter at Durgapur
for the Central Reserve Police and other
Central Forces ;

(b) whether it is also a fact that the
West Bengal Government have agreed to the
proposal ; and

(c) whether similar regional headquar-
ters would be set up in other parts also ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Yes,

Sir. A battalion centre of the Central Re-
serve Police is being set up in Durgapur,

{iv)

)
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(b) A battalion-centre of the Central
Reserve Police can be set up in any part of
the country in Centre Government accom-
modation.
(c) Yes, Sir. Some battalion Centres
have already been set up.

Pak Iufiltration in West Bengal

9113. SHRI R. K. SINHA : Will the
Minister of HOME AFFAIRS be pleased to
state :

(a) whether it is a fact that following the
recent disturbances in East Pakistan, a large
number of Pakistanies are infiltrating into
India across the West Bengal border ; and

(b) if so, the steps taken to prevent such
infiltration ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) No,
Sir.

(b) Does not arise.

Autonomous Telengana State within
Andhra Pradesh

9114. SHRI R. K. SINHA : Will the
Minister of HOME AFFAIRS be pleased to
state :

(a) whether the Telengana leaders have
submitted any proposal for a federal type of
administration in Andhra Pradesh with an
autonomous Telengana State within Andhra
Pradesh ; and

(b) if so, Government’s reaction there-
to?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
YIDYA CHARAN SHUKLA): (a) No
Sir,

(b) Does not arise.

Centrally Administered Universities

9115. SHRI R. K. SINHA : Will the
Minister of EDUCATION AND YOUTH
SERVICES be pleased to state ;

(a) the number of Centrally administer-
ed Universities in the country at present ;

(b) the proposals, if any, to establish
more such Universities in the negr future ;
and
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(c) the places where the same would be
set up or whether any of the existing Uni-
versities are proposed to be converted into
Central ones 7

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V.
RAO) : (a) There are at present five Uni-
versities, including the Jawaharlal WNehru
University at New Delhi, which have been
established by the Acts of Central Legis-
lature.

(b) and (c). A proposal of the Govern-
ment of Mysore for conversion of the Ban-
galore University into a Central University
is under consideration of the Government :

National Highways in Uttar Pradesh

9116. SHRI VISHWA NATH PAN-
DEY : Will the Minister of SHIPPING
AND TRANSPORT be pleased to state :

(a) the number, length and area of Na-
tional Highways in Uttar Pradesh in com-
parison to other States ;

(b) the amount spent by the Centre on
National Highways in Uttar Pradesh ;

(c) whether it is a fact that Central
assistance is not made available for new
construction and repairs of National High-
ways in Uttar Pradesh according to the
needs of the State due to which Grand
Trunk Road in Uttar Pradesh is not in good
condition and other roads are also in more
or less similar conditions ;

(d) if so, the steps proposed to be taken
by Government to improve their condition ;
and

(e) if nmo steps are contemplated, the
reasons therefor ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH): (a) A statement giving
the information in respect of number and
length of Mational Highway in the country
is laid on the Table of the House. [Placed
in Library. See No. LT-1083/69). Uttar
Pradesh has 1.28 miles of Mational Highway
per 100 sq. miles of area against the all Indla
average of 1.18 miles per 100 sq. miles.

(b) Ao amount of Rs. 793.64 lakhs was
spent on the construction and development
of National Highways in Uttar Pradesh during
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the five-year period commencing from 1st
April 1969, A further sum of Rs. 328.51
lakhs was spent on their maintenance and
repairs during the same period. The collec-
tion of information for the earlier period will
involve labour and time which will not. be
commensurate with the results.

(c) to (¢). Funds are provided for the
construction and repairs of National High-
ways in Uttar Pradesh according to the needs
but within the available financial resources ;
and every effort is made to maintain portion
of G. T. Road as are parts of National High-
‘way, as well as other National Highways in
proper condition of repair. Subject to
availability of funds, it is proposed to carry
out a programme of improvements as neces-
sary to the National Highways in U. P., as
in other States.

Indian Council of Social Science
Research

SHRI VISHWA NATH
PANDEY :
SHRI TULSIDAS DASAPPA :

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether it is a fact that Government
have decided to establish an autonomous
organisation called the Indian Council of
Social Science Research to promote funda-
mental and applied research in  Social
Sciences :

(b) if so, when ; and

(c) the total amount of expenditure on
such a scheme ?

9117.

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.KR.V.
RAO) : (a) Yes, Sir.

(b) The first meeting of the Indian
Council of Social Science Research is being
held in New Delhi on May 12 and 13, 1969.

(c) An outlay of Rs. 1.50 crores has
been proposed in the Fourth Five Year

Plan (1969-74).
High Court Judges
9118. SHRI JYOTIRMOY BASU:

Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether some Judges of the Calcutta
High Court and other High Courts have ro-
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cently sought some fringe benefits for them-
selves ; and

(b) if s, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) No,
Sir.

(b) Does not arise.
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Pak Iatrusion in Tripura

9122. SHRI  KIRIT BIKRAM DEB
BURMAN : Will the Ministes of HQME
AFFAIRS be pleased to state :

(a) whaether a gaog of Pakistani miscre-

Deesmber, 1968 and committed dacoity ;

(b) if so, the details of the incident and
the extont of loot and plunder carried away
by them ; and

(c) the reaction of Government thereto 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) Yes,
Sir.

(b) On the night between the 27th and
the 26th December, 1968, Pak miscreants
onmberipg about 26 armed with deadly wea-
pops intruded into the village Radhanagar
unger Police Station Rishalgarh of Tripur
and committed dacoity. They carried away
seven head of cattle.

(c) Profests bhave been lodged by our
Sector Commander and by the district autho-
rities with their Pak counterparts. Regular
and intensive patrolling of the border is be-
ing carried out.

Pak Intynglons in Triggrs

9123. SHRI KIRIT BIKRAM DER
RURMAN : Will the Minister cf HOME
AFFAIBS be pleased to state :

() the nymber of iptrusions by Pakistaai
mjscregnts igto the Indian territory in
Eripupa dyring 1968 and the details thereof ;
and

(b) the steps takem and being taken by
Goverpmgnt to prevent such intrusions in
future ?

THE MINISTER OF STATE IN THE
MINBTRY OF HOME AFEFAIRS (SHRI
VIDYA CHARAN SHUELA): (a) There
are reports of 76 intrusioes by Pakistani
miscragnts into Indign territory during the
yoes 1948. A siatement on the intrusiops is
1aid on the Tyble of the Houae. (Placed in
Liprary. Sge No. LT—1084/69].

(b) and intensive patrolling of
the border is being carried out by thg Bordes
Security Force,

Letter from. s Member of Parliament

complaining about rough deal
by L A. C.

9124. SHRI S. KUNDU; Wil the
Minister of TOURISM AND CIVH
AVIATION: bo pleased o state :

(a) Whether 8 Member of Parlisment had:
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mﬂma]euethhlmontbelztﬁﬁﬁy. 1968
complaiting about rough deal receivéd by
the said Member aud other passengers froim
LA.C. at Défhl andl Cilcuotts ;
{b) if sb, the natufk of the cotipldint ;
(c) whether he has replied to the Mem-
ber after having enquired into the matter ;
(d) if not, the reasons for the delay ;

(e) the steps that have been taken oh
the said complaint ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) to (¢). Yes, Sir. A letter dated 12¢h
May, 1968 was received from the Hon'blé
Mémber himself in which he had imter alia
complained agiinst the indbility of the Indian
Airlines to confirm in time reservatioms for
onward journeys on connectiny servicts, A
reply was sent to the Hon'ble Member by me
on the 16th May, 1968, stating imter alia
that the letter was being forwarded to the
General Manzger, Indisn Aiffines to look
into the matter carefully. The Ifdfan
Airlines have reported that althodjgh theé
matter was investigated and remedial action
taken immediately thereafter, a further com-
munication was not sent to Hon'ble Member
due to the sudden demise of the officer
dealing with the case. The Corporation had
sent a letter of regret in this regard to the
Hon'ble Member on the 3rd May, 1969.

Formation of All India Backward Class
Welfare Service

9125. SHRI SRINIBAS MISHRA :
Will the Minister of HOME AFFAIRS bé
pleased to state :

(a) whether Government have  recom-
mended for the constitation of a separate
All India Backward Class Welfare Service on
the pattern of the Indian Administrative
Service and Indian police Service ;

tb) if so, the details thereof ; and

(c) if not, what pattem has beed addpted
for the co-ordination of differeiit depatrtmedts
of the Welfare Oiganisation of Schéduled
Castes and Scheduled Tribes scatfered afl
over the country ?

THE DEPUTY MINISTER IN'THE
MINISTRY OF HOME AFFARS (SHRI
K. 5. RAMASWAMY) : (a) No, Sir.
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(b) Does not arise.

(c) Execution of the Welfare Schemes
for the Scheduled Caste and Scheduled
Tribes is the responsibility of the State
Governments. Coordination in Planning is
achieved through discussions with the State
Government representatives at the time of
finalisation of annual plans and in periodic
meetings with  State Directors and
Mitifstries.

Refust) by Masters of Foreign Ships to
Holst Indian National Flag at
Indidn Shores

9126. SHR1 S. KUNDU : Will the
Minister of SHIPPING AND TRANSTORT
be pleased to state :

(a) whether Government are aware that
some Mastérs of foregin ships visiting Indian
Ports have éxther refused to hoist the Indian
Nzfiofd] Flag or have shown disrespect
it 5

(b) if so, how many such complaints
hisve beén received from the Port authorities
during the last three years ;

(c) the steps taken against those who
defied the International Maritime Conven-
tions ;

(d) whether the Indian Merchant Shipp-
ing Act orany other enactment in this
conpection makes it obligation or on foreign
Masters of ships to hoist the Indian National
Flag at the Indian shores ; and

(e) if nbt, the steps proposed to be taken
to'béing suitable changes in the prevalent
law in' India ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMAIAH):
(a) to (e). According to international practice
foreign ships when in Indian ports, are to
fly, as'a courtesy. the Merchant Navy Ensign
(a' red flag with a length of one and one half
times the width and with the National Flag
of India superimposed in the top quarter next
to the staff) and not the National Flag. No
complaints have been received from Ports in
this respect or about shewing disrespect to
the Indian National Flag by Masters of
foreign spips visiting Indian ports. There is
no international convention or provision in
the Midian Merchant Shipping Act or other
epactmbnt ifi this respéct. It is not consider-
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ed necessary to make any statutory provision
in the matter.

Refusal by Master of Ship, Amelia to
Hoits Indian National Flag at Bombay

9127. SHRI §. KUNDU : Wil the
Minister of SIPPING AND TRANSPORT
be pleased to state :

(a) whether it is a fact that the Master
of Ship, Amelia, on the 22nd March, 1969,
refused to hoist our National Flag at Bombay
and when compelled by workers, he hoisted
it but refused to haul down the flag at
sunset ;

(b) whether the above incident has been
cuquired into and any prosecution launched ;

(c) whether the President of the Port
and Dock Workers' Federation of India has
protested against the above incident and said
that the Port and Dock Workers will not
extend usual services and courtesies to those
foreign ships which refuse to hoist the
National Flag ; and

(d) if so, the steps Government are
taking to ensure that foreign ships [hoist the
Indian National Flag when they visit Indian
ports ?

THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMAIAH):
(a) to (d). The President of the All India
Port and Dock Workers Federation issued a
press statement alleging that the master of
s, 8 “Amelia” refused to hoist the Indian
National Flag and after hoisting it under
compulsion from dock workers refused to
haul it down at sunset on 22nd March, 1969
untill threatened by workers to boycott the
ship.

The only report received by the Police
authorities was that a National Flagin a
torn condition was flying on the s.s.
“Amelia” on 22nd March, 1969 at 6.30 p.m.,
after sunset. On this the Police authorities
made immediate enquiries. It was revealed
that the National Flag was not flying at the
time the Police officer went to the ship after
sunsent. Investigation also showed that
while lowering the flag the rope got stuck
and the flag was slightly torn, The torn flag
was peatly folded and packed away by the
Master, who also made immediate arrange-
ments to purchase a new flag and hoisted it
in the morning of the 23rd March, 1969.
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The question of launcing any prosecution
against the Master did not, therefore,
arise.
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The President of the Federation also said
in his Press statement that the Port and
Dock Workers will not axtend the usual
services courtesy and hospitality to foreign
ships which will not observe the principles,
code and standards of international behaviour
in the matter of showing respect to National
Flag.

According to international practice,
foreign ships when in our ports are to fly, as
& courtesy, the Merchant Navy Ensign (a red
flag with a length of one and one half times
the width and with the National Flag of
India super-imposed in the top quarter next
to the staff) and not the National Flag. The
correct position is being brought to the notice
of the Port autorities and others concerned,
for future guidance.

Supersession in Promotion

9128. SHRI MOHAN SWARUP : Will
the Minister of HOME AFFAIRS be pleased
to state :

(a) the field of choice for promotion
through selection by the Departmental Pro-
motion Committee laid down by the Ministry
of Home Affairs :

(h) whether this is uniformly followed
by all Ministries and Departments ;

{c) whether three times the number of
officers to be selected is not the sufficient
field of choice to avoid favouritism and
frustration ; and

(d) if so, how Government propose to
be fair to all those who are affected by large-
scale super sessions ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and
(b). Save as provided for in the rules/regula-
tions of any particular Service under the
Central Government, the field of choice,
according to the instructions of the Home
Ministry should, wherever possible, extend to
5 or 6 times the number of vacancies expected
within a year. The Ministries/Departments
are generally expected to follow these instruc-
tions except in cases in which any deviation
therefrom is considered necessary.

(c) and (d). Three times the number of

ies is not g lly considered to be a
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sufficiently wide field of choice for purpose of
appointments by selection. Supersessions are
inherent in selections which are based on
merit. No question of favouritism is involv-
ed either in fixing the field of choice or in
making selections.

Appointmeut of Officors to Selection
Grade of the Central Secretariat
Service

9129. SHRI MOHAN SWARUP : Will
the Minister of HOME AFFAIRS be pleased
to state :

(a) whether a panel of Officers for
appointment to the selection grade of the
Central Secretariat Service was declared
recently ;

(b) if so, the number of Officers placed
on the panel ;

(¢) the number of Officers considered for
the selection ;

(d) whether it is fact that junior Officers
were placed on the top superseding 150 or
more Officers in the seniority list ;

(e) what are the other Services controlled
by his Ministry in which so many superses-
sions have occurred during the last three
years ; and

(f) what is the incentive to Officers who
have been stagnating for more than five years
at their maximum and have briliant record
of service ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHR]
VIDYA CHARAN SHUKLA) : (a) Yes,
Sir,

(b) 39.

(e) 200.

(d) and (¢). Appointments to the Selec-
tion Grade of the C.5.S. as well as to corres-
ponding grade in All India Services and
other Central Services Class I, controlled by
the Ministry of Home Affairs are made on
the basis of merit. Therefore, those with
better merit stand better chances of selection
for such appointments.

(f) In the case of Central Secretariat
Service, those who have been drawing the
maximum of the pay-scale of Grade I of the
C.5.5. for more than five years and are
brilliant, will in the normal course get select-
ed for long'term appointment to the Selection
Grade of the Service. They are also eligible
for deputation to ex-cadre posts with denefit
of deputation allowance, whenever they
satisfy the requirements of thoge posts.
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Grade I Officerse Placed in Selection
Grade of Central Secretariat

Service
9130. SHRI MOHAN SWARUP:
Wili the Minister of HOME AFFAIRS be

pleased to state :

(2) the period of service in Grade I of
the Central Secretariat Service of three
officers who have been placed at the top of
the panel for the selection grade of the
service ;

(b) whether_it is a fact that two of them
were confirmed in Grade I in 1966 only ;

(c) whether these two had rendered only
9 or 10 years service and senior Officers with
more than 12 years service were ignored ;

(d) if so, the special qualifications of
these two officers meriting supersession of
150 and more Officers in the list :

(¢) whether they had worked with any
member of the Selection Board previously ;
and

(f) if so, whether Government propose
to set aside the wrong done and, if not, the
reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) Bet-
ween 94 years and 13 years.

(b) Yes, Sir.

(c) and (d). As per provisions of the
C.S. 5. Rules, 1962 and C.S. 5. (Promo-
tion to Grade I and Selection Grade) Regu-
lations, 1964, the selection for imclusion in
the Select List for long-term appointment to
the Selection Grade of the C.5.5. is to- be
made purely on merit. The two officers
referred to were adjudged by the Selection
Committee as possessing better merit as
compared to others in the field.

(e) None of them has worked as under
Secretary with auy of the Members of the
Selection Board which finalised a select list
issued on 24-2-69.

(f) Does not arise,

Roads in Dacoit-Infested Areas of
West Bengal

9131. SHRI JUGAL MONDAL : Will
the Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) the amount allocated by the Central
Government of West Bengal for constructing
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roads in the dacoit-infested area of fhe State
(b)"the amount allocated during the last
two years and the mileage of roatls construct-
ed with this assistance and the names of the
placesconnected by such roads ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) : (a) to (b). No amount
bas; been allotted to the Government of
West Bengal for the construction of roads in
the dacoit infested-aren of that State.

CriteriaYor Creation of & Univereity

9132. SHRI HEM RAJ; Will the
Minister of EDUCATION AND YOUTH
SERVICES be pleased to state :

(a)_the different criteria which have been
set for_the creation of a University ;

(b)_the” number and names of the Uni-
versities for which sanction has been given
during 1968 and 1969 ; and

(c) the pames of the States or Union
Territories whose cases have been rejecied
and the reasons therefor ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. VE.R.V.
RAQ): (a)to (c), A statement is attach-

Statement

(ay The brosd guide lines for conmider-
mg the establishment of new Umiversifies
are

- (i) Considering fhe paucity of resources
at the Centre and in the States,
and afso the need for utifizafion of
aveilable resourees, comsolifation
and improvement of the Universi-
ties alvemdy cotablishedd it will be
necessary to adopt a restriefive
approach.

(ii) The requirements of increased
facilities for post-graduale studies
should be met to the extent possi-
ble by strengtbening the Depari-
ments of the existing Universities
and establishing new Departments
where necessary. The possibility
of eetabfisbiling’ Univertity- Centres at
other pliwes” witkin the- jurhidiction
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of a University may also be ex-
plored.

(iliy New Universities should be estab-
lished where the existing universi-
ties cannot cope with the increased
number of students and, on acade-
mic and administrative grounds, it
is considered nccessary to establish
A new University.

(b) Government of india have approved
the establishment of the following Universi-
ties :

(i) Kumaon University at
(U. P.).

(il) Calicut University, Calicut (Kerala)

(iii) Maharashtra Agricultural University
(Temporary Office at Bombay).

(¢) The following proposals sponsored
by State Governments/Union Territories
were not approved for the reasons indicated
ageinst each :

(/) Himachal  Pradesh
(Himachal Pradesh).

Nainital

University

It was felt that the proposal to set
up a separate University for Hima-
chal Pradesh may be taken up after
the Centre of Post-graduate studies
at Simla had made some pro-
gress.

(ii) Awadesh Pratop Singh University
at Rewa (Madhya Pradesh)

The proposal was not approved in
view of the fact that the State had
already a number of Universities
whose standards of teeching and
research required to be strengthened.
(The University has since been set
up).

(iéf) Gujarat Ayurveda University, Jam-
nagar (Gujarat).

The University had been set up by
the Government of Gujarat, without
prior consultation with the Govern-
ment of Indin. When this came to
the notice of the U.G. C., the
State Government was informed
that it would not be in the interest
of educatien and progress in medi-
cine, including Ayurveda, to encour-
age ayurvedic subject as a separate
discipling in isolation with modern
medicine and alliied sciences.
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(Iv) Conversion of Ravenshaw Ceollege,
Cuttack into residential University
The State Government's proposal
was not approved on the ground
that it would not be advisable at
this stage to go in for a University
at Caottack and that it would be
beneficial for the institition to be
given a measure of autonomy, as
envisaged in the report of the Edu-
cation Commission (1964-66).

1. A. Flights from Delhi to Madras and
Bombay to Coehin.

9133, SHRI MANGALATHUMA-
DAM : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state :

(a) whether it is a fact that from the
new Indian Airlines Corporation Time Table
effective from the 15th April, 1969 it is found
that there is no provision for an extra daily
flight from Delhi to Madras direct ; and

(b) if so, whether any step is being taken
to assess the traffic need for a second flight
from Delhi to Madras and Bombay to Co-
chin ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) In the summer schedule of the Indian
Airlines only oné Caravelle service each bet-
ween Delhi Madras and Madras-Dethi has
been provided, as in the past, as this single
service each way has been observed to be
quite sufficient for the traffic.

(b) An assessment of the traffic has been
made and it is found that the traffic at pre-
sent does not justify the provision of a
second flight between Delhi and Madras.
Similarly the traffic does not justify the pro-
vision of additional flights from Bombay to
Cochin.

Recovery of Dues from Caterer at
Palam Ajrpert

9134, SHRI RAJDEO SINGH : Wil
the Minister of TOURISM AND CIVIL
AVIATION be pleased to refer to the reply
given to Unstarred Question No. 10463 on
the 10th May, 1968 regarding Palam Airport
Caterer and state :

(a) the present position about the re-
covery of Government dues from the
Caterer ;
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(b) the total amount dus upto date from
him ;

() whether Government are aware that
a blacklisted firm is holding interest in the
affairs of the contract ; and

(d) whether enquiries are proposed to be
made In this connection ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) The Comtrolier of Aerodromes, Dethi
Region, has takean action for recowsry of
Government dues, in bis capacity as Estate
QOfficer under Public Premises (Eviction of
Unauthorised Occupants) Act, 1958, as

amended in 1968. The pesition of the case
is as under :
Period covered Position
1.3.67 to 31.7.67 The caterer has filed
1.1.68 to 30.4.68 appeals in the Dis-
1.5.68 to 30.6.68 trict Court and ob-
1.7:68 to 30.9.68 tained stay erders.
The cases are pend.
ing.

1.8.67 to 31.12.67 The caterer has filed a
writ petition in the
Delhi High Court
challenging the vali-
dity of Section 7 of
the aforesaid Act.
The High Court has
directed the caterer
to pay the amount
du¢e on his own
showing. The caterer
has made one pay-
ment of Rs. 17,900,
The writ petition is
still pending.
Actian is in progress
by the Estate Officer
under the aforesaid
Aet.

(b) The tqtal dues outstanding for the
period esding 3)3-199 asmeums to
Rs. 2,63,936.3 aftey taking into cansidera-
tion a cheque of Rs. 17,500/~ towards arrcams
recpivad throwgh the caterer’s advocate. In
addition, an amount of Rs. 2,295/- on
account of electric chasges peior to 1966 is
also outstanding.

(¢) We have no such information.

(d) If any reliable information is reecive

oy, Deceesary snquicipt will: by made,

1
1

10.68 w0 3L,13.68
1.6 0 3L @&
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Officers of Central Services

9135, SHRI MOHAN SWARUP:
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) the number of officers of the Central
Services Working in the Secretariat and in
the attached and subordinate offices at Delhi
for more than four years ;

(b) whether their deputation for long
periods is not a loss to the service to which
they belong ;

(c) whether they are eligible for a special
pay of Rs. 300 when appointed as Deputy
Secretary and Rs. 200 as Under Secretary or
in equivalent posts in the Secretariat ;

(d) whether most of them are in occupa-
tion of Government residences ; and

(¢) if so, the special reason for allowing
thém a special pay above their grade pay ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (e).
There are 23 officers of Central Services at
present holding Secretariat posts for more
than 4 years. Officers of Central Services
are appointed to hold various Secretariat
posts on tenure deputation basis with a view
to bring practical field experirnce to bear on
the Secretariat work at the Centre and also
to enable, on the other hand, field officers to
gain experience in formulation of policies at
the Centre. According to the tenure rule,
the normal period to tenure deputation is 3
years in posts of Under Secretary, 4 years in
posts of Deputy Secretary and 5 years in
other higher posts. While holding posts of
Under Secretary and Deputy Secretary, they
are entitled to draw special pay according to
the rules laid down by the Ministry of Fina-
nce. Government residences are also availa-
ble to them as per rules and are allotted
according to their turn.
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Ofcr of help from American Universit-
fes in Solving Educational Problems
of India

SHRI TULSIDAS DASAPPA :
SHRI V. NARASIMHA RAO :

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether Ohio and other American
universities are willing to help India in solv.
ing educational problems including those with
social and cultural bearings ;

(b) if so, the nature of talks he had with
the Dean, College of Education, Ohio ; and

(c) in what way Government propose to
take help of the American universities 7

9137.

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V.
RAO): (a) to (c). Under the USAID
Programme, Ohio and Columbia Universities
have already helped the National Council of
Educational Research and Training in esta-
blishing and developing four Regional Colleges
of Education, in organising extension service
for serving teachers, in conducting coopera-
tive research projects and in the specialised
training of Indian personnel in the United
States.

The discussions held with Dean Severino
in April 1969 related mainly to the further
development of the Regional Colleges, and
were of exploratory nature,

C.S.LR. Scheme to Popularise Sciences

9138, SHRI MUHAMMAD SHERIFF:
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state:

(a) whether a scheme has been prepared
by the Council of Scientific and Industrial
Research to popularise sciences by giving
financial help to the non-official organisations
bringing out science magazines ;

(b) if so, the broad outlines
scheme ; and )

(c) the total number of non-official
organisations which bring out science maga-
zines 7

of the

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V.
RAO) : (a) The Council of Scieniific and
Industrial Research (CSIR) has drawn up a
wheme for giving financigl ssistance to gog:
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official organizations for bringing out popular
science journals in Indian languages.

(b) A statement is attached.

(c) The exact number is not known.
About a dozen organisations are known to
bring out popular science journals.

Statement]

Terms and .Conditions for giving Financial
Assistance

Financial assistance to non-official organ-
izations for bringing out scientific periodicals
in various Indian languages will be governed
by the following procedure and terms and
conditions :

(1) All proposals emanating from a non-
official organization for financial
assistance from CSIR will be consi-
dered provided such an organization
is already a registered body.

(2) Non-official organizations having a
standing in the field of dissemina-
tion of scientific/technical knowledge
in popular languages, will be
preferred.

(3) The journal/periodical should not
bave less than 1000 subscribers in
the preceding year.

(4) The assistance will be restricted to
an expenditure of recurring nature,
e.§. editorial, production and busi-
ness expenditure for bringing out a
periodical.

(5) The quantum of financial assistance
shall be decided on merit of each
case, e€.g. its utility, popularity,
financial commitments, etc. In no
case, the grant of financial assistance
in any flnancial year will exceed
50%, of the editorial, production
and business expenditure or

. Rs. 5,000/- whichever is less.

(6) The question of granting financial
assistance to non-official organiza-
tions will arise only if the proposal
is accompanised with an audited
statement of accounts duly certified
by a Charted Accountant for the
preceding year, togeter with a copy
of annual report thereof.

(7) Grants will be mnblc in suitable
instalments.

(8) The renewal of the grant shall be
gomsidered only if the CSIR is
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satisfied with the performance of
the organizations periodical after
receipt of assistance.

Full account of expenditure and
utilization certificate in respect of
the financial assistance shall have to
be rendered by the recipient organ-
ization to the CSIR duly audited by
a Chartered Accountant within
three months of the close
of the financial year. If there
is any unspent balance of grant that
should either be surrendered to the
CSIR or adjusted in the future
payable grant, if any. This would
be at the option of the CSIR.

(10) In the event of stoppage of any
publication for which grant was
sanctioned and paid, un-utilized
portion of the grant, if any, will
have to be refunded to the CSIR
immediately duly supported by an
audit utilization certificate.

(11) Grant of financial assistance will
depend on the availability of funds
for this purpose.

(12) Every organization receiving finan-
cial aid from CSIR shall supply two
complementary copies of each of
its issues free of charge to CSIR.

(13) Processing of proposals for financial
astistance may be dope through a
committee or body or experts to be
appointed by the DGSIR.

—
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Universal Primary Education in India

9140, SHRI MAHANT DIGYLJAI
NATH : Will the Minister of EDUCA-
TION AND YOUTH SERVICES be pleased
to state :

(a) the progress made by Government in
the field of universal Primary education in
the country ;

(b) the names “of the States which have
achieved the goal ;

(c) the pames of the States which are
expected to take 10 to 20 and above 20 years
in achieving this goal ;

(d) the steps which Government are

taking for spreading quick universal Primary
d fon in the y ; and

(e) the reasons for mot achieving the

goal during the'last twenty years ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND

YOUTH SERVICES (SHRI BHAKT
DARSHAN): (a) to (¢). As School educa-
tion is a State subject, it is for the State

Governments to provide for universal primary
education. Every Government and Adminis-
tration is, however, endeavouring to do its
best within its resources. The progress
achieved so far by different States and the
future targets are contained in the statement
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1aid on the Table of the House.
Library. See No. LT-1085/69].
The reasons for not achieving the goal
<o far include the following :
(i) Shortage of resources ;
(ii) Wastage and Stagnation ;
(iii) Prejudice against the schooling of
girls in certain areas ;
(iv) Difficulties in providing schools in
tribal, hiliy and inaccessible areas
and scattered habitations ; and

(v) High percentage of adult illiteracy.

[Placed in

Increase in Provision for Scholarship to
Students

9141. SHRI LOBO PRABHU: Will
the Minister of EDUCATION AND YOUTH
SERVICES be pleased to state :

(a) on what change of rules or increase
of students, the provision for scholarships
has been raised from Rs. 1.55 crores i the
the 1968-69 budget to Rs. 2.16 crores in
1969-70 budget ;

(b) what is the proportion of scholarship
on merit and even if scholarships have been
awarded for other reasons, the reasons why
limited competition is not enforced to save
wastage on those who fail to complete their
courses ; and

(c) whether his Ministry propose to
investigate the proportion of scholarships
wasted from failure to complete the courses
and, if not, the reasons therefor 7

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (SHRI V.K.R.V.
RAO) : (a) The budget provision referred
to by the Honourable Member covers four
schemes in technical education, namely,
Research Training Scholarships, Merit-cum-
Means Scholarships. Practical Training of
engineering graduate and diploma—holders,
and Technical Teachers' Training. The
increase in the budget provision in the
current year is entirely becaus: of additional
training places under the Practical Training
Scheme.

(b) Research Training Scholarships are
awarded entirely on the basis of mesit. For
practical training, candidates are selected on
merit through selection committees. For
techmical teachers® training, awards are made
only to those candidates who are
by technical institutions to fill vacant faculty
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positions with trained teachers. Under the
Merit-cum-Means Scholarships Scheme, First
Division or at least 60 per cent marks is
prescribed as an essential requirement, The
Scheme. however, has been stopped for
awards to new entrants of technical institu-
tions.

Under the Merit-cum-Means Scholarships
Scheme, the awards made to candidates are
stopped if their performance during the
course is unsatisfactory. Similar provision
exists in other schemes for stopping scholar-
ships if the progress of the candidates is
found unsatisfactory.

(c) In view of the position explained in
(b)- above, this issue does not arise.

Mohenje Dare Seals

9142. SHRI BRIJ RAJ SINGH : Will
the Mimister of EDUCATION AND YOUTH
SERVICES be pleased to state :

(a) whether Government are aware that
recently some Swedish Research Professors
have been able to unlock the hitherto
unknown key to knowledge of the famous
Mohenjo Daro seals ; and

(b) if so, whether Government propose
1o lay on the Table of the House the details
of this significant achievement ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRIMATI JAHA-
NARA JAIPAL SINGH) : (a) No, Sir.
However, a team of Finnish scholars has
claimed that it has deciphered the proto-
Dravidian ipscriptions of the Indus Civil-
ization.

(b) The findings of the Finnish scholars
are under examination.

Use of Hindi in the Ministry of Education
and Youth Services

9143. SHRI VALMIKI CHOUDHARY!
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) the progress made in his Ministry
and Departments and official organisations
under i in the wuse of Hindi as Official
Language sioce 1965 ;

(b) the additional posts created in each
category for the purpose and _the number of
Ministeeial staff, category-wise, trained or
otherwise capable of transacting the official
business in Hindi in his Departmeut ;.and
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(c) hbow much expenditure has been
incurred on this account ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V.
RAQ) : (a) Instructions on the progressive
use of Hindi are sent to all concermed for
compliance. In the Ministry instructions
have been issued that replies to all the letters
received in Hindi should be issued in Hindi
and orders, circulars, etc., should also be
issued in Hindi. Simple noting and drafting
in some Sections wherever conveniently
possible is also done in Hindi.

(b) Three additional posts of Hindi
Translators and 4 posts of Lower Division
Clerks have been created recently. 456
members of the ministerial staff have either
studied Hindi as one of the subjects at school
and/or college or have passed the Pragya

Examination under the Hindi Teaching
Scheme. The details are :
Section Officers 20
Assistants 107
Tech. Assistants 40
UDCs & LDCs 232
Librarians 36
Stenographers 21
Total : 456

(c) Rs. 1,064.60 have been incurred upto
April, 1969 on the salaries and allowances
of the additional posts sanctioned.

Girl Shot at by Army Major’s Wife at Kohima

9144. SHRI BHOGENDRA JHA :
SHRI K. LAKKAFPPA :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that on the 4th
April, 1969 a Major’s wife shot at 12 years
Ao Tribe girl who succembed to her injuries
on the 6th April, 1969 at Kohima ;

(b) whether before shooting at the girl,
the wife of Major of the Assam Rifles, let
loose her two dogs on the girl, her mother
and others, and, if so, the aotion taken by
Government ;

(c) on,how many occasions such inci-
dents have occurred within the last three
years ; and

(d) the steps being taken 1o ensure that
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such incidants are not repeated particularly
in the sensitive tribal areas ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and (b).
An Ao tribal girl aged about 10 years was
admitted in a hospital at Mokechung with
bullet injuries and she expired subsequently.
It was afleged that the wife of an officer of
the Assam Rifles shot the girl. The wife of
the officer has been arrested and the investi-
gation of the case registered in this
connection is in progress.

(c) and (d). The requisite information is
being ascertained from that Government of
Nagaland and were be laid on the Table of
the House.

State Transport Service in Tripura

9145. SHRI KIRT BIKRAM DEB
BURMAN : Will the Miuister of SHIPP-
ING AND TRANSPORT be pleased to state:

(a) whether it is a fact that at present
there is no State Transport service in
Tripura ;

(b) whether it is the policy of Govern-
ment to natiopalise gradually passenger road
transport, including Inter-State transport ;

(c) whethrr a State Transport Service is
proposed to be introduced in Tripura ; and

(d) if so, when and, if not, the reasons
therefor ?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS. AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMAIAH) :
(a) Yes.

(b) to (d). In accordance with the policy
of gradual nationalisation of passenger road
transports, a Road Transport Corporation is
proposed to be set up in Tripura in the
Fourth Plan period.

Road Development in Tripura

9146. SHRI KIRT BIKRAM DEB
BURMAN : Will the Minister of SHIPP-
ING AND TRANSPORT be pleased to
state :

(a) the length of road per hundred kilo-
meters in Tripura in 1950 and at the end of
the First, Second and Third Five Year Plans
and at present and how it compares with the
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corresponding  All-India and  State-wise
figures ;

(b) the programme for road development
in Tripura for 1969-70 and for the Fourth
Plan period ; and

(¢) how far Tripura would come up to the
All-India level in raspect of road development

by the end of the Fourth Five Year Plan ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARILAMENTARY
AFFAIRS AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) : (a) to ic). The informa-
tion is being collected and will be laid on
the Table of the Sabfia when available.

Award of Overseas Scholarships to Students
of Scheduled Castcs and Scheduled Tribes

9147. SHRI D. R. PARMAR :

SHRI P. N. SOLANKI :

SHRI KIKAR SINGH':

SHRI ONKAR LAL BERWA :
SHRI DEVEN SEN :

Will the Minister of EDUCATION AND

YOUTH SERVICES be plcased to state :

(a) whether Government have any scheme
to award the Overseas Scholarships to
students belonging to the Scheduled Casts ;

(b} if so, the pumber of Overseas
Scholarships awarded to jhe students belong-
ing to the Scheduled Castes and Scheduled
Tribes during the last three years ; and

(c) the number of Overseas Scholarships
awarded to the Indian students during the
last three years ;

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. Y.K.R.Y.
RAQ) : (a) Yes, Sir.

(b) 15 scholarships were awarded to
Scheduled Castes and 9 to Scheduled Tribes.

(c) 1056 scholarships were awarded to
Indian students for overseas studies which
includes 1032 scholarships offered by friendly
conutries.
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Silchar Regional Engineering College

9149. SHRIMATI JYOTSNA CHANDA:
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state

(a) what progress has been made to
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start the Silchar Regional Engineering
College ;

(b) whether it is a fact that the Office
of the said College is still functioning at
Shillong and has not been shifted to Silchar;
and

(c) if so, the reasons therefor ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K. R. V.
RAQ) : (a) The Board of Governors of the
College, at its meeting held on 15th April,
1969, has decided to start comstruction of
the college buildings. The master Plan is
under preparation.

(b) and (c) : Yes, Sir. The Coliege
office will be shiftld to Silchar as soon as
accommodation is available.

Closure of Central Government Offices
duriog Bengal Bandh

9150. SHRI SRADHAKAR SUPAKAR:
Will the Minister of HOME AFFAIRS be
pleased to state :

{a) whether all the Offices under the
Central Government were closed on  the
10th April, 1969 in West Bengal ; and

(b) if so, whether it will be treated as
a closed holiday for all these offices ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI.YIDYA CHARAN SHUKLA) : (a)
According to information furnished by the
State Government, on April 10, 1969, Central
Government offices in some places functioned
with usual strength. In some offices, atten-
dance was thin while some offices did not
function at all due to noo-attendance.

(b) No, Sir.

Three-Language Formula®for Improvement
of Educational Standard

9151, SHRI MAHANT DIGVUAI
NATH : Will the Minister of EDU-
CATION AND YOUTH SERVICES be
pleased to state :

(a) whether it is a fact that he has su-
ggosted a three-language formula for the im-
provement of the educational standards in
the . country ; .

(b) if so, the details thereof ; and
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{c) the time by which Government are

considering to bring forth a legislation in
the matter ?
THE MINITER OF EDUCATION

AND YOUTH SERVICES (DR. V. K. R.
V.RAO): (a) No, Sir.

(b) Does not arise.
) {¢) ,No such ptoposal is under cons'dera-
tion, L4
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Criteria for Selection of Officers of
Aerodromes on Deputation

9153, SHRI RAJDEO SINGH :

SHRI SHAMBHU NATH :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) the basis on which officers of the
aerodromes are  selected for deputation
on training or otherwise abroad;

(b) the particulars of the officers who
bave been deputed abroad during the last
three years with reasons ; and

(c) whether it is a fact that a particu-
lar incumbent has been deputed on a num-
ber of occasions ignoring others ?

THE MINISTER OF TOUSISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) The basis on which officers of the Civil
aviation Department are selected for deputa-
tion abroad for training, attending meetings,
conferences, etc. and for employment is
described in appendix | which is laid on
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Table of the House [Placed in Library. See
No. LT-1086/69]

(b) The particulars of the Civil Avia-
tion Department officers who have been
deputed abroad since 1-1-1966 are given in
appendix II which is laid on the Table of
the House [Placed in Library See
No. LT-1086/69)

(c) No, Sir.
Transfer of Controllers of Acrodromes

9154, SHRI RAJDEO SINGH :
SHRI SHAMBHU NATH :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) the period of stay of Controllers of
Acrodromes of different regions on a particu-
lar station ;

(b) whether Government are considering
the transfer of the Controllers, having longer
stay, to other regions ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) The period of stay of each Controller
at the present station of posting is as indi-
cated below against his name :

Shri S. G. Deshpande,

Controller of Aerodrome,
Bombay. from 15.1.1963 to date

Shri J. N. Dbhar,

Controller of Aerodrome,

Delhi. from 2.3.1968 to date
Seri Joginder Singh,

Controller of Aerodrome,

Madras. fiom 17.3.1969 to date

Shri P. K. Ramachandran,

Controller of Acrodrome,
Calcutta. from 10.3.1969 to date

(b) No, Sir. Shri Deshpande is being
allowed to continue at Bombay, 1. in his
home region in view of his forth coming
retirement on superannuation with effect from
28.12.1970.

Ashoka Hotels, New Delhi Tower

9155. SHRI BRLU RAJ SINGH
KOTAH : Will the Minister of TOURISM
AND CIVIE AVIATION be pleased to
state :

(a) whether the progress of the Ashoka
Hotels Tower {3 proceeding according to the
shedule ; :
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(b) the time by which it is expected to
be ready ; and

(c) its full cost 7

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) and (b). The work on the revolving tower
of the Ashoka Hotels, which was completed
upto the third storey level and suspended on
1.2.1968, has not yet been resumed. The
whole matter is under consideration of the
Board of Directors.

(c) The revised cost has been estimated
at Rs. 47.25 lakhs against the original cost
of Rs. 25 lakhs.

Airports/ Airstrips in Rajasthan

9156. SHRI BRIJ RAJ SINGH
KOTAH : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state :

(a) the total number of airports and air-
strips_in operation in Rajasthan ;

(b) out of those not in use, whether
there is any plan to use them for any purpose
such as starting feeder-lines ;

(c) whether there is any scheme for
extending and providing further facilities at
the airports already in use ; and

(d) if so, the details thereof ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) to (d). There are three civil asrodromes
in Rajasthan—Jaipur, Udaipur and Kotah—
under the control of the Civil Aviation
Department.  Scheduled air-services are
operated only through Jaipur and Udaipur.
Proposals for strengthening the main runway
at Jaipur to LCN 30 and acquisition of land
for its further extension, as well as for exten-
sion and strengthening of the main runway at
Udaipur, are being considered for inclusion
in the Fourth Plan of the Civil Aviation
Department. As regards Kotah, the airstrip
area is too small to make it feasible to extend
the existing runway, which is fit only for
Dakota operations. The question of shifting
the aerodrome to another site is being
examined in consultation with the State
Government. Indian Airlines have currently
no proposal to use this aesrodrome for feeder-
services in the prevailing conditiog of the

irstrip.
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Coastal Road Highways in Gujarat State

9157. SHRI R. K. AMIN :

SHRI P. M. MEHTA :

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether it is a fact that Bhavnagar,
Baroda and Okha-Porbandar roads are the
missing gaps in the Coastal Road Highways
in Gujarat State ;

(b) whether it is a fact that the Working
Group on Roads of the Central Government
has recommended the construction of these
missing gaps in Coastal Highways during the
Fourth Plan ; and

(c) if so, the details of the decision of
Government in this regard ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS IN THE MINISTRY OF SHIP-
PING AND TRANSPORT (SHRI IQBAL
SINGH): (a) Yes, Sir.

(b) and (c). The Working Group set up
in 1964 in connection with the Draft Fourth
Plan scheduled to begin from 1st April 1966
recommended the inclusion of the entire
coastal road project in Gujarat from Bambay
to Maliya in the Central Sector of that Plan
as a Centrally aided project. The Working
Group set up for the Fourth Plan scheduled
to begin from 1st April 1969 has, however,
made no such specific recommendation.

Expeditious disposal of Cases pending
in Courts Under Punjab and Haryana
High Court

9158. SHRI SHRI GOPAL SABOO :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) the steps being taken for the expedi-
tious disposal of cases pending in the Courts
under the Punjab and Haryana High Court ;
and

(b) the time taken by the High Court in
deciding revision petitions in such cases and
the steps envisaged to expedite their
disposal 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): {a) All
District and Sessions Judges in Punjab and
Haryapa have from time to time been
requested to qusure spopdy disposal of ol
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cases pending in the courts of subordinate
judges. History sheets of old cases received
in the High Court are thoroughly scrutinised
and instructions issued, wherever necessary.

(b) The disposal of urgent revision peti-
tions normally takes 3 to 6 months and
disposal of ordinary revision petitions takes
1to 2 years. Revision petitions filed in
suits which are over a year old are given
priority over other cases.
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Singing of National Song

9162. SHRI RAM AVATAR
SHARMA :
SHRI D. C. SHARMA :
SHRI CHENGALRAYA
NAIDU :
SHRI N. R. LASKAR :
SHRI R. BARUA :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that in a meeting
in Tamil Nadu, where the Education Minister
of that State was also present, some students
of a college, did not allow the National song
being sung but instead sang the Tamil version
thereof ;

(b) whether that Tamil version of the
National song is authoritative ;

(c) the action proposed to be taken by
Government for showing such great disrespect
to our National song ;

(d) whether Government propose to
make certain provisions in the Constitution



197 Written Amwers
80 that legal action could be taken against
those who show disrespect the National song;
and

(e) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. 5. RAMASWAMY) : (a) No, Sir.

(b) The National Anthem of India is the
totality of the composition of the
words and music known as Jana Gana
Mana and Government  have pot
authorised any alteration in this composition
by way of translation in any other language
or otherwise. Thus, there is no authorised
‘Tamil version of the National Anthem.

(c) to (e). It is proposed to undertake
legislation to penalise overt acts of insult to
the National Anthem.

Unemployment Allowance to Engineering
Graduates and Diploma Holders

9163. SHRI NIHAL SINGH: Wil
the Minister of EDUCATION AND
YOUTH SERVICES be pleased to refer to
the reply given to Unstarred Question No.
2248 on the Tth March, 1969 and state :

(a) the number and particulars of the
training places provided for Enm
Graduates and Diploma holders in U. P.,
Punjab, Haryana Kerala, Tamil 'deu.
Andhra Pradesh, Himachal Pradesh,
Chandigarh and Delhi total training capacity
in each such State/Union Territory ; and

(b) the terms and conditions for selection
of candidates for training and the mechinery/
agency entrusted with the work of selec-
tion 7

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR.V.K. R.
Y. RAO): (a)and (b). A statement is laid
on the Table of the House. [Placed in
Library. See No. LT—1088/69].

International Price of Ships Built by
Hindustan Shipyard

9164. SHRI TENNETI VISWANA-
THAM : Will the Minister of SHIPPING
AND TRANSPORT be pleased to state :

(a) whether it is a fact that the Com-
mittee on Public Understandings in its
Thirty-Seventh Report recommended that the
price payable by the shipowner to Hindustan
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Shipyard should be the fair
price :

(b) when was this recommendation
made ;

(c) what steps Government have taken to
implement it ;

(d) what is the financial effect on the
Shipyard on account of the delay in its
implementation ; and

(¢) the names of shipping companies
which have been purchasing ships built by
the Shipyard ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH): (a) and (b). Yes Sir;
in March 1967,

(c) and (d). The question of determina-
tion of tbe pricing formula for ships being
built in the Yard is currently under conside-
ration of Government and a decision is
expected to be taken shortly. In the mean-
time as per the existing procedure, the differ-
ence between the cost of production of ships
and their existing price is met as subsidy by
Government.

(e) The Shipping Corporation of India
Limited, Bombay.

international

Hindestan Shipyard Limited

9165. SHRI TENNETI VISWANA-
THAM : Will the Minister of SHIPPING
AND TRANSPORT be pleased to state :

(a) whether it is a fact that the Hindus-
tan Shipyard Ltd. have submitted a scheme
of Integrated Development Programme ;

(b) if so, when it was submitted ; and

(c) the present position in regard
thereto 7

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) : (a) to (). In pursuance
of the recommendations of the 4d hoc Com-
mittee, appointed by the Government. the
Hindustan Shipyard Ltd., Visakhapatnam,
submitted in June, 1968 an integrated deve-
lopment programme of the Shipyard for
increasing its production capacity from the
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present output of 37.500 DWT per annum to
80,000 DWT per annum. Government have
considered the report and it is proposed to
implement a development programme estimat-
ed to cost Rs. 7.57 crores during the Fourth
Plan period. Government have already
accorded approval to the implementation of
certain works and acquisition of urgently
noeded equipment (which are included in the
development programme of the Yard) at an
estimated cost of about Rs. 3.55 crores.

Pre.War Mainland Recruits in .\ndaman
and Nicobar Island

9166. SHRI K. R. GANESH : Will the
Minister of HOME AFFAIRS be pleased to
state :

(a) whether it is a fact that persons
recruited from within the Andaman and
Nicobar Islands in the pre-war days on some
terms and conditions as anyone else born in
the Islands, on getting their promotion after
the 22nd January, 1951, have been and are
being treated as ‘mainland recruits’ as envi-
saged in the Government of India Order
dated the 21st Januvary, 1951 ; and

(b) if so, the authority/rule whereunder
persons recruited locally from the Islands in
the pre-war days have been or are being
treated as ‘mainland recruits’ ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS : (SHRI
VIDYA CHARAN SHUKLA) : (a) and (b'.
Interms of Clause (2) of Supplementary
Rule 294-A. the Government servants who,
though not specially recruited outside the
Andaman and Nicobar Islands for service
there, are domiciled in any part of India
other than the Andaman and Nicobar Islands
and have been in continuous service without
break from the 8th January, 1937 or from an
carlier date, are entitled to the concession of
joining time under the said rule. They pvere
also enjoying the concessions of free passage
and rent free accommodation, According to a
decision of the Government of India, such
persons are, therefore, treated as mainland
recruits for the purpose of grant of Andaman
Special pay also.

Special Pay in Andaman Administration

9167 SHRI K. R, GANESH : Will
the Minister of EDUCATION AND YCIUTH
SERVICES be pleased to state :

(a) whether itisa fact that some per-
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sons born and bred in, and recruited from
West Bengal as teachers were ever denied
33-1/3 per cent Special Pay by the Andaman
Administration ; and

(b) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT DAR-

HAN): (a) and (b). In 1959, twelve

idates for posts of primary school
teachers were selected after interview at Cal-
citta. They were mainly East Bengal re-
fugees and had agreed to join on terms ad-
missible to local recrults, i.e. on emoluments
without Andaman Special Pay. Out of these
twelve persons, eight accepted offers and
joined their posts. Later, all of them left
service, except ome, who was subsequently
given concessions and facilities admissible to
mainland recruits.

On closure of two primary schools in
Settlement Areas run by the Rehabilitation
Ministry in Middle Andamans, eight surplus
primary school teachers were absorbed from
August 1968 on terms adrhissible to local
recruits. These persons accepted such terms
and joined their posts.

Road over Rail Bridge in D.D.A.
Naraina Colony, New Delhi

9168, SHRI RAMACHANDRA
VEERAPPA : Will the Minister of SHIPP-
ING AND TRANSPORT be pleased to
state the approximate time it will take to
have the road over the rail bridge built in
D.D.A. Naraina Colony in New Delhi ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) : The road is expected to
be completed by the end of October, 1970.

Legal Reforms in West Bengal

9169, SHRI V. NARASIMHA RAO :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that the West
Bengal Government are considering the
introduction of many new ideas of modern
jurisprudence in regard to the administration
of justice including abolition of cnpua]
punishment ;



201 Written Answers

(b) whether the State Government is
competent to effect changes in the Criminal
Law Code : and

{c) the reaction of the Central Govern-
ment to the proposals of the West Bengal
Government 7 )

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) The
information is being collected and will be
laid on the Table of the House.

(b) and (c). In the absence of any in-
formation in regard to the specific changes
in the law which the State Government may
have in view it is not possible to give a de-
finite reply.

Saggestions made by Hotel Review and
Survey Committee

9170. SURI V. NARASIMHA RAO:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether it is a fact that the Hotel
Review and Survey Committee, appointed by
Government, has suggested the employment
of professionally qualified foreign managers,
house-keepers, chefs and other specialists in
Indian hotels ;

(b) whether the suggestions have been
made because of lack of competent and
qualified Indian managers to run hotels
profitably ;

(c) what is the contribution of the In-
stitutes of Nutrition and Hotel Management
in the direction of producing competent
managers ; and

(d) whether the need for foreign mana-
gers for the botel industry is felt because of
special conditions attaching to this industry
as compared to other industries ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a),(b) and (d). The report of the Hotel Review
and Survey Committee is under cansideration
of the Government. The points raised will
be carefully examined by Government.

(c) A valuable beginning has been made
in a field in which the demand is likely to be
high for many categories of staff. The trai-
nees passing out from the Institutes of Cater-
ing and Hotel Management are able to take
up junior managerial posts to start with and
in due course move up to higher posts.
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Indian Students in British Universities

9171. SHRIR. K. BIRLA : Will the
Minister of EDUCATION AND YOUTH
SERVICES be pleased to state ;

(a) the number of Indian students study-
ing at present in the U. K, Universities
Uuiversity-wise and Faculty-wise ;

(b) the number of students who are gett-
ing the U. K. Scholarships ; and

(c) how the other students are incurring
expenditure on their studies 7

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V.
RAO) : (a) 1,830 on 1-1-1968. The de-
tails —university-wise and faculty-wise—are
given ia statements I and Il which are laid
on the Table of the House. [Placed in Lib-
rary. See No. LT-IU@;@].

{by 252.

{c) Our general experience is that about
38 per cent of the students going to U. K.
get scholarships from some source or the
other to cover the whole or part of their
expenditure and the rest raise their own re-
sources.

Setting up a Natural History Museum

9172. SHRI K. P. SINGH DEO:
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether Government propose to set
up a natural history museum and some
other museums in Centres of higher learning

and
(b) if so, the broad details thereof ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR.VK.R.V.
RAO) : (a) and (b). There is no proposal
as yet to set up in centres of higher learning
a natural history museum and some other
museums.

However a proposal to set up a Science
Centre In Delhi for students tn Secondary
schools is under consideration. Details of
this proposal are at present being worked
out.

Strike by Taxi Drivers in Delhi,
Bombay and Calcutta

9173. SHRI JYOTIRMOY BASU ;
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SHRI BENI SHANKER
SHARMA :

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

{a) whether Government's attention has
been drawn to the strike by taxi drivers in
Delhi, Bombay and Calcutta on the 28th
March, 1969 against the increase in excise
duty on petrol ;

(b) if so, Government's reaction thereto;

(¢) whether Government will appoint a
Committee to go into the matter ?

THE MINISTFR OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAGHURAMAIAH):
(a) Yes.

(b) The proposed increase in the duty
on motor spirit is a part of the measures
adopted by Government to raise the neces-
sary resources for development schemes in
the Fourth Five Year Plan. The Road
Transport Taxation Enquiry Committec has
also recommended that the level of expendi-
ture on roads should be stepped up consider-
ably. A larger allocation for roads has
accordingly been proposed in the Fourth
Five Year Plan. This will not only help
the growth of the road transport industry
but will also benefit the industry by reducing
the cost of operation of transport vehicles.

(c) Does not arise.

Reforms in Defence Set up of the
Country

9174. SHRI S. K. TAPURIAH :
SHRI HIMATSINGKA :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether the Administrative Reforms
Commission's Study Team on defence has
made any recommendations to reform the
defence set up in the country ;

d(b) if so, the broad outlines thereof ;
an

(c) Government’s reaction thereto 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) The
Study Team has oot yet submitted its final
report to the Administrative Reforms Com-
fission.
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(b) and (c). Do not arise.

CORRECTION OF ANSWER TO USQ.
NO. 6162 DATED 11-4-1969 RE. WORK
IN HINDI IN MINISTRIES/DEPART-
MENTS.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): “In the
reply given to part (a) of the Unstarred
Question No, 6162 answered on April 11,
1969, in the Lok Sabha, for the word the
“English”” occurring in line 7 between the
words “in and both™ the word “Hindi” may
be substituted.”

CORRECTION OF ANSWER TO
USQ NO. 1863 DATED 22-11-1968 RE.
DEMONSTRATION MULTIPURPOSE
SCHOOLS.

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V.
RAO): In the reply to part (b) of the
Unsiarred Question No. 1863 by Shri Sid-
dayya in the Lok Sabha on the 22nd of
November, 1968, the former Minister of
State in the Ministry of Education Shri
Bhagwat Jha Azad had stated that the num-
ber of students, who appeared for the XI
standard examination at the Demonstration
Multi-purpose School Centre at Ajmer dur-
in 1966-67, was 96. It has later been found
that the correct number of students was 86.
The authentic and correct figure may, there-
fore, be taken as 86. This inadvertent in-
accuracy is regretted.

CORRECTION OF ANSWER TO
USQ NO. 13959 DATED 21.3-1969 RE.
REVATHI AIRCRAFT.

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI KARAN SINGH]):
Sir, omn 21st March, 1969, in reply to Un-
starred Question No. 3959 by Shri Baburao
Patel regarding Revathi Aircraft, [ stated in
reply to part (a) of the question that “The
prototype is under-going flight trials at the
Indian Institute of Technology, Kanpur.”
However, according to the factual position,
this portion of the reply should read “The
prototype has undergone flight trials at the
Indian Institute of Technelogy. Kanpur,”




]
12 17 .

PAPERS LAID ON THE TABLE

Audit Report (Civil) on Reveaue
Receipts, 1969

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI):

I beg to lay on the Table a copy of
the Audit Report (Civil) on Revenue
Receipts, 1969, under Article 151(1) of the
Constitution. [Piaced in Library. See No.
LT-1055/69),

Indian Forest Service (Probation) Amend-
ment Rules and Notification making
amepdments to Delbi Land Re-
forms Rules

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA); 1 beg to
lay on the Table :

(1) A copy of the Indian Forest Ser-
vice (Probation) Amendment Rules
1969, published in WNotification
MNo. G.S.R. 1031 in Gazette of
India, dated the 26th April, 1969,
under sub-section (2) of Section 3
of the All India Services Act, 1951.
[Placed in Library. See No. LT-
1056/69).

(2) (i) A copy of Notification No.
F. 26 (4)/Panch/Ble/68 (Hindi
and English versions) publish-
ed in Delhi Gazette dated the
20th March, 1969, making
certain amendments to the
Delhi Land Reforms Rules
under sub-section (3) of sec-
tion 191 of the Delhi Land Re-
forms Act, 1954,

(ii) A statement (Hind! and Eog-
lish versions) showing reasons
for delay in laying the above
Notification. [Placed in Lib-
rary See No. LT-1057/69)

Aunual Accounts of Bombay Port
Trost

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY OF
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(SHRI

B.0.A.

SHIPPING AND TRANSPORT
IQBAL SINGH) :

I beg to lay on the Table a copy of the
Annual Accounts of the Bombay Port
Trust for the year 1967-68 and the Audit
Report thereon. [Placed in Library. See
No. LT-1058,69].

12.18 hrs.
BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMAITAH):
With your permission, Sir, I rise to annou-
nce that Government Business in this
House during the week commencing from
Monday, the 12th May, 1969, will consist
of :—

(1) Consideration of any ftem of
Government Business carried over
from today's Order Paper.

(2) Consideration and passing of :
The Tea (Amendmeant) Bill 1969
The Coal Bearing Areas (Acquisi-
tion and Development) Amend-
ment Bill, 1967, as passed by Rajys
Sabha.

The Motor Vebicles (Amendment)
Bill, 1968, as passed by Rajya
Sabha.

The Advocates (Second Amend-
ment) Bill, 1968, as passed by
Rajya Sabha.

The Discharge of Presideot’s
Functions Bill, 1969.

The West Bengal Legislative Coun-
cil (Abolition) Bill, 1969.

The Delhi High Court (Amend-
ment) Bill, 1969.

The Central Silk Board (Amend-
ment) Bill, 1968.

The Criminal and Election Laws
(Amendment) Bill, 1968, as report-
ed by the Joint Committee.

(3) Discussion on the Report of the
Committee on Defections on a
motion to be moved by the Minis-
ter of Home Affairs.

(4) Discussion on the situation arising
out of the encouragement belog
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given to the subersive and violent
aclivities in the country by certain
political parties and by some
foreign powers on a motion to be
moved by Shri Prakash Vir
Shastri.

(5) Further consideration of the Cons-
titution (Amendment) Bill, 1968,
by Shri NMath Pai, as reported by
the Joint Commitice, on Wednes-
day, the 14th May, 1969,

(6) Consideration of motions for
modification of Citizenship (Amend-
ment) Rules, 1968, given mnotice
of by Shri Madhu Limaye and of
All-1ndia Services (Conduct) Rules,
1968, given mnotice of by Shri
Narendra Kumar Salve, to be
taken up on Thursday, the 15th
May, 1969, at 4-30 P.M. a1 5 P.M.
respectively.

Drafi Pourth Plve

SEVERAL HON. MEMBERS rose—

SHRI
(Hapur) :

PRAKASH VIR SHASTRI
What about Telengana ?

MR. SPEAKER : 1 do not want dis-
cussion.  (Interrupiions).  Order, Order
please. Bepgal and Bihar are also there.
1 would like to say that he has given
enough programme for 2 months. Still
you are not satisfied and want some more
things. If you want all those things, you
will have to sit till July and continue in
the pext session also.

12.19 brs.

MOTION RE FOURTH FIVE
YEAR PLAN DRAFT—contd.

MR. SPEAKER : Yesterday the Plan
discussion had taken about 4 hours 5
minutes. We bhave still 4 hours. That
means it will go to Monday also. On
Monday we will have not only Prime
Minister's reply but some members may
speak for am hour or so. Mr. Tenneti
Viswanatham was on his legs and he has
taken 12 minutes. We will continue the
Plan discussion till 3 O’clock when we will
take up noop-official business. We will sit
till 6 O'clock. There is an half-an-hour
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discussion also. Mr. Viswapalbam may

resume his speech.

SHRI TENNETI VISWANATHAM
(Visakhapatram): Mr. Speaker, Sir yester-
day, I was on the poiat why our Plans are
failing. And, one of the thief reasons why

public undertakings particularly are

“failing is that the persons who are kept

in charge have no trust in the efficiency
of the public undertakings. This must be
remedied by calling away all those who
have no trust in public undertakings and
find for them some other remuperative
places.

Another point is this, In the imple-
mentation of the Plan, in respect of the
disbursement of loans and grants, the
people do pot receive the loans and grants
in full, the amount which are debited
against them. In between, there are
several persons by whom this money is
knocked off. And this is leading to not
merely sabotage of the Plan targets, but is
also creating any amount of discontent.
Besides this, the targets aimed at by the
Planning Commission are generally upset
by the costs which run higher and higher
than what the Plan originally assumes, be-
cause, every year there are increases in
excise duties. These increases in excise
duties, particularly those on the essentials
for the common man, lead to the demand
for higher wages and therefore, higher costs
of projects. And therefore, they lead to
higher taxation, and again, higher deficit
budgets and therefore, higher inflation.

There must be some discipline in the
Finance Ministry. There should not be
procedural delays. Generally files are pas-
sed on belween Department to Department,
Shirking decisions. Not only that, but
they pass betwpen the Centre and the
States. Even for ordinary schemes and
projects the officers of the Centre have no
trust in the officers of the States., Often
times they are asked to come to Delhi with
various files. The Central officers scruti-
nise and re-scrutinise and waste their time,
That only leads to additional overhead ex-
penditure and causes undue delay. This
can be remedied if the Centre trusts the
States and acts with a sense of participa-
tion and jointness with the States. It
should not be done as if the Centre is
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superior to the States and the States are
some beggers or donees at thelr feet. Un-
‘less these things are remedied, the Plan
targets cannot be fulfilied. Not only that.
The cost becomes higher and higher.

Drafs Fourth Five

The common man feels the existence
or the non-existence of the Government at
certain points of which food is the most
important thing. Food Is not freely avail-
able. Still there is statutory ratloning and
the total availability now is only 14 ounces
as against 16 and 18 which we are getting
bitherto. Also the opportunity for work

is loss. Upemployment is increasing.
Therefore, the Government must create
And

opportunities for self employment.
one suggestion which I make is this.

All the consumer indusiries must be
thrown open for these people for self-em-
ployment. That also would mean.re-de-
signing of the machinery. re-designing of
small scale machinery to be utilised by
small-scale men. These are called small-
scale industries but what happens is that
the blg industrialists come in and enter
into the field of small-scale industries. That
must be stopped.

Then, Sir, I want to say about housing
conditions. The housing conditions are
horrible in this country, oot only in villages
but in cities also. They are getting over-
crowded. Nearly 60 to 70 per cent live in
slum conditions. 1 expected that the
Planners will make some massive provision
with regard to housing and housing pro-
grammes. If they caonot do it, Sir, we
can sct up Statutory Housiog Corporations
80 that private capital may come there and
build houses. Private engineering skill may
be there ; private architects may be there
and there will may be further employment
and in the meanwhile we will get better
housing facilities.

Then, there must be honesty of pur-
pose. If there is no honesty of purpose,
everything else will fail. But if thero is
honesty at the top, that will create zeal in
the minds of officers. On the other hand,
if there is laxity among Ministers, that will
lead to laxity inthe Secretaries and thils
will lead to laxity among Heads of Depart-
ments, which will lead to laxity among
enginecers that may mean laxits among con-
tractors and we all know what this has led
t0. Pablic funds are going into unaccoynt-
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ed coffers and there is almost a parallel
five year plan run by the unaccounted
money  That must cease. There must be
self-discipline among the Ministers and
this will lead to self-discipline among others.
Want of this is sabotagiog even the good
bits of the plan. The Plan was bad be-
cause there was no sense of priorities in it.
The planners did pot recognise the urgency
of food. The part food played was known
better by our anclent Rishis. That is why
they saild ANNAM VAI BRAHMA. They
knew that the prosperity and everything
in the country depended upon awailability
of food. That is why ANNAM VAI
BRAHMA. Government are burdened
with the duty of providing for it. Our
people do no understand that. They thiok
that they can produce big Plan"books which
wiil bring food.

Ono word about the borrowing pro-
gramme. We are told that we are going
to get Rs. 3,730 crores of external assise
tance. Out of that, Rs. 1,215 crores are
for repayment of loans. This was the ele-
ment of compound interest at 3} to 6 per
cent which rate on Rs. 1,215/- crores. We
should never borrow to repay previous
loans. We deprecate it in co-operative
banks, we deprecate it in ordinary banks.
We do not lend money in order to pay the
previous loans. That will go on adding
to the debts. Therefore, the Prime Minis-
ter and the Deputy Prime Minister must
seck rescheduliog of debts or loans as an
alternative.

These are some of the things which led
to the unsatisfactory conditions and these
unsatisfactory conditions have led to de-
mands for higher wages, higher D. A.,
strikes, lubour troubles, and student trou-
bles. Therefore, I submit that the Prime
Minister who 1s In charge of the Plan,
and also the Head of the Plannlog Com-
mission and other Ministers must revise
their notions and start a fresh chapter of
self-discipline. She said that the Plan has
come of age. Itis 21 years after Inde«
pendence and It is patural. After indi-
pendence, this Government has also come
of age. Therefore, the Ministers must
start fresh life and give fresh air to this
country. Then the people will be grateful.
Otherwlse, the happenings which are now
seen In some light States, are sure to
spread to other States also. Thank yoy.
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MR. SPEAKER : Shrimati Tarkesh- was very necessary at that moment. But
wari Sinha. The next speaker is Shrl Hem  economics is a science, and yet the last
Barua. word on economic possibilitles has not been

SHRIMATI TARKESHWARI SINHA
(Barh) : Mr. Speaker, Sir, it Is very kind
of you to allow me to participate in this
discussion. We are discussing this Plan
at & very crucial moment. In the country
today, there have been many developments
which probably were inherent in the fede-
ral structure of the country. When there
was one Party having majority in all the
States as well as the Centre, the real com-
plexion of federal structure could “not be
evolved. The Cobngress was the ruling
Party in all the States and therefore the
Congress Working Committee and the
High Command of the Congress were the
deciding authorities. But in the chaoging
situation tcday, the stresses and tremours
that we find are not so unnatural.

In our Constitution we bad provided
for a federal structure and today we find
that the federal structure is being evolved.
The postponement of the plan was a tre-
mendous opportupity for Government to
recondition its thinking aud its policies
according to the new demands of the situa-
tion. There is nothing sacrosanct about
the past decisions or past policies ; if they
require to be chapged in the present con-
ditions they should be changed. Policies
cannot be determined in terms of the full
stop. No Government funclions and no
country functions in terms of a full stop ;
they function only in terms of commas ;
an individual does not also fucnction under
a full stop ; life grows and progresses, and
therefore, we have to condition ourselves
to the changing situation. The Individuals
of today and the institution of today are
thinking and they are suggesting what the
country bas to do. This was a tremen-
dous opportunity, The great debate that
is taking place in the country is itself a
process of this evolution of a pattern.
Therefore, 1 do not view the attitude of
criticism that we find today about the Plan
as something bad, or as a criticism of the
persons who are in charge of the Plan or
the government or a criticism of individuals
who have been manniog the Planning Com-
mission certainly had its great utility in the
early years of planalng, but since then the
context has been changing. When we put
stress on heavy industries, probably It

sald.

In France, when the Freoch economy
was haviog the strongest currents of econo-
mic stability, suddenly a situation areas in
which the French economy got a severe
setback with the result that so many new
developmests have taken place now in
France. The affluent economy of Germany
is also not without stresses and strains.
Affluence itsell is providing for a lot of
stresses and strains. Obly the other day
‘Germany provided for the levying of export
duties so that the exports of Germany may
be toned down. So.an entire policy is
being evolved to suit new and changing
conditions. During the time of the gold
drains also the strongest economics could
not sustain themselves agalnst the stresses
aond strains. Therefore, there is no last
word on economic decisions.

Therefore, to make political capital out

- of it and to say that a particular decision

which was all right in a particular context
should remain as a sacrosanct decision for
all time to come Is an attitude which can-
not conform to the realities of the situa-
tion.

Today, the States are making demands
for increased resources. 1 do pot see apy
reason why such demands should be looked
vpon with great suspicion. After all, the
Governments which bave been voted to
power in varlous States have also some
aspirations : they have also made certain
promises to their people and they have also
beeen duly elected to the Assemblies. If
they want to chamge certaln priorities,
certainly it is their right to change those
priorities. The Planning Commission can
act as a friend, guide and philosopher, but
the Planning Commission caanot have the
last word in everything. There should be
a consensus ; there should be a participa-
tion and it should be on a partnership
basis. The federal structure requires part-
nership of the States and the Centre.
There is no requirement of subordination
of the States to the Cratre.

If there is a strong Centre, that has
been provided for in the interests of the
weaker sections of society, those sections
which are bave-nots, and those regions
which ar¢ have nots and which are back-
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ward regions. There is ap inherent de-
mand from those people and from those
areas for a strong Centre, and that was
exactly why the founding fathers of our
Constitution had provided for a strong
Centre. In every State, there are back-
ward areas. The votes in the ballot box
are not the deciding factor for the wel-
fare of these backward regions in the res-
pective States.  Therefore, the founding
fathers of our Constitution provided for a
stroog Centre which may look to the inte-
rests of these arcas which probably may
have a sense of insecurity. There are back
ward regions in every State, and patches of
backward regions and backward classes
and Harijans and tribals ; in the multl-tier
society that we bave, there are many tiers
which are backward ; even in the back-
ward classes, some are more advanced than
the others. So, one has to look after their
interests. A Strong Centre has been pro-
vided for primarily to bring about a bala-
nce in the country. The Centre should
supplement and subsidise the aspirations
of the people of the backward areas and
backward regions. That is how the Centre
has been made sirong politically and eco-
pomically. There cannot be two opinions
rn this that there should be no erosion of
the authority of the Centre. But it can-
not be denied at the same time that today
we have a complex of various States being-
manned by various parties ; in one State,
one party may be runping the State, while
in another another party may be running
ft. There is bound to grow a collective
wisdom in this process, but that can grow
not through subordination but only through
consultation and through participation.

Draft Pourth Pive

12 30 brs.
[Mr. Deputy-Speaker in the Chair]

In this context, I think the Planning
Commission could have done a better job.
But in the Draft Plan, we find that the
physical outlines of the Pian are the same.
As if the Plan could have come very easily
three years carlier. In these three years,
it was up to the Planning Commission to
have an open debate in its own premises,
to take advaniage of the open debate beiog
conducted in the country. But from this
document, 1 do not seec evidence of that
realisation., We still are guided by assump-
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tions, the assumption that the public sector
will ho good. That is our assumption.
Well, I would like that to come true. Baut
still it remains an assumption, not a reality.

How much is the public sector assumed
to give for the Plan? Rs. 1730 crores.
But what has been the performence of the
public sector in the last three years 7 What
a jump we have provided for the public
sector 7 Are we going to administer some
coramin to the public sector 7 Will it
start doing extraordinarily good allof a
sudden, keeping in view its record io the
last three years of Rs. 350 crores by way of
additional resources ? How do we assume
that the public sector is going to give us
Rs. 1730 crores in five years 7 The country
should certainly have been taken into
confidence as to what aretheir via media
what are the ways and means they are
going to follow to improve the performance
of the public sector.

I am sorry to say that in spite of the
fact that the ARC brought out certain
suggestions in regard to the organisation of
the public sector, there is no incorporation
of these in their working. There is the
difficulty of ing i

g Parl itary
control of the public sector has to change,
Now, has Parliament ever obstructed the
process of understanding 7 Members of
Parliament hcre are not omnipotent, They
come here with certain knowledge. To
create a better understanding with the
parliamentarians in the job of the planning
Commission, of ths country and of indus-
tries as such.

Suppose the system of parliamentary
control changes, who is going to take the
initiative and bave this kind of debate ?
The demand for Standing Committees has
been made by parliamentrians. Yet Govern-
ment bave been luke-warm towards it.

In a federal structure, I thiok with the
open debate that we conduct here, condi-
tions are not conducive to real intimate
thinking on the problem. We discuss for

© five days a budget of Rs 2,000 crores.

Even if we speak two sentences on the
eotrie public sector, well and good. We
get 10 minutes, 15 minutes. Gavernment
spokesmen when they reply piebably touch
—barely touch—on these matters, Is this
the way we can have a better understand-
ing with parliamentarians 7
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1 find that the entire discussion of the
Plan in parliament has become unreal. The
public sector has an investment of more
than Rs. 4,000 crores. 1 suggest that there
should be a separate budget for the public
sector whieh should be discussed here. But
there is wo such debate.

The committee system could bave pro-
vided an intimate working with the parlia-
mentarians as well as with Government.
The public sector functioneries, the manag-
ing director, Chairman and others could
have been brought directly ioto contact
with parliamentarians. Natuarally Parlia-
ment is the eyes and ears of this country.
Nothing can remain away from us. That
is understandable and understood. There-
fore, why should there not be better under-
standing created between parliamentarians
and ihe public sectior directly, noi through
secrelaries, joiot secretariet or deputy
secretaries. Even a section officer can say
what are the projecis and what are the
improvements in the public sector.

I would like Gevernment to spell out
how the situation is going to be improved
in the public sector to such an extent that
in five years we are going to jump to

Rs. 1730 crores realisation from it when
in three years we have collected only
Rs. 350 crores.

The emphasis we put in the First and
Second Plans on beavy industry bas under-
gone a change. Initlating the discussion,
ihe Prime Mipister said yesterday that we
have given priority to irrigation in plan
discussions. It is an economic law that
when you see that a certain accumulation
of resources has taken place in projects
where the gestation period is long, you
divert your resources to some other project
with short gestation periods, and thus have
a balance between the two. ln the Second
Five Year Plan, we made this mistake.
If we 1epeat it now, we will again have a
setback. The Second Plan mistake was
that industrial development took place by
more 150 per cent.

Probably it went to 161 per cent.
Everbody was jubilant that India had
achieved miraculous industrial advancement
without realising that the Plan is a com-
plete link and if one sector slackens and
the other seclor become more vigorous, it
was Dot a healthy phenomenon. While

MAY 9, 1969

Year Plan (M.) 216

the industrial targets were over fuifilled,
there was shortfall in the transport reguire-
ment. The foreign exchange could not be
balanced ;: food production could not come
up to expectation ; there was set back in
respect of power. In other words, in place
of the target for industry, agriculture, power
transport, foreign exchange, etc. if some
sectors’ Jell short by fifty per cent and
other sectors exceed their targets by fifty
per cent the balance is disturbed. Even
during the Third Plan period, we increased
the capacity of certain industries but ful-
filment could mot come because we could
not supply the inputs needed, inputs such
as power, etc. |1 know that we are not
working more than 44 per cent capacity in
fertilizer factories. Recession is also one
of the reasons. But the main reason is
that we have not been able to keep the
supply of ioputs flowing to the required
level. In this poor country resources are
so scarce and cven mobilising available
resources is difficult. Is it not paradoxical
that oo the one bhand we cry hearse for
resources and on the other band we bave
the maximum proportion of unutilised
capacity. Can we afford this luzury ?
Therefore, when the Congress President
said that unutilised capacity must not be
allowed to remain ullutilised, it was a very
relevant point. Even the Prime Minister
bas said in bher statements that this country
cannot afford to put a premium on ipeffici-
eocy. What is the premium ? It is that
wo do pot utilise the capacity. It means
that more investment had been made than
was needed and there is no return from
that investment. That is alsc a premium
on inefficiency. 1 thought that this parti-
cular aspect would get the maximum
attention in the plan document. 1 do not
find such a picture. Unless and until
basic changes are brought about in the
approach to the public sector projects and
unless they are linked to Parliament in the
way 1 suggested, it could net be done.

The Secretariat may be a very efficient
secretariat but it was oever meant to be a
secretarian to run commercial under takings:
it was to run the civil services which it did
very well. That was its sphere of activity.
It is not necessary for the Secretariat
officers to be born omnipotent. It is only
in this country there ls this kind of costly
wastage 1 one person is ome day Joint
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Secretary in a ministry ; the other day he is
chairman of the eclectricity board : the
third day chairman of Hindustan Antibiotic
and fourth day chairman of the Hindustan
Steel Ltd. They are pot the special crea-
tions of God. Asa house wife, I cannot
do pounding of rice which 1s done in our
families inspite of my education :an
upeducated woman will do it much better
because she knows the technique. I do
not pretend that we are all omnipotent. It
is a fallacy that the Secretariat officers
sitting here can say the last word on every-
thing—the last word in wisdom or the
last word in organisation or the technilo-
gical competence. Mr. Deputy-Speaker,
you must have read the book Industriaj
State by Galbraith. In that book he says
that there is so much in common in the
economic structure of the USA and Russia
though one functions under the capitalist
system and the other under the socialist
system. Technology has so much advanced
that the eotire structure of the organisa-
tion has been entrusted to technically
competent people.

Neither the politicians in Soviet Union
nor the owners of Industry in America can
afford to interfere in the technology of the
public sector or the industrial undertakings
today. Therefore, he suggested that the world
has become very much smaller today.
Competence is the last word. Executive
competnce is the clicking word which has
been prevailing in America as well as in the
Soviet Unpion. That isthe change that
has been happeninp in the world of econo-
mic growth. Therefore, 1 think that in the
country also, if we can change the
prioriiy, it will be good. [ am glad that
the insistence has been on those projects
whieh have a short gestation period. It is
not a matter of philosopby. A very wong
idea has come : left, right and centre. This
bas given a most distorted picture in our
country today. I do mot understand at all
what is left, what is right and what is the
centre. 1 do not under stand the philosophy
behind it.

Now, is it so abmormal a thing to be
done 7 Suppose, you bave invested, out of
Rs. 100 in ope plen, Rs. 50 on two project
allowing the gestation period, and you
sece that we will lose there. You divert left-
over resources Lo those projects which have
a short gestation perlod. Which is that
doctrive of socialism which is badly affect-
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ed by this philosophy ? I do not under-
stand, There is so much slogan-mongering
because nobody has any real idea as to
what exactly can be done to meet the
challenges of the situation.

About the new, chaoging situation of
the Centre-State relations, there are two
aspects. One is the political aspect. This
discussion bhas mnothing to do with the
political aspect expect certain broad
policies, But I shall confine myself to the
economic aspect. I feel that the time has
come when there should be a kind of
reassessment of the allocation of resources.
I agree with some of the points that are
made, may be they are from the opposition
parties. But it does not matter. They
are the elected governments of the people.
I agree that the pattern of evolution of
financial assistance must undergo a change.
Today, the Stales have a loan which they
have to pay to the Centre ; it is about
Rs. 6,000 crores. Rs. 5,991 to be exact.
That is the amount of loan which is on
the head of the States which they have to
pay to the Centre. Can they ever pay
that ? It is a mispomer to talk about it
and say that it is aloan. Very soon, the
time will come when the Centre will have
to write off these loans, because it is
impossible, and it is more impossible to
pay them back even if one finds Ali Babas
treasure. Therefore, an entire reassessment
of the devolution of economic responsi-
bility must be undertakem now. That is
why [ said that the Plan discussion has
come at a very crucial time, when there
was a lot of need to go into these aspects
of the Plan.

Iam glad that this debate is takiog
place today. I find that even without
going into the obligation of changing the
Constitution, this devolution can be done :
you could do it. The Finance Commission
can devise a system whereby this could be
done. [ am of the opinion that 90 per cent
of the income-tax must go to the States
straightway. This recommendation came
when the third Round Table Conference
met, where the financlal responsibility of
the Centre in a federal structure had been
incorperated. What was the Government
of India Act of 1935 ? We have not realised
that the time has passed so much since the
Government of India Act of 1935. The
whole relationship hbas changed. And
therefore, 1 feel that the decision of the
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expert committee at the time of the third
Round Table Conference must be now
implemented. 90 per cent of the income-
tax must be allowed to go to the States. It
may be 90 to 95 per cent ; something like
that. The surcharge on income-tax can
remain with the Centre.

Then, the duty in respect of excise ;the
present proportion is Smaller. A much
bigger proportion must be given to the
States. There was a time when land
revenue was realised without specifying the
needs of the Centre and the needs of the
States. Where is the land revenue ? Land
revenue has become insignificant source
of revenue today. (Intecruption:.

I shall wind up in two or three minu-
tes. Secondly, | would like to submit
that the Centre should not take this obli-
gation of having a system of grants-in-aid.
Why should there be such a system as
grants-in-ald 7 The Centre’s power remains
with the Centre. What is important is
that a sense of belonging should be there,
in respect of the backward reglons
and the backward classes. [ sub-mit
to the Government, through you, that
the system of grant-in-aid should be discon-
tinued except that certain criteria and cer-
tain norms may be devised whereby grant-

- in-aid can go and suppl and subsidi
the income of the backward arcas and the
backward classes.

Suppose there are tribal areas or other
areas which are economically backward.
They require more funds. The States can-
Dot supplement them today. In every State,
there are backward areas like Telengana in
Andbra, Vidarbha in Maharashtra, Chota-
nagpur in Bihar, the erstern districts fin
UPand so on. Oonly Punjab has done
well as & whole. There are backward areas
in Gujarat also. Therefore, the criteria of
grasts-in-aid should be linked up with the
soquiroments of backward regions. The
oentre should create a sense of belonging
fo them. Tbe Centre will remain strong,
because the minorities woold want it to be
streng. If they canmnot succeed in the
ballot in their respective States, they would
look to Centre as their guardian. Let the
minorities, let the have-nots, demand that
the centre should be strong. The Centre
can create a sense of belonging in these
backwaed rogioms. If the State spends
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Rs. 100 there, let the centre supplement it
by Rs. 50, rather than giving general grants-
In-aid, which never come back. Let the
centre discontinue this practice, declare a
moratorium on the repayment and evolve a
system of supplementing the income of
backward areas.

There should be a permanent
Commisfion. You may call it Inter-State
Finance Council or by any name. The
Constitution provides that the President
can have a privy council for advising him
on State matters. One such economic council
should also be constituted permanently to go
into the question. The very basis of the Plan-
ning Commission has to chaoge. It should
remain the friend, philosopher and guide
to the Centre as well as to the States. It
may provide the national structure of the
plan, but the priorities should be left to
the iodividual States. My State might
like to spend more on education rather than
or agriculture. Our Assembly is competent
to look to the interests of the people of my
State. My State may not have a genius for
industrial development. If we invest more
in irrigation, our fruitfulness and the coun-
try’s fruitfulness will increase. That may
be our feeling. Therefore, the fixation on
priorities among agriculture, irrigation, edu-
calion, health, labour etc. should be left to
the States and the Centre should not inter-
fere in it.

Finance

SHRI HEM BARUA (Mangaldai) : Sir,
the Government of India’s resolution of
March, 1950 has enunciated the objectives
of planning in this country. We have to
study this draft fourth plan against the
background of those objectives. If we
look at this plan from this standpoint, we
find there is a desperate attempt to stabilise
the economic disequilibrium which is there
today in the country. Therefore, this Plan
is not a dynamic plan so far as our econo-
my concerned.

Unfortunately, there is not even a men-
tion of the word ‘socialism’ in this. But
the objectives enunciated in the resolution
have specifically said that planning in India
will bring the country to the brink of, if
not into, economic equality through socia-
lism. There is nothing of that sort in this
plan. When I read the plan, | found a
brief analysis of the so-called benefits
accruing out of the so-called social control
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of banking, but there is no mention of the
progress made towards socialism in the
course of the third plan which preceded
this. Are we to understand that the Govern-
ment of India and the Planning Commission
which is almost a parallel Government,
have said good-bye to socialism ? If so,
let them come forward and say so.

According to this resolution, the plann-
ing benefit will be social gain, not personal
gain. But here we find personal gains
only, not social gains.

Whatever that might be, in this appro-
ach 1o the Plan it has been specifically
pointed out that the Plan had to be post-
poned because of certain eventualities, and
one of those eventualities was the invasion
by China and * Pakistan of this country.
Yesterday also the Prime Mipister made a
reference to it.

It is a fact that there was aggression by
China and Pakistan, but any calamity of
that sort should give a fillip, an opportu-
nity, to gear up our economy, But in our
case we have posiponed the Plan oanly
because of the fact that China and Pakistan
aggressed on us,

There are other causes also given in the
body of this Plan. It is said that there was
a crisis in agricultural production and
therefore the Plan had to be postponed. If
there was a crisis in agricultural production
-in fact there was a crisis in agricultural
production-it is a sad commentary on the
three Plans that preceded this Plan.

Other reasons vindicating or justifying
the postponement of the Plan are also glven.
Natural calamities like floods anod droughts
are mentioned. Floods and droughts have
adversely affected our agricultural produc-
tion. But, at the same time, it is one of
the jobs of Government to see that where-
ver there are droughts water is provided,
irrigation facilities ar provided and drink-
ing water is provided. Itis one of the
jobs of Government to see that in drought
affected areas like Rajasthan or Tamil
Nadu, which the Prime Minister visited,
drioking water and irrigation facilities are
provided. But in this Plan we find &
passing reference to irrigation facilities that
they propose to make available to the
people. No top priority is given to irriga-
tion facilities, Irrigation facilities will not
ooly eliminate the problem of droughts and
floods in this country but they will alsg
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generate an economy based on agricultore,
There is nothing lke that.

What about the problem of floods.
Floods, may I tell you, are an annual visi-
tation in Assam. During the 14 years sab-
sequent to 1951 the State Exchequer has lost
on an average Rs, 7.7 crores a year, In -
1966 the floods were the most acute
in Assam and the State lost property belo-
pging to the people estimated at Rs. 247
million. Many lives were also lost. It is
not a matter of joke. Floods, apart from
retarding progress of agriculture and bring.
iog untold miseries to human lives, destroy
property and inflict damage on the State
Exchequer also, Therefore there is a
demand in this country coming from differ-
ent parts for further allocation of finances
to the States.

When the three Plans were formulated
the basic political pattern of India was of a
similar nature. Now with the recent elec-
tioos the pattern has been disturbed and
a new pattern has emerged. But somehow
or the other the Fourth Five Year Plan does
not take any note of that disturbance caused
in the basic political pattern. This is
something very startling. The Plan should
have been formulated in the light of that
change in the basic political pattern in this
country. - There has been no attempt made
io this Plan to formulate the Plan in the
light of the basic change in the political
pattern in our country, It has been
formulated in the wusual manner. Plan-
ning Commission is a vast empire and the
Planning Commission has brilliant mea.
But their brilliance somehow or the other
is not reflected io this Draft Fourth Plan.
That palos me most, bnt what to do ?

There is another reason given for the
postponement of this Plan.

MR. DEPUTY-SPEAKER : The hon.

Member may continue bis speech  after
lunch. We will adjourn for lunch now and
meet again at 14.00 hours.

13 hra.

The Lok Sabha adjoursed for Lunch
till Fourieen of the Cilock.

-
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The Lok Sabha re-assembled after Lunch
at Five Minutes past Fourteen of the Ciock

[Shri Gadilingana Gowd in the Chalr]

MOTION RE. FOURTH FIVE YEAR
PLAN—DRAFT —Conrd.

MR. CHAIRMAN : Shri Hem Barua

to countinue bis speech.

«t ofr oo (wromw) @l
w@reg, & w7 377 F AIAET AW w1 WK
§EA ®1 Sq1A WiHiSa wA 0gar g e
FrEET & A F o Ared W faee
2 3aw! ofcafra fear man ¢ Anfeea
Yqd afee & § a5 9 TH AR W

difuae @ar § 36 "=,

MR. CHAIRMAN Please resume
your seat. I am not allowing you.
(Inzerruptions)

st ofn g : ay wWTEer WY A
fge ATt A@ R |

MR. CHAIRMAN : The Speaker has
pot permitied you to raise the issue at this
hour. 1 am not going to allow you. The
Parliamentary Affairs Minister is here.
They will take note of it. You can see
the Speaker aflerwards. Shri Hem Barua.

SHRI S. M. BANERJEE (Kaopur):
May 1 kindly draw your attention to......

MR. CHAIRMAN : lam not allow-

ing anything.

SHRI S. M. BANERJEE : Iam not
ralsing this issue......

MR. CHAIRMAN : 1 am oot allow-

ing anything which Is not permitted by the
Speaker. Shri Hem Barua,

SHRI S. M. BANERJEE
discyssing the Plan. That
want to ralse the fssue... ...

We are
is why we

MR. CHATRMAN : 1 am sorry. 1
am not allowing anything. Shri Hem
paruva to continue his speech.
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SHRI HEM BARUA : Sir, I was
speaking about floods on sccount of which
the Draft Fourth Plan had to be postponed
from 1966 to 1969. True it is that floods
canoot be eliminated completely, But then
the intensity of floods can be reduced by
careful planning. There is oo top priority
given in the Draft Fourth Plan towards
reguction of intensity of floods.

* Another reason adumbrated for the
Plan’s postponement is the slow flow of
foreign aid. When planning was resorted to
in this country, it was said that foreign aid
was invited with a view to end foreign aid.
Dependence on foreign ald to end depen-
dence was the slogon raised and this slogon
reminds me of an antiquated slogon, wars
to end war. Wars do not end war. Like
that, dependenee on foreign aid does not
end foreign dependence at all, This 1s
what we have found in our planniog in the
country. The ratio of external aid to public
debts of the Government of India in 1955-56
was less than 1 per cent. By March, 1966,
it rose to 35 per cent and now, with
devaluation of the Indian rupee and upward
revision of the external debt, it has come
to 45 per cent, It has bappened like that.
Generally, foreign debt makes our external
relations, [ mean, political relations,
vulperable to external pressures. This is
what is bappening in our country.

We are depending on foreign loans for
public sector also. As a result of that, in
collaboration with the Indian counter-parts
and the forelgn capitalists, there is a new
class of capitalists growing In the country.
We must not forget that. We want to
make our economy self-reliant. It is a very
good thing. Butif we try to make our
economy self-reliant merely by borrowing,
it does oot speak well of planning at all.

Now what is happening 7 Dependence
on external resources has, as I have said,
made our political relations vuloerable to
international pressures. There are many
instances of this. I can quote the instances,
if you want.

The foreign investors in this country
in collaboration with their Indian counter-
parts, are building a sorf of vested interest
in this country. The forelgn investors can
repatriate, can send back, their profits to
thelr countrles ; they can repatriate even a
part of the capital, If not the whole capital,
porestricted. This Is what is happeningin
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this country. The forelgn monopolists, in
co-operation with the Indian monopolists,
I presume, have a sort of vested interest
in this country. Once vested interests ars
created, it becomes difficult to eliminate
thern.  There is no attempt towards
socialism. Socialism is the only slogan,
the only matter, that can eliminate vested
interests in this country—or in any
country—and make our economy self-
reliant.  As I go through the Plan, I find
that it moves farther away from socialism
by encouraging the foreign vested interests
in this country and also by encouraging
the vested interests which are indigenous.
In the report of the Monopolies Commission
it is said that there are 70 houses of
monopolists in this country. What about
these monopolists ? These wmonopolists
are gaining ground and they are fattening
their purses with the conoivance of the
Goveroment, with the co-operation of the
Government through plannlog. This fs
what is happening in this country.

Now the question is wherefrom are
the resources to come for the Plan. There
are ways and means of getting resources by
mobilising the internal resources of this
country. Have we tried to mobilise the
internal resources of this country ? Have
we ever tried to natiopalise banking, mining,
tea, jut= or general insurance in this
country 7 We have never tried to mobilise
the toternal resources of this country and
yet, we depend on foreign aid. Dependence
on foreign aid can be curbed only by an
active measure towards mobilising the
patural or the internal esources of the
country. This should be done ; otherwise,
our economy which is already in the dark
dungeon of dissipation, will de deep in
this dark dungeon of dissipation ; there is
oo doubt about it.

In the Resolution of March 1950,
admmbrated by the Government of India,
It is said that the disparity between the
different income levels will be reduced.
But where is the attempt at the remowval
of disparity between the different income
levels in this country in the Plan? There is
nothing like that here. The disparity
simply grows. 1 read an article written
by Dr. Karan Singh about religion in the
puclear age. There be has said that a
minimum liviog standard should be assured
to the people in the next decade. That
means that a minimum living standard hay
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not been assured to the people til now.
Whatever that might be, has there been any
beginning made in this Plan? No begin-
ning, whatsoever, has been made in thils
Plan. Whenever the problem of resources
comes, we see our Deputy Prime Minister,

_Shri Morarji Desal, traversing the world

with a begging bowl. May I tell you this ?
The easlest way to become a her In
contemporary China is to abuse Soviet
Russla. Marshan Chen Yi has abused
certain people very recently. He has des-
cribed Americans as ‘bastards’ but ‘honest
bastards’, the Russians as “liars and traitors’.
This is what they say. You can put these
words within quotation marks, if you like.
In order to become a hero in contemporary
China, you have to abuse Soviet Russla,
and in order to become a hero in com-
temporary India, you have to abuse only
Mr. Morarji Desai. Abuse him and over-
night you become a hero. In order to
become a hero in West Bengal, whom to
abuse. everybody kmows. You become a
hero overnight. I do not want to indolge
in these cheap techniques or slogans, but
at the same time I would say that to see
Mr. Morarji Desai traversing the world with
a begging bowl in his hand, and beggar’s
bowl io his haund, in order to implement
his plans and schemes in this couatry, is
a disgusting sight and I tell you that it is a
disgrace to the country also. Before doing
that, bas he tried to mobilise the internal
resources of this country by an active
policy or programme of nationalisation ?
He has never tried to do that, but only goes
on begglng, begging and begging.

Whatever that might be, what {s
happening in this country is this. Corrup-
tion has struck deep rootsin the Indian
public life. There is no doubt about it.
We all Indians have gone down in the
esteem of the world today, because, we are
a corrupt patlon or a currupt people.
Where are attempts made Io this Plan, to
check this spiralling of prices or to check

‘corruption in this country ? Nothiog has

been dope. Now, this Plan would give
only an encouragement to courruption.

When Shri Minoo Masani was speaking,
he said about wages. He sald that wages
should be related to productivity, The
new theory is that wages should be mneed-
based and not production-based. Now, the
miod of fhe capitalists is to distrust the
workars in this country. These Plannings
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have paturally not only led to concentration
of wealth in the hands of a few individuals
but also it has encouraged reglonal
imbalances in this country.

There are certain parts of the country
which are neglected. Except Namrup
Fertilizer plant and the Oil Refinery at
Gauhti, in Assam, there is not a single
industrial project worth the mame. The
per capila income of Assam was higher than
the all-India figure before Planning was
resorted to, But now the per capira income
of Assam has gone down terribly with the
Plans. Orissa, West Bengal, these are all
the neglected States of India.

What about Orissa 7 Paradeep s
possibly the only deep sea port in the
country but no steps have been taken to
improve this port, not even a cargo berth
at Paradeep. There should be rail-line
between Talcher and Bimlagarh and this
could carry the production of Rourkela as
also the production Madhya Pradesh and
Bibar for export to Japan. Have they
dope it? This Plan has not done anything
in that direction.

‘Whatever that might be, Sir, I wish to
draw the atteption of the Central Govern-
ment to this aspect. 1 do not want the
authority of the Central Government to be
eroded, nor do 1 want the autonomy of the
States to be by passed through negligence.
But that is what is bappening ia this
country today. If necessary, the Constitu-
tion should be amended in order to re-
define the fiscal relations between the
Central Government and the State Govern-
ments. It should be done.

Sir, in spite of Planning, uoemployment
{s increasing in the country. I am not
going to speak about under-employment
which is itself a problem. Unemployment
is increasing in this country to the figure
of 58.2 per cenr. Unemployment is most
acute so far as Assam is concerned. Io
Assam it is most acute, about three times
the figure.

Sir, Planning presupposes stability in
the country. How can you have stability
in the country when unemploment is allowed
to grow on like this? When regional
imbalances are allowed to grow im this
country like this how can you have stabilty
in the couniry ? The Prime Minister spake
about the people’s pasticipation ip the Plan,
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Now, how can the people participate in
the Plan which is not meant for their
welfare, ‘but which is dominated by the
capitalists to expolit the people ?

Therefore, I would wish this House to
see that this Draft Plan is thrown out and
it is not accepted by us. Because, this
Plan # not going to fulfil the objectives
that have been adumbrated in the Resolu-
tion of the Government itself which was
adopted in March, 1950 which outlines the
basic objectives of Planning in this
country.

I would like the Plant to gear up our

.economy by increased production, by rational

distribution of the wealth produced, by
checking corruption and rise in prices, by
checking concentration of wealth in a few
hands, by checking wastage on the proli-
ferating administrative machinery as also
by adopting a real programme of Socialism
and saying good-bye to the capitalistic
Ideclogy that Insplres this plan.

SHRI GAJRA)J SINGH RAO
(Mahendragarh) : 1 would just see, the
Plan Is there. But what is the basic idea,
what is the basic thing, about the Plan ?

Whether it is a development plan or
not —that should be the only criterion. in
my humble opinion, by which the Plan is
1o be judged.

Some say that it is a very good Plan
on paper. Some object on the ground
that it does mot have this flair or that flair
and if it was there, that would serve the
purpose. That is not the idea. The idea
of the Plan is development of Bharat, that
is, Iodia. The basic idea is not mine.
The biggest, highest and most respected
personality llke Mahatma Gandhi said that
-lodia is a country of villages and anythiog
which develops villages and rural areas is
the real development. Instead of that,
what is happening in Delhi ? 1 am very
sarey to say that Delhi whose population
was only two and half lakhs has now a
population of 50 lakhs. Everybody rushes
to Delbi. We are just doing the opposite
of what Mahatma Gandbi said, namely.
“Back to the villages”. He said that
everybody should go to the rural India and
devote himself to his avocation. That is
the only way how rural India could be

develaped.
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This Plan may have been drafted in
good spirit and in a° bberfide miariner. But
my experience of the last three Plans is
that the villages have been completely
neglected. People out of dite’ nécessity
have been rushing to towns where, because
of that, the jhuggi jhompdl problems have
eropped up.

1 was speaking on the descriptivé side.
Now I will come to the constructive side.
Though we have no wealth, we have got at
least one wealth. namesly, man-power which
s fIncreasing. Unless, by wutllising this
man-power, we resort to self-halp, no
amount of money or no amdurt of taxa-
tion can solve the problem of planning.
From my own experience, 1 can say that
if we utilise our manpower résources afd
work on a self-help basis, thed we can
achieve anything and develop our rural
India.

If I can dare to say, Gurgaon district
is just in the neighbourhood here. Because
of our participation in the first War of
Independence in 1857, we were victiofded
and there are authentic facts to this effect.
The Britishers themselves admittéd this.
The humble people of this distri¢t tHen
resoried to sell-help and then we construct-
ed a very large number of bunds, roads and
school buildings and we recovered land
also from devastation. Everything was
done with self-help. Therefore, if there is
proper utilisation of the man-power
resources that are at our disposal and the
disposal of the Goverament, then we can
solve most of our problems. But what is
bappening 7 The demand #s that the
Central Government should declare this
area or that area as backward area and
they should give this much of mdney to
develop that area.  Let it be scrutinised- by
any Committee and let them find out
whether even 10 per cemt of ibis money is
belng spent for the purpeose for which it is
given,

Some people say ‘Create more block
development officers and théy wonld
develop India'. 1 would say that if you
scrutinise it you will find that they are
aciually ‘Block-the-devélopied!’ officers.
That is the work which is being-done by
them. In my opinion, the whole parap-
hernalia of block dévelopment officers efc.
is a waste.

Following the Gandbisn conception, we
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should go in for village and small-scale
Industries. I do not say that modern
plants should not be set up. But we have
to see what for they peed to be set up, if
they are not going to develop the Indian
natioh, or I would say, the rural India. If
we want to develop India we should develop
its villages first. Unless we develop our
villages, we can not prosper. How long
are we going to beg from America or
Russla or any other country? Itisa
shame to a big nation like ours to go
about begging.

So far as man-power is concerned, we
have the best peasants in the world here ;
we have also the best soldiers from this
area. The example is already there, and I
can give the figures also...

MR. CHAIRMAN : The hon. Member
skould try to conclude in two minutes,

SHRI GAJRAJ SINGH RAO : I
request I may be given a few more minutes.

MR. CHAIRMAN ! That is not
possible. 1 have a very long list before
me. He should conclude in two minutes.

SHRI GAJRA} SINGH RAO : I
would submit that instead of calculating in
terms of money, we should calculate in
terms of man-power resources. Those
States which are prepared to supply the
best in man-power should get the Central
mivacy. Then only we can have a real
plan. And those States should be enabled
to implemtent the plan properly with their
bedt mam-power.

Now, I would say a few words about
Haryana. What better testimony can be
there to the fact that it is a backward State
fha¥¥ that Pandit Jawabarlal Nehru himself
on our submission appointed the Haryana
Development Committee? It was not merely
a backward area but it had been made
backward is a result of victimisation by the
Britishers for the War of Independence in
1857. THe report of the Haryana Develop-
ment Committee is there. But when it
comes to a question of its implementation
it i said sbat there Is no money, with the
resull that all that labour has gone in vain.
I would say that at least as & mark of
respect and io memory of that great leader
frat report should be implemented in that
ares.
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1 would mention, for instance, the Sahibi
Nadi Resolution which sought to provide
for drinking waler 1o about 200 villages,
and which was adopted by the whole House
unapimonsly. It was to cost only Rs. 2§
crores and 200 villages would benefit from
that scheme. At present, we have to go
cight or nine miles to get drinking water.
And yet that scheme has not yet been
implemented. Whether that area is called
backward or pot is not my concern. My
only submission is that that area which
gives the best of man-power should get the
maximum advantage of assistanee from the
Centre. If this is done, then every area
would compete, and then there would be a
real plan and implementation would be
best.

Instead of concentrating on village
development what are we doing now 7 We
are only makiog the big cities much bigger.
We should mot copy England which is a
country of towns and cities. We must not
copy Russia also. But we must follow the
Gandhian principle in regard to develop-
ment. We bave enough resources in our
countiry ; we bave enough brave young men
who car come out and develop India. The
plan should have this as its hallmark, il we
are 10 prosper.

ot TgaT feg weR  (am)
wafa wgRy, N9t & veaEs) ¥ 54
fF T8 Q19T & g § @ g W
afaeng T 59 FW@ §, g T wg
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& wq ey fis go 20 & 9 @@ S0
faardf o w9 fagaregy # i §,
AR W AAr ¥ 1€ wrard A
%9 AW ¥ & w0 el gafigae daC
g1 97 wagkl #) HE Awamt §
framat & wiww ox gt fawar | g 2w
ot gl AagI ], I fare wrw oY
qrorar Y qeawt ¥ B arq gt & 1 fax
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fodr sar femr &1 o wt drgdme
g w7 da-dw A oF sefe
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deq feadt &, AT 99 g W R,
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frT T ¥ HIT K SO/ T |
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& ag dir 7t fa¥ @ W e T o
qizdl FAT fr oy dteen AL A g
T W OET ® A9 39 W A
wg G |

SHR! MOHSIN (Dharwar South)1
Mr. Chairman, Sir, since yesterday I have
been listening to the speeches of Members
from very many parties. Shri Masani was
describing this Plan as the Plan similar to
thatof Russia. He was making an allegation
that the Communists are behind #the for-
mulation of this Plan. Bu4, on the other
hand, Shri Vasudevan Nair, the Commu-
nist Member, was saying that -these plans
are being formulated by the capitalists and
{he effect is that only the.rich peaple.ate
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becoming richer and the poor are becom-
ing poorer and poorer. So, these ‘are the
two extreme views expressed by the two
extremist parties in this House.

It was also stated that the Plan has
ceased to enthuse the common man in the
country and nobody Is interested in the
draft fourth five year Plan which was
pr ted to the H But as the Plan
itself states, “‘the goal of this Plan is rapid
increase in the standard of living of the
people through measures which will also
promote equality and social justice.” The
Plan thus places emphasis on the common
man, the weaker section and the less privi-
leged. This is what is stated in the drafs
Plan itself.

Whatever may be stated in the draft
five year Plans, we have to admit that even
after 18 years of Planning in India, and
when we have come tothe Fourth Five
Year Plan, even then hundreds of villagers
are pot having the facility of drinking
water,—

SHRI 8. M. BANERIEE :
you doing for that ?

What are

SHRI MOHSIN : That is what [ am
stating. These are the facts which cannot
be depied by any Member. Hundreds of
villages bave no facilities for schooling.
Lakhs and lakbs of people have no houses
to live in. Even after 22 years of Indepen-
dence and 18 years of planning, if this is
the state of affairs, I do not know when we
will achisve planned progress as the plan-
pors covisaged long ago. If this is going
to bappen even after this fourth five year
Plans, the ‘People will begin to
have no interest in the plans and
and the Government may come Into
disrepute. We are now considering the
Fourth Five Year Plan. Itis only a draft,
Before finalising the Plan, [ request the
Governmeat to glve more attention to the
people living in the -villages where they
haee oo light, where they have no water,
no medical facilities and no facilitles for
education. In this Gandhi Centenacy
Year, I romember what Mahatma Gandhi
sald. He was ging the to
80 .qut from towos.and cities and stay in
the villages, but the contrary thing is hap-
jpening today. As some other Members
‘have also axpressed people from the villagas
arogoing to the citles and the cltics asg
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becoming bigger and bigger. The Govern-
ment is paying more attention to the deve-
lopment plans of the cities and giving more
facilities for the big towns and cities to the
detriment of the villages. 1If this conti-
nues,:I do not know what would happen to
our country 7 70 per cent of our popula-
tion live in villages and it is our primary
duty to give more attention to villages.

The fundamental objective of planning
is to accelerate the development by making
optinum utilisation of resources, so that the
masses can have a reasonably high standard
of living. We have not been able to
utilise our resources fully. There are
millions of acres of land which are culti-
vable but which are lying fallow, to the
detriment of food production. There are
vast water resources which are unutilised.
It is said that even after these five year
plans, only 33 per cent of the unable river
waters are controlled and put to use and
67 per cent are left unharpessed. There-
fore, optimum utilisation of resources has
not taken place. How can we then expect
to reach the targets ?

One of the Directive Principles in the
Constitation is that the State should aim at
creating a society in which all have an
equal opportunity and disparity in income
and wealth has to be reduced to a mimi-
mum. Much remains to be done In this
regard. Though we talk of socialist pattern
of society and democratic socialism, wealth
bas been concentrzted In a few hands and
poverty is deep-rooted in the common man.
The poor are becoming poorer. Concen-
tration of wealth and monopolies have be-
come the order of the day. To stop all
this, we have to increase production, both
agricultural and industrial. India is essen-
tially an agricultarist country. 70 per cent
of our people depend on agriculture,
Agriculturists contribute more than 50 per
cent to the total pational income. They
are the backbone of our country. That is
why we should pay more attention to our
agricultorists. Due to drought conditions
successively for two years, industrial pro-
duction has also suffered. When farmers
had no purchasing power, consumer goods
produced by in Indusiries could not find a
market and there was recession. The
agro-based Industries also received a set-
back because agricultural production was
-not up to the mark and there was scarcity
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of raw material. We can increase agricul-
tural production by helping the agricultursts
with impreved seed improved implements,
fertilisers, irigation facilties, etc. Our produc=
tion in 1949.50 was 54.9 million tous. In 1955-
56 it only increased to 669 million tons.
We could have produced more, but the
a'm_t'ﬁle yield in India is very 1 ow. According
to the 1965 figures the average yield of wheat
in India was only 7.3 quintals per hectare,
whereas it was 27 6 quintals in UAR. 17.7
quintals in USA and 13.6 quintals in
Canada. Our paddy yield also is low. It
is only 16 1 quintals per hectar whereas it
is 511 in Japan and 50.4 in UAR.

We havo to give more attention to the
agriculturists by giving them all the faci-
lities so that the production also may be
improved.

Consumption of fertillsers also is very
low in India. It is 497 kg. per hectare in
India whereas it is 580 79 kg. In Netherlands
32112 kg. in Japan and 114 kg. in UAR.
This is the state of affairs of agriculturists
in other countries.

14.51 hre.
[Mr. Depaty-Speaker in the Chair]

The achievements in the former Plans,
of course, are very disappointing. After
the three Five Year Plans the growth of
Indian economy was omly at the rate of
3.3 per cent whereas the population rose
by 34 per cent. The per capita income
still further came down to 1.2 per cent.
The growth of our industrial production
was 3 per cent whercas in other countries
even in under-developed countries, it is 5
per ceat.

‘We have to think about the growth of
pational income also. Thc growth of na-
tional income in India is 3.3 per cent
whereas in Japan it is 6 per cent, in Thai-
land it is 7 per cent, in Taiwan it is 8 per
cent and in Korea it is 6 per cent.

The rise in prices has affected much
the economy of India. The mounting of
investment expenditure, the expenditure on
defence and indirect taxation have also
contributed much for the break-down in
Indiao economy.

As regards unemployment I may state
there was already a backlog of unemployed



1 Drafr Fourth Five
persons to the extent of 5.3 milllon after
the First Plan. After the Second Five
Year Plan 8 million persons were unem-
ployed and now it is 10 million people
after the Third Five Year Plan. Even
these Plans have failed to absosb the nor-
mal increase of unemployed persons. The
cauges are that the Plans are unrealistic.
The Plans are based mechanically on certain
rate of growth of financial resources which
are never real. We over-estimated our
resovrces in the second plan. In the second
plan our resources were estimated to be of the
order of Rs. 350 crores and there was a deficlt
of Rs. 50 crores. Inothe Third Five Year
Plan onr estimate was Rs. 550 crores and
it came to only Rs. 470 crores. The third
factor for the failure of these Plans is the
bureaucratic machinery for implementation.
Thebureaucratic machinery in charge of im-
plementation of these Plans is inadequate,
Inefficlent and unclean. This Is the very
reason why our Plans have failed. It is
inadequate because the persons concerned
are given administrative functions and they
cannot possibly along with their adminis-
trative burden, carry on the implementa-
tion of the Plan projects. It is inefficient
because of the ICS people who do not see
eye to eye with the present generation who
have got faith in this planning. The
bureaucracy consist of stiff-collared people
who bave no falth in planniog. They are
unclean because the burecaucracy of today
is more dishonest. Under these circum-
stances whatever Plans we may formulate,
whatever be our intentions, they cannot be
implemented. [ would, therefore, suggest
that you utilise non-governmental leader-
ship also to a certaln extent for plan imple-
mentation. Only then we can see that
vlans formulated here by this House go
shrough well and they are appreciated by

the people.

SHRI HUMAYUN KABIR (Basirhat) :
Mr. Deputy-Speaker, Sir, in the very short
time at my disposal, I do not propose to
go Into the details of the Plan because that
would take too long a time. I propose to
confine myself only to some of the basic
assumptions and the way io which this
Plan has again been a disappointment.

1 am happy to find that this is called a
draft. 1 hope that this is sincerely meant,
because a draft suggasts that thare is room
fqr m>lifi:ations agd amendments. If the
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Government take thls as a draft seriously,
there is @ possibility even now of making
certala changes which will make this Plan
a more effective instrument for the advance-
ment of the interests of the conutry than
the Third Plan was.

Yesterday, my hon. friend, Shri Masani,
made a frontal attack oa the Plan. With
a good deal of his criticism I would agree,
but not entirely. I would say that is it not
a question of criticising individuals. There
are able officers, there are able planners
but I think where tbe defect lies is in the
orientation. The First, the Second and
the Third Plans were all based on certain
basic assumptions, and these assumptions
were that if we develop heavy industries in
this country at an accelerated pace, mainly
through investment of public funds, under
the contro! of the government, these by
themselves will build an infra-structure
which will enable us later on to make the
advantages of Planning available to the
entire patilon. To a certain extent, the
First Plan was successful, and [ would also
not agree with Shri Masani about the
Second Plan., I think the Second Plan was
also reasonably successful, but the Third
Plan certalnly went wrong. And the Third
Plan went wrong because of the two defects
which were incipient also In the First and
Second Plans, but the effects of these were
not fully realised during the First and
Second Plans. This was the concentration
on heavy Industries and the attempt to In-
crease the material wealth of the country
without looking at the employment poten-
tial.

This explains why in agriculture the policy
was one of lnvesting more and more funds
in larger and larger units. We have beard
a great deal about co-operative farming ;
we have heard a great deal about collec-
tive farming ; we have heard a great deal
about State farming. [ was surprised to
hear one friend on my right who yesterday
started by saying that even if we distribute
the land to all landless labourers, which is
necessary if you want to increase produc-
tion, there is not adequate land and we will
pot have economic holdings. If we want
really effective farming, there must be in-
centives givca to the producers. Immedia-
tely after, he went on to prescribe a re-
medy and the remedy which he suggested
w4s co-operative farming., whare the igdi
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vidual nexus with the land would be lost.
He did not see the inconsistency between
the two parts of his statement.

One of the major defeets of the agricul-
tural policy in the First, Second and Third
Plans, which persists in the Fourth Plan
also, is the attempt to meehanise agricul-
ture. Here 1 would like to point out that
while mechanisation has certain advant-
ages in agriculture, the conditions differ
from country to country. loa country
like the United States or USSR, where,
compared to India, the land availbility is 8
times or 20 tlmes per capira, where the man-
power is short, there is a strong case for
mechanisation. But in a country like
India, where everything is in short supply
excepting man-power, | think the attempt
to introduce mechanisation on a large
scale will not merely not give us the de-
sired results in agriculture but it will have
barmful effects and far-reaching social
implications, which are not always rea-
lised.

P.M.B. Com Report

MR. DEPUTY-SPEAKER : 1 would
suggest that he may continue his spsech
next day.

‘We shall now take up Private Members'
Resolutions.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLU-
TIONS

Fourty Nioth Report

SHRI BHALJIBHAI
(Dobad) : 1 beg to move ;

“That this House do agree with the
Forty-ninsth Report of the Committee
on Private Members’ Bills and Resolu-
tions presented to the House om the
8th May, 1969.”

PARMAR

MR. DEPUTY-SPEAKER : The ques-
tion is :

“That this House do agree with the
Forty-ninth Report of the Committes
on Private Members' Bills and Resolu-
tions presented to the House on the
8th May, 1969."

The morion was adgpted,
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RESOLUTION RE : APPOINTMENT
OF COMMISSION TO GO INTO CHAR-
GES AGAINST BIRLA GROUP OF
CONCERNS—Conid.

MR. DEPUTY-SPEAKER : Before I
caw*%j:ri Tennety Viswanatham to cordtinue
his speech, 1 would like 1o say one thing.
The balaoce of time available is only 17
mioutes. Two other important Resolo-
tions are there in the agenda. These
Resolutions come before the House by
ballot and every mover feels that he should
get an opportanity. So, we have to ration
time. Only 17 minutes are left and in my
discretion I can extend it by half an hour.
How much time will the Minister require 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SARI F. A.
AHMED) : 1 may be given at least half
an hour.

MR. DEPUTY-SPEAKER :
tes,

20 miou-

SHRIF. A. AHMED : On the other
hand, T have been informed by the hon.
Members that many of them are anxious to
speak on this Resolution. 1 would sub-
mit that they may be given an opportunity

MR. DEPUTY-SPEAKER : I would
bave very much liked to do. But in the
Committee when the time was decided
vpoon, nobody pressed for more time for
this Resolution and the movers of other
Resolutions, on the contrary, said that I
should not use my discretion even for an

extension by balf an hour. That is the
position, It is very difficuit.
SHRI F. A. AHMED : [ think, if the

matter is left to the House, to decide. it
will the better.

SHRI K. N. Tiwary (Bettlah) : No
extension should be given. We have got
a much more important Resolution, next in
the list.

st s g (srMa) @ & ag
m;ﬁswnmhw‘q_m
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SHRI D. N. PATODIA (Jalore) : On
the last occasion, in respect of the previous
Resolution regarding Centre-States relations
which was very important and many Mem-
bers requested you to give some mors time,
at that time, you refused point blank to
extond the time at all. I do not see any
reason why you should extend time on this
Resolution because the next Resolution is
still more important.

MR. DEPUTY SPEAKER : Last time,
what T did was according to the procedure
laid down. My discretion to extend time
is for half an hour. Ewven if the House
were (o take & decision by majority, I have
to a adjourn the debate and go back to the
Committee. This is the position so far as
the Resolutions are concerned. I am sorry.
Mr. Tiwary and some others said there
should be no extension of time.

SHRI TENNETI VISWANATHAM 1
only 5 minutes.

SHRI S. M. BANERJEE (Kanpur) :
I have a suggestion to make. The total
time available today is 2} hours for the
non-official business. We want that this
Resolution should be completed ; the second
Resolution of Shri Rabi Ray should also be
completed and the third one of Dr. Ranen
Sen should be allowed to be moved. If
you concede that, my polnt is only this that
we have moved amendments on the first
Resolution and those who have moved them
should at least be allowed on a pon-official
day.

MR. DEPUTY SPEAKER : The question
of time is important. You have mentined
about Dr. Ranen. Sen Resolation. If I
give him one minute at the end, still in
between there is another Resolution of Shri
Rabi Ray for which the time allotted is
2} hours.

SHRI §. M. BANERJEE : There are
2§ hours available today. We can give,
say, 40 minutes more to the first Resolution
and about 1§ hours to the pext Resolution
and Dr. Ranen Sen can move his Resolu-
tion at the end.

MR. DEPUTY SPEAKER : The Mini-
ter will take at least 25 minutes. So, I can
call omly one or two Members more.

SHRI S. M. BANERIJEE : | have
already moved an amendment.
MR. DEPUTY SPEAKER : Not be-

cause anyone has moved an amendment he
will get an opportunity. That is pot the

procedure.
SHRI TENNETI VISWANATHAM :
(Visakhapatam) : May I know, Sir, how

much time do I get ?

MR. DEPUTY SPEAKER :
tes.

5 mino-
SHR1 TENNETI VISWANATHAM
Sir, everybody thought... ...

MR. DEPUTY SPEAKER : 1
sorry.

am

SHRI TENNETI VISWANATHAM :
I am not arguing with you. This is part of
my spesch.

Everybody thought that this is a very-
important matter, as, it relates to a parti-
cular group of industries, the Birla group.
The name of Mr. Birla is known through-
out the world and the fact that it is known
throughout the world, gives it a greater im-
portance. It is often said, and perhaps it
is true, that his influence over the Govern-
ment is very great. On one occasion, when
a gentleman was arguing with me that half
the number of Ministers are in the pocket
of Mr. Birla, 1 said, “Don’t argue like that.
It rather increases his influence. If Your
poiot is that he should not have any influ-
ence, you ought not to argue like that.”
But our friends go on a rguing like that.
The Rajya Sabha bas.given plenty of time
to him and we are giving him time. I am
very glad that you are mnot giving more
time. Really, all that is necessary, is this.
There is a complainst against such a great
industrialist having under his control ass-
cts to the tune of about Rs. 500 crores
which bave grown only within the last 12
or 13 years.

Written complaints have been made
and the Government itself has conceded
that, in regard to 40 or 44 of the charges
framed by a particular member of the other
House, some have beca proved right and
about the rest they are inquiring. Some
have becn proved righmt and they are
launching prosecution and all that. 5o, a -
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prima fucie case is there for the appoint-
ment of a commission of inquiry. All
that is requested in this is mot to say that
the Birla group of industries have commi-
tted gross abuses, but all that it says is
that, on the admission of the Government
itself several of these things having been
proved right, it is only proper, it would be
in the interest of Birla group itself, to bave
a commission of inquiry. On much sma-
ller case about 12 or 13 years ago, inguires
were made under the Commission of
Inquiry Act. I really do not understand
why anybody should feel shy of it. Per-
sonally I would feel that if my name had
been brought in like this on the floor of
the House here and in Rajya Sabha, I
would have said, ‘Please by all means do
appoint a commission of inquiry ; I shall
acquit myself’. The Government, should
have been glad to do so. The Government
have allowed this matter of a particular in-
dividual industrialist to come to this House,
and I really do not understand why the
Government at this stage are against the
appointment of a commission of inquiry.
If 1 were the Speaker, ordinarily I might
pot have sllowed this matter to come
before this House at all because it is an
individual case and your rules say that In-
dividual cases ought mot to be brought
here. But you have brought it here be-
cause Birla is pot a mere individual indus-
trialist, but is an iostitution and as power-
ful an institution as a State Government.
His power and influence spread over almost
all the State Governments and also over
the Central Government. Asfar as we
know, his name bas been there from 1951,
it has been a great name down from the
income-1ax investigation commission till
now. Later on he has been awarded
Padma Vibbushan also. I1do mot under-
stand why, when such important persona-
ges are brought here and his industrial
capacity or his industrial over-capacity is
‘voder question, bhe should feel shy of hav-
ing & commission or why the Government
should say that they would not have a
commission. It would be in the interest
of the Government, in the interest of the
reputation of the Government as well as the
reputation of the Birlas, that a commi.
ssion should be appointed.

SHRI S. M. BANERJEE :
Shri Tenneti Viswapatham.

1 support
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I have heard the speeches made 15 days
ago.

SHRI HIMATSINGKA (Godda) @
Mr. Tenpeti Viswanatham also has
supported this Resolution, But I feel that

there is no justification for any commission
of Inquiry to be appointed. If you read
the Resolution, you will find- that it says :

“Having regard to the seriousness of
the charges that have been levelled
against the Birla Group of concerns...”

Firstly, this is a pernicious practice
that has grown up in this House of singling
out an individual for attack in season and
out of season...

AN HON. MEMBER :
and not Birla,

Birla House

SHRI HIMATSINGKA : It is a group
of Individuals or even a family. If that
practice is allowed to grow, we do not
know how this is going to be utilised and
for what purposes...(Inferruptions)

SHRI JAIPAL SINGH (Khunti) : Itls
pot about Mr. Birla, but about the Birla
empire.

SHRI HIMATSINGKA : If you noticc
the dates, you will find that. suddenly,
after the 1967 elections, a number of
allegations have been put forward by a
member of the other House and he goes on
submitting memorandum after memorandum.
The Government has very categorically
replied and given information as to how
they have dealt with the various allegations
that have been made.

The Minister for Industries explained
that out of 88 charges that have beesn level-
led about 44 had no substance. There
were some of them in which thero were
some facts which were neither illegal nor
immoral, and in some other they have
started the Dpecessary action by way
of searches, inquiries and investigations. In
different courts the matter was tested and
it bhas bean decided by almost all the
different High courts. It bas been beld by
the courts that the action was mala fide
and the proceedings have been gquashed.
These facts were not disclosed by the hon.
Minister when be stated these facts. But Ia
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almost all the cases the inquirles have been
quashed as mala fide, (Interruption). That
is the llmit where we can go that even the
courts are helping individuals ; Courts are
the only bulwark of democracy in this
country. The courts are behaving as they
should and everybody has faith and respect
for the judiciary in this land and we should
Dot cast any aspersions on the judiciary, or
any allegation against High Courts.

Tbe allegatlon against Birlas is being
used for a double purpose attacking the
industrialists as also the Government.
These companies and the familis have done
so much for the country and also for the
Government. The accusers want to strike
with one stick both the industrialists and
the Governmenr. The opposition partles
are taking advantage of this position to
browbeat the big industrialists who have
been helping the Congress Government.

You will find that the Member on the
strength of whose allegations this Resolution
was moved, wanted to clinch the issue as
be said, by laving stress on only there. In
his speech he said he bad brought various
charges and one of the most serious charge
was that duplicate shares of the Hindustan
Motors were in the market. As you know
even currency notes are forged. Is the
Government responsible for that ? The
Company itself gave information to the
Government that a number of forged shares
were in the market. Inquiries bave been
held. Two persons were formed responsi-
able for the forged shares and they have
been prosecuted.

Another charge was about the allegation
that customs papers had been tampered
with. This case was taken to the Chiefl
Preaidency Magistrate’s court in Calcutta.
Bven prima facie case was pot made out
and the case was dropped.

Then I come to the allegation as regards
excise duty. This relates to certain number
of cotton mills. Those cases also wero
examined and the different courts have held
that there Is no violation of excise duty
regulations.

SHRI 5. KANDAPPAN (Mettur) :
Why do you say all these things? The
Minister can reply.

SHRI HIMATSINGKA i1 There has
been no violation of excise duty.

MR. DEPUTY SPEAKER : The hon.
Member must conclude now.
SHRI HIMATSINGKA : The other

charge was that a oumber of companies
have been sent into liguidation. The
Minister bas very clearly stated that there
has been no ulterior motive for the comp-
anies being sent into liguidation. Certain
companies whose business had ceased had
to be wound up. That is all. Liquidation
is not a very serious thing and just as a
particular business stops, so also a comp-
any which bas been started for a particular
purpose, finding that that purpose is over,
can srop work and goes into liquidation.
Here, one of the companies was started for
running the Khetri copper mines. That
Copper mine was taken over by the Govern-
ment. That is why there was nothlng lefi
for the company to do. So, it was sent
into liquidaticn.

15.14 hrs.
[Mr. Speaker in the Chair]

Then 1 come to the allegation regarding
alleged favours shown by different Statos.
It has been alleged that States have been
offering attractive terms to industrialists.
In fact, even in Kerala. the Chief Minister,
belonging to the Communist party, invited
the Birla House to set up anindustry in
Kerala and offered them attractive terms.
Now to say that they have been able to
get favours from the States is a strange thing,

SHRI CHENGALRAYA NAIDU:
(Chittoor) : Probably because Birlas pald
them money.

MR. DEPUTY-SPEAKER 1 You must
conclude now.

SHRI HIMATSINGKA : 1 feel that

the Minister has dealt with the matter
fully and therefore there is no jostification
for any commission being started now.

SHRI S. M. BANERJEE: S8ir, did
you hear what Sbri Naidu has said, when
this question was raised that Kerala
Government invited Birlas and gave them
land for lease for bamboos 7 We are not
golog to be bamboozied by that. Shr
Naidu said that Birlas pald them money.
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SHRI CHENGALRAYA NAIDU:
I said that probably the Birlas have paid
them money for licences.

SHRI 5. M. BANERIJEE : If he has
said so, that is very bad. Everybody is
not a Cangressman...

MR. DEPUTY-SPEAKER : This is
mud-slinging.

SHRI JAIPAL SINGH : May I sug-

gest that whatever Shri Banerjee and Shri
Naidu have said may be expunged ?

MR.
Krishna.

DEPUTY-SPEAKER :  Shri

SHRI S§. M. KRISHNA (Mandya) i
Mr. Deputy Speaker, Sir, the authority with
which Shri Himatsingka spoke about the
specific cases that were pending before the
courts of law and the number of them that
were quashed by the courts of law leads
me to think that he has autharitatively
defended the Birla empire.

Sir, 1 am not interested in witch-hunt-
ing. We have repeatedly made it clear on
behalf of my Party that no single industrial
house should be singled out for this treat-
ment. We would have liked the Resolu-
tion to be on a much broader basis to the
effect that wherever there are complaints
made by responsible Members of Parlia-
ment as well as by responsible men outside
the Parliament against any industrial house
those complaints should be gone into by
some judiclal process. That is the stand
taken by us. The Resolution tabled by
Shri Viswanatha Menon siogles out the
Birla empire and the Birla industrial
group.

The country in the last two-three years
has repeatedly heard charges, counter
charges, memoranda and counter-memo-
randa in this connection. We have read
the debate that took place in the Rajya
Sabha where the Deputy Prime Minister of
the Government of India answered on be-
half of the Central Government and said
categorically that the Government of India
Is opposed to hold any judicial enquiry or
am enquiry by a high-powered commission
in regard to the dealings of the Birla in-
dustrial establishment. 1 take it that that
s the present position of the Goverameat.
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| can understand if the name of ‘Birlas’
generutes considerable heat in the Con-
gress Executive of the Parliament. We
and the country including most of the Con-
gressmen that are present here koow that
Birlas have always patronised the Con-
gress.

SHRI CHENGALRAYA NAIDU:
Now they have gone to the Communists,

SHRI 5. M. KRISHNA : I could
uuderstand his grievance. But after all
the Birlas are politically shrewd and they
know which way the wind is blowing.
Therefore, they are slowly shifting their
allegiance from the Congress to elsewhere.
But we are not concerned with that. We
are concerned mainly with the industrial
policy objectives that were adopted by this
House-

The Industrial Policy Resolution has
three main planks. One of them is avol.
dance of monopoly and prevention of con-
centration of wealth. During the last
twenty years, has this Government which
professes that it stands by sociallsm done
anything at all to arrest or to check the
growing economic wealth and comcentras
tion of economic power in a few business-
bouses ?

The second plank is protection of
small-scale iudustries against undue com-
petition from large-scale industries. Figures
have been quoted and they are figures re-
leased by the Planning Commission as well
as other agencies of the Government of
India. After 1947 we find that some of
these industrial bouses have grown beyond
imagmination. My hon. friend had just
pointed out that the assets of the Birlas
were nearing Rs. 500 crores. Is this the
way wo are checking the growth of mone-
polistic tendencies in this country ? Is
this the way we are saving the cause of the
broad objectives which we bhave accepted
in the Industrial Policy Resolution adopted
by this House ?

I feel that in their own interest, the
Birlas must accept an inquiry so that that
would set at rest all the criticisms that have
been levelled against the Birla firms. Even
at this late stage, the Government of India
must come forward and accept the resolu-
tion which has been tabled and if peed be,
the resoultion should be broadened by way
of an emendment,
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it af wew (@nw) g
wgred, 48 7l auw ¥ faepwr agi wian
fir fazer ot & o eew, mfafaed ar
I § 3791 741 &@ qa d qlmer
B & i w2 Grnad e gE
&% fear smam @t ¥ Felt R § 9@
AT | g AW w1 ag WA 8§, W
i & ST Y gaad wwr qAvy T
§ iy @ fao ot g garm @,
Set s wi ¢ AT waad 7 o faan g,
arzed a1f gfawr A am A v
Sifgr | ™ W H w82 wfamw
@ &7 AR oF w90 ¥ &9 & Afew
facar ot & gwfa, wrgar & gwwr ¥
I mifFea F o a%, A FOE X
AT Y FAT 6 I3 T8 | T THC & oY
grafa aft & sewt 2wy gu & agw fr
faar ot A SqET@d @ TR wewar
N 9w v & faodg gredw €
qu fF wgr orar § fe o S fagar o
Ffused g fr 3 g o7 & swfaa
2, At &g S oft fawar ot & w9 Al @
g% fag off Sqamad sfiera fasaram
FeraaT 2 T0 YFIX F TF TEMT
wimT @ wifge St 5 = aw
graTrd w2 6 gu 3@ § SY7 A1 e
F@ § oty 197 e § smare w7 § 0
o= fazar & F 97 50 ATSARAT =
ge & faadt e ¥ afi am &% &)
gk ot gefezaa qrarga § AR WW-
{1 FFT fTT@T ot 7 qgray Wk a9
fredadsd fisadvaer § T aw@
¥ 1y 9K IFA T A g
I urmeArw o fAay wy oW
R ¥ T a1 ¥ g7 & et A §
sRaggid N amay §1 3 & =
FoEFT oY - & FAET AW A AT
Figar @ | fager Sy @t Saw I
grafeT @ § | AU SR FAAT gELL
fear Frar & Y gad #{ CruT F I@

ad g =fg 1 & ewwar g facer o
AT FAE XTI S FIT ¥
ara #YX g@ #1 q7ar & §vy, foaawr fe
aireay far o <@ €AY F &1 W
& FgFT & v F@r g |

MR. DEPUTY-SPEAKER :
hon. Minister.

Now,{the

SHRI SHRI CHAND GOYAL (Chandi-
garh) :  You have not called any Member
from the Jan Saogh.

MR. DEPUTY-SPEAKER : Not at
this hour.
DR. MELKOTE (Hyderabad) : Kind-

ly give us an opportunity to talk over this
matter.

=t fox Aiomm (aE0) 0w e
st a8 @ Sy 7 a-drfes
& gt 7fgw 1| adf 9 aEw @ Al
F1 96 & Fgr amar g v faeen & ==
& gaw A fe S E L.,
().

SHRI CHENGALRAYA NAIDU :
Please hear the labour point of view from
Dr. Melkote.

MR. DEPUTY-SPEAKER : I have
already said that the time is limited, and
under the rules I canoot extend it further ;
I have already extended it by half an hour
for the sake of the hon. Minister only.

DR. MELKOTE :
only two minutes,

Kindly give me

st faw Ao ;. T@ A ® FOw
zeae fey oy § o faeem & qaner
g... ()

MR. DEPUTY-SPEAKER : The hon.
Minister is in possession of the fdor of
the House and he is oot supposed to yield
to any pressure.
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MR. DEPUTY-SPEAKER : The time
lefi is only 17 minutes. I bave in my dis-
cretion extended it by half an hour, The
next Resolution and the one after that are
equally important.

SOME HON. MEMBERS rose —

SHRI SHEO NARAIN : You do not
hear our point of view. Is this the way to
conduct the debate ? Is this in consona-
nce with the dignity of Parliament ?

MR. DEPUTY-SPEAKER 1 If every-
time we were 10 bypass the rule, it would
be very difficult. If members insist ; we
can adjourn the debate on this and refer
the matter back to the Committee for

allotment of another two hours. Other-
wise, I am helpless.

SHRI BALRAJ] MADHOK (South
Delbi) : The Jan Sangh represents a very

important poiot of view. How can you
shut us out 7 You may give us five minu-
tes. But you should mot let us go un-
heard.

MR. DEPUTY-SPEAKER : The other
day 1 was looking for his groups spokes-
man to speak. But no member was pre-
sent.

There is some procedure laid down in
such matters and we have to follow it. If
any further extension is required. 1 have
to go back to the Committee. That is the
rule.

SHRI BALRAJ MADHOK : You have
your discretion. We are asking for only 5
minutes. After all, our point of view has
got to be represented. Shri Kothari will
speak for us.

MR. DEPUTY-SPEAKER :
Shri Kotharl, Five minutes.

All right.

SOME HON. MEMBERS rose—

MR. DEPUTY-SPEAKER : 1 am not
making an exception. Ooec group was left
unrepresented.

ot srwTErEe el (gE) ;¢ o wl
W TR ¥ gy faww air @ gew
W TG & o i i ARy aTe Wy
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NG TFTA FT WITITHAT &7 AT IJABT AT
fear o arfe ot S ) gwee fem
AEk qEd e R g ?

MR. DEPUTY-SPEAKER : If I do

that, one or two more will speak ; then one

or two more ; like that it will go on for

+gpe hour and then the Minister will take
half an hour,

ot fira ATt . wsaw wEEw, &
T F TMo HAME ¥ wraw wr§ W fifa-
T Yt A § | T ST AT W
qaT # & & A W9 g gy frar ¥ § 4
Dr. Melkote is our senior most member
representing the labour point of view. If

you want to shut him out, will it be pro-
por 7 Is this the way to conduct debate ?

SHRI S. M BANERJEE : On a point
of order.

¥ difra a1 g e w e
&l 1 TTo Ywwre qga @frax §, Iy
TR TE Toua W § | Afe figr aroa
ot & #gr & 5 oF fadtaT A " @
ar fedt wiwx amgE g fear 3@ &
wa gra AT fEwrE oy w4 T )

SHRI JAIPAL SINGH: You bave
raised a very imporiant point. I am rather
surprised at the observation you have
made. The Chair is responsible for every-
thing. You have said something about
the matter of extension of time being re-
ferred back to the Committee, and there-
fore you caunot decide it. 1 submit the
Chair is supreme and it can over rule the
Committee.

SHRI S. S. KOTHARI (Mandsaur):
My Party takes an objective view of the
whole matter. We are of the opinion that
all the industrial groups must subscribe to
public interests. 1 have a feeling that the
demand for the appointment of an enquiry
commission s motivated by political con-
siderations. One section of the Congress
raises d ds for the app of a
commission of enquiry, while the establish-
ment pressurises the industrial houses and
obtains donations. That is the technique
that is being adopted...(Interruptions).
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ot fiw Jrga @ ag 9 ok e
I AT FT A FgT T4t |

SHRI S S. KOTHARI : For decades,
the Congress and its leaders had been very
friendly with the industrial house and have
received election funds from them. Tt was
only when Mr. R. K. Birla contested the
election from Jhunjhuou that a section of
the Coogress launched a campaign against
that house. Even in the mid-term elections
according to reports, the Congress has ob-
tained large sums of money by pressuriz-
ing that house.

The basic question that arises is whe-
ther the existing law is not sufficiently
effective to deal with any allegations or
charges levelled against this house. In my
opinion, the Governmeat have a sufficiently
large arsenal of powers to deal with any
gituation, and they can take whatever
actlon is necessary.

If we look at the allegations, it Is found
that many of them do not have much sub-
stance or evidence. | say on behalf of my
party that we do not hold any brief for
anything wrongly done by anybody. If
there is anything against the law, it can
be looked into and action taken. But we
are opposed to witch hunting against indu-
strialists or politicians or civil servants or
any other class of society. The sort of
witchhunting that is indulged in is actually
leading to degradation in this country.

May I say that even communist Go-
vernments and foreign Governments lovite
Birlas to establish industries. Mr. Nam-
boodiripad finds one Birla good and invi-
tes bim to establish industrles in Kerala.
Mr. Jyotl Basu finds another Birla conge-
pial. Marshal Tito of Yugoslavia finds a
third Birla very fine and invites him to set
up industries in Yugoslavia with thier coll-
aboration. Ethiopia and Nigeria are also
foviting another Birla to put up industries.
One thing in common to alf these Birlas.
They are hardworkiog and efficlent persons
in tbe field of management of  industries
and they are able to extract the meximum
return from capital employed. I wish the
public sector learnt this lesson and earned
a good return on capital invested therein.

As and economist, | was surpried
that one of the charges is that they have
poed moro thag thelr jogtalled capacity, If

Res.)
all the public sector undertakings utilised
their Installed capacity, at least upto ninety
per cent, this country would be ina far
better state. Let us learn that lesson.

I shall ask four questions-short but rele-
vant questions and then conclude. Firstly,
bave the charges not been thoroughly inves-
tigated or are in the course of proper ioves-
tigation 7 The answer is yes. Secondly,
have the firms not given co-operation ?
Again, yes, Thirdly, is the existing law
not adequate 7 The reply is in the affir-
mative Fourthly, what has been the ver-
dict of the courts where they had been
approached ? Day after day we open the
papers in the morping and we find Birlas
exoperated by courts. Either there is
something wrong with the courts as my
hon. friend said or there is something
wrong with the Government or there is no
substance In the charges. It is for the hon.
Members to judge. Therefore, all 1 say is
that if anything is wrong, let the rule of
law prevail but let u¢ not go about witch-
hunting. That is my basic and fundamen-
tal point. There is no case for aCommission
of Enquiry.

DR. MELKOTE (Hyderabad) : As a
representative of the working class, we
come across the Birla concerns in wvarious
parts of the country and I must say that the
workert are very much disappointed with
the way the Birlas have been behaving with
them.

Therefore, we are very anxious to see
that they are properly punished, provided
there is & case. Towards that, I tried to
go through the report of Mr. Hazarika and
the Government’s version in the Rajya
Sabha. (Ieferruption) 1 would like to tell
you that sometime back, in this House. I
made mention that during the discussion
on wealth-tax in 1961, it was found that
about 175 industrial concerns or families in
this country controlled all the big industries
In the prigate as well as many of the anci-
llary Industries running into Rs. 30,000 to
R%. 40,000 crores. What is this paltry
Rs. 500 crores in that context 7. Why not
call upon all those 175 concerans, private
ones—([nterrpution)

AN HON, MEMBER 1 75 congerps,
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DR. MELKOTE : 1 stand corrected.
Therefors, this resolwtion ought to be broa-
dbased from this point of view. But what
we are trying to do is this. There is a
section of the House coming up individu-
ally to deal with regard to this particular
concern. But what T would like to plead
with you is, why is it that these people are
after Mr. Birla? If there is a prima facie
case, we have got to discuss it in this
House threadbare. The Government have
come forward, after some enquiries, to say
thay many of those cases are flippant, that
0o prima fucie case whatsoever is there
and where there was a case, they have been
filed in the courts. we would have been
very glad if they were caught somewhere in
some way or the other and got punished.
But as it is, the workiog classes find it ex-
tremely difficult to get them punished. Unless
specific charges are mentioned, merely a
question of enquiry does not help us. We
have to prepare our daa properly. Some
Members on this side of the house mentioned
about witch-hunting. That is not the way
in which this House should bave a debate.
This is a responsible House, responsible to
the people.

Now, whoever it may be —X, Y or Z—it
is immaterial to us-we must have the data.
You and I have got to through the data.
From that polot of view, the data given to
us by the Government are very, very vague.
The report itself is very vague. There is
nothing particular about the particular
concern, except that a case in respect of so
and so, may have happened. On the question
“so and 30, so and so” and “may have
happened™, what could be done 7 This ques-
tion of Birla, is not a matter over which
you and I could discuss here without
adquate data before us, [ would, there-
fore, plead that in this House, if we have
got to have this discussion, why not broad-
base it and then enquire into the licensing
policy and other things. Let the Puablic
Accounts Committee or the Committee on
Public Uudertakings take up the matter
and specify what exactly s wrong with
regard to this industrial concern. We do
not want this concern to thrive in this
manner ; owning about Rs. 500 crores of
investment is a wvery serious matter
for us, and from that point of view
I would like to plead with you
again that this is -a - matter - which
you and I and the whole House have got to
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take into account and go on finding out
what is wrong until the Government yields
to this House and says that the policy that
we have adopted so long is wrong. But
towards that question, nobody seems to
have tackled.

The manoeuvrability and a adaptabi-
lity of Birlas is simply wonderful. On the
one side, these people blame the Congress
and, on the other, Shri S. M. Banerjee said
that the Kerala Government gave only a
licence for bamboos to Birlas. Is it for
growing bamboos or for using bamboos
for production in the lodustry ? That is
what one has to consider. It is mnot for
growlng bamboos that they gave a licence.
(Interruption). The whole poiot is very clear.
I learnt a few days back that the present
West Bengal Government appealed to the
industrialists to help them to tide over the
present crisls In the industry in West
Bengal. One man came forward and
possibly his terms were accepted by the
Government, and that is again the Birlas
in West Bengal. On the one side, they
blame Birlas and, on the other side, they
manoeuvre with same Birlas (Inrerruption)

SHRI S. M. BANERIJEE : Sir, since
he bas mentioned my name, 1 just want to
say a word. It is not a question of West
Bengal Government ; let it be any Govern-
ment. We want to give a clean chit to
the Birlas, but why are the Government
afraid to face a Commission ?

DR. MELKOTE : Where will this
discussion lead to ? If there is to be a
commission of enquiry, we have to specify
the particular points which have to be
enquired into. After that, Government will
have to go into that and find out whether
it is correct and then go to a law court.
All these things will come. However
much we may like or dislike the Birlas
that is not the point. It is not correct for
a House of this type to discuss this sort of

resolution. [ plead with the House that
this matter be dropped. (larerruption).

SHRI DHIRESWAR KALITA
(Gaubati) ¢ Who ison the pay roll of
Birlas 7

DR. MELKOTE : Sir, as I said, I
plead with the House that this matter be
dropped. Itis for the Government to
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take up the question in all its seriousness
and bring before us comprehensive data
telling us what exactly is wrong oot only
with Birlas but with all the industrialists.
Then we will be fn 2 position to discuss
the issue threadbare. Till then, a discus-
sion on this point is irrelevant and I would

appeal to the mover to withdraw the
resolution.

MR. DEPUTY-SPEAKER : The hon.
Minister.

ot 9w wey awf (gtege) ¢ WO
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MR. DEPUTY-SPEAKER : [ have called
the minister. MNothing will go on record.
(Interruptions). If any member from this
side takes the time of the House. I will
have to deduct that time from the minis-
ter's time,

o S0 WY qWqT ;e

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : Sir, I am grateful to the mover
of the resolution, who has given once again
an opportunity to the members of this
House to discuss a very important matter
regarding the appointment of a commission
to enquire sgainst ome of the industrial
houses, namely, Birlas. This subject has
attracted attention oot only of members of
this House but also of the people outside
the House.

While attracting attention it has also
brought about a large number of contro-
versies regarding the issues involved. There-
fore I would like to submit, in the first
{nstance, that when we are considering this
important matter it is only desirable that
we should take into consideration the basic
issues involved and whatever decision is
taken, that should be taken dispassiona-
tely and objectively. It is only in this
context that I would like to proceed with
the matter discussed in this House on the
last day as well as today.

Sir, at the outset, I would like to em-
phatically deoy all the charges that have

Rey)

been levelled agaiast the Government and
the Cougress Party for white-washing the
allegations or the cases against Birlas. 1
would only like to point out that, if you
go through the speeches of many of the
bhon. Members, you will find that they
have been able to make out a case for a
Commission of Inquiry but their main
purpose has been to belittle the Govern-
ment and to launch a campain against the
activities of the Government and the
Congress Party (laterruptions). 1 would
only request the hon. Members to give me
the same indulgence as I gave them when
they were speaking. 1 did not disturb
them in the least.

What 1 wanted to point out was that the
Government, every member of the Govern-
ment, yields to nope in their desire to
bring to book such persons as are at fault,
as are guilty or as have committed some
wrong. Therefore, for anyone to say that
because a particular house or a particular
individual is being favoured by any member
of the Government is a baseless charge and
no our making such allegation has been
able to place any proof or to show that
there is any basis in Lheir allegations.

SHRI SHASHI BHUSHAN : What
about Shri Chandrasekbar's memorandum ?
(Interruprion)

SHRI F. A. AHMED : This House is
discussing the allegations against Birla
House. It is not that they have brought
any specific allegations except what were
contained in the memofmndum submitted
by Shri Chandrasekhar and which was
discussed in Rajya Sabha. I was waiting
to hear if any bon. Member bad anything
more to add to what is contained in the
allegations submitted in the form of a
memorandum by Shri Chandrasekhar.
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** Not recorded.
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SHRI F. A, AHMED 1 Sir, as the
time is limited 1 would like to go to the
main issue which is involved In this resolu-
tion. What is the main issue 7 The main
fssue is that a Commission of Inquiry
should be appointed for going through the
allegations contained in the aforesaid
memorandum,

1f a Commission of Inquiry is to be
appointed, what is the purpose, what is
the objective ? It can have three purposes.
One of the purposes of the Commission of
Inquiry will be to ind out the facts, that
is to say, whether there is a prima focie
case in respect of any allegations against the
Birlas or any of the business houoses.

Secondly, if such irregular practices are
rampant, what is the legislative remedy
which can be provided in order to check
those practices? Thirdly, if there s
lacupa so far as administration is concerned,
what action can be tiken to improve the
State of affairs.

As hon. Members are aware, if a
Commission of Inquiry has to go into the
various allegations which are made, the
first question will be the terms of reference
for that Cowmmission. When 88 or 90
individual cases are involved in the allega-
tions, it will be very dificult to seal the
terms of reference. Even if the terms of
reference can be settled, it will be for the
Commission of Inquiry to find out facts
supporting these allegations.

Can anyone deoy that, instead of
waliting for the ommission of Inguiry to
find out facts, Government have themselves
ascertained a large oumber of facts and
wherever they have found that any violation
of any of the statutory provisions bas taken
places, they have referred that particular
matter to be dealt with by the proper
authorities ? The Commission of I[nguiry
is not a body which can give punishment
to either Birlas or dnybody EMe, if they
find on facts some {llégality. The Com-
mission can only find out facts. Then they
bave to leave the matter to the Governthent
to pursue the matter under the relevant
statotes.

So far as these thre¢ memoranda are
conceroed, they contained 88 or 950 aliega-
tions against the Birlas. From the list
which I placed on the Table, it is apparent
that in some cases there is 0o prima facie
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evidence or basis for some of these
allegations. In the case of a large number
of allegations where primg fncle case has
been found action has already been taken.
For instance, the hon. Mover of the
Resolution, Shri Menon, referred to the
case of Hindustan Insecticides Limited.
His contentlon was that this was a case
where a” licence to a particular party was
given in a hurry. He also asked that when
the public sector was in a positlon to
undertake the manufacture, what was the
nocessity of giving this licence. May I
polot out that after this particdlar thatter
was brought to the notice of the goverm-
ment, we referred it to the Dutt Committee.
What else could we do? Why do you
want to refer this mattar to a Commission
of Inquiry ? Have we no confidence, have
we no faith in the Dutt Committee, which
is examining such cases, that they will not
tell us what is present evil, what was wrong
in giving this licence and whether licences
had been implemented or not 7 So far as
this particular matter is concerned, may I
also say that though the letter of intent
was granted to the party in 1967, it has
since lapsed and we are oow considering
whether this particular manufactare can be
undertaken in the public sector 7

Therefore, I would ask the hon. Member
to consider whether any useful purpose can
be served by referring a matter of this
nature to a fresh Commission of Inquiry,
especially when the facts are all there
before us. Where action can be taken on
the basis of available facts, we have taken
action. In such cases where we have felt
doubts, we have referred some of them to
the Duott Committee to go into the gquestion
and give us recommendations so that further
action can be taken by govérnment to stop
such malpractices.

There are a large number of cases
where breaches of income-tax law and
excise laws and involved. Have government
not referred those cases to appropriate
authorities for making pecessary inquirles ?
The hon. Member has tried to create an
impression as if everything is wrong with
the administration.

It has been said that no one in Govern-
ment can be trusted to do justice in bis
particular matter ; it is asserted that the
influence of Birlas s so much, so over-
powering, that it is not possible wver for &
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judge or a magistrate or anyone to take
action against Birlas even though there may
be evidence against them. If thatis so,
what is the remedy the hon. Members
would like to suggest 7 Would they like
that the entire machinery, judiciary machi-
mery and the investigating macbhinery,
should be changed completely ? Even after
the commission of inquiry comes to a
decision with regard to facts, we shall have
to entrust the investigation of the cases,
the prosecution of the cases, to the machi-
pery which exists. And that is what the
Government has done. Therefore, what I
eam trying to point out is that it is not that
the Goveroment are against making an
fnquiry into this particular cases. What
the Government has done is that instead of
bhanding over these matters to the commis-
sion of inquiry which would have taken
two or three or four years time before we
actually knew what was the factual position,
the Government have themselves taken up
the burden of finding out what are the
facts. Whenever any fact was disclosed,
where any matter appeared suspicious or
required to thoroughly investigated, we
bave given it to the C. B. I. or. where we
bave found thereis a prima facie case, we
launched prosecution and taken action.
Where any action has to be taken under the
Excise Act, that action has been taken.

So far as the licensing matters are
concerned, I would like to dissuade the
Members from the impression that we are
trying to shield Birlas or anyone else.
‘Wherever we felt there was a doubt ...

SHRI DHIRESWAR KALITA :
are they growing ?

How

SHRI F. A. AHMED : 1 will also deal
with the question of growth. Here, so far
as licensing matters are concerned, without
waiting for the hon. Member to say anything
I bave referred all the 6 or 7 cases to Dutt
committee for the purpose of making an
ioquiry and letting us know what is wrong
s0 that proper action may be taken in those
matters.
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SHRI F. A. AHMED : May I just
say it will be wrong to say that there is
any reluctance on the part of any Ministry
pnot to send proper cases for necessary
action. If the hon. Member will go through
the papers, what we have said is that only
in fabout 17 cases, the matter had to be
further inquired into before the decision
could be taken as to what action should be
taken. But there are a large nomber of
cases in Finance Ministry itself. under the
Excise Act, itself, where actiop has been
taken and action is proceeding. Similarly,
under the Company Law Department...
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SHRI F. A. AHMED : What1 was
trying to point out was that in a large
number of cases, action has already been
taken. About those cases, either they are
belog iovestigated by the C. B. 1. or there
is prosecution or they have been referred
to the income-tax authorities for necessary
action. There are only about 17 cases
where we were doubtful as to whether there
was a prima focle case or not and, with
regard to those matters, as was stated by
me the other day in the other House, an
officer has Been appointed to coordipate
activities to see to what exient action can
be taken in those matters expeditiously so
that we may decide one way or the other,
whether any action is to be taken in those
matters. We hope that as soon as the
report from that officer i availablo to us,
we shall take necessary action in those
matters also.

16.00 hrs.
The other question which my bon.
friend from Assam bas asked is : What

are we going to do so far as the growth of
monopolies is concerned. Now, thatisa
matter which 8 commisslon of inquiry
canoot decide. Further it is not necessary
to appoint a commission of inquiry for that
purpose because other commissions have
gone into this gquestion.

We had the lastest report about ¥his
from the Monopolies Inquiry Comevission
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as also report from the Hazare Committee.
In pursuance we have taken action in
placing before the Parliament the Mono-
polles (Restrictive Practices) Bill. That Bill
is under discussion in the Rajya Sabha.
Another action that we have taken in order
to stop the influence of the business
houses—the other day we began discussion
in this House on the Bill—to ban company
donations to political parties. These are
the two measnres, by which we propose to
prevent the concentration of wealth to the
detriment of the public interests, is avoided,
is checked. What else can a commission
of inquiry to except suggesting certain
legislative measures 7 And those legislative
measures are already on before the House
for consideration. It is for the Hoose to
Jecide to what extent we should given
powers so that these tendencies can be
checked.

The other day onme of the hon. mem-
bers—he is not present here—Shri Madhu
Limaye, made a speech which was full of
sound and fury. But when we go through
bis speech, we find that there is no sub-
stance in the speech. He not only accused
us but also tried to introduce insinuations
against Mr. Chandra Sekbar who took
inltaitive to bring this matter before us.
What did the hon. Member say 7 He said
that there are two groups in the Congress—
ope is in favour of the Deputy Prime
Minister and the other in favour of the
Prime Minister—and it is at the instigation
of the Prime Minister that certain Congress
members have brought out those charges...

& o gew ¢ 7z TEw 0

SHRI F. A. AHMED : I am just men-
tioning what he said. This was how it was
interpreted. I can say this much that Mr.
Chandra Sekhar is a very sincere and honest
person and what he has brought before this
Housc is on the basis of his information
and what he wanted was a wrong thing to
be corrected. He has not submitied this
memorandum because be has been inspired
elther by the Prime Minister or by any
Minister. Therefore, for the hon. Member
to say that it is the internal politics inside
the party which was responsible for these
allegations being brought through the
.memorandum placed before Parliament, is
pot correct ; 1 deny and emphatically that
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there is no substance in these charges.
Similarly, some hon. Member...

SHRI SURENDRANATH DWIVEDY
(Kendrapara) : May or may not be on this
question. But 1 do not think that you will
deny that there are groups imside the
Congress Party. (Interruptions).

THE MINISTER OF FOREIGN
TRADE AND SUPPLY (SHRI B. R.
BHAGAT) : It will be there in any demo-
cratic party.

SHRI F.A. AHMED! 1 can look
after him. The only thing that I would
like to say is this. 1 am ot in the least
worried about differences in our party
because that is a sign of life. Ours is not
a party which is not moviog, which has no
life. I think, it will be wrong to say that
in a party, which is alive which is fresh,
there can be no differences and so on. 1
am pot afraid of having differences in the
Party. But it is for us to seitle them and
it is not for the hon. Member to say that
such and such a thing exists. Today it
might have had some value but some of
the hon. Members are over-reaching to such
an extent that the other day they got me
married to a girl of 21 years. He can thos
realise to what extent there is substance in
makiog allegations against either the Prime
Minister or the Deputy Prime Minister.

Similarly there is no basis in the allega-
tlon was that Birla was favoured because
Birla wanted to make our Indiraji the
Prime Minister. May I tell him that this
is only a wishful thinking ? Our party is
not so low that it will allow any extraneous
influences. )

st ofw T (30) : w9 Wy o
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SHRI F. A. AHMED : It is they who
make such allegations because of their own
thinking in that way, and their readines to
be influenced by big business, think that
other can also be similarly ioflunced In
their election of leader. Their is no basis
in the charge that our party has been
influenced or P, M. has been eclected as
leader of the party and Prime Minister
because of the Influence of the Birlas. This
is totally baselees.
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The hon. Member alleged that the
entire Government does not speak with one
voice. I categorically deny that charge.
Whatever decislon we have taken for not
agreeing to a Commission of Inquiry—and
that also for very good reasons—has been
a decislon taken by Government as a whole
with every member of the Government. and
not merely taken by one individual member
of the Cabinet. So. there is no substance
for any one to say that there has been no
unanimity...

SHRI SURENDRANATH DWIVEDY :
Was the Cabinet unanimous in this matter?

SHRIF. A. AHMED : Yes. This is
decision of the Government. This is bind-
ing on the Government. People who say
about these differences of opinion among
members of the Government .do so with
only propaganda purpose. to belittle the
Government.

‘We have taken this decision not because
we were guided by any interest or because
we bad anything to be afraid of but we
took this decision objectively and dispas-
slonately. We took that decision because
appointment of Commission of Inquiry
would bave delayed the entire matter for a
period of 3 or 4 years. We have taken
this action because wherever we found that
immediate action is called suitable action
has been taken including prosecution.
There are income-tax cases where action
also has been taken quickly. Where we
feel doubt and the matter required further
probe some of such cases, particularly
licence cases have been referred to an
independent authority, namely, the Dutt
Committee, and as soon as the report is
aveilable from that Committee we shall
take whatever action is called for. There-
fore, for any Member to say that owr
refusal to appoint a Commission of enquiry
was for any subjective comsideration or
due to any influence, is something which
is entirely baseless.

16.08 brs,
[Mr. Speaker in the Chair)

The other day, it is unfortunate, some
charges were made against a Member of
the Government by the hon. Member who
% not here now in this House. Mr.

(Res.)
Mukherjee, while making his speech.
referred to the Dodsel case. What has the

Dodsel case to do with Birla? He even
brought in matters which are oot relevent
to the subject matter under discussion. He
made references in that connection to our
Deputy Prime Minister and mentioned
about the Dodsel case. This has nothiog
to do with the allegation contained in Mr.
Chandra Sckbar’s memorandum. So far
as Dodsel is concerned, it has no connce-
tion with Birla. The House is consider-
ing the question of eoquiry relating to Birla's.
The allegation is against Birla's, I do not
know how this charge against the Deputy
Prime Minister could have been bsought.
He again made some charges with regard
to a certain chemical company.

SHRI SURENDRANATH DWIVEDY:
Your Member also brought it in the Rajya
Sabha.

SHRI F.A. AHMED: May I just
say, that, after all, we should behave as
gentlemen 7 When a geotlemen makesa
certain statement bona fide and the gentle-
man against whom allegation is made goes
into the fact and says that there if no basis
in them, 1 think there can be no justifica-
tion whatsoever in repeating the same
charges over and over again and saying,
here is a person who is guilty of such and
such misconduct so on and so forth.

SHRI RABI RAY :
ing your own man.

You are repudiat-

SHRI SURENDRANATH DW!VEDY!
Whatever may have been your differences
and whatever may be the controversy, so
far as the allegations made by Shri Chandra
Sekhar against the Deputy Prime Minister
are concerned, they have not been rebutted
in the Rajya Sabha. I do not know why it
has not yet been done.

SHRI F. A. AHMED ¢ 1 do not know
whether the Hon. Member was present
when the Deputy Prime Mipister was
replying to a debate T think. on the 304h.
He referred to these two charges regarding
the Chemicals. He never made it a secret
that he bad not deposited some t -
to one of the private companies of his son-
in-law or grandson. He said that there

was nothing wrong in making that deposiy
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in that company. What further explanation
do you want from him ? He bas come
forward and placed all the facts before you
and said : "“Yes, there is this thing".
That has nothing to do with the Birlas,
there is no question of any misconduct in
this. If you do not accept even that state-
ment, I do not understand what else would
satisfy you. This is a matter which does not
require any enquiry at all. You alleged certain
things and he has already explained them.
After he has clarified the position, there is
very little irspection for Hon, Members to
repeat those very charges day in day out in
order to force people to believe that there
Is something wrong while there is nothing
against this man. I have really not been
able to understand this.

What I wish to submit before this
House is that we are not afraid of taking
action against any house or whoever he
might be provided there is a case in which
action can be taken. Secondly we feel
that appoint t of a o lon of
inquiry cannot be helpful because there are
a large number of cases. In respect of
many of them, we have already taken
action and some of them we have referred
to the Dutt Committee. In respect of some
where there is doubt, we have appointed an
officer of high integrity who will go into
these matters, coordinate inquaries between
varlous Ministries and place early the
actual facts before us, so that we may take
a decision as to what action should be
taken in those matters, 1 feel that appoint-
meat of a Commission of Inquiry will only
delay and will peither belp us in regard to
the legislative action or in the direction of
taking administrative action to plug any
loopholes which will present persons from
committesing from the irregularity.

I would also like to say it was very
oofair and very unfortunate for one of the
Hon. Members to make certain remarks
against the officer—Shri Rajagopalan—
who bas boen appointed to coordinate these
activities. Without any substance it was
sald that he was only a Birla mao and,
therefore he will be influenced by the Birlas,
He is ap officor of such calibre against
whom there is nothing to show that he will
be influenced by anv business House. For
some Hon. Members to come forward and
say that he is such and such, is, I thiok,
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not proper and not fair. If today you
have that feeling against every officer and
against everv person in the Administration,
I do not know what are the authorities or
who are the people to whom these matters
can be referred for the purpose of proper
inqui: and placing the real facts before
us, e are not afrald of taking action
against an officer provided there is some
substance or you have some Proof
to show that that particular officer has
really done something wrong. But without
any substance and without any proof, If
one keeps making wild allegations against
officers, that does not redound to the credit
of tbe Hon. Members who make these alle-
gations. While we are prepared to listen to
what hon'ble members have to say and while
we are prepared to welcome any suggestion, I
would beg of them to make allegation only
with a full sense of respomsibility and if
tney have some proof. If there are facts,
please place them before us and we shall
certainly take necessary action to improve
the state of affairs. I can only assure
the House that the purpose which the
House has, namely to bring to book those
people who have committed irregularity or
are at fault, will b2 served by the action
we have taken. If the Dutt Committee or
the other Committee give any suggestion to
further modify or improve upon the funce
tioniog of the licensing committee, we are
willing to consider it. We are waiting for
the report. As soon as that report comes
and is in our hands, we will take necessary
action.

With these words, 1 oppose this Resolu-
tion and I bope the Hon. Member will not
press this Resolution.

SHRI D. N. PATODIA : On a poiat of
information. Would the hon, Minister clarify
and throw some light on the claim made
that in respect or several court cases Go-
vernment had lost ?

SHRI F. A. AHMED : [ think it will
not be desirable for the hon. Member to
refer to those cases, because in many of
these cases, judgment has been given ; and
those are also uoder appeal ; and many of
those cases have been disposed of on  tech-
nical grounds also. o, I think It is oy
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desirable that those matters should be
referred to bere.

AN HON. MEMBER :
be desirable for Government.

It may not

SHRI VISWANATHA MENON (Brna-
kulam) ; 1 thank all the Members who
have taken part in this discussion. I have
to answer some points, especially those
put forward by the hon. Minister.

I would like to make it clear that I
have moved this resolution in all serlous-
ness. | do not want to pinpoint and make
allegations against any particular Minister.
In fact, in my opening speech I had decla-
red that my aliegation was that the entire

Cabi was responsible. So, 1 do not
want to pinpoint any particular Minister.
From the figures given by Government

themselves we find that the assets of the
Birlas have gone up from Rs. 200 crores to
Rs. 500 crores. The period is also very
essential to mote. This has happened
during‘the period from 1963-64 to 1966-67.
That was tbe period when the emergency
was existing in this country, and this so-
called patriot was looting people by amas-
sing wealth to the tune of Rs. 500 crores, and
Government were not doing anything agal-
ost such people. That is my first allegation.
The hon. Minister bas agreed that that is
primg facie correct, he has agreed that the
Birlas have amassed wealth. Except in
regard to seventeen cases, the hon. Minls-
ter has agreed to the other allegation before
this House.

My only question to the hon. Minister
now is why he is shy of conducting an
open inquiry. Why is he entrusting the
work to these officials ? The Birlas bave
their Influence all over this country. The
allegation is that the Birlas have inﬂmuce
amongst the Members of P. even
on some members of the Clblmt also.
When such is the case, why is he entrusting
the work to the officials along 7 Why
should an open public inquiry not be con-
ducted ? Let all the facts come before
the House. Why not put the facts before
the commission ? Pandit Nehru was oot
prepared to appoint a commission of in-
quiry against Shrl Kairon in the first in-
stance, but later on he agreed and when the
inquiry was conducted, everything came
gut. Whyis the hop. Minister lh? of

setting up an open loquiry 7 He is shy
because the Birlas are paying funds to the
Congress. Why should he be so much
agitated over it 7 It s a fact; the hon.
Minister himself has said before this House
whon questions were put to him that that
was so, My suggestion now is this if the
hon. Minister is sincers in whatevar decla-
rations he has made now, then let him con-
duct an open public inguiry. In the case
of Shri Kairon, and in the case of Shri
Baksi Ghulam Mohommed, Government
conducted inquiries. Why should they
0ot come forward now and declare the
appointment of a commission like the Vi-
vian Bose Commission so that all the facts
may come before the publie 7 Why
should Government be so reluctant to
appoint such a commisslon 7 I was trying
my level best to find at least a single argu-
ment against the appointment of such a
commission in all the speeches that have
been made by those who were pleading for
the Birlas and also in the speech of the
bon. Minister, but I could not find any.
That is so becaue it has been clearly esta-
blished that there are allegations, and the
hon. Minister has also accepted that
there Is a prima facle case. If that be
80, why not allow these things to came out
in the open, in a public inquiry ?

Instead of trylng to do so, the hon.
Minister Is trying to answer Shri Madbu
Limaye. I am not Interested in Shri Madbu
Limaye's arguments : [ am not {Interested
o the groups in the Congress. I am only

. interested in the welfare of the people.

That Is why I have saidin my opening
speech that it Is a national question ; it is
above party-politics. It bas to be treated
as a national question and dealt with as
such. Are Government prepared to da
that ? Without meeting my argument,
the hon. Minister has trled to divert it by
referring to Shri Madhu Limaye’s argu-
meats about grouplogs In the Congress.
Shri Lobo Prabhu was trying to impress
on this House that the Birlas had given jobs
to a number of workers. As regards how
the workers are being treated, Dr. Melkote
has already dealt with it, and, therefore,
I do not want to refer to that point again.

An allegation was made agalnst the
Kerala Government and Shri Namboodiri-
pad. I will answer it. Central Govern-
ment are giving  the licence to Birlas. [g
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Kerala, the people are unemployed. What
else can we do ?

SHRI SITARAM KESRI (Katihar) 3
Did not the Kerala Government make an
agreement with Birlas ?

SHRI VISWANATHA MENON 1 The

licence was given by the Central Govern-
ment,

SHRI SITARAM KESRI: The
Government must have recommended.

State

SHRI VISWANATHA MENON 1 The
Kerala Government gave only the lease
for bamboos which has no market wvalue.
But on this also, ] am prepared for an
{nquiry.

BHRI F. A. AHMED : The hon.
Member may not like me to say something
which perhaps would not be to his lking.
In these matters of licences, we are also
guided by the opinion of the State Govern-
ments, I can assure him that In connection
with giving a licence to this Birla frm,
Shrl Namboodiripad did write a letter
to us.

SHRI SURENDRANATH DWIVEDY !
He made the statement earlier that the
Licensing Committee decldes without recom-
mendation from aoybody. Now he says
they are influenced by the recommendation
of the State Government.

SHRIF. A. AHMED : All the mat-
ters including recommandations of State
Governments are also considered by the
Committee.

SHRI VISWANATHA MENON : 1
have made this clear : On all these poin-
ts, are Government prepared for a Commi-
ssion of Inquiry ? Let him copduct an
Imsquiry. The Kerala Goveroment will
face it. [t was because unemployment
was acute there that it was dome. We
wanted some work. If the licemce was
given to the Kerala Government in the
State sector, we would have done it. Without
dolng that, they bave given it to a private
perty. That is my complaint sgainst the
Government. Qur youngsiers ip Kecala

1/

are without jobs. Even the other day,
young boys come over and staged a satya-
graha before this hon. Howse.

Instead of giving the licence teo the
State Government, they are giving it to
Birlas and othor bouses. Why are they
doing it2 T am attacking the licensing
policy of “Government. How Is it that
this house has amessed Rs. 300 crores
within three or four years ? It is only
because of the licensing policy of Govern-
ment. The bureaucrats act according to
the tune of the Birla group. [am not
prepared to withdraw a single allegation.
To prove these, they can conduct an io-
quiry. We are prepared to adduce eviden-
ce. Shri Varma was saying that he was
prepared to give evidence. Shri Chandra-
sekhar was willing to give evidence. With-
out facing this issue squarely, why is the
Minister applogetic and trying to sidetrack
it?

The question came up the Rajya Sabha.
Shrl Bhupesh Gupta has made the allega-
tion there that four Miaisters are in the
pay of Birlas. Very serious allegations
have been made against you. You ‘are not
facing them. Ewven in Faridabad, if my
inlormation is correct, Shri Morarjl Desai
was prepared to face a Commission if the
Prime Minister was prepared to do it
Why should not the Prime Minister come
forward ? | am accusing the Prime Mini-
ster and the whole Cabinet; I am not
piopoiating any particular Minister. The
whole Cabinet is responsible.

If you are against monopelists, if you
are against the Birla group, you must come
forward. Let the matter be thrashed out
before us. Then we will decide what to
do. If necessary, we will have to enact
pew leglslation to confiscate the woalth
amassed by Birlas. That is the attitade
we are taking oo this issue.

Are Government prepared to conduct
an ioquiry ? 1 again ask.

They have not said anything about the
prosscutions. We know how prosecutions
are being conducted, how they can be in-

fivenced. That is why these cases have
been lost, Now they 3say that they are
going in for appeals and all that. The

infinence of Birles are $0 much everywhore,
In cach and every coragr of this ounuy
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including the Cablinet. So at least to save
your face conduct an ingeiry.

¥ am oot golog to withdraw my Reso-
lwtion. 1 press it.

SHRIF. A. AHMED : The hon.
Member has draws attention to the licen-
ces. We bave referred all these cases to
the Dutt Committee and when the report
is before us it will be possible for us to
know the exact position and decide what
actfon is to be taken.

«t wfe wow ;- zw A N foE
X I% 9 @AM

SBRIF. A. AHMED :
cApect it.

By June we

SHRI S. K.UNDU 1 After that report
is recelve . will you atuiodd an emquiry
commission 7

MR. SPEAKER : He has amswered
that point : he bas said ‘No’.  Therefore,
it does not arise now.

I shall now put the amendment of Mr.
S. M. Banerjee to the vole of the House.

The question is :
That 1ot the resolwtion —
add at the end—

“and the Commission should be
instructed to submit its report within
there months”.

The motion wos negatived.

MR. SPEAKER : The question is :

“Haviog regard to the seriousmess of
the charges that have been leveled
agaimst the Birla Group of concerns
by very respomsibie persons including
Members of Parliament, this House is
of opinfon that & High Power €Commi-
ssion should be appointed by the Go-
veramens o go inte those charges and
recommend appropriate action.”

m re. Teatd. was eg 1 .

16.27 brs.

RESOLUTION RE. ABOLITION
OF PRIVY PURSES

ot e (g8) : asaw w1 T,
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i § gerst & fao w19 & ar ¥ o
ST TEAT ATgaT § 98 ¥ TR :

igg T & U ¢ 5 T far-
il ¥ gy wwE w

afqdl  #) wogEa g ®

a7 9% fafee fairafarsr<d

N wrd A wfrwA #

Sfeafea arwafa qur s
gt & faaidl & fagg &,

wsw TR, &% W oyEE W
WP agw % fog g & ao Al @
§) % uw fegin wTEEe §, AMAT
el &1 gEe § WK Tgaitrs awn
yarrifas gedi waaw ) o g
Jf ¥ W e ¥ 9 YT 0T ag9 Wt
FFT SIfgT | & 50 F q1g gATT T
& TR Sifas fEar T oF de-
@ @ ST # gH ATl § g
wfsre & fagia & a0 &) @@ T
wiwwT S ARy gu ¥ g o fafre
T F TAAIOSTH Y, dfaaE ¥ w-
ia, efe et miao F @ AR IER R
g% ¥ g gfawrd six fell A9 faar
2+ Afiwr g7 T el F ae fQemame
£ 1 g fademme Y S & g e
# v afvardt agg wt 951 w@r g1 A
oo wewtal W sfoge W@,
gat At ¥ g v e =g
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[t ofa 7]
o wEroenEl & A ¥ g Y
Fear wrgan § & o fafew aw g
[ ¥ oY Wi gEE ggw 9 LW ATH-
o Y, 99 DT F WA ¥ OA-AGAS
g Fer ¥ fafew grEmEmE ®
feetres o@ Ao Tt ¥ @ ¥ /v
T UF T FTAT 97 W GAWT W @
¥ @R sifey s O A 9w &
g & fr wfesiw o sy fafew
gGIC & g W 4 WX §T
F I W@T W@ w@ T )
s9 waNik %1 fewr wig ¥
AT A qgT gAT T A | § @
@ agm fr & forg wow, s¥eT ¥ war
2 @t R aga famy @ afmr &
oF & asg F1 gg W) fos s g
2ok ag uvw g—FwwE 1 Qg W
e N ay g fF oW oo ®
ol & agh ¥ sor ¥ I few At
¥ s fear | Sermes R, &
FFATT FY g B qurg AT AT g
wgt M oTaT A w7 www ¥ AqE F
T F o & faors fadig Feamam
¥ ox &t forear oro¥ grad wgAT =Tgar
g—uma o g s 1038 § agiax
WA TFAT ST &g 47 91 fop sqraw
wq ¥ qO1 AN & SiAgi W qrwartadt
# Q@] & g1y e ey, oo
STy g F ararg § S oo agi ¥
AATHT A T & oo A7 92T, Wt
feareg ®sq & a4 & o fafex a@mar
T WY g § T o7 7 ST awa W
qgi e 1 I wr Ao rafgat &
frg axg & T & Y1 A SATE &
ma@ﬂmm%m-ﬂ
ol & o aurwe fear @ aw
g=a famroe an

@ It ¥ 9 wemesre g Wi fafew
FTEIX F1 @19 fag 3@ ¥ TAT-HgR=wi
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3 fan—fegem ¥ sy # wfassr
& Tw, T § gfassr & arE, 1960
# ot wfaer O #0 F o wfawe
R wa # e s fMeawd faw
gfawrd WX i oFf (ot M) & o
gfagr & w—ag g AT W ATAAT
& fagg ot )

F@X o9 9TE g3 oY gATt ¥
¥ wgw Am ¥, fogin fegem &
650-600 framel & faee TF FoaT
AT %I AT ST, 99 9Wg Og
wak afF o wear agroeml 3
fufew s #1 arg faar a1 ww @
& s S ¥a< fimar ST, SAw
wra A a7, 37 8 gawgE T
T, TR O F F o o
faolt #1w fear mar, ow fafose @
fergmam % w1om w2 femr mr—at fis
vureer & fogtr & faege  foems
q1 |

wHT UF a% fear orar @ fe ow
a1g« A I9% qrg Fgw fear 91 1w
w folt f1w a= + 3 oY g5 arga-
faemedt @Fm ¥ wreer o @ @RER
T & W ¥ UF 6w 5 3Ph@ www
T g —

“The so-called lapse of paramountcy
was a part of the Plan announced on
June 3, 1947, which was accepted by
the Congress. We agreed to this arr-
angement in the same manner as we
agreed to the partition of India. We

accepted it because we bad no option
to act otherwise.”

v Wit s T a1, few ag A
W ¥ FEATU gWT, A TG AgA &
FHATY N—TF AT T W
gyt § §@R ww & vz ar fe
T grm o) A fawe 9 o, @
fag Zww ag w1 w g 1 @ e
g w W w g §)
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T8 A wed & s fomed et
t, St gy F N Fow
IFIW [T AT g1 99 oAy o
frm e ¥ oF A W W
SXrTT wgr ot @ Afew 3 fromw wrga
®1 0w & foer o wg—

“The sovereignty of the British
Crown is supreme in India, and there-
fore, no ruler of an Indian State can
justifiably claim to negotiate with the
British Government on an equal foot-

ing. [Its supremacy is not based only
upon treaties and engagements.”

& o TS § e gw 3y AR @
9 WIHT 99 st ey &, qeferdr wmo
W vz 7 fr s A & s g
T 59 o1 qer T §, ag o
AerFwe ¥ 12 & AR AP A
g & g’ fegem & & arfawr
s §, ot swon B, amfes § o fegem
& @@ew § ) # §w  faew
g fegwna w1 e T ) Ee-
e &1 a8 sgwa

w foafey & g5 v 2 as s@
EfF oF awrgn & e, ao T
ow 94 fgw § fega @ =1 xq
a3g & frelt M Wi q@w war gw W
T | AE LT, AR AT GRT
g S 5 &1 U1 AEIUETH Y T9H
gest o feal gfaerd ag X
fer &1 ow At --

Free medical attendance and treat-
ment to Rulers and their familites in
Government Hospitals.

W g 3—

Provision of armed palace guards at
the official residences of rulers.

Provision of escorts for Rulers and
their families while travelliog, on pay-
ment of apropriate charges.

Rights of the Rulers and their con-
sorts to fly their own flages on their
resjdences, cars and aeroplanes.

VAISHKHA 19, 1891 (SAKA)
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Rulers and the members of their
families are given certain exemption
under the Iodian Arms Act, 1959 and
the rules thereunder.

Privy Purses (Res.)

Privy purse of the Rulers is exempt
from both incometax and super tax
and also from the computation of total
income and world income.

Annual rental value of the official
residences of a Ruler is exempt from
income tax.

Rulers are permitted, under the
Motor Vehicles Act, to have their cars
registered and to take out driviog
licences without any payment.

Exemption of Rulers from local tax-
ation has been left to the State Govern-
ments for decision, the general inten-
tion being that the position obtaining
prior to [5th August, 1947 shonld be
continued. The States were advised
that in the event of house-tax being
levied or in or extended to the areas
formerly constituting the States, the
main residential palaces of the Rulers
should be exempt from the tax.

g @ aga @ gfewd s oW @
ot §1 IEF a1 S AR W gEd
I €Y Adl § 98 gAY AR AT
& ot fofas N AT F g & o
w1 &t 7k § 1 3ud wgr T
The provisions of section 85 and of
sub-sections (1) and (3) of section 86
shall apply in relation to the Rulers of
any former Indian State as they apply

in relation to the Ruler of a foreign
State.

L] mr s ‘Tﬂ"'ﬂg f“ﬁlﬁﬁﬂ'
8z 1 &) =g sEw & gfawd
frereft ot fafas SR wie & gag &
e o agt gy fasd

fex ga% @1z fsfamsr R Ag
3 ot T gfewd felt § :

‘former Indian State’ means any such

Indian State as the Central Govern-

ment may, by notification in the Official

Gazette, specify for the purposes of
this section.
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[+ fe= 7]
‘Ruler’ in relation to a former

Indian State means the person who for
the time being is recognised by the
President as the Ruler of that State for
the purposes of  the Constitution.

@t fefrasr @eee #12 o fafaw
NHFT 71T 7 &A1 A I 1 70 q@
fama & T2 W zm fawfea § &
was! fagwa & os ®lx N9 @A
argar § 5 @it #1E F sam faarwfy
=Y THFE TSI AT ¥ oY 5@ fewfesr
# ot fafaw g e 6 fwfaas
s #12 § faldw gfand g7 @ Q)
a1 W@ A, gEv IO fawram sW@ g
qq3 o ¥ ag faw 7

We would like to invite the Central
Government to  consider seriously
whether it is necessary 1o allow S. 87B
(Civil Procedure Code) to operale pro-
spectively for all time. The agree-
ments made with the Rulers of Indian
States may, no doubt, have to be acce-
pted and the assurances given to them
may have to be observed. But cop-
sidered broadly in the light of the basic
principle of the equality before law, it
seems somewhat odd that 5. 87B should
continue to operate for all time. For
past dealings and transactions, protec-
tion may justifiably be given to Rulers
of former Indian States; but the Central
Government may examine the question
as to whether for transactions subsequ-
ent to the 26th January, 1950, this pro-
tection need or should be continuved.
If under the Constitution all citizens
are equal, it my be desirable to confine
the operation of 5. 87B to past tran-
sactions and mot to perpetuate the
anomaly of the distinction between the
rest of the citizens and Rulers of for-
mer lodian States. With the passage of
time, the validity of the historical con-
siderations on which S. 87B is founded
will wear out and the continuance of
the said section in the Code of Civil
Procedure may later be open to serious
challenge.

g N g e afew w1 v
o feafeq ¥ g d A few &

Privy Purses (Res.) 24

fear gfr moft Y s & gfaew
faoet § ot gz& & fowet W+l w7
w g mitgr A fagm & Ay
Hage s @ o fr fowr o0% &
200 wdT ¥ 500 FAT ETo ®
A% wye & Ty AfET 1950 § Wl
% 7 OO, AEOETHT F AT F 9
§ 97 105 02 o faar mar § S A
&vm A AT 2, @A A W W wAE
# @A R A qATH WX AT
wt fear 7ar & fogd 19 @9 ¥ @
HIAT TR § 6 §F ORI HT WY
w97 ¢ 5 guw 3w & gwrwaEre W g
% sqifas &7 qEY § 38 Feawr @
T g | 59 fawfad § gg &t & aw
1 wweT § €@ avg ¥ FOU 4w g,
ag 9% ag & fF & ga arod T W §,
FEqE FT @ E SR arg AH §F9,
WhEsT A usgag & fs  sfasw
& wrafees fafmoce S e ot @ o
a9 srafas few, awrd w w1 AR
WH F AR A FT G A qrgar fawn
a1 | afew fager 20, 22 g & qOwTT
7 goftarz Wik amEmEr A A oA
worga fmar s Al & gy gfae @
a N fr zioifes fafars & wger
FHTT &1 I 00T | 7T IW q9A ®
qEF A &1 G w1 qfaew a8 E )
oYt gad aes g @-fr yer-agreaTs
), fargin afcal & wdw I &1 97
g% FT WAGIE FAET § I B AR
105 0% To ¥ TEr & | 4g T qwr
gz Fu1 wmer & fegem #
ST ¥ A19 59 aIg § AT
% o WgE & wafeg & sg wmgar
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W9 IRET AT ArgaT g FF 1966 ¥
AW ST 1 qLEFQ g X fwar
A S g F F A fF Ao
R g sidee fear a1 zafag St
TUERHW FT faar 7 w=q § WK a@
6 OAAY 1 qef R H A ¥ amw A
a3 ¥ 1 g ga § s mada eraTe-
A A W FEAr 2 WK ag IFAT &
TATHY, AGITET &Y R gw ae€ w18
¥ ool o & fae A FEAT
fe ag ®1F =71 gamw 4 &, 7g v
AT & ATHA TEAT TIEC WL AT §
TH AT T qFD § |

gfrar & N ged @@ w1gA ¥ dfew
& it o I7%T oF Igew § qaw W
¥ FLHAMT rgan § -

“No compact can endure when ow-
ing to the evolution of ideas it has
ceased to square with general concep-
tions of right and wroog. And cer-
tainly things no longer stand in India
as they stood when most of the treaties
were made."”

M gw v gEwdt gf feafy d e
gt dfwar § sidae § $02 w1 F
wrd &t 3@ %3, g7 99H aqAA T
ey &1 gwd o g W A Ay
YR g9y MA@ ft sgw b
frge Y o= ¥ wgAy g ¥ aar
frr & 5 agem F29 IaE,LfE o
fadry gfewrd § saar & £30 1 s
v fowfew & gy ady gav 1 3g arar
A ¥ a1z, T99 W F 12 wa v
Tt & 5 aER gg L FA Y W
ayrer fafeder w1 & 07| ¥fFT §9

gl g ot aw

o ot froft Ay & a1 § w=mr
§gT w1 wgar W1 fr gW W A
aifgearwfgenr  @er wEY,  Afe
it as gg aff g waq d w0 A
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gWT, THW IO EW IgN a1 vHE &
X T QE-HEOS g S slaw #F
geer § A g AR afqa s A g
T T aeT qAw § § sad garw
dd8, ga} wiUE @ F1 d4T TH G
AT, W19 § FIAG g GHAT § FeEA |
@ § SR 9T IR W A% s
#aH TOIAT AL WX F TwEAGH H &
1T TEN W qE9 gE 9 /I I AT
a1 f& g7 z@ aix ¥ fa=r w4 afe
35 faare aff gar 1 & 98 7= & s
|MRar g, wead #gIEy, 5 @ g W,
difa & T ama &, seaw § o Afaar
g o fogia § a9t 7 o R E AN
T F wA ¥ gfawr A @@ =fgn
W gEE #TEER &6 & e ek
g #Y wrfedy 399 wT a9 § | W =
ot ot @ oenfafa 2 wEgET AT R,
IaY 9gT 9 THH vl a1 fgrgeT ¥
uw atg # e @ awd @, oF avg
T AEOEAT I gHAT § W w0
g AR aEfor it f ag g
A =TT FIW WA R |

Taar € w8+ ¥ gaw & gEEt
¥ wglg s fF @ TEwa A A
& o gas agaa § aifer 30

MR. SPEAKER ; Resolation moved}:
“This House is of opinion that the
continuation of tax free payment of
privy purses to the former rulers of
Indian States and of special privileges
is against the democratic and egalitarian
* principles enshrined in the Constitution,
and therefore recommends to the Go-
vernment to take all necessary steps
both executive and legislative to com-
plete the abolition of these payments,
subject to an outright rehabilitation
lump-sum payment of seven times the
annual privy purse amount or a sum
of one milllon rupees, whichever is
smaller by the 2ad October, 1963."
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(Hapur) :

SHRI SRADHAKAR SUPAKAR (Sam-

bhalpur) : 1 beg to move :

That in the resolution, —

omir “enshrined in the Constitution,
and therefore recommends to the Go-
vernment to take all necessary steps,
both executive and legislative, to com-
plete the abolition of these pavments,
subject to an outright rehabilitation
lump-sum payment of seven times the
annual privy purse amount or a sum of
one million rupees, whichever is smaller,
by the 2nd October, 969", (1)
SHRI RANJIT SINGH (Khaiilabad) :

1 beg to move :

That in the resolution, —
after *‘that the" insetr “*question of."” (2)
That in the resclution, —

Jor “is against the democratic and
egalitarian principles enshrined in the
Constitution™
substiture —

“guaranteed to them by compact
and under the Constitution be properly
examined.” (3)

SHRI PRAKASH VIR SHASTRI
1 beg to move :
That in the resolution,—

JSor "is against the democratic and
egalitarian principles enshrined in the
Constitution”

subsrisute

“guaranteed to them by compact
and vader the Constitution be properly
examined taking into account the
statements made in the matter by the
Goveroment of Indla from time to
time."” (4)

SHRI RANJIT SINGH: 1 beg to

move :

That in the resolution,—

Jor *to take all pecessary steps,
both executive and legislative, to com-
plete the abolition of these payments,
subject to an outright rehabilitation
lump-sum payment of seven times the
aonual privy purse amount ora sum
of ome million rupees, whichever is
smaller, by the 2nd October, 1969™

substitute—

“thereafter to proceed expeditiously
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in the matter in a manner that does
not endanger the integrity of India or
her territorial status which derives from
and is based upon the compacts with
the said Rulers.” (7)

SHRI PARTAP SINGH (Simla) : I

beg to move :

That in the resolution,—

for *'to take all necessary steps, both
executive and legislative, to complete
the abolition of these payments, subject
to an outright rehabilitation lump-
sum payment of seven times the annual
privy purse amount or a sum of one
million rupees, whichever is smaller,
by the 2nd October, 1969.”

substitute —

“thereafter to proceed expeditiously
in the manner that does not do injury
to the credit and honour of India.” (8)

SHRI SHEO NARAIN (Basti) : Tbeg

to move :

That 1o the resolution,—

for “to take all necessary steps,
both executive and legislative, to com-
plete the abolltion of these payments,
subject to an outright rebabilitation
lump-sum payment of seven times the
annual privy purse amount or a sum
of one million rupees, whichever is
smaller, by the 2nd October, 1969"

substirute —

“thereafter to proceed expeditiously
in the matter in 2 manner that would
have the approval and blessing of the
Father of the Nation.” (9)

SHRI PRAKASH VIR SHASTRI: I

beg to move :

That in the resolution,—

for ‘“‘to take all necessary steps, both
executive and legislative, to complete
the abolition of these payments, sub-
ject to an outright rehabilitation Jump-
sum payment of seven times the annual
privy purse amount ora sum of one

illion rupees, which is smaller, by
the 2nd October, 1969™

substitute —

“thereafter to proceed expeditiously
in the matter in consultation with thq
said Rulers.” (10)
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MR. SPEAKER : This Resolution was
taken up at 4.30 p.m. It has been given
one and a half hours. I know that the
time allotted is very little for an important
Resolution like this. Anyhow, it can have
only one bour today because Dr. Ramen
Sen wants his Resolutlon to be moved and
everything bas to be over by 5.30 p.m. So,
this discussion will over-flow to the next
day. We will continue this discussion up
to 5.30 p.m.

SHRI R. D. BHANDARE (Bombay
Central) : So far as the principle under-
lyiog this Resolutiou is concerned, I think
the whole House agrees with it. So far
as the Congress Party is coocerped, it is
committed to this principle. Two questions
arise here—when that principle should be
implemented and the method by which that
principle should be implemented.

I shall first deal with the second
question, namely. method of implementation
of that principle. First of all, will it be
proper, advisable, constitutional and moral
to abolish the privy purses and privileges
by the fiat of a Resolution ? Here I am
speaking only on the question of method.
To the question whether we will be able
to do it by a Resolution my answer will
be that by a Resolution we would not be
able to amend the Constitution...

SHRI S. KANDAPPAN (Mettur) : The
Resolution is only to urge the government
to take steps.

SHRI R. D. BHANDARE 1 Am I not
aware of the fact that as far as the principle
s concerned, there is no dispute so far
as wo are concerned 7 The whole trouble
arises regarding the question of procedure.
It cannot be done by a mere Resolution.
That is my view. 1 say, because of the
constitutional position, by a mere Resolu-
tion it connat be done.

The reason why I am saying so is that
we have got to go to the past history as
to how the privileges and privy purse were
incorporated in our Constitution. At the
time of Partition, our country bad to face
a number of difficult problems. After the
withdrawal to British power, the two
questions arose. How to retain the integrity
of the country was the first question and
how to retain a stable Government, a stable
rale, in this country was the second
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question. At that time—T need not
mention that—there were a number of
princely States, more than 600. Now, as
soon as there was the withdrawal of British
power, a political vacuum was created
because of the lapse of the Paramourtcy.
Therefore, the question arose what should
be done io order to rope in all the prioces
so that the integrity of the country could
be achleved. It was open—I hope that
proposition will not be disputed—for the
princes either to joln the Indian Union or
not to joln the Indian Union. But [ am
glad that because of the firm action taken
or rather a falr award given by late Sardar
Patel and also the gesture made by the
princes that the Integration was achieved
and a Covenant was entered imto, In
legal parlance, I say, it was an act of
successlon and, as soon as there was the
withdrawal of British power, the rulers
acceded to the Indiam Union and that
act of successlon was entered ioto a
Covenant.

Now, the question arises whether by a
mere Resolution or by a simple method or
by a simple majority we can break the
Covenant or give up the Covenant. The
question arises whether we should attach
any sanctity to the Covenant or we should
not attach any sanctity to the Covenant.
My answer will be that we have to, if the
affairs of the big nations are to be
conducted, respect the Covenant which was
entered into, That was not enough. At
that time, it was felt by the founding
fathers of the Constitution and those who
were party to the act of succession and the
Covenant that the Covenant or an agreement
should be sanctified by the Constitution
itself.

SHRI DHIRESWAR RALITA
(Gaubati) : May I remind you that
Hyderabad did not accede to Indila or come
under the Covenant or an agreement 7 we
had to conquer it ?

SHRI R.D, BHANDARE : My hon,
friend is raislng an extraneous matter.
Here we are not concerned with Hyderabad
or Nizam. We are first concerned with
the Act of Accession secomdly with the
covenant and thirdly with the Constitutional
provision which was accepted as a result of
the Act of Accession and the Coveaant.
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SHRI DHIRESWAR KALITA :
What about Nizam ?

MR, SPEAKER : That can be deait
with separately.

SHR]I R.D. BHANDARE: 1 am
confining myself to the body of the Reso-
Intion and the princlples underlying the
Resolution. [ am not dealing with extra-
neous matters.

Therefore, the question arises whether
we should give up, by a simple Resolution,
the conventions and the Constitutional pro-
vislons. 1 think, even the rulers, will come
to the same conclusion that In a democratic
set-up there cannot be a separate treatment,
a special treatment. [ am sure that they
will not insist upon this because democracy
is not only a form of government but is it
a way of life. Under that way of life, we
have accepted the principles that all
persons, irrespective of their place and
position In the society, must stand on the
same base and between the same parallels.
That is the democracy principle. That is
the principle of equality. All must be
treated alike. The same principle is des-
cribed in some other language. The
principle of equality necessarilly means that
all must be treated alike. 1 doubt wvery
much, in their wisdom, the rulers will go to
the extent of denying or destroying that
principle. It is true that patrotism
compelled and impelled the princes to join
the Union and their noble act cannot be
forgotten. In this connection, 1 would
like to say that 1 am quite aware of the
fact which was dlelcrihed by the then
President, Dr. Rajendra Prasad. When he
went to Bikaner, he had spoken there. He
gald that the great move for the unification
of India could materialise primarily because
of the goodwill and ready-willingness of
princes like Mabaraja Sadhu Singhil, to
participate in Constitution-making and to
send their representatives to the Constituent
Assembly of India. It was a difficult task
at that time, it was too difficult to be
described in words, because but for this
kind of wilful cooperation, lndia might
have remained split ioto several bits. It
redounds to the credit of late Mabaraja of
Bikaner that, by his bold decision, he gave
a correct and timely lead to our princes,
and this eventually resulted in-the accession
of not only Bikaner but all the prineely
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States. This noble act, this noble action,
on the part of the ruler of the Bikawer
State cannot be forgotten. It has been
written down in gold letters in the history
of the country. The accession has also
been awritten in the Constitution. The
covenant has been incorporated in the
Constitution.

Fherefore, my suggestion is that the
hon. “Member mover of the Resolution
should withdraw bis Resolution because we
accept the principle underlying it and we
can at the proper time bring an amendment
to the Constitution whereby this can be
done.

SHRI M. R. MASANI (Rajkot) : The
mover of the Resolution brought in some
extraneous matter concerning what happened
in certain States in Orissa prior 10 Indepen-
dence and merger. 1 would oot like to
waste any time on that irrelevance except
to say that this sob staff sounded ironic in
the light of the fact tbat Shri R. N. Siogh
Deo, a member of princely order, is the
bighly respected and popularly elected
Chief Minister of that State and that
my young friend Shri P. K. Deo Raja of
Dhenkanal has been elected to the Lok
Sabha by the vote of his people.

17 brs

Now, I would like to confine myself to
the first two lines of the Resolution to
which Mr. Bhandare referred, because if
the premises cannot be sustained, the rest
of the Resolution is utterly useless and
irrelevant.

I happened to be a Member of the
Costitoent-Assembly which framed the
Constitution with il democratic and equali-
tarian principles, but which also provided
for the Privy Purses and the Privileges of
the Princes. Let us first deal with :first’
priociple of equalitarianism. Thisis an
ambiguous word.

‘It is true that the Constitution In its
Preamble has prescribed for equality .of
status and of opportunity but that is oot
absolute equality. There is no principle
of -econmic equality prescribed in the
Constitution and oven in respect of the
principle of equality of status, there are
many exceptions embodied, like the -reser-
vation of seats for the Scheduled .Castey.
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and Scheduled Tribes, which is a violation
of the equality of status. ‘There are wvari-
ous provisions for the production of mino-
rities which are quite right, and there are
special provisions regarding the Indian
Civil Service and even Goverament emplo-
yees of all raoks, and s0 on. What is im-
portant is Social Justice. That is impor-
tant and not equality and the two are
very different. Even Stalin, the Soviet
Dictator, said many years ago :

“Bquality has nothing to do with
socialism. It is a petty bourgeois,
deviation worthy of a primitive socie-
ty.”

Therefore, equality is not a principle
that comes in the way.

As Mr. Bhandare has said, these were
nat concessions unilaterally granted ; these
were bilateral treaties entered into between
contracting parties. The Princes gave away a
great deal. They gave away their sovercignty.
They gave away their territory. They gave
their States. They gave away all their privi-
leges. would like to quote from a book
written Iby Shri V. P. Menon, who, along
with Sardar Vallabhai Patel, did much for
the unification of India. He said :

“There has been a tendency recently
to regard the price paid for integration
in tho shape of privy purses as too
high. We cannot strike a balance
sheet without juxtaposing the assets
against the liabilities. For this purpose
we may ignore the consummation of
the great ideal of a united and integra«
ted lndia which bas affected the desti-
nies of millions of people ; the federal
sources of income including the rai-
way system of about 12000 miles which
the States surrendered to the Centre
without any compensation; and the
abolition of interrnal customs as a
result of integration, which has grea-
tly benefited trade and commerce in
the country. But we should certainly
take into account the assets we have
received from the States in the shape
of immense cash balances and inwest-
ments amounting to Rs. 77 crores as
well as buildings and palaces. If these
are weighed against the total amount
of the privy purse, the latter would
scem. insignificant.”

Al that has happened is this. This
agseament hss beco madd betwesa-twWo Con~
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tracting parties. One of them gave up much
more than the other, but was to have
partial compensation. Now, I may
say that compensation is highly consistent
with democracy ; it is only expropriation
that is undemocratic. It ls only fascist
and communist dictatorships which expro-
priate. Democratic socialist countries
are always prepared to give compensation.
And for the Mover of the Resolution to
say that compensation Is undemocratic is
utterly baseless.

The Princes brought into Indla, Into
the Indian Union, mot less than 489, of
the area of the Dominion of India and
289, of the population of the Dominion,
and in return they got this paltry privy
purse and these small privileges. This was
just and reasonable compensation which is
in our Constitution and is therefore highly
democratic. Mot to glve this compensa-
tion or to depart from it will be violation
of democracy.

How can people swear by the Constitu-
tion—one part of it—and go agaiost another?
Does it mean that Pandit Jawaharlal Nehru
was an coemy of socialiswm, of equality and
democracy ? Does it mean that Sardar
Patel was not a believer in democracy ?
What bad he to say 7 When he presented
this provision to the Constituent Assembly,
to us there, Sardar Patel said :

“In commending the various provi-
slons concerning the States to the
House, | would ask the honourable
Members to view them as a coordinated
overall settlement of a gigantic prob-
lem. A particular provision isolated
from its context may give a wholly erro-
neous impression. The from in which
the Rulers find recognition in the new
Constitution of India in no way im-
pairs the democratic set-up of the State.
The Rulers have made an hbonourable
exit,”

Sir, I recall that a little before his

death, 1 was visiting Sardar Patel and just
then the Praja Mandal Ministry in Gwalior

I would request the Home Minlster,
Shri Cbavan, to listemand not to show
utter contempt for this debate......

THE MINISTER OF HOME AFF-
AIRS (SHRI Y. B. CHAVAN): I was
talking-to a prinoe,
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SHRI M. R. MASANI ¢ Let him not
waste time on Princes. Commoners are
much more worthwhile listening to.

Sir, I was talking about a conversation
which I bad with Sardar Patel after the
integration of India. At that time, the
Praja Mandal Minlstry was there in Gwall-
or and they had fired on students in Gwali-
or. There was then an uproar in Gwalior
and a demand for an Inquiry. Just then I
happened to be calling on the Sardar in
Bombay. He was very  bitter. I do
think be repented of what he had done
but was sore about what had happened.
I remember his words. He said : “Masani,
we used to say formerly that these Rulers
were belng propped up by the bayonets of
the British Army. But who do you think
is propping up this Praja Mandal Ministry
in Gwalior ? It is my bayonets. If they
are withdrawn, the people will drive away
these people and put the Princes back on
their thrones™.

Even the Congress Working Commlttes
Resolution of June 1967 held a very differ-
ent view from what Shri Rabi Ray is now
asking the Govenment to acccpt. The
Working Committee introduced in its ten-
point resolution the following draft :

“The privileges other than the privy
purses enjoyed by ex-rulers are incon-
gruous to the concept and practice of
democracy.”

An amendment was moved by a back-
bencher, Shri Moban Dharfa, and by a
snap vote in an empty house where there
was not even a quorum, that amendment
was accepted.

I would like to draw the attention of
the House to the fact that, in the considered
opinion of the Congress Working Commi-
ttee in June 1967, the Privy purses were
compatiable with democracy, but the smaller
privileges were Incongruous. But by the
vote by a handful of people, what was
democratic became undemocratic In a few
moment. That is the precious principle
that Shri Bhandare wants us to accept.

The real point is this. These are Petty
issues and the interest shown fin them s
the result of petty minds. [ am glad that
the Congess President has omce again
talked some sense on  the subject. 1 am
sorry to have to quote Shri Nijalingappa
every day. Only yesterday I bad to quote
bim on the Plan, This morping I read in the
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newspapers that Shri Nijalingappa yester-
day expressed regret that *““certain elements
In the Party are harping oo small issues
like privy purses.” 1 cannot help it If the
Congress President talks sense. It is my
good fortune to be able to quote him.

Sir, the real issue is a moral one. Is
it right to break promises solemnly made ?
Is it right to break Treaties loto which a
country enters with it hands completely
free 7 These commltments were made by
Sardar Patel and the Government of Indla
and passed in the Constituent Assembly
complelely freely. We entered into them
because we thought that they were fair and
they were just, and as I said just now,
Sardar Patel was grateful to the other party
to the contract. Is it right and proper that
the same Government—there is not even
a change of government—that entered into
these contracts should now consider such
a shameful breach of faith as going back
on them ? This is the real issue before
the House.

The Mover of the resolution has a
funny or good sense of humour. He
suggested that we should choose the birth-
day of Mahatma Gandhi as the day on
which we should be guilty of this breach
of faith. If he bad known Mahatma Ganp-
dhi a little as some of us did, he would
have realied that Mahatma Gandhi attached
the greatest value to truth and to the
pledged word. Whenever he gave a little
promise he saw to it that he would carry
it out. I think it is an iosult to the
memory of that great ran to suggest that
on his birthday of all days we should go
in for this shameful or shameless breach of
faith.

There isa section in the India Penal
Code to wbich I would like to draw the
attention of the hon. Home Minister,
pemely section 415, Let bim read it care-
fullv, It relates to the act of cheating for
which a sentence in jail is prescribed. Any
attempt to do away with the contract
made by his prodecessors will amount to
an act of cheating. If he were a common
citizen, a court would find him guilty
because he would bave deccived other
people into abandoning what is theirs, he
bas reduced their bargainning power and
he bhas put them at bis mercy and then be
goes back on what be had promised. This
would amount to an act of cheating.
Pandit Jawaharlal Nebru and Surdar Patel
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were honourable men. They had no such
Intention thet their successors should go
back on their pledged word, But the
moral crime would be just as great as if
the hon. Minister was bimself committing
that act of cheating in the year 1947-48,
because like me, he too was a party to
this deal, as a member of this Party—]
do not remember if he was in the Consti-
tuent Assembly—and as 8 member of the
Bombay Government, and he was there-
fore as much involved as all the rest of us.
1 would appeal to him to have some regard
for the sense of honour that he owes to
himself and to those for whom he speaks.

Then, consider the effect on the confi-
dence of the people in the morality of this
Government and the validity of our Cons-
titution. If one part of the Constitution
can be violated, what are our Fuadamental
Rights worth 7 And what are the obliga-
tions of Government worth 7 Then. con-
sider the effect abroad. The effect on the
credit of the country abroad must also be
considered. If this Government can break
its pledges to the princes of India, why
should the fereign creditors and the people
who give money to this country eX¥pect it
to honour the commitments that we
make ?

These are very good reasons, apart
from abstract morality. 1 would appeal to
the hon. Minister to think again. He will
do himself and that great Party to which 1
belooged at that time when we made that
pledge to the Peinces a great injustice ; he
will be doing a great injustice to this
country and to his own party and to him-
self if he allows himself to be pushed into
an acceptance of this wrong principle. 1
was then a Member of the Party to which
the hon. Minister belongs, and...

SHRI Y. B. CHAVAN : But be left
that party.

SHRI M. R. MASANI: ...I would
pot like him to let down his Party, to
which I then balonged, because I also
share in that responsibility and if he does
that he proposes to do, then I shall also
be made to share his guilt, and I would
pot like to share the guilt of a breach of
falth.

Therefore, we oppose both the principle
of this resoulution and its terms.

VAISAKHA 19, 1891 (SAK4)
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MR. SPEAKER 1 Now, Sbhri Himat-
singka. The hon. Member is absent. Shrl
K. M. Tiwary. He is also absent. Thea,
Shri Sita Ram Kesri. He is also absent.
They have given their names, but none of
tbem is here. Now, Shri S, Kandappan.

ém, Puries (Res.)

SHRI SRADHAKAR SUPAKAR !
You may call other Members from the
Congress Party now.

MR. SPEAKER : It is not my job to
manage his party's affairs.

o} wfergea (amaT) : aeqw T@-
g, AT AT E |

MR. SPEAKER :
name is not here.

The hon. Member's

SHRI SHASHI BHUSHAN :
written to you.

MR. SPEAKER : The party has sub-
mitted a list to me and the hon. Member's
pame is not there in that. Let there be
no controversy about it now. Let the hon.
Mamber resume his seat. 1 have read out
the names that were given by the party. I
have got a dozen other names. That does
not mean that I should Aout the list given
by the party.

st afogqe ¢ e WEET W
P F g wT A AW [
& Wit 717 78 9§ ¥ qfeni s @ §)

MR. SPEAKER : | do not know.
His party has submitted the list. I have
got the pames of other people also. I bave
got a dozen names before me apart from
the names given by the Congress Party.
The Party has given me a list and after thay
list is exbausted. perhaps I could czll any-
body else as I choose.

The party has given names, but within
five minutes 1 find that the Members have
disappeared ; they give their names but
they disappear. I do not know what is to
happen. )

it §wew Tt (gige) ¢« A #
F US HT AEAT §, W W@ g6 W
faomTT €, W9 61 W A AT 18 g%
g, & fesdiem § ...,

I bad
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MR. SPEAKER : 1 do not want to
flout amy party lists. 1 must hooour

those lists, because otherwise 1 sball get
into trouble.

SHRI NARENDRA SINGH MAHIDA
(Anznd) : 1 may briog to your notice that
on private Member's resolutions, the ques-
tion of party does not come in.

MR. SPEAKER Now, Shri 8.
Kandappan has the floor of the House.

SHRI S, M. BANERIJEE (Kanpur) : If
they are so indisciplined, why don’t you
derecognise them, Sir ?

SHRIS. KANDAPPAN (Mettur) : 1
support the Resolution moved by Shri
Rabi Ray. I am wondering why Govern-
ment, and some membcrs of their party,
are very much agitated and concerned over
the commitment they had made earlier to
the princes and why they do pot seem to
be concerned at all about the word glven
by Governmeot on the floor of the House
that they are goiog to abolish the privy
purses. This pledge was given to us the
slacted representatives of the people. Since
then two years bave passed and I do not
know whcther they are ever golng to fulfik
it in the near future.

SHRI SHASHI BHUSHAN Shri
Himatsingka says he does not know about
his baving to speak and his name having
been given.

MR. SPEAKER : 1| am not interested
inthat. Am 1 to take the official list
given by their party or not 7 Is it a ques-
tion of controversy here 7 I am not
interested what passes between the Chief
Whip and their members. The Chief Whip
bimself has signed it. His pame is there.
Bven the spelling is the same—Shri P. D.
Himatsingka. So there is no mistake about
it,

SHRI] HIMATSINGKA (Godda): I was
not told.

SHRT'S. KANDAPPAN : 1 do not
kpow why Goyernment are so much-waver-
ing and luke-warm fin their approach to
this question.
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KHR‘. SPEAKER: If he wants to go,
he may quietly leave. 1 do not mind.
There need be no argoment about it. If

quorum is not there, the House will be
adjouroed.

SHRI S. KANDAPPAN: What is
happening to my privileges—I do not know
Everybody is taking away my time.

SHRI S. M. BANERJEE : There is
no discipline in that party at all.

SHRI SHEO NARAIN : He is well
disciplined.

SHRI S, KANDAPPAN : Instead of

trying to pretend that they are going to do
something and really serious to abolish the
privy purses and privileges, I hope they
will at least while replying to this debate
make their position clear to the House and
to the country at large, because I have a
suspicion that they have been pressurised
and they are not in a position to honour
the pledged word given on the floor of the
House to members.

SHRI M. R. MASANI ; They had no
right to wake such a commitment.

SHRI S. KANDAPPAN : They should
make their position clear as to why they
are not keeping up to their promise to this
House. After the 1967 elections, discussion
took place here and then the Home Mipis-
ter, Shri Chavan, very categorically sald
that he was for abolition of the privy
purses and privileges of the princes, and
that soon he was going to introduce a Bill
to that effect. Two years have since
clapsed. In between, there has beon a lod
wavering statements and hesitant appro-
aches to this problem. But whemever this
gnestion was taken up here, Shri Chavan
was very categorical. He never denled his
earlier commitment to the House.

In the Himdu of July 4, 1968, I find this
passage
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“The Government of India has finally
decided to scrop the princely privileges
and privy purses. A scheme prepared
by the Home Ministry in this regard
was broadly endorsed by the Internal
Affairs Committes of the Cabinet which
discussed the issue for about an hour
today. While the privileges of ex-rulers
are to be withdrawn immediately, the
amount of privy purses isto be paid
on a salb system for a specified period
which may be 20 or 25 years so that
its abolition does wmot cause undue
financial difficulties. The scale of
payments worked out by the Ministry
gives generous treatment to the smaller
princes".

But till today even this diluted form of
implementation has not taken place. |
say this is diluted because I do not find
any princes in this country, the progenies
of the old princely families, who are just
trylog to eke out a livelihood and have not
enough to make both ends meet.

After all we know them ; they are our
good friends. We know they are quite
well of. They do other businesses and
other work, In fact I am pained when a
speaker argued on the principle of honour-
ing s or itments that they
should go on getting the privy purse. I
feel that it is rather humillating and it is
not good for any man of self-respect to
expect unearned income from the Govern-
ment of a poor country. In fact I feel
that the princes should themselves come
forward to voluntarily relinquish it. Not
even a siogle person has done so.

SHRI NARENDRA SINGH MAHIDA:
I have surrendered it in 1948.

SHRI S. KANDAPPAN : Others
should have followed suit ; some how it
has not heppened.

Some say that it was a free covenant
and a sort of gentleman's agreement entered
into with ex-rulers and should not be
violated and that it was mot good fora
great country like ours. They seem to by
concerned about the image of India which
will suffer in the international scene. Mr.
Masani said something about a few States
where people were keen to reinstate them.

SHRI M. R. MASANI : I did not say
80 ; Sarder ‘Patel said so0.
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SHRI S, KANDAPPAN ! You quoted
Mr. Patil. I also happened to read some
kind of old writings on this particular
item. But I should like to know in how
maoy of the 600 States people were so
anxious and are so attached to their
anclent rulers that they would not be
willing to merge with the Indiad pation ?

SHIR M. R. MASANI :
advoacate a plebescite ?

Would you

SHRI 5. KANDAPPAN ! If it can be
agreed on all fronts. That would not be
advisable because I fesl that the public
mood is rather against the privy purpses
and privileges. In fact as far as I know
most of the States ruled by erstwhile rulers
with the exception of a few States scattered
here and there where the people might
have been attached to the royal houses,
the mood of the people oo the whole was
otherwise ; they were on the verge of
revolt and the rulers were saved by the
national leaders by this arrangement. That
is how 1 look at it.

There is another important aspect. We
are a democratic country and in a democra-
tic country the eotire territory of the
State belongs to the whole people, not to
the royal families alone. Did the rulers
attach any importance to the will of the
people when they entred into this agree-
ment with the Government of India and
Mr. Patel signed that agreement aprd the
ruler also sigoed that agreement 7 Were
they not treated as chattels and private
property 7 Mr. Masani quoted the assots of
the various royal families.

17.25 hrs.
[Shri R. D. Bbandare in rhe Chair]

Were all their personal assets 7 How
did they amass and accumulate so much
wealth 7 Is it not obnoxious and repugn-
ant to the democratic ideals to think that
the assets of the royal household belonged
to the ruler alope and not to the people 7

I am unable to reconcile myself to this
feeling.

AN HON., MEMBER : Not a)
property.
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SHRI S. KANDAPPAN ' If you
concede that it is public property, then did
you consult the public while you accepted
the privy purse ? You came to this agroe-
ment and this merger as if it is your own
property and you did it out of your own
free volition, the surnendering of the entire
property to the Government of India, with
out taking into consideration the people
who mostly matter. So, this argument that
It is a uery solemn agreement which we
should honour is not coavinciog to me.

Apart from that, there is another
aspect. After all, it is more than two
decades since the so-called agreement took
place. The sitvation has changed. Is it
aoybody's argument that in a democratic.
developing country, some agreement entered
into some two or three decades back even
after circumstances have changed, should
be honoured ?  ([ntertuptions)

AN HON. MEMBER : Question.

SHRI S. KANDAPPAN: A lot of
changes bave taken place.

MR, CHAIRMAN : Do not take any
notice of the interruptions.

SHRI S. KANDAPPAN : It is very
difficult when the interruption comes from
very close colleagues.

SHRI R. K. AMIN (Dbandhuska) :
May I tell him that most of the princes who
contested the elections got elected.

SHRI S. KANDAPPAN : So what 7 A
lot of changes have taken place.
Even the Constitution which was formulated
and accepted by this country was changed
many a time. I am sure that you would
not be reluctant to support some of the
amendments to the constitution, It is not,
therefore, a question of any sacredness
being attached to it, and it is Dot a ques-
tion of the image of the country abroad
and all that. If you are reluctant, even at
this stage, to abolish the privy purse, I do
not think any democratic country in the
world will take you seriously ; I do not
think the democratically minded people
will take you seriously. It is a very abnox-
fous Idca. I would appeal on that score—
pot even on the question of money—to the
prigces and their concord and those who

(H.A.H.Dis,)

are enjoylng these privileges to come
forward themselves voluntarily to sorrender
the privileges, because it is not good for
them. Ifeel it is wanting in self-respect
of any decent man to live perpetually on
unearned income ; this is unearned income
and tax-free at that which they should be
prepared to surrender voluntarily. So, I
fully sypport this resolution.

I would add one more word with regard
to the argument that you had advanced
when you bappened to be in your seat here:
that the mover of the resolution is mot just
pretending or imagining that by a very
simple resolution being passed here, we are
going to abolish the privy purse. Itis
only an enabling measure. When we
pass this resolution, we accept that the
Government would come forward to make
the requisite changes in the Constitution
and other codes so that the privy purse
may be abolished.

I hope and wish and I do not [feel that
our Home Minister, Shri Chavan, was very
sincere when he made the statemeni. But
I do not know what sort of difficulties his
party or he himself got into that he is not
able to come forward in this respect. It is
high time that the Government should
make up its mind to abolish the privy purse.

MR. CHAIRMAN : Now
Let us proceed to the
discussion.

it is 5.30.
balf-an-hour

17.30 hrs.
HALF'AN-HOUR DISCUSSION
Delhi Polic Commlsslon’s Report

sft TrATEATC STTE © gvTefE AEee,
gferg #1 Y sqaear wTor gk W H
T SqFEAT qE QU § A wHST & owra
# oY | WX Wil & gAk 3w F gfew @
SqEET T I A O Fe gk Rw A
oY SEEANT G AT 47, gATS qgE A
Y T W o W9 gwf ¥ ok, ww
% ¥AET AT ;

IT qTRIEAT B AT IR g H
O @ Wi e o g W B
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Wt Afs swamg @t | 99 gwg W @
A wEwEr R TN T

wawErar ff sl & aw gfew a

sqeqT ¥ qf@dT Ay e Wik Ay
€ gfew awgy § - # dar s

gferer wraTe W § A & S ¥ oA

-wafraia 3 agrs Al SR W@ s A
&w ¥ v & {7 g e § agfaadt
® JgrAat ) wAA & e ww § qfew
¥Y o TuAy feafy daw, afew wfeww,
qady gfearsii WX AT iz & fewfes
# ot g ef @@ aET ST Ag AW A
guilz £} 4t 1 AT wwaT F g AT
qeat § fF 22 o9 & FEd T ¥ q1E-
¥% % o g€ AT & | W A T &
welt sgqeqr qfaa &1 W@ W] 1 ITH
fewd W o7 &l &l axwae €
W Y oF gfAE FIRIT B 76 T ¥ TF
HH IY 05 7Y AF ATEATg A G AN
TER T STAEAT T & EATH § | G
frgafem AN oqer ¢ 7 97 &
e 3 9% =91 & foq s A
sqaegr & + 93 #Hafa s A Fow
g1 22 a9t H) A § I N W T
) {1947 "waear fagaa g

9§ 1047 ¥ AFT 1966 §F gL
7 @ 75 9E sy A faar @ e

faw @ a1 fie afreit & TR T W

FFT QEAIT TEAT 1 TTH HAAG F A
- ¥ gEare g A fiF G W waTEt
wrgw Frord ¥ forg, wef i g
vt & forg, ORI ¥ @ WA A
@ ¥ faw g7giA et & ARI AT S

et A WY & q@ gai # o

T | fagre & wee Y IR e
wF greT A | 9 ara fE e
firgre & afa it ¥ 194647 ¥ gl
¥ owra ¥ o v FATSl B A WD-
¥ et % agt ¥ § ofrwd MR

frard & Ay 9w ¥ R R A
a7t 2@ & wy qfew Al A

WY & e ¥ ot gy fear e
gTER § 939 7 gfre w1 @

Y WO & ARt A Ty ¥ fan
fem, a9 wem & fade § fear ox
oH uEd ¥ A g AR @ & fw
A WTH AT &Y g FHE e W w5
W@ & 1wy wres, frem el
S o o & wrkeE #ogae §

fa 7g @oeTe W gfe &7 g 5]
g

w7 fewslht ¥ qferaarall & g HTT

" 1966 ¥ FATAT OW ¥ qgr & § 9N WE-
=Y w7 @ o, arfvanie § §Ee 93

W@ F ol |1 q3g a<g ¥ Aw A w
TAGT FT @ T | a7 GEHT T AAGL A
W66 # g wwer afvw wfagw N

ragrelt. Y wife g & Raofe w1 o

A 97 | W ofaw sfmw &t g
5-11-86 %t gf| S® wfgga & qaw
STg 9T W, TN F, R W F a9y feedt

o aNT qTHT ¥ arwe gwwy feafg &

qAT FET a9 WIHT Iy ArgH g
eI ¥ T fipa qdATE g & 7
sfg & e aga A § 190

825 g% ¥t 9g RS o Fe QY WY

£ sw o & age ar aF e o
awdt § ¥feT T aww 99 fay @i
s Al g e G onwn g§fF @
FTER AN gz & Ay gl A
g fo & ggr & §m ARSI
e g ¥aw & fawfaw #, wam
% foafex & ok fowr 7 @ARES
femfed # WX @2 cAAS @ IE
fary =rfgy, awm al & feafed &
IR gwT ¥ | oy | ¥ 9rY s
gyt § fif geFTe X 9% W AST T
IWagw g AW E g 7 Saw!
amy fan 1 g fawfor @ e gfrardt
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[=h TrETEER wTet]

grearg W gEld agfemat & fren
T OF IfFY & AETOU e B oge
arer ¥ qgrel & @wm 228 ¥ 50 &
forarr wrfey WX drey are § gaw frerd
arfgu 313 &9% 40 4% | & w7 FOR A
o9 fawifea o oy frar & ? onfgcam
fir e A I o Y e @) A l®
¥og A A ag s g fs
O AR W H KW Y FW aAwETg 0%
7w wuET ® oF ferer woge W 240
w07 faerdt &1 &fFe gfem a@ feerlt
AT ¥ o Q@ E, W Wl W
! ¥ T 3w A anfey WX s
N AT W §; W ITH gAErg ¥ A
%76 % 95 vy | way wiw far oo
f feaar azrda §

94 7g a1a g gt qgt Ifew ¥
SR A w97 G5 a9 miEg G
¥ gy w33 ¥ fordr | gwer A Rt
T Q) e @ oW ¥ aEyR
I AL ¢ 9 ¥ afww s W
it | I war o w5 owmo AT
g v awd § | o Fewmarese g @
s Ay dfaara ¥ gy 19 %
AT T e § fed wwR g
T T AR w7 A FC, q€ W9
q 9% w141 ¥ §w atg 4 gAET W
wat g far ?

T AT gor v foeolt @ gferm Al
& w2 waAY agar T, W 99 wE-
Y & q33 &1 AT 78 gar fe ¥ A
1967 & w9w 7y ¥ 2w ¥ g AN ¥ Wi
oo wiT g & Ay @ 0w faw
9gW S @Y qRIfewrdt ¥ 3w w Aw
¥ feafog w< fer mr ) ¥ & wTn
A, 1 AT T A oY Ty @ g A
ford fir x@ a0 ara %4l g v &1 A
AT I N Y I oo @
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fr gt W gA o= & YW W@ )
N & ax I freemfat g @1 o
W1 ®) FIHT WEwF g1 fw 15.4.67 A
off w5 7 qg o o wix gdr T
TRA o frewrd ge @€ ™
&R gfer a1 freeare fer o, fad
w5 afgard Y oY | o7 *Y fregan< firar
naT, I § W 747 WK 46 faAw aw IW
¥ ¥AT w8 o 76 | I aw@ TR
¥ S ¥ qarar mn ) @ S gEAd
¥, ®i¥w wrFl quTAAE § 99 § 99 €«
a%g T sqagr< fear mar 1 600 wrewrdt
gfem am A0 & g fey @, faad &
500 gfea § 1 gfem geam & are ag
TR s &, Afew sEEy g fam
T | TEAT & A€ gg 9% @ K aw
o faurEr 3 F e e v Sw WY
TR FUA A T A gwwr Gy faam,
T, ¥ weTae @ O ¥ fao gand
w1 F=raer f 7Y forar mm 1 7g feaet
T A T @ ? 0w aws IEn
WA % g A sgaedy A F7 T
WX gl oo fegaest 1 g a@w )

o A gfem v A § A
Tga syTar wafRgl o gEER AWy v
w®RE AT TEm fear s &
g8 ¥ faet ¥ gfcamr & wrar qwar §,
fRAM gAY o e g e ®E &
WT qEAT § | ®1E w1 wEw A Q@
fir ag wod gwawl & G A w AR
fafazd a1y Wiz wd gfaw aw  agf
B

W Qe & o g A owr
agd s gu fresy wiadws & v #
Tga & gag-gel A, o qfed & §63-
FaEdl A, gE-A A A0 $F gT I
forar i ag gfom a1t & arg =T #%,
Tt it = "grpgfa-qde A fear
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¥, foad & 9T geey Wy o §
3R aTew fera sy, wedwA wrE fregr
fe o, g feaforae w1 faagr fvan
o, THfe e aw  ord | e
Vo o 1€ e gt o | o v
fagt foreft 4t gt orama 3w St gt
TET WA TA1 | WX @ AT F GAGR
& A W1 s o awy & e g
AT I XEHT T HGL qTAT AT, IAH
WL AE-AT FY fat v goF @
e 1 5w w1 v qEt el @ gfee
Tt g AT Y

e g g ¥ fae o wgergd
Hew § ) w Iw gew ¥ ag feafa
i argraA iR SR TN F I
R WX Jae & faare S H7 WA
AT TR 7 oI gAIR IW A grenafawar
AT a7 Y }, avg avg & wafw fadnd
®EH JSA W@ E | T AN I gl
W #Y FT G AT T g HEYE
w?

¥ At g ¥ FE TEW ST
argat | T qgeT g ag & T
o fegfs @ s@w Wi ¥} oW
#0rT waaifeEi & sfa Toff @ Af w9-
A€ & | ¥ S S 9ga ARy 19 & W
# & st v ¢ e o iy @l Afa
i W W i @ @ & 1 o Afe ww
¥ ¥y wuwifcdl & wfa award @, ¥
T ifr s o gyt woATdy, €
ifr &7 gl W wgEE@ FQ@ U T™
grg w€ qrat w41 7

¥ gy war= ag § e faeey gfem
& gy ®1 ST WTH T97 9% A1
"y feafs oo #0 & fa¥ s @<-
AN Y Tow W FN FEATE qw I
qT 99 7 oY gwRw & IAw Afew A4
%1 frare et § 7 afe A weht ¥ A
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T G FY W@ F3IT 0F a7 fQQsEr
MAfy & s qfew el & wgaTEs qAd
TEAT AT I FREEHAT TG TEAT @
a7

o dfleu maw s i fs @K
g% ¥aei, wramw, fafecr, aw§i &
fare qar gedt gfaard 33 g w0-
w7 fer fe fawifegl &1 @iwic st
garIed fear @ 7 & I § 1 wEe
& g2 & fear wig ) ag Wy fean
arar & e gaw fedie o e s faar
& 1 & wrgan § fF w2 ®1 aamn O fE
WT9 ¥a1 41 @Nwr fFar g ?

sHar ¥ g 72 @ fF wn g
™ ot fawfol #t oF a0 wifeEg
w0 ¥ feafa & adf & av w0 wof wE-
77 Wl guT 0 fr g fawrfon) o g2
R o w4 aF A &< famr e ?
AT FTHTT WH NGUT T FTAT gt
R T @ R !

gifed aae ¥ ag § e owm aw-
F1 faelt A= ofew sH=T A E
a1 Fial FF A9 F g F A TE
freTem #1 a1 & T W A€ & | T
q|arawg?

T AT a1 F1 & 9% 9% @
agar g @ifF qar w= &% 5 gfew arey
¥ afs swr feadt gwedl femenem
gt § A gt a5 T oFAEl S g
FET AN 1AM g @ fF ST
T @ 8, AT q2 @ 8, qfew A
TR E O T|WE W@ FER AW
grg A g ghm A AgT ¥ W FE
Aol & ATT gUT 8, agT I fadedy
Hify aeaw aE-d a9 A wmar g
i wsfer WE & 1T § @
1T 94 g |
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DR. RANEN SEN (Barasat): The
police department was notorious and is stili
notorious for “corruption. It was always- -
used as an instrument of oppression of the
people during the British days and it con-"-
tinues to be so even today. The police
force ' was used and 'is beihg 'ased agaimst
the people. Yet, the government did not
thiok it it to treat the policemen in a
humane way. It is quite evident 'and well~
known from the movemeant that was launch-
ed by the policemen that even the elemen+
tary rights and privileges -are denied to
them by this government. Sir, when 1 am: -
asking this question . I find that the hon.
Minister is talking to Shri Randhir Siogh -

without hearing' me: : Then,: how can he =

answer my question ? Though the police
force was used by the ‘governmeunt to sup-
press and oppress the workers and
P and d i ements,’ they
did oot think it fit to give the policemen
their  elementary human rights and
privileges. It is mentioned in the Police-
Commission Report that whereas before
independence BS to 90 per cent of the
police” was' civil police and only 10 to 15 '
per cent was armed police, now  the armed .
police is pearly 50 per cant of the
total police force of India.” This shows
that the police is being geared as an armed
forco against the people.

But no human consideration Is given to
these people. This is also admitted by the
Delbi Police Conmission Report, as I read
it from the Report. ' )

Here, it is mentioned that if-a complete : .
break-away is to be made from the present
state of affairs, we must take bold steps
and provide adequate pay scales’ for the
police .of Delhi. Then wonly, it will be .
possible to enforce discipline. The question
of discipline has been raised by the
Government.

My question is this. When theiGovern~-
ment set up the Khosla Commission to go
into the whele question and the Report is
before the Government, is it a fact that: the .
Government has not accepted the recom- -
mendations of the Khosla Commission in
regard to pay, conditiéms of service, ‘condi- !
tion of their: housing,. medieal Areatment: -
end other things 7 If the Government has
accepted these things; let the Governmeat - -
make a statement here and now, - If the:
Government have not accepted the recom-

tic
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mendations, firstly, I would like to konow
why the Governmemt: have not accepted
the recommeadations. - Whea they setup
the Commission, it wa) their . obligation to
accept the ‘recommendations. Seconly, if
the '“Government | have not mccepted: the
recommendations, what steps the Govern-
ment are going ‘to take to ‘'see that better
conditiopy of service to rthe policomes who
are woskitg in Delhi so teat they at least
can get a little human treatment from the
Government 7

MR. CHAIRMAN: Shrl Sitaram
Kesri,
SHRI NAMBIAR (Tiruchirappalli) :

Sir, some of us have also sent slips. -

MR. CHAIRMAN': Your name'is oot
there.

SHRI 5. M. BANERIJEE (Kanpur) :
Today, yoo can exercise your discretion. -

SHRI NAMBIAR : Leave alone the
ballot, we have also sent our names. -

MR. CHAIRMAN : I cannot give up
the rules.

SHRI RANDHIR SINGH (Rohtak) :
All the people belong to Haryana. Kindly '
allow me as & special case.

SHRI1 S. M. BANERIJEE : It is in your
discretion. ‘Today, you kindiy-allow us.

T
MR. CHAIRMAN : [ waat to follow
the rules strictly.

SHRI NAMBIAR : Those who .have:
came in the ballot may be called first.
Thet, you have get your dischetion to eall!
others. The Chair has always. the - discre-
tion.

SHRI S. M. BANERJEE :. You should
know your powers, Sir. You have great
powers.

MR. CHAIRMAN: [ nece not be

reminded, -Mr. Banerjed.” I want® to follow-
the rules. -. Shri.Sitaram Kesri.

ot et T el (whegre) ¢ et
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afer wEea, ganX A, st TwTEATT Ared
¥ w97 7w § R gfes & sfa
gt i aggafa s v 7 Wb
il maaea g fs ofm ¥ e
&7 FANA WET H A F @A
A FW F | AW T UT EY, AT AT
9T g a1 dETE a1 I3 1 wf Y, i
wEEATH] # ¥ SAAT FT F7F FA F

3T AP & Y gfsw @i §, T
w1 9 1 qft e wifge | A a7
Wt oawd fewm gfvm § St wifa
W sgaeaT & @ ¥y qArs 7€ &, qreA
& gfs amag ar fagig A wEAT A
IrEt, ar 3w ¥ aifs ok mEem @
FH0, TWH TET ARG &1 g A A
w WX @ gfeE ® wadw fear o
ma w@x vaw gfs guedl feard ¥
N qATEA & feW s ¥ fAw O
W gwer W g fe gfew de g,
ofie gaere 2, s@a g fean B, 9%
fean &, mifz | e o ofew amaw &
gfe @maa w17 fagig A W ¥ #rf
w4 F@ &, A IR Ao 7y aga
fgar & w1

st ®o wWlo aok : YT FRdlt & A
e

st darow wed: mit g
geer 7 war & fr S 1966 F o
T A, 6k Ny g A § free
wHArg K WEAT &7 favnz av )

4 WEIRT A28 W, 1960 w1 Uw
giee® S & Jae ¥ sgrfe foedlr
ofew sfaga & ot dnedderw +Y §, IR

¥ wiwwar telivgw 9T A fa=ro

firqT WX ¥ foar § i S @ &
forg, @ & @& s Wgw e SRR
¥ WwiRwe & FTCwT ¥ ¥ faar
e ot & TRl ®) wiT e

AT W1 ¢

g @17 ag & e ¥ o e
H Hogo fro A ¥ F waw & N
{HTq wraT § 9% 9EW oY 97 9Ey W
FHg?

s\t drea oF W & oy gfem
@qq ¥ & & s ofow #1 gEEREE Y
gfqer 3 =ifgy o7 Fafeae & @
Feq ¥ fou, go gaw ¥ wimw ¥ &Y
Wiz frar 2, % wmox s frgal #
R fFar g o w7

g @ w57 & W7 § s g
g!

SHRT RANDHIR SINGH: 95 per
cent are my men, Sir. [ should be given a
chance to ask a question.

SHRI NAMBIAR : Just 0ae guestion,
Sir. Unfortunately our names did not
came in the ballot.

SHRI S. KUNDU (Balasore) : Whether
they are Mr. Randhir Singh’s men or anoy-
body’s men, the poor constables and chow-
kidars are the brave sons of India like any
other men from any part of India. Letus
not confuse i1wo things as he said 1 do
not think that they had any rcvolt against
the State. The last struggle or agitation
which they had was a manifestation of the
great imjustice, the unfair treatment, meted
out to them. If we equate this movement:.
with a revolt, that will b# an uofortunate
thing, that will be a wrong reading. - /If
you start making wrong readings, 1 fear:
that more of such things will occur in
greater proportions and we will not be able
to control them.

Whenever there are any genuine grie-
vances, you must look into them very sym-
pathetically. The question, as it has been
stated bere, is that the police was used'as
an instrument of coercion and suppression
in the British. days. After Independence
also, the Congress Party have used them as
an instrument of coercion and suppression
againost the other people— trade unions and
opposition parties. They have not brought
about any dynamic change in thelr outlook.
(Imterruptions)

They have the same sickening status as
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jawans in the Army. The constables and
chowkidars are treated as domestic servants
and are given all sorts of odd jobs to per-
form. Any sane man will revolt against
this. This was reflected in the last agita-
tlon. Aoyway, this is not the time to
discuss all those things. [ will just refer
to two lines from the report of the Khosla
Commission. When Government appoints
a Commission, they must at least accept
the major recommendations of the Com-
mission. [ will just read out what the
Khosla Commission has said about pay and
dearoess allowance.

“As we bave pointed out In the
opening chapter of this report, these
recommendations were the absolute
minimum in the matter of pays and
allowances which we considered barely
sufficlent, but less than equitable, for
the personnel of the Delhi Police Force.
The recommendations were, as we have
pointed out, on the conmservative side.
We have now given the matter
greater consideration and have had
the advantage of studying a great
deal of evidence upon the subject. We
are, ‘therefore, in a position now to
make our final recommendations with
regard to pay and allowances which we
consider absolutely necessary for secur-

) iog the efficiency and contentment of a
proper police force worthy of the
capital city of Iddia.”

. I will just read out a sentence about
; what they say...

© MR. CHAIRMAN : You may please
gllk your question.

SHRI S. KUNDU : These are very
i7ital references. After having toured all
'!:nw Iodia, they find the Delhi police to be
{D & worse condition compared to Bombay,
viadras, Calcuita and other polices.

They say :

Now, In India in general and in
Delhi in particular, the office of the
constable bas no aura of respectability
whatsoever. He is distrusted by the
law. He is disliked by the people, He
7 is classed as a scavenger and a chowki-
i dar in respect of the gquantum of his
pay and allowances.

L

e
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This is the recommendation of Khola
Commission. When the Government
appoiots a commissin, they must give fair
treatment to its recommendation. It is not
contempt of the House, but it would be
contempt of certain conventions practised
in & democracy if such a treatment is not
given.

About 3,000cgiminal cases have been
iostituted against these policemen; 900
people have been suspended ; 74 people
have been dismissed. The Government
has shown certain generosity in respect of
the employees who participated in the
September strike. Let the same attitude
be shown here. Let them withdraw all
these cases. I would urge upon the
Minister to withdraw all these cases and
take back the emplovees who have been
suspended as this will create the pecessary
goodwill.  Therefore, we would like to
koow what action they are goiog to take
according to these recommendations of the
Khosla Commission.

SHRI SHRI CHAND GOYAL
(Chandigarh) : Delhi Non-gazetted Karma-
chari Saogh was recognised by Government.
Its constitution was approved by Govern-
ment. As far as I know, the recognition
bas not been withdrawn. Even Khosla
Commission says that the formation of an
Association for policemen is not a circums-
tance at which they may justifiably feel hor-
rified. They justified formation of the
samo and even the Inspector General of
Police in his correspondence has assured
that they will be provided with an opportu-
nity to ventilate their grievances.

When this recognised body wants to
carry on its activity in a peaceful mannoer,
I want to know as to why Government does
not want to carry on a dialogue with them
because it is a recognised union. The
positlon is this. The Government has
meted out a different  treatment to the
Central Government employees. After all
they are part of the same machinery.

The Khosla Commission report says:

“We feel convioced that the vast
majority of Delhi policemen are amen-
able to discipline if proper understand-
ing 1s shown to them.”
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18.00 bours

When the policy of forgive-and-forget
has been followed in the case of Central
Government employees, why should they
give a treatment differently to these police-
men ? The report itself says that they are
amenable to discipline and with proper
understanding and approach you can keep
them disciplined. Are the Government
anxious to keep them as a disciplined
force ? Or, do they want to make them
frustrated by denyiog them the implementa-
tion of the recommendations of the Khosla
Commission and also by meting out to
them a differential treatment, than the one
which was meted out to other employees ?
In the case of the Punjab, there was a
Police Commission under the chairmanship
of Mahajan—a former Chief Justice of
India—and as soon as the interim report
was submitted, the Government of Punjab
fully implemented their recommendations.
When that was done, [ want to know why
the Delhi Police is kept at a disadvantage-
ous position and why the recommendations
of the Khosla Commission are not beiog
implemented with speed.

v fag (deaw) < T ange
T AT § | dfaww & afey fefesfa-
A7 WY T o faan T § Wi ag war
mar g e Argdt-ameat § &% Ad g
wifgy ¥fw G 5 gR gwrdam faeh
g gfamm & ot s@w § IAwr wdt
feeeft gferer & avg ax Y 7 § 1 forafera
/1T GEriEd UEq ¥ g § fF -
ardt # w% g fmar R fR ag
sgtaws o § 7

md T ag g fe 10 femwT st
gearer & feafed ¥ oY aady, €fefu-
A W FATEARE & FAW 4 IR o
AT %< faaT aar o) fAe @ @R A
qq ffar & 91X 9% arq feferfaaa
wifFmramr g 7 § amar www g
T a3 A sledigga o war fear
i @ g 7

MR. CHAIRMAN ! There is no polnt
of order.

SHRI NAMBIAR :
Order...

I have a Polnt of

MR. CHAIRMAN : I am sorry I can-
pot hear your Point of Order.

SHRI NAMBIAR !
always heard . . .

Point of order is

MR. CHAIRMAN :
make a mockery of the Rules. Kiandly sit
down. [ cannot allow you...([stferruptions).
Nothiog will be recorded ... (Interruptions).

[ .

What is your Point of Order ?

Please do not

SHRI NAMBIAR : When Half-an-
Hour discussions is held, Members are
allowed to write in advance to the Speaker
as to whether they would like to put ques-
tions. That is the procedure. According
to that procedure, [ have written a latter to
you that I wanted to raise a question.

MR. CHAIRMAN :
Point of Order.

That is oot a

SHRI NAMBIAR :
matter.

It is a procedural

MR. CHAIRMAN :
procedure.

lam also on

SHRI NAMBIAR : How can you say
that because when Half-ao-Hour discus-
sions is there, a member can write in
advance to the Chair asking for permission
to put questions.

Accordiogiy, | am raising the point. I
wrote to you...

MR. CHAIRMAN :
the rule.
now,

I am aware of
Let him please listen to me

SHRI NAMBIAR : You may give
your ruling. That is your prerogative.

SHRI §. M. BANERJEE: [ do pot
want to put any question. 1 only want yous

**Not recorded.

guidance on one thing...
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- MR. CHAIRMAN :: No guidance and
no explanation from the Chair.

SHRI §. M. BANERJEE: I do not
want to put any question. Something has
been guoted by Shri Shri Chand Goyal. 1
only want that the particular document
should be placed on the Table...

MR. CHAIRMAN : No word of Shri
S. M. Banerje¢ should go on record.

SHR1 S. M. BANERJEE : *

MR. CHAIRMAN : That is a public
document and therefore, it is available to
everybody and to the House.

SHRI S. M. BANERJEE : I am not
referring to the Khosla Commission's
report... )

MR. CHAIRMAN : Shri 8. M.
Banerjee is a senior Member and be should
not raise this kind of point of order now.

SHRIS. M. BANERJEE: Iam not
-arguing with you. I only want to strengthen
your hands by my point of order. I am

'not referring to the Khosla Commission's
.report.

| am referring to the document
which was referred to by Shri § Kuadu.
Here is the memorandum of the Delbi
Police Non-gazetied Karmachari Sangh with
observations of the Khosla Commission on
Delbi Police, 1967-68 and appeal to Govern-

- MR. CHAIRMAN :
the bon. Member. Let him kindly resume
his seat. Duriog the baif-an-hour discus-
sion, the right of a Member is to ask a
question, and, therefore, the question of
placing a memorandum on the Table of the
House does not arise. 1 bave ruled out the

1 have followed

. point of order.

SHRI &. M. BANERJEE : It is a very
:serlous matter.
MR. CHAIRMAN: Let him not

-challenge the ruling.

MAY %1969  + .Repors (H.A.H. Dis.)
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SHRI S. M. BANERIJEE :-1bowto
your ruling.

MR. CHAIRMAN : Today what Is

wrong with the hon. Member ?

SHRI S_M. BANERIJEE : Shri Kamath
had raised the question of the CBI report
only duriog a half-an-hour discussion, and in
fact, the half-an-hour discussion started with
that. Ultimately came the historic ruling of
Sardar Hukam Sipgh that that documeznt
could be laid on the Table of the House.
Following the same example, 1 want
your guidance in regard to this document,
1 want you also to rise to that great height.
I am not going to put any question. I may
assure you of that. I only want that that
document should be placed on the Tablet
of the House. 1 shall send that document
to you. If you are convinced, kindly allow
it to be laild on the Table of the House.

MR. CHAIRMAN: He may kindly
give it at the Table. Ishall consider whe-
ther it can be done at the time of a balf-
an-hour discussion.

e Wwww W e W (s
frererw www) Wl @R, ag
g NI e a8 o% AT ar
AT meew S aAvEaTT aTed o fie
Waﬁﬁﬁ W,'Eﬂ!‘ﬁa‘tﬂaz,
Fled WA §, WX I AANG G {
T g S gfew et 1 5y s
# g &m aw & A gw g s axia
g T a1q wEr gk § for & g e
2 s ag %9 & 9 Y wpswan o i
#r & ¥ WAl 9X 99 X N ag o
qFT I @ |

wgi-aw feeelt gfere & worfaal &
qENT FT AR E, W IT & GRFA
Nt wfeww & o feafs & &8 sw
@1 2, e it ¥ a1 AW fe
war s ag & qar e e §w gfaw

* Not recorded.

}The Speaker not having subsequently accorded the necessary permission, « the do-

Fument was not treated as laid on the Table.
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wfrem t fawrfor 7 fedr o ow wod
IR g WY fag 0% g A
AT @t wifqw & W @ e
axy gfrw sfraw & fafe o of s
§99 O ¥ g v v gw wEw I
afterar ¥ srET ST ARy § et
9w At 7 g oF f2fen g 2 E
fray 5 o &% a0% ¥ st wT
% | gafey e g sfaea ¥ aoA
gt fid @ & gy oF @fw foied
g0 =il vt 3 & fad fe gfem amel A
grefan, ¥ Q¥ ceredw ¥ A # fawr-
foit &7 7 ot | 3w Rfewr i & %
arewIfee SIS ¥ T O 9Ew
o=riE g @1 9w ) fawf AR
5 qfaw gefor & fau smed wd
a o & amen g fF &€ 70-80
are Toar o9 fawfew ¥ aw g 2
W aay gR oEd R Aied AR g §
AfsT gevwa e wrer & g
W ®T qEwT W A STRr T oF
qT &< 17 arar 1 uw fasifa dveer
Fwge 72 gfww # gefen & I
@ & | o g I 4 48 EEAW &
art ¥ fawfe & s § @ ge
WA el a9 R T R 9 A
Wt ®T frar a1 GAATHTE & & §
Iq wvaew & 4TQ faaw e T8 3
qwar g afe gfere sfiea N RAES
9T WY faare favan AT AT WIEATE W
T I 9T gW O 2aET RTHT AT W
@ & W & ag qrQ gl g7 9 AN
9T @ g WX A S<El o
o WM f gw S A - -
a) s faafas & @ &

agl aF 97 % WAy W O}
st % SO A N geeH T Q@ §

3% gare § av & ag wg Twew g
g aga TR EY R s
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oF a1 AR F GXETT ST §

2
4

sl § 4y gfew
WA W1 sgaear A
afr e § @

T A

9 fi

15333
13
:
:
|
:

¥ fag g w7 @ e 5 s @
o ¥ gfawr @, s N fawrgal ©
g aqraae o frqrafsag s o
1 & a9 w9 9§ www § gt
g W gfem s § gl aw T
gt & ot gt O ¥ e &
T e g, feelt ag # A wgaTEw
Fovamdgiafi

g g e § fF 9w sfemet
§ Wik ag g & wifgy ) @ gfwe
wfagw & frgfer A oft 3w W
&t o ot | 37 wfwgw 1 fawriwl o
@ ayr fer ar @ & e aw
soi & www  gfew Al
LU I S L
FogaEaar w1 wifvm  aE @ wwar
) gw were w § e g el
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[#ft Fererrerar ]
o sfearegi § 5l gw T FuTETSw I
s w1 A fifirw 7% W@ § afew
T a8 At T8 & R g I A
fmar #) afa FT AT 1 KT HA Far
7w I fFwal @ wfEarEEy #1 % 7A@
# wifm & )@ § oK faad g
qwaT & gW IFe W oW W Fifay
I

fgr wgEEAdTET ¥ FIEw W@
st gfvm  saarfat § feems &)
w§ @ 9% it avg @ geran A€ W wwar
¢ g Al aTEE B @1 ST 9T 9
1 arfed | F oz 9 famga wee T
I ARaT g FEER go aw @
Hifa ¥ fet a@ 1 AT w0 ) wf
FATAAT TET & | &9 TOF ¥ 77 S aA-
I @ A9 FT YWY AT 9@ E W
I & e feelt o #) 9ud ai adff
FrErt a1 fRdl avg A #rE Sud aw
T & AT A T AE B A A A
w1 faeiw wraar A8 @ it ot aw
Ty g B S I @
oW} I g Fwd A qamd wwen
IFm oW St W
femariar gaF art ¥ #1€ o a9«
s A g iwerd ¥ @ gw gfaw
el & gquET ®1 qFw FEE
#g gardt Aife § vt sqeediaar i
IogEAAT F W A JEEH  FAANEY
W oaw @ Fag g qfaw et
T R TOF ¥ T 1w gEEr ¥
T o g o @ A fecaw ¥ B
fisw 0% ¥ 97%) arfaw & a0 § W
W W gEIEl § FHETET I gow
faerft § @t s§ @ ¥ wgEw WA
sy @ oM TEE fear A oI
TEIN A W AAT AR AHA A
e ag 91 700 1 A ¢ gt o
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Raport (H.A.H. Dis) ky2 )

I & wEeaw &1 a8, § awwe g
fs forw aeg #1 wriant o smita s
WREgFAR TR I Ay @ kW
IwY WX ST gEAE ¥@AT | SE
qerdty § FH o arelt Y § ) oww
fierers fgeft oz # Tady & AT
foor & 7t & 1 gw o § fe I Oy
F anE § 1 aga ¥ THOE WA W
IEET gAT IS T AU FYL 1 TA-
Afew Jaral & wawT H o7 WY IR
gt At AN NE | IgFr I gAY
7% 388 o e adf fear &

SHRI VASUDEVAN NAIR (Peerwade):

What is the political pressure ? Will you
explain ?

SHRI NAMBIAR: The Khosla Com-
mission reveals the truth. The politics is
the politics of their bad condition.

SHRI S. KUNDU (Balasore) : Can you
not give an assurance that within two or
three months all the cases will be disposed
of 1

=t fremae e - Tfaw SATE
I AN 9T TET T 4 @ WA
I tagE W A wfar
IHF 2| A ey fag A @ SEET v
F3T ¥ 91§ wrHar T8 R

% sgm wgmg f5wr gfm &
ATAET ¥ AOHITE A & ara geaay
T @ A &% <0 & ey ¥ I far
fear o & aga @ @Aend g
AT § AT weE aR® ¥ WS @
AT | AFFT FI W ag ¥ aOR W
AT T AT A gww gfew aret W
f Hrger g e Ad &1 afhe &
wgT fif oF aTF a1 g9 @ a<g wkhE §
arg qu werf ¥ wWAFT FEAT TN £
T gEd aXw WA qTEAl § WIETC
faeeht t gfrer &1 &% g ofore dd oY
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grfem & amd ¥, fosy & @Ay § 0%
WETSES & wrwer § &0 | Afew gl 9%
HIUEA WX 9% " feafem wn
® FAE §, SO feEr a@ & W
AT TET &Y FHaAT |

SHRI NAMBIAR : The entire police
force is hearing you. Do not forget it.

18.19 hoars.
MESSAGE FROM RAJYA SABHA
SECRETARY 1 Sir, I have to report

the following message received from the
Secretary of Rajya Sabha 1

VAISAKHA 19, 1891 (S4i4)
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“In accordance with the provislons of
sub-rule (6) of rule 186 of the Rules of
Procedure and conduct of Business in
the Rajya Sabha, I am directed to
return herewith the Appropriation (No .
3) Bill, 1969, which was passed by the
Lok Sabha at its sitting held on the
28th April, 1969, and transmitted to the
Rajya Sabha for its recommendations
to make to the Lok Sabha in regard to
the said BiIL."”

18.20 hours
The Lok Sabha then adjourned till Eleven

of the Clock on Monday, May 12, 1969/
Valsakha 22, 1891 (Saka).
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